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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION 240 OF 2021

IN THE MATTER OF:

Citizens for Green Doon ...Applicant
Versus
Union of India & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO.4/NATIONAL
HIGHWAYS AUTHORITY OF INDIA TO MEMORANDUM OF
APPLICATION UNDER SECTION 14 AND 15 READ WITH
SECTION 18 OF NATIONAL GREEN TRIBUNAL ACT, 2010

MOST RESPECTFULLY SHOWETH:

A. The present Reply is being filed on behalf of Respondent
No.4/National Highways Authority of India (“answering
Respondent™) to the memorandum of application filed under Section
14 and 15 read with Section 18 of National Green Tribunal Act, 2010.
At the outset, the contents of the application filed by the Applicant are
denied as wholly false, incorrect and misleading. The averments and
submissions made by the Applicant are vehemently denied, unless

they are admitted expressly hereunder.

B.  The present Application filed by the Applicant is liable to be
dismissed as it is erroneously premised on the Circular dated
23.03.2018 issued by Ministry of Road Transport and Highways
(“MoRTH”) titled “Standards for Lane width of National Highways
and roads developed under Central Sector Schemes in Hilly and
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Mountainous terrains”. The Applicant is wrongly relying upon the
said Circular, which is applicable to Hilly and Mountainous terrains
only, whereas the present project is a linear project to which the

aforesaid Circular does not apply as detailed in the following paras.

The answering Respondent vehemently denies the various allegations
raised by the Applicant in the present application which are wholly
bald and unsubstantiated. The Applicant is misleading this Hon’ble
Tribunal and has not adduced the complete facts on record. The
Proposal was processed after scrutinization and recommendation at
various level of State Govt., Central Govt. and approval was granted
on the recommendation of the quasi judicious bodies e.g. Regional
Empowered Committee (REC), State Board for Wildlife (SBWL) and
Standing Committee of National Board for Wildlife (NBWL). The
anticipated impacts as per site condition were duly taken care as per
respective acts, rules, provisions and guidelines issued by regulatory
bodies to safeguard any kinds of ecological (Flora, Fauna and Land

in question) damage.

It is pertinent to mention that as per the Forest (Conservation) Act,
1980, the State Government has also issued the final order dated
27.11.2021 under Section 2 of the Act for permitting the use of land
for the proposed project alongwith the conditions and safeguards
imposed by the Central Government while according the Stage-I and
Stage-I1 clearance. True copy of final order dated 27.11.2021 issued
by the State Government, is annexed and marked as Annexure R-1
(Pg.39-46)
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E. It is settled law as held by this Hon'ble Court in the case of
Association for Protection of Democratic Rights & Anr. vs. State of
West Bengal & Ors.: (2021) 5 SCC 466 held that

“the legal framework indicate that the sustainable development
must remain at the heart of any development policy
implemented by the State. It is essential to strike the right
balance between environmental conservation and protection
on one hand, and the right to development to other, while
articulating the doctrine of sustainable development. In other
words, conservation of nature must be viewed as part of
development and not as a factor stultifying development.”
Thus, in view of the settled proposition of law as enumerated
hereinabove, the present petition deserves outright dismissal for being

fallacious and untenable.

F.  Salient Features of the Project
The present project is a part of Bharatmala Pariyojana which is the
umbrella program for National Highway development focusing on
improving the efficiency of road freight and passenger movement
across the country by bridging critical infrastructure gaps in the
highway infrastructure enabling economic development and
prosperity of the Nation. The first phase of the flagship program was
approved by the Cabinet Committee on Economic Affairs in 2017 for
development of world class corridors of length 35,800 km at a total
capital cost of INR 5.35 lakh crore. Out of total 34800 km, main
arterial roads are Expressways and Economic Corridors across the
Country totalling to 9800 km. Delhi Dehradun is an important

economic corridor identified under 9800 km.



4

The proposed Delhi-Dehradun Expressway of 210 KM which is being
developed to provide seamless connectivity between Dehradun
(Capital of Uttarakhand State) to Akshardham in the National Capital
New Delhi, namely “Improvement, Up-gradation & Construction of
Ganeshpur-Dehradun Road (NH-72 A) in the State of Uttar Pradesh
(K.M. 0.0 to K.M. 16.160) & Uttarakhand (K.M. 16.160 to K.M.
19.785) to Four/Six Lane Configuration”. That in the present
application, the issue pertains to upgradation and expansion of the
existing 20 KM stretch of NH-72A.

The answering Respondent being the User Agency i.e. National
Highways Authority of India is constituted under Parliament Act has
awarded the project into three segments — two segments each of 8 km
within the State of Uttar Pradesh (around 16 km) and the rest falling
within the State of Uttarakhand. This stretch of the NH-72A passes
through the reserved forest of Shivalik Forest Division of Uttar
Pradesh State and Dehradun Forest Division of Uttarakhand State.
These area are wildlife rich as per report W1l and data base available
with concerned forest division. This is close to Rajaji National Park.
The proposal envisages improvement and development of existing
Intermediate / 2 Lane road into a 4 - lane road within restricted Right
of Way (RoW) of 25-metres which is bare minimum requirement for
project development. Project also involves 12 km long elevated
corridor, 340m tunnel along with its approaches, 2 nos. of Elephant
Under passes (2x200m) along with 6 underpasses for other animals
for bare minimum tree felling, safeguard of animals and also

conservation of their habitats.



5

That out of 20 km section from Ganeshpur to Dehradun, 18.5 km is
forest area and out of this forest area, 15 km falls in UP and 3.5 km
falls in Uttarakhand. True copy of the Map is annexed and marked as
Annexure R-2 (Pg.47).

In view of the existing road 20 KM (Ganeshpur to Dehradun) falling
in Eco-sensitive zone (ESZ) of Rajaji National Park (“RNP”) and at
a few stretches close with the boundary of Rajaji National Park, the
answering Respondent preferred to conduct study for Wildlife
mitigation from expert body Wildlife institute of India (“WII”),
Dehradun during initial stage of project planning and also consulted
with State and Central Govt. regarding applicability of all statutory
clearances. NHAI designed the road as per suggestion and
recommendations of Statutory Organizations including Wildlife
Institute of India. This study was conducted by Scientist Dr. Vibhas
Pandav, Department of Endangered Species Management, WII,
Dehradun and the detailed report was submitted by WII on
04.08.2020.

As stated above, the project falls in two states namely State of Uttar
Pradesh (UP) and State of Uttarakhand (UK). Ministry of
Environment, Forest and Climate Change (MoEF&CC) granted In-
principle approval under Section 2 of Forest Conservation Act (FCA),
1980 on 29.9.2020 for diversion of forest land from Dehradun Forest
Division, State of Uttarakhand for the stretch (km 16.160 - km
19.785) (Package 3). True translated copy of the letter dated
29.09.2020 is annexed and marked as Annexure R-3 (Pg.48-53).
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The In-principle approval (Stage 1) for the stretch (km 00.00 - km
16.160) falling under Shivalik Forest Division, Uttar Pradesh
(Package 1 & 2) has been granted by MoEF&CC on 23/24.12.2020
under the Forest (Conservation) Act, 1980. True translated copy of
the letter dated 23/24.12.2020 is annexed and marked as Annexure
R-4 (Pg.54-61).

On 31.12.2020, DFO Shivalik issued a letter communicating Stage-I
approval dated 23/24.12.2020 of the UP portion to the answering
Respondent/NHAI. True copy of the letter dated 31.12.2020 is
annexed and marked as Annexure R-5 (Pg.62-65).

On 05.01.2021, the 60" meeting of the Standing Committee of the
National Board for Wildlife was held and after due deliberation, the
Wildlife clearance was granted by the Standing Committee for project
road (including both sections i.e. Road section located in Uttarakhand
& Uttar Pradesh) for Package 1, 2 & 3. True copy of 60" meeting
dated 05.01.2021 of the Standing Committee of the National Board
for Wildlife enclosed with letter dated 22.01.2021 issued by Ministry
of Environment, Forest & Climate Change (“MoEF&CC") is
annexed and marked as Annexure R-6 (Pg.66-88).

On 07.01.2021, the answering Respondent sought working
permission from DFO, Dehradun, Uttarakhand and annexed the
compliance of all the conditions stipulated in Stage-I clearance letter.
True copy of the letter dated 07.01.2021 is annexed and marked as
Annexure R-7 (Pg.89-101).
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On 22.04.2021, the answering Respondent apprised DFO, Shivalik
Forest Division, Saharanpur, UP that all the compliance stipulated
under Stage-I have been done and accordingly requested to grant
working permission as per guidelines dated 27.09.2017 issued by
MOoEF&CC. True copy of the letter dated 22.04.2021 issued by the
answering Respondent to DFO, Shivalik Forest Division, Saharanpur,
UP is annexed and marked as Annexure R-8 (Pg.102-154).

On 20.07.2021, the MoEF&CC issued Stage-I1 final approval under
Section 2 of the Forest (Conservation) Act, 1980 for the UP stretch,
granting permission for tree felling of total no. of 8588 trees and
plants (5354 tress and 3234 plants). True translated copy of the letter
dated 20.07.2021 issued by MoEF&CC are annexed and marked as
Annexure R-9 (Pg.155-161).

On 10.08.2021, Divisional Logging Manager, UP Forest Corporation
Meerut wrote a letter to answering Respondent demanding Rs.45.54
lakh for cutting of trees in the UP stretch. In response, the answering
Respondent vide its letter dated 13.08.2021 wrote to Divisional
Logging Manager intimating the deposition of Rs.45.54 lakh for
cutting of trees.

True translated copy of letters dated 10.08.2021 issued by Divisional
Logging Manager, UP Forest Corporation, Meerut to answering
Respondent is annexed and marked as Annexure R-10 (Pg.162-166)
and the answering Respondent ’s letter dated 13.08.2021 issued to
Divisional Logging Manager is annexed and marked as Annexure R-
11 (Pg.167-169).
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On 27.08.2021, the Office of DFO, Shivalik Forest Division,
Saharanpur, vide letter no. 506/14-10 granted permission to start work
for the UP stretch of the project to Project Director, PIU-Vasant
Vihar, Dehradun. True translated copy of letter No. 506/14-10 dated
27.08.2021 is annexed and marked as Annexure R-12 (Pg.170-174).

On 27.08.2021, the DFO, Shivalik Forest Division, Saharanpur vide
letter n0.509/14-10 also intimated to Divisional Logging Manager,
UP Forest Corporation, Meerut that the answering Respondent has
already deposited the amount of demand raised for the purpose of
logging and transportation and directed to start the work of logging
of trees with utmost priority considering the importance of the project.
True translated copy of letter No. 509/14-10 dated 27.08.2021 is
annexed and marked as Annexure R-13 (Pg.175-176).

Statutory Scheme for grant of Forest Clearance

It is submitted that the diversion of forest land for non-forest purpose

Is provided under Section 2(ii) of Forest Conservation Act, 1980. The

non-forest purpose is divided in two categories of activities, i.e.

Linear projects and Localized/Non-linear projects.

(i) Linear projects: Rule 2 (cd) of Forest (Conservation) Rules 2003
defines linear projects as all projects involving strip / linear
diversion of forest land for purposes such as roads, railways
lines, pipelines, transmission lines etc. This type of project
involves marginal area forest land and major area of non-forest
(Private & Govt. land).

(if) Localized/Non-linear projects: wherein diversion of major forest

area from one or two/three forest divisions as per activity and
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requirement of the project which involves all the felling of trees
for the proposed diversion area, hence, impact is appreciable
extant for that area. Similarly, the impact on wildlife, if any, is
also major concern.
The present project falls under the Linear project category as the
proposed highway alignment from Ganeshpur to Dehradun of 20 km
is carefully chosen near river bed and designed as Elevated highway

(approx. 12 km long) to minimize footprint on ground. In this 12 km

section passing in river bed/close to river bed, the cross slope across

the project highway is about 5% which is far less than 25% and hence,

is classified as plain terrain.

It is stated that the power for grant of approval for non-forest purpose
for the linear project has been delegated to regional offices of
MOEF&CC vide Gazette Notification dated 10" October, 2014, in
order to expedite the linear infrastructure of the country for
sustainable development. Thereafter, MoEF&CC simplified the
procedure for linear activities under Forest (Conservation) Act, 1980
in view of the order dated 07.11.2012 passed by Hon’ble NGT in the
case of Vimal Bhai & Anr. vs. Union of India & Ors., Appeal
No.7/2012.

It is stated that in supersession of guidelines dated 07.05.2015,
MoOEF&CC vide notification dated 28.08.2015 issued fresh
guidelines for diversion of forest land for non-forest purpose under
Forest (Conservation) Act, 1980 wherein a simplified procedure is

detailed for grant of permission for felling of trees standing on forest
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land to be diverted for execution of linear project. The relevant para
2 is extracted hereunder-

“2. Accordingly, in supersession of this Ministry’s, said
letter/guidelines of even number dated 7th May, 2015, | am
directed, to say as below:

(i) With a view to facilitate speedy execution of projects
involving linear diversion of forest land such as laying of
new roads, widening of existing highways, transmission
lines, water supply lines, optic fiber cabling, railway lines
etc., in-principle approval under the Forest (Conservation)
Act, 1980 (FC Act) issued by the Central Government may
be deemed as the working permission for tree cutting and
commencement of work, if the required funds for
compensatory afforestation, net present value (NPV),
wildlife conservation plan, plantation of dwarf species of
medicinal plants, and all such other compensatory levies
specified in the in-principle approval are realised from the
user agency and where necessary, for compensatory
afforestation, transfer and mutation of non- forest/ revenue
forest land in favour of State Forest Department is
affected;

(i) After the afore-mentioned compensatory levies specified in
the in-principle approval are realised from the user agency
and where necessary, for compensatory afforestation,
transfer and mutation of non-forest /revenue forest land in
favour of State Forest Department is affected, the State
Government or a Senior Officer not below the Rank of a
Divisional Forest Officer, having jurisdiction over the
forest land proposed to be diverted, duly authorized in this
behalf by the State Government, shall pass an order for tree
cutting and commencement of work of a linear project in
forest land for a period of one year. The Central
Government may extend the permission for one more year
subject to submission of reasonable progress report from
the State Government as regards to the steps taken to
comply with the remaining conditions stipulated in the in-
principle approval.
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(it1) No non-forest activity in the forest area that is covered
under Section 2 of the FC Act would be permitted and
carried on in any manner whatsoever unless an order
specified in para (ii) above has been passed by the
competent authority of that State Government and is placed
in the public domain by putting it on its website and all
other requirements in accordance with law are complied
with;”

True copy of notification dated 28.08.2015 issued by MoEF&CC is

annexed and marked as Annexure R-14 (Pg.177-180)

It is pertinent to mention that the DFO is empowered on behalf of
State Government of UP to grant working and tree felling permission
for linear projects, after realization of funds from the user agencies in
favour of ADHOC CAMPA account of the State Government, which
IS in compliance to the conditions stipulated in the In-principle
approval (Stage-1) granted by MoEF&CC. Hence, in the instant case,
Govt. of UP vide Order dated 16.07.2015 empowered all the DFOs in
the State of Uttar Pradesh to grant working/tree felling permission on
behalf of State Government. True copy of the order dated 16.07.2015
issued by State Government of UP is annexed and marked as
Annexure R-15 (Pg.181-184).

Reference is also made to MOEF&CC Circular F.N0.11-158/2017-
FC dated 27.09.2017 by which power was granted to DFO
(authorized by State Government) to issue working permission and
order for felling of tress once the conditions stipulated in Stage-1 FC
are complied by the User Agency. The relevant extract is as under-

“2. In this regard it is clarified that as per the above referred
guidelines read together the in-principle approval under FC
Act may be deemed as the working permission for tree cutting



20.

12

and commencement of work if the required funds for
Ccompensatory Afforestation, NPV, Wildlife Conservation
Plan and all such compensatory levies specified in the in-
principle approval are realized from the user agency and the
transfer and mutation of non-forest land/ revenue forest land
in favour of State Forest Department has been given effect to.

3. Such working permission and order for felling of tree will be

issued by the Divisional Forest Officer, if authorised by the

State Government by an order, once the conditions stipulated

in Stage — | FC are complied by user agency and required

compensatory levies specified in the in-principle approval are

realised from the user agency and the transfer and mutation of

non-forest land/ revenue forest land in favour of State Forest
Department is effected. ”

True copy of MOEF&CC Circular F.N0.11-158/2017-FC dated

27.09.2017 is annexed and marked as Annexure R-16 (Pg.185-186)

The statutory scheme for granting of forest clearance was further
detailed in the Handbook of Guidelines issued by MoEF&CC on
28.03.2019 for effective and transparent implementation of the
provisions of Forest (Conservation) Act, 1980. The said guidelines
have been issued in supersession of all guidelines issued by
MOoEF&CC in the past, and provides a procedure of three stage
approval for the grant of forest clearance as under:

I.  In-principal approval (Stage-I)

ii.  Final approval (Stage-II)

1. State Govt. Order under Section 2 of Forest (Conservation) Act,
1980 incorporating all the conditions stipulated by Central Govt.
on the recommendation of State Govt.

True copy of the Handbook of guidelines for effective and transparent

implementation of the provisions of Forest (Conservation) Act, 1980
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issued by MoEF&CC dated 28.03.2019 is annexed and marked as
Annexure R-17 (Pg.187-319). True copy of MoRTH circular dated
29.05.2019 is annexed and marked as Annexure R-18 (Pg.320-321)

That the relevant provisions of 2019 guidelines are detailed below-

Part-A/Para 6 of Forest (Conservation) Rules, 2003 amended
upto August, 2017 the guidelines deals with Submission of
proposal seeking approval of the Central Government under
section 2 of the Act. It clearly stipulates step-by-step procedure
for diversion of forest land and felling of trees for non-forest
purpose under Section 2 of the Forest (Conservation) Act, 1980.
Part-A/Para 7 of the guidelines deals with Processing of
proposals received by the Central Government. It provides the
procedure for processing, appraisal and grant of clearance by the
Central Government

Chapter No. I/Para 1.4 & 1.5/Pg.38-39 of handbook clearly
stipulates that the approval for non-forest purpose will be
granted by the Central Government and subsequently the State
of UP Government will issue the diversion order. Basically,
three steps are involved namely Stage-l, Stage-Il and State
Government Order.

Para 1.4 and 1.5 are extracted below-

“1.4. Approval in two stages: MOEF&CC accords prior
approval on proposals of the State/UT Government in two
stages: first In-principle or Stage-I approval, and second
on compliance to the conditions of the in-principle
approval, final or Stage-1l approval. Thereafter, as and
when the State Government decides to permit the use of
the forest land for non-forest purpose, it has to pass order
to that effect along with the conditions and safequards
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imposed by the Central Government while according
Stage-1 and Stage-I1 clearance (Ref: NGT principal bench
order dated 7th November 2012 in appeal no. 7 of 2012).

1.5. No additional condition after Centre issues final
approval: While issuing the diversion order, the State/UT
government shall not impose any additional condition
over and above the conditions stipulated by the Central
government in their approval. However, subsequent to
approval granted by the Central Government under FC
Act, if  the State/UT Government feels
exceptional/unforeseen circumstances warrant imposition
of additional condition(s), prior approval of the Central
Government must be sought by the concerned State/UT
Government justifying imposition of such additional
condition(s).”

The MoEF&CC directed States/UT for granting working
permission and felling of trees after realization of all the levies
from User Agencies in ADHOC CAMPA Fund of the
concerned State Government account online. The DFO or any
senior official of the State Government only can issue working
permission of tree felling after realization of funds (Chapter
11/Pg.84). The relevant para 11.2 is extracted hereunder-

“11.2 Any proposal for linear projects such as roads, railway
line, transmission lines, etc. need to be processed in
their entirety for comprehensive assessment of
requirement of forest land and consequences if
approval for any forest land is not granted. No work
on forest land shall be taken up unless diversion of
forest land is ordered by the concerned State /UT
Government after obtaining approval of the Central
Government under the Forest (Conservation) Act,
1980.

Provided that consequent to grant of Stage | approval
in respect of linear projects such as laying of new
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roads, widening of existing highways, transmission
lines, water supply lines, optic fiber cabling, railway
lines etc. by the Central Government under FCA, the
State Government or a Senior Officer not below the
Rank of a Divisional Forest Officer, having
jurisdiction over the forest land proposed to be
diverted, duly authorized in this behalf by the State
Government can pass an order for tree cutting and
commencement of work of a linear project in forest
land for a period of one year.

Such orders shall be passed only after full realization
of funds for compensatory afforestation, Net Present
Value (NPV), wildlife conservation plan, plantation of
dwarf species of medicinal plants, and all such other
compensatory levies, specified in the Stage | (in-
principle) approval from the UA, and whereever
applicable, transfer and mutation of non-forest/
revenue forest land in favour of State Forest
Department.”
Benefits for conceptualizing this project
Delhi Dehradun Highway including NH-72A is an important highway
connecting Delhi, Haryana and Western UP to Dehradun and higher
reaches of Himalayas through Dehradun. Hence, the capacity
augmentation of this highway is not only important for connecting
State Capital of Uttarakhand with National Capital, but is also vital
for Strategic defence purpose for timely and seamless movement of
Army/ warheads to higher reaches of Himalayas in Country Northern

border.

The present stretch carries traffic more than 20,000 equivalent
passenger car units (PCUs) per day which is much beyond the 2 lane
capacity of 10500 PCU, necessitating urgent upgradation of highway

capacity. As a result, the travel time between the two cities on the
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existing Highway (NH-72A) currently is 6-7 hours in the Non Peak
Hours and more than 8 hours during the Peak Hours. The average
travelling time between Ganeshpur to Dehradun (20.7KM Stretch) is
45 — 60 mins during Tourist/Yatra season, which extends to 2 hours
leading to frequent traffic jams, resulting in significant increase in Air
& Sound pollution in the area and also safety hazards to road users.
Longer Travel time of vehicles in forest zone means longer time of

disturbance to wildlife also.

Another major reason necessitating the development of the project
site is the poor geometrics of the existing road which leads to
occurrence of road accidents in this stretch. There are total 120
horizontal curves & about 50% of them are deficient in terms of
geometrics as per NH standards, catering for less than 30 KM/hour

speed.

Presently, there is no safe passage for wild animals to cross the road
as both side of existing road is forest, and due to presence/movement
of wild animals on the road, they are vulnerable to accidents and
several animals are killed from the vehicles while crossing the road.
However, the proposed 12 km long elevated highway in the instant
case is the longest wildlife corridor, not in India but in Asia too, is an
example of co-existence of development and vis a vis preserving

nature.

With the present proposed development of the site, the travel time
from Ganeshpur to Dehradun would be seamless and would also

ensure safety of wild animals. With ease of traffic movement due to
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project highway, there would be reduction in carbon emission in

forest area along with disturbance to wildlife.

Study by Wildlife Institute of India (WII) for Wildlife

The answering Respondent has carried detailed study of the Project
area between Ganeshpur to Dehradun after extensive interaction with
WII, Forest and wildlife Authorities of State of Uttar Pradesh and
Uttarakhand and also with Central Govt. Based on the survey, a
proposal was made of elevated structure in substantial length of the
project (12 km) along river bed with sufficient vertical clearance for
animals considering the opening required for largest species present
in this landscape (Asian elephants) as per guidelines of MoOEF&CC
“Eco-friendly measures to mitigate impacts of Linear
Infrastructure on Wildlife”. The alignment was so chosen was to
avoid any part of the Rajaji National Park and to minimize cutting of

trees.

WII, Dehradun conducted a detailed scientific study during
25.04.2020 to 04.07.2020 to identify all the animal trails on both sides
of the project road and submitted a report dated 04.08.2020. To
conduct the study, 81 camera traps were deployed along the identified
trails to detect wild animals using the area and crossing events.
Detailed study was carried out in the entire 20 KM stretch of NH-72
between Ganeshpur to Dehradun. The road in this 20 km stretch has
been classified into three distinct zones based on their geographical
features and sensitivity of fauna. Site specific zoning map prepared

by WII is enclosed.
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e Zone | (Length: 4.9 km) from Ganeshpur to Mohand, it is a flat
terrain and lies entirely in Shivalik Forest Division (Uttar
Pradesh).

e Zone Il (Length 13.3 km) Mohand (U.P.) to Asarodi Police
Checkpost in Uttarakhand.

e Zone Il (Length 1.8 km) Asarodi police checkpost upto the edge

of Mohbewala settlement in Doon valley, Dehradun.

The findings of Wildlife Institute of India are that 25 different Wild
species were reported to be crossing this highway at different
locations. The result of all the wildlife animals which are crossing in

this zone are furnished on Page No.7 of the report of WII.

The Proposed mitigation measures are furnished at internal Page
No.19 of the report of Wildlife Institute of India. After detailed study
of different wildlife crossings, Wildlife Institute of India proposed a
total length of openings/elevated structures in a length of 10.3 km in
the stretch falling in UP portion & at least 2 openings of minimum
200 m length each in the State of Uttarakhand. However, NHAI has
provided more length & number of openings over and above the

suggestions of WII.

It was envisaged to construct one 2 lane tunnel in the project highway
to facilitate the free movement of animals over it. The tunnel will be
adjacent to existing 2 lane tunnel in 340m length near Daat ki devi
Temple located on the border of UP / Uttarakhand. The approach to
tunnels (approx. 2.16 km putting together either side of the tunnel)

have to be taken along hill cutting as per topography of the area and
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engineering requirement for tunnel. It is pertinent to state that except
tunnel and its approaches, nowhere else the topography along

proposed highway comes under category of mountainous terrain.

The length of section after the end of approach to tunnel towards
Dehradun side is about 2.8 km, which passes through Plain/rolling
terrain. Whereas 2 Elephant Underpasses & 3 animal underpasses are
designed to enable free and safe passage of animals including

elephants beneath the Highway.

That for construction of elevated corridor or at ground road except at
curves & cutting section, 25m width of land is required. Hence, in
both the conditions, almost same number of tree felling shall be
needed. To minimize the number of trees cutting, the approaches of
the EUPs have been proposed on the Retaining Earth walls as against

the general practice of sloping embankments.

As per the WII report, it was suggested to have an 850m integrated
structure with at least two openings of 200m each at designated sites
in Uttarakhand. In compliance to this suggestion, from km 17.940 to
km 19.785 (Total length 1.885 KM) is raised including 2 Elephant
Underpasses along with its approaches. Therefore, out of the 3.5 km
section in Uttarakhand, 1.88 km has already been planned to be raised
above natural ground level. In the remaining portion of 1.6 km of the
highway, 3 Animal Underpass, 3 Minor bridges, 5 Box culverts & 8
Pipe culverts have also been provided which shall be used by different

animals and reptiles etc. for crossing beneath the highway.
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It is pertinent to mention that the entry in Uttarakhand is proposed
through a tunnel. The geometry of the highway after tunnel is sloping
towards Dehradun. The project has already been designed on limiting
gradient for elevation profile. Any further increase in elevation will

result in extending the approaches towards Dehradun city inside.

The said WII Report (internal page 20) mentions presence of wild
animal species in the larger landscape including Haryana Himanchal
Pradesh & Uttarakhand area. The species identified by the Answering
Respondent as per Schedule-I of the Wild Life (Protection) Act, 1972
are ‘Common Leopard, Leopard Cat, Kalij Pheasant, Peafowl and
Rusty Spotted Cat’. It is pertinent to mention that species present in
and around the project area as per said report seems not to be
categorized under endangered as per definition of International Union
for Conservation of Nature (IUCN). The International Union for
Conservation of Nature is an international organization working in
the field of nature conservation and sustainable use of natural

resources.

Presently the species crossing the existing ground level road causes
human-animal conflict. In the proposed project, the road is either
elevated or raised along with tunnel and its approaches which will

ensure minimal human wildlife conflict.

Preliminary steps undertaken by answering Respondent before
commencing work
Normally in Hills, answering Respondent opt for widening of

Highways through cutting of hills, requiring huge cutting of
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earth/rock and trees. However, in the present project, the answering
Respondent initially opted for elevated highway from Mohand (6 km
from Ganeshpur) till the approach to tunnel at Dat ki devi, i.e. in about
8 km. Since, WII has suggested to provide elevated road from start of
forest till Mohand also to enable crossing of animals beneath the
highway in this 4.5 km section. The answering Respondent agreed
with the proposal and provisioned for elevated highway from start of
forest till the approach to the tunnel i.e. in 12 km length. Sufficient
clearance has been kept all along the elevated highway to cross the
animals including Asian Elephant beneath the highway in entire 12

km.

After tunnel approach end towards Dehradun, the highway is kept
above ground level to provide 2 elephant underpasses of 200m each
and other 3 animal passes. All animal passages are designed as per
suggestions and recommendations of WII, State Government and

Central Government.

The proposed road has saving of about 30,000 trees, saving of about
9 lakh tons of earth/rock cut as compared to widening of existing road
in hills. Further, animals are free to move beneath the highway
avoiding complete man animal conflicts. Further, noise barriers have
been provisioned in elevated section along the highway to avoid
disturbance of animals from vehicle noise. The proposed 20 km
project comprising of elevated road and tunnel is about Rs.1500 Cr.
as against about Rs.500 Cr. for widening of existing road in hills in

normal case.
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The Highway section between Ganeshpur to Dehradun is
environment and Wildlife friendly, requiring least felling of trees and
least hill slope cut, because of which the capital cost towards the
project is very high. Instead of adopting the traditional approach of
widening of existing road in hills resulting into massive cutting of
hills and trees at quite lesser cost and with no respite to animals
crossing at grade, the Answering Respondent has adopted the design
principle which is conducive to Forest, Environment, Wildlife and
Road users. All suggestions from WII Dehradun, Forest and wildlife
Authorities of UP & Uttarakhand and also from the Central Govt.
have been duly incorporated in project design elements to protect the

entire landscape and ecology in and around the project corridor.

It is evident from above that answering Respondent has taken utmost
care in deciding project elements considering concerns of flora and
fauna in consultation with expert Wildlife Institute, RNP and State
Government Forest/Wildlife officials of both the States, which has
resulted in cutting of lesser no. of trees, avoiding cutting of hills to
great extent, enabling crossing of animals beneath the highway. This
stretch of Highway is setting an example of co-existence of
development and preserving nature, in fact highway would be

complementing the Wildlife as compared to existing highway.

Presence of Wildlife species

The abundance of Wildlife in and round the project corridor is found
as per report of WII. The listed species as per WII report and the site
inspection report of concerned forest officials, implies that the
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wildlife does not seem to fall under category of endangered species

as per classification/categorization of species mentioned above.

It is submitted that Site inspection was carried out by the DFO
(Saharanpur, UP) on 09.11.2020 who did not found any endangered
species during inspection, which is in consonance with the study
carried out by WII. It may be noted that the Conservator of Forest
(UP) also did not find any endangered species during the site
inspections dated 11.11.2020. Hence, as per procedure, in the Form
A (para “8 v”) filled by concerned DFO for grant of forest clearance,
the DFO has mentioned that no endangered species is found though
the area has an abundance of wildlife. It is pertinent to mention that
while recommending the proposal for approval, the DFO has
mentioned therewith the list of wildlife species which is found in this

area.

Considering the report of Wildlife Warden and the project design
elements, State wildlife Boards of UP and Uttarakhand have
recommended the proposals to National Board of Wildlife (NBWL)
and, Central Government had also accorded approval on the

recommendation of NBWL.

It is pertinent to mention that with the planning of road as elevated
and tunnel, all species of animals including endangered can freely
pass beneath the elevated road/ over the tunnel, without the danger of

hitting with vehicles, thus avoiding complete man-animal conflict.
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Reply to Grounds

Contents of Ground A are denied as being false and baseless. It is
denied that Stage-I forest clearance in the State of UP and State of
UK has been granted without considering rich biodiversity of the
region. It is further denied that impact of the present project would
result in felling of around 11000 trees and has been recommended in
‘public interest’ on fraudulent and misleading information submitted
by the Forest Department officials in both states. It is submitted that
the proposed project aims at saving of about 30,000 trees and 9 lakh
tons of earth/rock cut as compared to widening of road in hills. It is
further submitted that the project aims to avoid man animal conflicts
and provides a safe passage to the animals to move freely beneath the

highway.

It is submitted that Wildlife clearance involves rigorous process of
scrutiny, discussion and interaction amongst Country Experts in the
field of Wildlife conservation. These experts have immense
knowledge of Wildlife and biodiversity of the entire Country. After
scrutiny of Wildlife proposal from officers of State Wildlife, the
proposal is recommended by State Board of Wild life (SBWL) which
is chaired by Hon’ble Chief Minister of the concerned State, expert
of Wildlife from other Department, one expert from eminent
educational institute and atleast one Non official members and Chief
wildlife warden being member secretary. It is stated that after
recommendation by SBWL, the proposal is considered and approved
by National Board of Wildlife (NBWL). NBWL is chaired by
Hon’ble Minister, MOEF&CC, members from National Tiger
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Conservation Authority, Wildlife Institute of India, eminent
educational institute along with 3-5 non official members & State
Chief Wild Life Warden and Inspector General or ADG of
MoEF&CC being the member Secretary. Similarly, forest diversion
proposal also involves rigorous scrutiny, discussion and interaction.
After considering the proposal, the same is recommended to
MoEF&CC for issuance of approval. REC is chaired by Additional
Principal Chief Conservator of Forest (APCCF) along with nodal
officer of State and 3 non official members and one member from
Revenue Department of the State. Hence, the various allegations
raised by the Applicant in this respect is false and wholly

presumptive.

It is reiterated that the abundance of wildlife species in and round the
project corridor is detailed in the report of WII (at internal Page No.7).
The listed species as per WII report and the site inspection report of
concerned forest officials implies that the wildlife does not seem to
fall under the category of endangered species. It is reiterated that the
Site inspection was carried out by the DFO (Saharanpur, UP) on
09.11.2020 who did not found any endangered species during
inspection, which is in alignment with the study carried out by WII.
It may be noted that the Conservator of Forest (UP) also did not find
any endangered species during the site inspections dated 11.11.2020.
Hence, as per procedure, in the Form A (para “8 v”) filled by
concerned DFO for grant of forest clearance, the DFO has mentioned
that no endangered species is found though the area has an abundance

of wildlife. It is pertinent to mention that while recommending the
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proposal for approval, the DFO has mentioned therewith the list of

wildlife species which is found in this area.

Both the Forest and Wildlife proposal of both the States of UP and
Uttarakhand has been discussed, deliberated upon during processes of
appraisal and approval which include subject experts. Keeping in
view the project need and planning of project with principle of co-
existence of development and environment/wildlife, the project got

all statutory clearances.

Contents of Ground B are denied as being false and baseless. It is

submitted that the Applicant is wrongly relying on the Circular dated

23.03.2018 issued by Ministry of Road Transport and Highways

(“MoRTH”) as well as the judgment passed by Hon'ble Supreme

Court in Citizens for Green Doon & Ors. vs. Union of India & Ors.,

2021 SCC Online SC 259, as clarified below-

. The said Circular limits the width of carriageway to 2 lanes plus
paved shoulders in mountainous terrain typically in context of
higher elevation (for ex. Char dham highway passing entirely
in Himalayan region) so as to restrict the hill slope cut, cutting
of trees, etc.

ii.  The mountainous/ hilly terrain is classified as per Indian Road
Congress (IRC codes) having cross slope more than 25%
1.1(V):4(H) across the highway alignment, whereas the terrain
having cross slope below 25% is classified as Plain/rolling
terrain.

iii.  Asper IRC, a Highway project passing in different terrain shall

be designed based on maximum classification of terrain type in
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a highway alignment. In case of stretches where hilly terrain
intervenes for short and/or isolated stretches in plain/rolling
terrain, the criteria for such stretches shall be as per standards
for plain/rolling terrain. The uniform application of design
standards is desirable for safe and smooth flow of traffic. (ref:
Clause 6.1 of IRC:52-2019). Therefore, the entire Delhi
Dehradun Highway has been designed considering
plain/rolling terrain.

iv.  The proposed highway alignment from Ganeshpur to Dehradun
of 20 km is carefully chosen near river bed and designed as
Elevated highway (approx 12km long) to minimize footprint
on ground. In this 12km section passing in river bed/close to
river bed, the cross slope across the project highway is about
5% which is far less than 25% and hence, is classified as plain
terrain.

V. The total length of the proposed Delhi Dehradun Economic
Corridor (Highway) is 210 km in which last 20 km is the
section between Ganeshpur to Dehradun. Dehradun is a foothill
of Himalayas and its elevation is about 450m from the main sea

level.

Contents of Ground C are denied as being false, baseless and incorrect
as there is no misrepresentation of material facts leading to fraud. It
is denied that the forest Department Officials of State of UP and State
of UK submitted fraudulent information regarding the Wildlife
presence. It is clarified that the site visit by DFO on 09.11.2020 was
conducted during the day time along the Highway, when it could not

spot any animals. The reason was that these endangered animals only
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come out during the night, due to which the DFO did not report any
endangered animals. Reference is also made to the Site Inspection
Report conducted on 11.11.2020 by the Conservator of Forest
(“CF”), Saharanpur, i.e. 2 days after the said site inspection of DFO
Shivalik, Saharanpur. In the said report, the CF reported that though
this area has an abundance of wildlife, the presence of Unique
Endangered species are not there. The above-mentioned site
inspection report has been uploaded on the Parivesh Portal and
displayed immediately below the Site inspection report by DFO
which is in question. It is further submitted that considering the report
of Wildlife Warden and the project design elements, State wildlife
Boards of UP and Uttarakhand have recommended the proposals to
National Board of Wildlife (NBWL) and, Central Government had
also accorded approval on the recommendation of NBWL. It is
pertinent to mention that with the planning of road as elevated and
tunnel, all species of animals including endangered can freely pass
beneath the elevated road/ over the tunnel, without the danger of

hitting with vehicles, thus avoiding complete man-animal conflict.

Contents of Ground D and E are denied as bald, baseless and
incorrect. It is further denied that REC failed to exercise its
jurisdiction in accordance with the statute and failed to consider the
relevant and material information regarding eco-sensitivity and high
biodiversity of the area. It is submitted in this regard that the REC has
also considered all aspects as provided in various guidelines for
calculating Impact on Ecology, Ecosystem, fragmentation of habitat
of wildlife etc. The cost benefit analysis conducted for Forest

Diversion for the project has been done in compliance with the
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guidelines laid down in Handbook of Forest (Conservation) Act, 1980
dated 28.03.2019 in Annexure Il at internal Page 101 which
stipulates ‘Conducting cost-benefit analysis for projects involving

forest diversion’.

Contents of Ground F are denied as being bald, baseless and incorrect.
It is vehemently denied that the answering Respondent manipulated
the cost benefit analysis which mandated to be undertook under
Forest (Conservation) Rules. It is further denied that the cost benefit
analysis for UK had clearly shown that the project is unviable and that
the entries have been manipulated by the answering Respondent, as
the Cost benefit analysis has been done strictly as per the Guidelines
& parameters given in the Handbook for Forest Conservation Act-
1980 dated 28.03.2019.

It is pertinent to state that in the Cost Benefit analysis, the parameters
like Ecosystem Loss, Loss of animal husbandry productivity,
possession value of forest land diverted, habitat fragmentation cost,
compensatory afforestation & moisture conservation cost and various
other have been duly taken into consideration. However, while
calculating the benefit part, the benefits to the economy due to this
project is only elaborated but not quantified in monetary terms.
Despite that the benefit/cost ratio is coming out to be 7.42 i.e. > 1.
Had the benefit to the economy due to this project been considered,
the benefit cost ratio would have been much higher than 7.42. Projects
having benefit/cost ratio more than 1 are viable projects. Hence, the
project has been recommended only after it was found to feasible
based on the Cost Benefit Ratio.
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Contents of Ground G to | are denied as being wholly frivolous,
baseless and incorrect. It is denied that the answering Respondent is
in violation of the guidelines and have failed to consider that 30% of
the NPV has to be added to the final value and cannot be considered
as value itself. It is clarified in this regard that the answering
Respondent has deposited an undertaking which is annexed with
answering Respondent’s letter dated 22.04.2021 stating that if the
NPV is increased as per the directions of the Hon’ble Supreme Court
of India in the case of T.N. Godavarman Thirumulpad vs. Union of
India & Ors. (2006) 1 SCC 1, the same shall be duly deposited by the
answering Respondent. True copy of Cost-benefit analysis for Uttar
Pradesh and Uttarakhand section is annexed and marked as Annexure
R- 19 (Pg.322-335).

Contents of Grounds J to K are denied as being wholly frivolous,
baseless, bald and repetitive. Reliance in this regard is placed on
submissions made by the answering Respondent in preceding para C

and not repeated for sake of brevity.

Contents of Grounds L to M are denied as being false, frivolous, bald
and baseless. Contents of preceding paras F & G are also relied upon
in this respect. It is vehemently denied that PCCF and Nodal Officer
accepted the recommendation without carrying out any independence
analysis of the proposal. It is further denied that Under Secretary of
Forest Department has merely stated “Recommended” and allowed
the project without giving any reasons whatsoever. It is reiterated that
the recommendation was given based on the fact that WII, Dehradun
conducted a study between 25.04.2020 to 04.07.2020 to identify all
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the animal trails on both sides of the project road and submitted a
report dated 04.08.2020. To conduct the study, 81 camera traps were
deployed along the identified trails to detect wild animals using the
area and crossing events. The detailed study was carried out in the
entire 20 km stretch of NH-72A between Ganeshpur to Dehradun.
The road in this 20 km stretch has been classified in to three distinct
zones based on their geographical features.

e Zone | (Length: 4.9 km) from Ganeshpur to Mohand, it is a flat
terrain and lies entirely in Shivalik Forest Division (Uttar
Pradesh.

e Zone Il (Length 13.3 km) Mohand (U.P.) to Asarodi police
checkpost in Uttarakhand.

e Zone Il (Length 1.8 km) Asarodi police checkpost upto the edge
of Mohbewala settlement in Doon valley, Dehradun.

Reference is further placed on the proposed mitigation measures

which are furnished in internal page 19 of WII report. Hence, in

compliance with the mitigation measures, the answering Respondent
has planned the project with 12 km of elevated corridor length in UP
portion & an integrated elevated structure of length 1.885 km with
two openings of 200m each in Uttarakhand in Zone |11, based on
findings of WII, Dehradun. These mitigation measures are way higher
than the guidelines of MOEF&CC “Eco-friendly measures to mitigate
impacts of Linear Infrastructure on Wildlife”. The present project is
an exemplary example for conservation of Wildlife for safe and free

passages of wild animals, not in our country but also within Asia.
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Contents of Ground N are denied as being bald, baseless and
incorrect. Reliance in this regard is placed on submissions made by
the answering Respondent in preceding paras D - E and not repeated

for sake of brevity.

Contents of Grounds O to P are denied as being false, frivolous and
baseless. It is denied that the granting of permission under Forest
(Conservation) Act, 1980 has been done without any application of
mind. The reliance placed by the Applicant on the judgment of
Bombay Dyeing Mills Ltd. vs. Bombay Environmental Action
Group: (2006) 3 SCC 434, is also misplaced. On the contrary, the
procedure laid down in MOEF&CC vide notification dated
28.08.2015, MOEF&CC Circular F.N0.11-158/2017-FC dated
27.09.2017 and Handbook of Guidelines issued by MoEF&CC dated
28.03.2019 and MoRTH circular dated 29.05.2019 has been duly
followed by the answering Respondent and the various statutory

authorities.

Contents of Ground Q are denied as being false, frivolous and
baseless. It is denied that as per the existing configuration of the road
I.e. 2-lane road, the travel time from Ganeshpur-Dehradun is around
30 minutes. It is submitted that the present stretch carries traffic of
more than 20,000 equivalent passenger car units (PCUs) per day
which is much beyond the 2 lane capacity of 10500 PCU,
necessitating urgent upgradation of highway capacity. As a result, the
travel time between the two cities on the existing Highway (NH-72A)
currently is 6-7 hours in the Non Peak Hours and more than 8 hours

during the Peak Hours. The average travelling time between
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Ganeshpur to Dehradun (20.7KM Stretch) is 45 — 60 mins during
Tourist/Yatra season, which extends to 2 hours leading to frequent
traffic jams, resulting in significant increase in Air & Sound pollution
in the area and also safety hazards to road users. Longer Travel time
of vehicles in forest zone will lead to longer time of disturbance to

wildlife.

Contents of Grounds R to S are denied as being bald, baseless and
incorrect. Reliance in this regard is placed on the submissions made
in preceding paras L-M and the same are not repeated for sake of
brevity. It is reiterated that all the mandatory requirements as per
Biological Diversity Act 2002, have been duly followed by the
answering Respondent. It is pertinent to mention that as per
Biological Diversity Act 2002, there is no mandatory requirement for
Biodiversity Impact Assessment. Para 23 of the Act stipulates that the
approval of State Bio-diversity board is required for commercial
utilization or bio-survey and bio-utilization of any biological
resource. As per definitions given in Section 2 of the Act:

“(d) bio-survey and bio-utilization” means survey or collection of
species, subspecies, genes, components and extracts of
biological resource for any purpose and includes
characterization, inventorisation and bioassay;

() commercial utilization” means end uses of biological
resources for commercial utilization such as drugs, industrial
enzymes, food flavours, fragrance, cosmetics, emulsifiers,
oleoresins, colours, extracts and genes used for improving
crops and livestock through genetic intervention, but does not
include conventional breeding or traditional practices in use in
any agriculture, horticulture, poultry, dairy farming, animal
husbandry or bee keeping; ”
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Hence, a perusal of the aforesaid Section 2 (d) & (f) read with section
23 of the Act makes it abundantly clear that section 23 is not attracted
to the issue at hand as the development of highway by the answering
Respondent would essentially fall in the category of developmental
activity and not commercial utilization of any biological resource. It
is further submitted that the proposed highway shall result in an
improvement of biodiversity of entire landscape as the existing on
ground highway is creating negative impact to the biodiversity of the

region 24 x 7.

Contents of Ground T are denied as being bald, baseless and incorrect.
It is vehemently denied that the proposed hill cutting can have
devastating outcomes for the regions apart from the immediate threat
that this project poses to the wildlife. It is clarified that in case of
conventional widening of existing road, there would have been hill
slope cutting in most of the stretch of 20km. This project has been
conceived in such a manner so that the extent of hill cutting minimizes
and only a length of 2.50 km is cut, as most of the stretch has either
been kept elevated or are raised from natural ground level. Further,
appropriate slope protection measures have also been incorporated in

the scope of civil work to stabilize hill slope after cutting.

Contents of Ground U are denied as being wholly frivolous, baseless
and incorrect. It is denied that the answering Respondent does not
propose to carry out any muck disposal activities which will adversely
affect the environment in those regions, over and above the damage
cause by other elements of this project. In fact, the answering

Respondent has submitted muck disposal plan alongwith the forest
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proposal uploaded online. The clear quantification of muck expected
to be generated from this stretch and its methodology of utilization in
other parts of Delhi-Dehradun has been incorporated in the said
proposal. Further, while inviting tender a specific para has been added
for muck disposal wherein the Contractors are responsible to utilize

or dispose off muck in environment friendly manner.

44. 1t is settled law as held by this Hon'ble Court in the case of
Association for Protection of Democratic Rights & Anr. vs. State of
West Bengal & Ors.: (2021) 5 SCC 466 held that

“the legal framework indicate that the sustainable development
must remain at the heart of any development policy
implemented by the State. It is essential to strike the right
balance between environmental conservation and protection
on one hand, and the right to development to other, while
articulating the doctrine of sustainable development. In other
words, conservation of nature must be viewed as part of
development and not as a factor stultifying development.”
Thus, in view of the settled proposition of law as enumerated
hereinabove, the present petition deserves outright dismissal for being

fallacious and untenable.

The answering Respondent further reserves its right to amend/file a

additional reply to the application, if required at a later stage.

In view of the aforesaid submissions and objections, it is most respectfully
prayed that the present application is totally misconceived and is, therefore,

liable to be dismissed by this Hon’ble Tribunal as untenable.
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PRAYER

In light of the submissions made herein above, it is prayed that this Hon’ble

Tribunal may graciously be pleased to:

a. Dismiss the present original application No.240/2021; and/or

b. Pass such other or further Order as this Hon’ble Tribunal may deem
fit., @ 29
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION 240 OF 2021

IN THE MATTER OF:

Citizens for Green Doon A ...Applicant
Versus

Union of India & Ors. ...Respondents

AFFIDAVIT

I, Ravinder, son of Sh. R.N. Singh, aged 43 years, working as General
Manager (Tech) at National Highways Authority of India, G-5 & 6, Sector-

10, Dwarka, New Delhi-110075, do hereby on solemn affirmation state and

submit as under:

1.

I say that I am the authorized representative of the Respondent No.4
abovenamed and as such am conversant with the facts and
circumstances of the present reply. I have been duly authorized by the
Respondent No.4 to initiate and pursue the present proceedings for
and on behalf of the Respondent No.4 and hence, I am competent to
swear the present affidavit on the basis of the records being
maintained by the Respondent No.4 in the ordinary course of its

business.

I say that the accompanying reply to memorandum of application
under Section 14 and 15 read with Section 18 of National Green
Tribunal Act, 2010 has been drafted by my counsel on my instructions

sage-Tlie
of the reply are true and correct, which are r ‘ggr dBlAWBR}\[A

and [ have read and understood the contents of thg

not being repeated for the sake of brevity. G‘( R gslh;m?
18

C) Date of Expip, /-
26.02.2008 /[
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3. I say that the annexures filed along with the present reply are true

copies of their respective originals.

M
DEPONENT
a4 / RAVINDER

TR ) ’ GM(Te""i)
NmimH h A th il fl‘

= 4 a ighways Al 12

VERIFICATION: 57 NV 107 (7o TR iR T e

( Vinis rfof Road Transport & Hmhwm )

. " _qﬂ ,:fg ﬁ:\i"ﬂn 73
Verified at New Delhi on this __ day of November, 202518 thattha momim‘s&w Delhi - 75

of the above affidavit are true and correct to the best of my knowledge. No

part of it is wrong and nothing material has concealed therefrom.
gy
DEPONENT

I\ﬁ' / RAVINDER
TEIUH(TH.) / GM(Tech)

"""\1 .( NI " 5y |
nal Highways Authority of India
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Annexure R-1

TEa-1174 /81-2-2020- 120)/

et fardr
wfag
IeaT WS ATl

HAEY oo wETw/
Arge
3090, o@HF|
YATEROT & F Sarg aREde T2 wees, faw 27 - /- 2021
fawT-  Sove-HERaR # Rarfes g womer, @eRag & faeada TS ISART H0-72T, (UG ¥ 31 Fer
#Afex @) FFAI0 16.000 & 33.000 (7741 FAr 0.000 ¥ 16.160 TF) ¥3F 0T vd vadfes
fastor ¥ 47.7054 0 S=effdr (5.1893 30 WiEiT aws{fd-vd 42,5161 80 HR@Ba awwf#) #71 o=
wYeTor dffaas 1980 & wiidumEt & wada IR arfadr ST vd 8588 aruw gat ud diuf (5354 e
U9 3234 dith) F orde F IgAEfT F @E F (AT FO-vHd/qdE/45282/2020)

e,
I9dFd veF FUAr HoR FrEey 3 wEar-357/11-d-uwdgdy 1s/45282/2020, fwE 02-08-

2021 & ¥eH A qY I§ Fea F Y g ¥ R dw Teme iR gaRT SAve-ReRaR A
Rrarfde & omer, FERAR & Sedia TR oA §0-72€, (IVIGT & 31 Frer Al &%) R0 16.000
d 33.000 (71 WA 0.000 ¥ 16.160 o) FsF 0T vd vARARes IS AT §g 47.7054 R0 FAHH
(5.1893 30 WWd Fwffd vd 425161 R0 INMa Foffd) F1 a7 wewr HfOfAws 1980 & wiRwEr &
et IR anfeehr ST vF 8588 AU gail we Gl (5354 gut vd 3234 oiul) F oraw fr Al & WEw A
YR FHR TR Taed FAw Heyifow/afteg w@iFfld @ osw @R #1 aeiafaasat wd A0 semas
ST & e F WPATNT A g veeeaRT Igafa e ftd #r sl §-

L Legal status of the Forest land shall remain unchanged.
2 Compensatory afforestation shall be taken up by the Forest Department over 95.50 ha degraded

forest land (as detailed below) at the cost of the user agency.

Sk No Name of Forest | CA proposed in Area (Ha) Details of CA
Division
Mohanda Range 10 ha. Buddawan IB FB
1 Saharanpur/Shivalik FD 10 ha. Kaluwala FB IB Par-I
10 ha. Kaluwala FB IB Par-1
7 ha. Shahajahanpur [B- part-I
15 ha. Shahajahanpur IB- part-li
5 ha. Kaluwal comp 3B
10.00 Shahajahanpur 3B
2 Badkala — Range 18 ha. Khairowali 2B (Gularia Soat)
Saharanpur/Shivalik FD 10 ha. Part-1
Khairowali 2B (Gularia Soat)
Part-11
Total 95.50 ha.
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As far as possible, a mixture of local indigenous species shall be planted and
monoculture of any species may be avoided.

The complete compliance of FRA 2006 shall be ensured by the way of
prescribed certificate from the concerned District Collactor.

User agency shall restrict the felling of trees minimum number in the diverted
forest land and the trees shall be felled under the strict supervision of the
State Forest Department and the cost of felling of trees shall be deposited by
the User Agency with State Forest Department.

The user Agency shall undertake plantion on both side of the road and median
(if available) according to IRC guidelines and order passed by NGT on OA no
27/2015 in the matter of Babulal jaju v/s State of Rajasthan and others dated
16.11.2015.

Speed regulating signage will be crected along the road at regular mtervals
in the Procted Areas/Forest Areas.

The user agency shall provide suitable under/over pass in Prptected
Areas/Forest Areas as per recommendation CWLW/NBWL/FAC/REC.

The User Agency shall obtain Environmental Clearance as per the provisions of
the Enviromental (Protection), Act,1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of
Central Government.

10

-| No labour camp shall be established on the forest land.

11

Sufficient firewood, preferably the alternate fuel, shall be provided by the User
Agency to the labourer after purchasing the same from the State Forest
Department or the Forest Development Corporation or any other legal source of
alternate fuel

12

The boundary of the diverted forest land shall be suitably demarcated on ground
at the project cost. As per the directions of the concerned Divisional Forest
Officer.

13.

No additional or new path will be constructed inside the forest area for
transportation of construction materials for execution of the project work.

The period of diversion under this approval shall be co-terminus with the period
of lease to be granted in favour of the user agency or the project life, whichever
s less.

15-

The Forest land shall not be used for any purpose other than that specified in the
project proposal.

16

The Forest land proposed to be diverted shall under no circumstances be
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transferred to any other agencies, department or person without prior approval
of Govt. of India.

17

A detailed report on translocation shall be sent by the State Forest Department
once the process of translocation is completed.

18

Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as per the MoEF & CC
Guideline F. No. 11-42/2017-FC dt 29/01/2018.

19

Any other condition that the Ministry of Environment, Forest & Climate
Change may stipulate. From time to time in the interest of conservation,
protection and development of forest & wildlife.

20

SFaras T & Frafta HRENT, FAAR YT SFCR IT 3ad AfFadr & el
I 3AY e #S o cafFa e ot g wewer w el A9 wgERd AR Al
3Fd cAfFadl § 9 WUl A PG AfQ GEIH & AT ogarr Sl g 36H
T grafa wely aaferr e Ryt sfoer swaes R w arasrr
gl |

21

390 g4 A gEaas fasme & 3I9deT F weeed A F el A OF I I«
aF o wEdTas $ WA 3 g HAIHAT | I FHAGH F I TofH AT
30 T ST 1 HaedSdar o @l A JUiRuid 39T awsfA  srwEr  3§e oar
T S gEaas QIR & v 3aedE 7 W@, o fasmer, 3090 'R H e e
wfaeht &1 1A R guTieufa argw gred g Siraef

22

o e & yRFd/FATd ver 3EF HEEART & FE o vy 99 3
HATF FAS TN A 1 AR G F1 HRWFR grem)

23

sArEF AT H Ig Tacyar & arel fF IR vAodhodo fr weRi # 3w
At ¥ geft gicr § o $Henr eI fohar S|

24

R TIHR & 99 HE&A- 5-3/2007 vodr (W), =A% 19-8-2010 d91 97 HEdT-
J-11013/41/2006-IA-1i(1), R&=ish 02 RH#=R, 2009 % HTHR Fecraw AT Hr Eor)
YRFEH &R & Y9 Ig GARad @ g F 3w, I R § v (if applicable),
FE GRFEN A F G WGH T i sfiseAes aur &g Sie #
TRe @ BT a8 it Avde @IS 36 a5es dBE F HHAe -3 Jiod
FY Torgr SR |

25

e geaera A Argl/aee U F wiEATAd §, @ A0 ITaae ke § 39T
¥ 3R e e T FRIEEr X o Srem

26

AT dUTAS/MTaAE FA9 9o e & IWIed &7 S YRER Har Fem|

27

IWFT F HARTFd FAT-HRT W &g WERAST TER/AY ~qrgrerdl ga/n
I AR T JHegureleT gecdrae fasmer ganr fmar s

28

g faser & WET aA & -wafAca e femr ¥ 1 3ReH F= &
qd JATAfer YATOT-IF e FAT

29

YR AN I HET T WEH/AISA HOFN, 3090 dEaAs  Hr R
& IR R 0T F 51 W@ ) sfsg # vawor & el faeg W aww g o=
Far 377 w5 A vy T g # W W HET 9 GRS AEER
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TG 3eerET gt

30 TTT 97 AETH/AIST HOFR, 3090 TS @RI A0 GHOT F e IR
ucimfaEsi(Terms & Conditions) & HeY # 3= Heama Rdfe amas & 3qasy
AT FREY

31 gR&e=T & atus 8588 gailt (5354 Fet v 3234 ) F| ava fAda wrige

feetien 16-8-2021 & 3fceld S0E0E10 1 Jefureret fovar S|

. B
sfafefr Prafef@a & gEard v sawes s &g 9 3
(1)- 39 1 FATAdETF (Feai¥) 9N TSR, TAE0T U9 a9 AN EHT Faeg Fag Ja+, 997
TT FFET T, Felee faar, q@a |
(2)- a1 EYaTH, FERAR |
(3)- T @R |
(4) s g, Riafos @ wermer, #eRaq |
(5)- TR A&, v0T0v03$0 TREsET, Faiaas s#s M03mE090, 28Vgs, HOF0-5, A #0-4
&F agIgR T3, SFIGH, IEEUS|
(6)- IS HIHH|
AT R,
/
(3 foar)
e
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- /81-2- -800(120)/

ey faardr
wfa
3ok Weer S|
Far &,
AT a7 eI/
g el
3090, FEAF|
TAEROT o T Sarg UREA HHT-2 was, few 27— 1) - 2021
RAvE- FAue-ReRaR # Rafds a7 vam, @eRaq F i TST AR H§0-724, (IO F 3 Felr
#fex g%) R0 16.000 & 33.000 (Far ¥A= 0.000 ¥ 16.160 &) HsF diEFAor va velafes U3
fstor 89 47.7054 80 s (5.1893 §0 TWT awsff& vd 42,5161 §0 IRMEva aweyfd) & a=f
aeTor ftfas 1980 & wiftumat & swaela IR arfedr waler va 8588 aTue geif e diuf (5354 Fait
Td 3234 diul) & uraw v sgEla & wEy F (YT HO-vwd/gdRE/45282/2020)

HEIET,
IFT RAws F9ar s sRteT 99 w@EAr-357/11-d-uwd/gdy 1U5/45282/2020, e 02-08-

2021 ¥ ®edl & AP TE FEa H G @ ¥ F AR T qoant aifteRor @R Seee-aERa . #
RIarfdes @ 93T, AR & &ileadd TSET ToART §0-72€, (F0RMR & s1€ e #Afex d) R0 16.000
¥ 33.000 (71 ¥ 0.000 & 16.160 TF) FF WEEwor v verRfes Uz fAA{T & 47.7054 R0 A
(51893 30 WA M vd 425161 30 IRMa awufy) &1 a@ wwor HAfEE 1980 & wiRwE &
it I arferhr w=eT e 8588 aTue geil va diuf (5354 Far va 3234 With) ¥ wraw & IeAfy & qEU A
HRE §@R @R Weed HAw deuifow/fRfted el & usw wer i wdinfaeeul vd A0 sToas
e & e # BfPATNT A §U vaeEanT At e Tt i S -

| 8 Legal status of the Forest land shall remain unchanged.
2 Compensatory afforestation shall be taken up by the Forest Department over 95.50 ha degraded

forest land (as detailed below) at the cost of the user agency.

SL. No Name of Forest | CA proposed in Area (Ha) Details of CA
Division
Mohanda Range 10 ha. Buddawan IB FB
I Saharanpur/Shivalik FD 10 ha. Kaluwala FB IB Par-I
10 ha. Kaluwala FB IB Par-I
7 ha. Shahajahanpur IB- part-I
15 ha. Shahajahanpur IB- part-1
5 ha. Kaluwal comp 3B
10.00 Shahajahanpur 3B
2 Badkala — Range 18 ha. Khairowali 2B (Gularia Soat)
Saharanpur/Shivalik FD 10 ha, Part-1
Khairowali 2B (Gularia Soat)
Part-11
Total 95.50 ha.
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As far as possible, a mixture of local indigenous species shall be planted and
monoculture of any species may be avoided.

The complete compliance of FRA 2006 shall be ensured by the way of
prescribed certificate from the concerned District Collactor.

User agency shall restrict the felling of trees minimum number in the diverted
forest land and the trees shall be felled under the strict supervision of the
State Forest Department and the cost of felling of trees shall be deposited by
the User Agency with State Forest Department.

The user Agency shall undertake plantion on both side of the road and median
(if available) according to IRC guidelines and order passed by NGT on OA no
27/2015 in the matter of Babulal jaju v/s State of Rajasthan and others dated
16.11.2015.

Speed regulating signage will be crected along the road at regular intervals
in the Procted Areas/Forest Areas.

The user agency shall provide suitable under/over pass in Prptected
Areas/Forest Areas as per recommendation CWLW/NBWL/FAC/REC.

The User Agency shall obtain Environmental Clearance as per the provisions of
the Enviromental (Protection), Act,1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of
Central Government.

10

No labour camp shall be established on the forest land.

11

Sufficient firewood, preferably the alternate fuel, shall be provided by the User
Agency to the labourer after purchasing the same from the State Forest
Department or the Forest Development Corporation or any other legal source of
alternate fuel

12

The boundary of the diverted forest land shall be suitably demarcated on ground
at the project cost. As per the directions of the concerned Divisional Forest
Officer.

13.

No additional or new path will be constructed inside the forest area for
transportation of construction materials for execution of the project work.

14-

The period of diversion under this approval shall be co-terminus with the period
of lease to be granted in favour of the user agency or the project life, whichever
is less.

15-

The Forest land shall not be used for any purpose other than that specified in the
project proposal.

16

The Forest land proposed to be diverted shall under no circumstances be
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transferred to any other agencies, department or person without prior approval
of Govt. of India.

17

A detailed report on translocation shall be sent by the State Forest Department
once the process of translocation is completed.

18

Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as per the MoEF & CC
Guideline F. No. 11-42/2017-FC dt 29/01/2018.

19

Any other condition that the Ministry of Environment, Forest & Climate
Change may stipulate. From time to time in the interest of conservation,
protection and development of forest & wildlife.

20

SEaeE e & wrefta 3R, Fean ruar SHeR 91 35d Sfaadr & e
7 30 FHTUG FS o cAfRd R o e wEwer @ erfa T agEre AR Al
39q AfFaAl § 9§ A PG AT GG ¢ Iar gdr S § a 3§%
for wrfta gl aanftedy qarr uifRa sfoer swaes fasmer @ arasnr
g

21

IFd g HA SEaES QAR & 39T #A GeAdd WA & e ad ds el o9
TF & TEAaE P IFH IF g HAIhar {| I TEAGH P IFA A AT
30 fordl omer T aegEar 7 WAl A qufRfy 3Ea awsfd rwar  Iwe W
T S gaTas AT & U Eas 7 ®, g4 @, 3090 weR F e e
it &7 $FTar Rl gurfeufay araw giea g Stef)

22

o fasmr & yfelUEAal svar 3uF IWedst & Rl o wwa o9 @
IERTFH A TRATA TR H1 IO FE F FWAR g

23

ST HIHEOT F Y§ FUCagHr & gt fF IR tH0dNoRH0 Fr gwwfly 7 3w
3afe & gefer g & o T pFrare fhar Sdem)

24

AR R & 97 F&I- 5-3/2007 vl (d1E)), RRAis 19-8-2010 Jur 95 H&4l-
J-11013/41/2006-1A-1I(1), fewiieh 02 few#sR, 2009 & 3FTHR SEdmas AT & FH
YRFT A ¥ Y4 Tg ARG Fe gren & 375w, Ay @ep § ar (if applicable),
FE IRFH B & qd GEH WX § Ao sEfiseEe qur o od
T & VT FAE A6 ARvEw @1 6 dqFes THE F HTHIG -3 Wed
FX forgr Frem |

25

I geA9d SffF Fgl/aeee a F wAfad &, @ A0 3TUaH SaRTed ¥ 3T
¥ AT 9Ted @R T FRERr F foar S

26

gAEd dutfae/gemafas FAUfRy gt & F IWe & F1 gREs fRar S|

27

IRIFd F AT FHT-HAT W Feg; THIATT THR/A0 ~Arrerdt ganT o
I AR T IeTarer Sae fasTeT ganT BT S|

28

gEdTas s T WS F & HwafAe arer e ¥ I W F &
94 IATI YHATO-GT WIS HTAT g1

29

TN HATT AT HET o FETH/AST HUwl, 3090 oeas  H Redrwegia
& IR R} T 6 o1 @ 81 sfasy & vavor F Bl g @ A oo o=
Mmaﬂéﬁwﬁmﬁawmr#mwsg@aamﬁﬂﬁm
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Tad Javerdr gheny

30 AET o FEEIH/ASH HUFAY, 3090 TS GaRT afvtd §awor § Hafta SwWFd
ercafaeEei(Terms & Conditions) & HeY & 3l Fcama Rudfe e & 39esy
FAT St

31 gRalser & arus 8588 guft (5354 gaT e 3234 i) ¥l ave fEid Fgw
e 16-8-2021 & 3iciar SOA0E0 &1 equrerr fahar Smam)

; : G o8
wfafefy Prafofa & geard va aas FEaR &g ofve ¢
(1)- 39 a9 AFAIETT (F219) IRT THER, TAE0T U9 g HArag, S99 FEad,Fa Ja-, 9aq
I e T, HOS AEaR, F@HF|
(2)- a1 TETF, FERAR |
(3)- i TR |
(4) v s, REfes a@ yam, JeRaq |
(5)- IREISTAT foreereh, tA0v=0v0HTE0 GRS, fraiaas so$ f0am$00, SvgA, HOA0-5, A H0-4
&& FETeR U3, ApNIgH, ITEUS|
(6)- I FIEA|
HTIT W,
U
(3mefrw framdy)
afeE
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A-B Highway at Ground / Approaches to
Elevated Road (2.25 km) —
Start of forest from project start (1.2 km)
B-C Elevated road upto Mohand (4.25 km)—
C-D Elevated Road from Mohand to start of [[12.25 km
Tunnel Approaches (8.0 km)
D-E & F-G| Start and End of Approaches to Tunnel
(2.16 km)
E-F Tunnel (0.340 km ) —
G-H Raised road (2.8 km) E—

Animal Underpass @ 12 m (L) x 3.5 m (H) each

FOREST START

A
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FOREST START TO TUNNEL IS THE
REALIGNMENT OF HIGHWAY
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Letter no. 8B./U.C.P./06/110/2020/F.C./1392 Dt. 29.09.2020

To,
Additional Chief Secretary (Forest),
Government of Uttarakhand,
Subhash Road, Dehradun.

Sub: 4 lane configuration of National Highway 72A from Ganeshpur to Dehradun
road section located in district Uttar Pradesh (Design km 0.00 to km 16.115) and
Uttarakhand (Design km 16.115 to km 19.746) Reversion of forest land to NHAI-PIU
for non-forestry works for the construction of widening, expansion.

Ref: Additional Chief Conservator of Forests and Nodal Officer, Uttarakhand letter
no. 371/ FP / UK/ ROAD / 45283 / 2020 dated 07.08.2020

Sir,

Online Proposal No FP / UK / ROAD / 45283 / 2020 on the above subject and
Additional Chief Conservator of Forests and Nodal Officer, Government of
Uttarakhand, take the trouble of seeing the reference letter, through which the Central
Government on the subject proposal (Conservation) ) Approval was sought under
section-2 of the 1980 Act. —

From time to time, necessary information / documents were received from the
State Government on the matter in question, after which the Regional Empowered
Committee (REC) on the proposal was held on 24 September 2020. After being
recommended in the meeting, the Central Government District Uttar Pradesh (Design
Km 0.00 to Km 16. 115) and Uttarakhand (Design Km 16.115 to Km 19.746) from
National Highway 72 A Ganeshpur The in-principle approval for repatriation of
9.6224 hectares of forest land to NHAI-PIU for non-forestry works for the
construction of widening, up to Dehradun road section provides in-principle approval
on the following conditions:

1. The legal status of forest land will not be changed.

2. The forest land will be handed over only after the non-forest land required for
the project is handed over to the user agency.

3. Compensatory afforestation :

a) Compensatory afforestation will be carried out by the Forest Department on
20.00 ha. of degraded forest land at the cost of the user agency, so far as practical,
taking local indigenous species and avoiding monoculture of the species.

b) Additional certificate will also be produced by the Divisional Forest Officer that
the said C. A. Plantation work has not been done on the area under any other
scheme in the past.
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4. On the land of compensatory afforestation, if necessary, the cost of
compensatory afforestation at the prevailing wage rates as per the compensatory
afforestation scheme and the cost of survey, demarcation and pillaring shall be
deposited by the project authority with the forest department in advance.
Compensatory afforestation will be maintained for 10 years. Appropriate
provisions may be included in this plan for anticipated cost escalation for
scheduled works in future.

5. Net Present Value-

(@) In this regard, Hon'ble Supreme Court of India in WP (C) No. 202/1995 IA No.
556 dated 30.10.2002, 01.08.2003 28.03.2008 24.04.2008 and 09.05.2008 and
Ministry by letter No. 5-1/1998 - F.C. ( Pt. 2) dated 18.09.2003 , 5-2/2006 - F.C.
Dated 03.10.2006 & 5-3/2007 - F.C. As per the guidelines issued on 05.02.2009,
the State Government will recover the net present value from the user agency for
repatriation of 9.6224 ha. forest area under this proposal.

(b) On receipt of the report from the Expert Committee, the additional amount, if
any, of the net present value of the repatriated forest land, if any, due after
finalization, shall be recovered by the State Government from the user agency.
The User Agency shall submit an affidavit thereof.

6. The User Agency shall minimize the felling of trees in the repatriated forest land
whose number shall not exceed 2572 trees (including 24 saplings) as per the
proposal and the trees shall be under the strict supervision of the State Forest
Department. The cost of felling of trees will be deposited by the user agency with
the State Forest Department.

7. The provision of the Bhagirathi eco sensitive zone notification and zonal master
plan shall be strictly complied with by the State Govt. and User Agency.

8. The User Agency State Govt. will comply with the directions of the Hon'ble
Supreme Court passed in the matter of civil appeal No. 10930/2018 ( MA No.
1449/2020 dated 08.09.2020).

9. State Govt. will inform this office if they pass any order for tree cutting and
commencement of work before stage 11 approval as per guidelines para 11.2 . The
State Govt , will strictly monitor and ensure that no further activity is carried out
under such permission after the expiry of one year from the date of issue of such
permission.

10. The funds received from the user agency under the project will be
transferred/deposited to the Compensatory Afforestation Fund Management and
Planning Authority Fund only through e-portal (https://parivesh-nic.in/).

11. Full compliance of FRA, 2006 will be ensured through prescribed certificate
from the concerned District Collector.
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12. Speed regulation signage shall be installed along the road at certain distances in
the protected areas/forest areas.

13. As per the provisions of the Environment (Protection) Act 1986, the user
agency shall obtain environmental clearance.

14. The layout plan of the proposal shall not be changed without the prior approval
of the Central Government.

15. No labor camp will be established on forest land.

16. The user agency shall provide adequate wood, preferably alternative fuel, to the
laborers from the State Forest Department or Forest Development Corporation or
any other legal source of alternative fuel.

17. As per the instructions of the concerned Divisional Forest Officer, the extent of
the reverted forest land will be demarcated on the land at the project cost.

18. No additional or new route shall be made within the forest area for
transportation of construction material for execution of project work.

19. The period of repatriation in this approval shall be targeted with the period of
lease granted in favor of the user agency or with the full duration of the project,
whichever is less.

20. The forest land shall not be used for any purpose other than those specified in
the project proposal.

21. The forest land proposed for repatriation will not be transferred under any
circumstances to any other agencies, department or person without the prior
permission of the Central Government.

22. Violation of any of these conditions will be a violation of the Forest
(Conservation) Act, 1980 and action will be taken as per the guidelines of the
Ministry of Environment, Forest and Climate Change File No. 11-42/2017-FC
dated 29.01.2018.

23. The conditions prescribed by the Ministry of Environment, Forest and Climate
Change from time to time in the interest of conservation and development of forest
and wildlife will be applicable.

24. The user agency shall dispose of the sewage at the pre-specified sites in such a
way that it does not fall unnecessarily below the prescribed limit, under the
supervision of the State Forest Department and at the cost of the project by the user
agency by planting saplings of suitable species, to stabilize and stabilize the
sewage disposal area. Restoration work will be done. Walls will be built to keep
the debris in place, before handing over the disposal sites to the State Forest
Department, their stabilization and improvement work will be completed in a time
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bound manner as per the plan. No felling of trees will be allowed in the debris
disposal area.

25. If any other relevant Act/Article/Rules/Court Order/Instruction etc. are
applicable to this proposal, it will be the responsibility of the State
Government/User Agency to take necessary permission under them.

26. The compliance report will be uploaded on the e-portal
(https://parivesh.nic/in/).

Regards

(T. C. Nautiyal)
Deputy Inspector General, Forest(K.)
Copy for information and necessary action:

1. Additional Director General of Forests (FC), Ministry of Environment, Forest
and Climate Change, Indira Paryavaran Bhawan, Jorbag Road, Aliganj, New
Delhi.

2. Additional Chief Conservator of Forests and Nodal Officer, Forest
Conservation, Indira Nagar Forest Colony, Dehradun, Uttarakhand.

3. Order Letter.

Regards

(T. C. Nautiyal)
Deputy Inspector General, Forest(K.)
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The provision of the Bhagirathi eco sensitive zone notification and zonal master plan shall be strictly
complied with by the State Govt. and User Agency,

I'he User Aggncy%lalc Govt. will comply with the directions of the Hon'ble Supreme Court passed in the
matter of civil appeal No. 109302018 (M.A. No. 1449/2020 dated 08.09.2020

9 State Govt. will inform this office if they pass any order for tree cutling and commencement of work
before stage [T approval as per guidelines para 11.2. The State Govt. will strictly monitor and ensure that
no further activity is carried out under such permission after the expiry of one -ycur from the date of issue
of such permission.
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Annexure R-4

Letter no. 8B/U.P./06/160/2020/F.C./1108 Dated 23/24.12.2020

To,
Principal Secretary,
Department of Environment, Forest and Climate Change,
Bapu Bhawan, Government of Uttar Pradesh,
Lucknow.
Online Proposal No. FP/UP/Road/45282/2020

Sub: Under the jurisdiction of Shiwalik Forest Division in_District
Saharanpur, widening and elevated corridor construction of NH 72A
Ganeshpur to Dat "Kali Temple) KM 16.00 to KM 33.00 (New
hama%e KM 0.000 to 16.160), elgardmg C?ermmsmn for_use of
47.7054 HA forest land (5.1893 HA Protected Forest & 42.5161 HA
Reserve Forest) for non-forest purposes under Forest Conservation
Aft ?c 9)80 and cutting of 8588 obstructing trees (5354 trees and 3234
plants

Ref: SBecial Secretary (Forest), Uttar Pradesh letter no.-2518/81-2-2020
800(120)/2020 Lucknow, dated 02.12.2020.

Sir, :

Kindly refer to the Department of Environment, Forest and Climate
Chan1g2e ovt. of Uttar Pradesh letter no. P. 113/81-2-2020-
800 (5)/2020 dated 23.11.2020, vide which aﬂ)roval under section (2) of
the Forest (Conservation) Act, 1980 was sought for the subject project.

The matter was included in the meeting of Regional Empowered
Committee (REC) convened on 15.12.2020 (REC Agenda item 52.3 - UP).
The_proposal was %Pgroved in the meeting. After the approval of the
Regional Empowered Committee, | have been directed to inform you that
under the jurisdiction of Shiwalik Forest Division in District Saharanpur,
widening and elevated corridor construction of NH 72A (Ganeshpur to Dat
Kali Temple) KM 16.00 to KM 33.00 (New Chainage KM 0.000 to 16.160)
the permission for use of 47.7054 HA forest land (5.1893 HA Protected
Forest & 42.5161 HA Reserve Forest) for non-forest Purposes under Forest
Conservation Act 1980 and cutting of 8588 obstructing trees (5354 trees
and 3234 plants) has been grantéd the in-principle approval subject to
the following conditions:

1. Legal status of the forest land shall remain unchanged.

2. Compensatory afforestation shall be taken up by the Forest Department
over 95.50 ha. degraded forest land (as detailed below) at the cost of
the user agency.

SI.No. | Name of Forest CA proposed in Area ( Details of CA
Division Ha. ) ‘

1. Mohanda Range 10 ha. Buddhawan 1B FB
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Saharanpur / 10 ha . Kaluwala FB 1B
Shivalik FD 10 ha . Part-1
7 ha. Kaluwala FB 1B
15 ha. Part-I|
5 ha. Shahajahanpur 1B -
10.00 part -l
Shahajahanpur 1B -
part -l

Kaluwal comp.3B
Shahajahanpur 3B

2. Badkala- Range 18 ha. Khairowali 2B (
Saharanpur/ 10 ha. Gularia Soat) Part -
Shivalik FD l

Khairowali 28 (
Gularia Soat ) Part
-1l

Total 95.50 ha.

As far as possible, a mixture of local indigenous species shall be planted
and monoculture of any species may be avoided.

3. The cost of compensatory afforestation at the prevailing wage rates as
per compensatory afforestation scheme and the cost of survey,
demarcation and erection of permanent pillars if required on the CA
land shall be deposited in advance with the Forest Department by the
project authority. The CA will be maintained for 10 years. The scheme
may include appropriate provision for anticipated cost increase for
works scheduled for subsequent years.

4. The State Government shall charge the Net Present Value (NPV) for the
47.7054 ha forest area to be diverted under this proposal from the User
Agency as per the orders of the Hon'ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in
IA No. 566 in WP(C) No. 202/1995 and as per the guidelines issued by
the Ministry vide letters No. 5-1/1998-FC (Pt.11) dated 18/09/2003, as
well as letter No. 5-2/2006-FC dated 03/10/2006 and 5-3/2007-FC
dated 05/02/2009 in this regard.
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5. Additional amount of the NPV of the diverted forest land, if any,
becoming due after finalization of the same by the Hon'ble Supreme
Court of India on receipt of the report from the Expert Committee,
shall be charged by the State Government from the User Agency. The
User Agency shall furnish an undertaking to this effect.

6. User agency shall restrict the felling of bare trees to minimum number
in the diverted forest land and the trees shall be felled under the strict
supervision of the State Forest Department and the cost of felling of
trees shall be deposited by the User Agency with the State Forest
Department.

7. The complete compliance of the FRA, 2006 shall be ensured by way of
prescribed certificate from the concerned District Collector.

8. Strip plantation on both sides and central verge of the road shall be
raised at the cost of user agency as per the IRC norms in compliance of
order dated 16-11-2015 passed by Hon'ble NGT, Central Zone, Bhopal in
L.A. No. 27/2015 (Babulal Jaju V/s Rajasthan Government).

9. Speed regulating signage will be erected along the road at regular
intervals in the Protected Areas/Forest Areas.

10. The user agency shall provide suitable under pass in Protected Area
Forest Area as per recommendations of CWLW/NBWL/FAC/REC.

11.  User agency shall obtain Environmental Clearance as per the
provisions of the Environmental (Protection) Act, 1986, if applicable.

12. The layout plan of the proposal shall not be changed without prior
approval of Central Government.

13.  No labor camp shall be established on the forest land.

14. Sufficient firewood, preferable alternate fuel shall be provided by
the User Agency to the labourer after purchasing the same from the
State Forest Department or the Forest Development Corporation or any
other legal source of alternate fuel.

15. The boundary of the diverted forest land shall be suitably
demarcated on ground at the project cost, as per the directions of the
concerned Divisional Forest Officer.
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16.  No additional or new path will be constructed inside the forest area
for transportation of construction materials for execution of the
project work.

17. The period of diversion under this approval shall be co-terminus
with the period of lease to be granted in favour of the user agency or
the project life, whichever is less.

18. The forest land shall not be used for any purpose other than that
specified in the project proposal.

19. The forest land proposed to be diverted shall under no
circumstances be transferred to any other agencies, department or
person without prior approval of Govt. of India.

20. Violation of any of these conditions will amount to violation of
Forest (Conservation) Act, 1980 and action would be taken as per the
MoOEF&CC Guideline F. No. 11-42/2017-FC dt. 29/01/2018.

21.  Any other condition that the Ministry of Environment, Forest &
Climate Change may stipulate from time to time in the interest of
conservation, protection and development of forests & wildlife.

22. As far as possible the maximum number of trees shall be
translocated according to a detailed scheme for translocation of
suitable plants prepared in consultation with the State Forest
Department and the cost for the same shall be borne by the user
Agency.

23.  All the funds received from the user agency under the project shall
be transferred/ deposited to CAMPA fund only through e-portal
(https://parivesh.nic.in).

24. The compliance report shall be uploaded on e-portal
(https://parivesh.nic.in).

After receipt of compliance report on fulfillment of all of the above
conditions from the State Government, proposal will be considered for
final approval under Section - 2 of the Forest (Conservation) Act, 1980, by
this office.
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The order for transfer of forest land to user agency shall not be

issued by the State Government till final approval order for diversion of
forest land is issued by Government of India.

Yours faithfully,

(Prachi Gangwar)
Deputy Inspector General of Forests (Central)

Copy for information and necessary action to the following:-

1.

Now

Principal Chief Conservator of Forests (HoFF), Forest Department,
17, Rana Pratap Marg, Lucknow, U.P.

. Chief Conservator of Forests (Conservator of Forests) and Nodal

Officer, 17, Rana Pratap Marg, Uttar Pradesh, Lucknow.

. Divisional Forest Officer Shivalik Forest Division, Saharanpur.
. Project Director, Project Implementation Unit (PIU) Dehradun,

NHAI, H.No. No.5, Lane No.-4, Teg Bahadur Road, Dehradun
(Uttarakhand).

. Ministry of Environment, Forest and Climate Change, Regional

Office, Lucknow for uploading/ order sheet .

Yours faithfully,

(Prachi Gangwar)
Deputy Inspector General of Forests (Central)
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Ministry of Environment, Forest & Climate Change
Integrated Regional Office, Lucknow
Kendriya Bhawan, 5% Floar, Scctor-iH, Aliganj, Lucknow-226024, Telefax-2326696
: Famail:s rocz lkosmeiaigov.in, goimoefrolkogigraail.com
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1. Legal status of the forest Jand shall remain unchanged.

2. Compensatory afforestation shall be taken up by the Forest Department over 95.50 ha. degraded forest
land (as detailed below) at the cost of the user agency. .

SLNo. | Name of Forest Division CA proposed in Area (Ha.) Details of CA
1 Mohanda Range 1 10-ha: , " Buddhawan 1B FB
Saharanpur/Shivalik FD 10 ha. : : Kaluwala FB IB Par-1
10 ha. Kaluwala FB 1B Par-11
7 ha. Shahajahanpur | B-part-1
15 ha. . Shahajahanpur |B-part-i
3 ha. Kaluwal comp.3B
10.00 Shahajahanpur 38
2 Badkala- Range 18 ha. Khairowali ZB(Gularia
‘Saharanpur/Shivalik FD Soat)Part-1
/1 10 ha. Khairowali 2B(Gularia
/ Soat)Part-11
T Total 95.50 ha.
B

S Tar, gfs ssible, a mixture of local indigenous species shall be planted and monoculture of any species
ifniy be ayoWed.
L4
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3. The cost. of compensatory afforestation at the prevailing wage rates as per compensatory afforestation
scheme and the cost of survey, demarcation and erection of permanent pillars if required on the CA land
shall be deposited in advance with the Forest Department by the project authority. The CA will be
maintained for 10 years. The scheme may include appropriate provision for anticipated cost increase for
works scheduled for subsequent years.

4. The State Government shall charge the Net Present Value(NPV) for the 47.7054 ha. forest area to be
diverted under this proposal from the User Agency as per the orders of the Hon’ble Supreme Court of
India dated 30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in A No. 566 in WP ©
No. 202/1995 and as per the guidelines issued by the Ministry vide letters No. 5-1/1998-FC (Pt.I1) dated

18/09/2003, as well as letter No. 5-2/2006-FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009 in
this regard.

$. Additional amount of the NPV of the diverted forest land, if any, becoming due after finalization of the
same by the Hon’ble Supreme Court of India on receipt aof the report from the Expert Committee. shall be
charged by the State Government from the User Agency. The User Agency shal furnish an undertaking to
this-effect.

6. User agency shall restrict the feﬂing of bare trees to ininimum number in the diverted forest Jand .and
the trees shall be felled under the strict supervision of the State Forest Department and the cost of felling
of trees shall be deposited by the User Agency with the State Forest Department,

7. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate from the
concerned District Collector. ‘

8. Strip plantation on both sides and central verge of the road shall be raised at the cost of user agency as
per the IRC norms in compliance of order dated 16-11-2015 passed by Hon’ble NGT, Central zone,
Bhopal in L.A. No. 27/2015(Babulal Jaju V/s Rajasthan Government).

9. Speed regulating signage will be erected along the road at regular intervals in the Protected Areas/
Forest Areas, 2

10. The user agency shall provide suitable under / over pass in Protected Area / Forest Area as per
recommendations of CWLW /NBWL / FAC / REC. )

11. User Agency shall obtain Environmental Clearance as per the provisions of the Environmental
(Protection) Act, 1936, if applicable. ’ )
12. The layout plan of the proposal shall not be changed without prior approval of Central Government.

13. No labour camp shall be established ovi the forest land.

14. Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency to the lal?ourer
after purchasing the same from the State Forest Department or the Forest Development Corporation or
any other legal source of alternate fuel.

15. The boundary of the di\certed forest fand shall be suitably demarcated on ground at the project cost, as
per the directions of the concerned Divisional Forest Officer.

16. No additional or new path will be copstructed inside the forest area for transportation of construction
materials for execution of the project work.

17. The period of diversion under this approval shall be co-terminus with the period of lease to be granted
in favour of the user agency or the project life, whichever is less.

18. The forest land shall not be used for any purpose other than that specified in the project proposal.

est4and proposed to be diverted shall under no circumstances be transferred to any other
rtment or person without prior approval of Govt. of India.

ﬂt(/ '{ﬁ" '(,fi-"' . ' ’
p ZMiolatﬂpﬁ‘, “any of these conditions will amount to violation of Forest (Conservation) Act. 1980 and
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" 32, As far as possible maximum number of trees shall be translocated according to a detailed scheme for
translocation of suitable plants prepared in consultation with the State Forest Department and the cost for the
same shall be borne by the user Agency.

23. All the funds received from the user agency under the project shall be transferred/ deposited to

CAMPA fund only through e-portal (huips./iparivesh.nic. ing)

24. The compliance report shall be uploaded on e-portal (hips:#parivesh.nic.ing).

After receipt of compliance report on fulfillment of all of the above conditions from the State
Government, proposal will be considered for final approval under Section-2 of the Forest (Conservation)
Act, 1980, by this office. i

The order for transfer of forest land to user agency shall not be issued by the State Government till
final approval order for diversion of forest land is issued by Gevernment of India.

1. W H&1 99 Gra(E1), a9 W, 17, o e mRf, e, S0
2. %8 9 TRETB(IT V) U Hied BN, 17, TN Yo ArT, Sovo, ST |
4 RIS 4S9, J0RT0wm, R A el ([@oargego), WG, WF-5, O Ho-4, WER I,
JE(STETE) ‘ o
o, 1 o oy aRed e, S e, wE @ areiT aq /A wEe |
v ) )__,'\P'Vo
)

&7(
N

G @R/ Project Directar
I ST Wi

Page, 3 &ﬁﬁ




O P o

Ihllmmm‘ﬂ.ﬁmﬁmmm_

GBI / 14—10(15 BT, iy fagray i
_ S282)
dur 1 i g 3] / / 2020
Oy Py
sl ot gy
e h't.n;—quvl gy t!'lll},dfr.ﬂq-T
Hiblsl <05, ™9 ¥it-a kL TLts e :'r T : \
e L BT (o)
mm Wm L muq WP, SO a8 avareerfar st oot sty gy
e 10.000 9 33000 (T T 0,000 N 16460 oE) wEw At 3
W9 Pmbor ¥ 477084 B0 we -

i) @ w4 o maéf#nq 1080 W il &L%aﬂénmq qﬂ?nr:auwﬁt: :;;‘ra 11;; ?ﬁﬁ s

Sﬂ‘,ﬂn W) @ s ) sy & g A (ot wrg weiors Ham- r-'p,-r_|p;;¢,.m;¢51ﬁ
2020% b 7))
1:-:‘22 Avew wulooy aa g L ufuds w=mm l__n]ﬁ.]':ﬂ C R ;r.r;;if—_m‘ AEF B o
8 'l_ qodio 7 08 / 180 / 2020 7 Twodi0 / 1108 FEmm 23122020 T Sfred sfowd, w0 SeEs @
s 11—d-1540/ FP/UP/Road/45282/2020 fasiiw 20 12,2020

nlgu
R B, @ 0 aeany gRteds AEe, veiteg s waten daes @ Sa e 93 e
2u1z2000 4% Rl @ uf s TR @ R A dgites e Fela @ ol 8 s e A

HI0 e g auf@[ﬁﬂ_mﬁ ) YT AR 065-05 WREL A Fr=ET SueE R @) B ¥ |
ol | dalow el & vl @ e [l GO W aipa sWeA W |
o feyaem |

- ———— S S S e e e e e ]
1
y

2 3

| egal status of the forest fand shall remain unchanged. T @ U W G A @) e
EinGieas ol 8c i S
\ weaTiae 47,7054 R0 T A @ S TR

YT W Gl T/ a8 g

- e .

| Depurtment over 95 30 hi degraded forest land (as aftigyes gEray] #1079 T
| ditsiled below) at the cost of the user agency TIwEn g ST S0 2308500000 (2
o | Muame of CA proposed | Petails of CA ’_\ FHE, T O, TS B R &
| Logab | Dot in meca (i y et é"ﬂ?fﬁ B T T E oy B

¢ | Lumpensatory afforestation shall be taken up by the Forest ‘

| Jiw e > g d .
! T k| 10 Buddiawar 16 TR | v iy o A € A N
R N 6 ‘ Tihe | Kaluwala i3, 11, Panc) e B e )
[ Syl ] o Kuluwalis 13115, Part-li
i Khvivulik FI2 '_”-N—' = _"I_llHE_I_.—lL‘-I_-I 1III;I.E_I_H_F_H_TE-’T_L‘I:1: -
| RET Stuabajajutiangur 10-Fart -1
‘ i Roabuwili comp, A
‘l \ i St iapur 314
l. IR T T Tl rowal) 208 Ciulsieni seaty
Haips A O R
| Sabarmpnart 750G (i bl rosvid 2 Chu bk st
' MY
! Tt 1550 i

As far s possible, 4 misture of local indigenous species
| dall be planted uod monoealiore of any species may be
avoided. ki
‘ o e cost of compensitory affprestation af the prevailing wril g Sl 3w ae@e) T 1o an
r Wik Tiles s per campeisitory affaresation sehieme i WREn ¥ W0 2308500000 (&) EIE
: antd the cost of survey, demaireation ind erection of’ e e, e wae ) @) et
|| peranent piltars if requised on the CA Jand shallbe | §-uidw @ owE oTER & men| @ de

Lol LTI



|
e

o R T T
deposited in advance with the forest

project authority. The CA will be matnatained for |0

1

i{::mls. Irql?elscheme' may include appropriate provision T T B T 3 A e
or anticipated cost increase for works scheduled ftor |
| Subsequent years.

The State Government shall charge the Net Present ol @ arare

"-’_':llue (NPV) for the 47,7054 lia. forest area to be
diverted under this proposal from the User Agency ns
per the orders of the Hon'ble Supreme Court of Indig

dated 30/10/2002, 1/8/2003, 28/03/2008, 24/4/2008 and
09/05/2008 in 1A No.566 in WP(C)No. 202/1995 and us

per the guidelines issued by the Ministry vide letters
No. S-11998-FC(PLIT dated 18-9-2003, as well as
letter No. 5-2/2006-FC dated 03/10/2006 and 5-3/2007-

—— e

Additional amount of the NPV af the diverted forest

- lund if any becoming due after finalization of the same

by the Hon’ble Supreme Court of India on receipt of the

report from the Expert Committee, shall be charged by
the State Government from the User Agency. The User

| Agzency shall furnish an undertaking to this effect.

| &

__\—‘_‘—\_._‘
Department by the

R
63

T ST S

R o =

T R W waf

Tel % STeT 1 ¥ Wmﬁw
@ ET %o ananz438.00 (w0 4 e
e i, RO e T e ’ﬁ‘:J
iﬂ—lr\ﬁ‘fﬂ LR i i e HIEaH 1 e
fAfer 3 S SR B, A et o e
et eIl & et At afr g
v o T g i

T @ ST A aaeE I e a
el e @i |

Liser Agency shall restrict the felling of bare trees to
minimum number in the diverted forest land and the
liees shall be felled under the strict supervision of the

| Stale Forest Department and the cost of felling of trees

| shall be deposited by the user Agency with the State

| Forest Depariment.

RO @ WTuE oH el @l gTeH e
ST, T oW &9 o g fear wmm,
ﬁmﬂﬁmmmmmmﬁ
TR G @1 G B (e g gEl @ qES
anfe & w7 o ST S IS T
YR e gTeT fdhar S |

-

11

The complete compliance of FRA 2006 shall be ensured
by way of prescribed certificate from the concerned
District Collector.

|
|
|
s @ ar(ared 7 FRA 2006 @ 99 |
Rrenfoem), g ot wemr o3 @ 0 g
] &) @ FE T |

Strip plantation on both sides and central verge of the
soad shall be raised at the cost of user agency as per the
IIRC norms in compliance of arder dated 16-11-2015
passed by Hon'ble NGT. Central zone Bhopal in LA.
o 27/2015(Babulal Jaju V/S Rajasthan Government)

WU B I H qaTaEdl WA T WG
T @ e T |

Speed regulating signage, will be erected along the road
al regular intervals in the Protected Areas/Forest Areas.

I & ST @ aETdad W] 0F B
T W T

Ihe user agency shall provide suitable under/aver pass

UWLW/NBWIFAC/REC

i Protected Area/Forest Area as per recommendation of

¥ @ IO B aEde WA 9E
T q T P

User Agency shall obtain Enyironmental Clearance as
per the provision of the Env iornmental (Protection) Act,
(1986, if applicable,

U P ST ® cEEe F O G
T T FE N |

The layout plan of the proposal shall not be changed
without prior approval of Central Gavernment,

el o UIE o aes g WO T SR
GiEe R

_——

No labour camp shall be established on the forest land.

9 @ arquTer o A W g Y
el @ |

Sullicient firewood, preferably the alternate fule, shall
be provided by the User Agency to the labour afler
purchasing the same from the Stale Forest Department
or the Forest Devlopment Corporation or any other legal
source of alternate fuel,

BT SO @ eI WA O A
WY e o

Shi Letter

it



- No additional or new path will be

he boundary of the diverte
suitably demarcated on
the directions
f OfMicer

d Torest land shall be

. ground at the project COSL, as per
of the concerned Divisional Forest

; \ constructed insj de th
torest area for transportation of ¢o

he

e
64

[ ol & e e
Y W Ee T il

¥ @ ST % T

| for execution of the project work, L D gl
7 | ll,_.ll:;:]!'::.:j:: il.:]I‘ ﬂ:t.”ﬁl-li“: ll”‘::l;:[‘ 1!1 n approval sImFII be co- | ¥ & U a‘s ﬁmm—
l of the u%er uu{:nux}q:: lLI1L~ 5 "'l.“.‘tti'tf i .gl:""wd N avour o ciibatial
18 | The 'l'-.n"::_u'i-_l:ru;él";:_I';u'l1—l':£m'h—u' life, whichever is less.
. stiand shall not be used for any purpose other | #1d @ S0Ie @ aeaga 7 0 E—
| tl}_am l‘hm specified in the project proposal., F T TE T
191 The forest land proposed to be diverted shall under no | 919 @ SI9Ta @ Fd-aad 507 75 Ge
circumstances be transferred to any other agencies, e B TE DY 5
department or person without prior approval of Govt, of '
I 4 InEh'i
- 20 | Violation of any of these conditions will amount to T[T @ AU S dEAAgal WA T wen
violation of forest(conservation) Act, 1980 and action e T FE D |
would be taken as per the MoEF&CC Guideline F.No.
| 11-42/72017-FC dt 29/01/2018
21 | Any other condition that the Ministry of Environment | ¥1d & 3[quler & g@ddgal wa9 93 Wem
Forests& Climate Change may stipulate from time to T B BE BN
time in the interest of conservation, protection and
1 development of forests & wildlife I
| 22 | As far as possible maximum number of trees shall be w@ve H Trees ranslocation scheme v |
translocated according 1o a detailed scheme for Y, U ¥ @ SO A TEeead W = ‘
trunslocation of suitable plants prepared in consultation | 5¥d1 HIH T T B
with the State Forest department and the cost for the \
same shall be borne by the User Agency. _
23 | All the funds received from the user agency under the FUNTT U] RT3 Ud 4 @ e # i
project shall be transferred/deposited to CAMPA fund | &9 e-portal ( hups.//parivesh nic.in) G
only through e-portal (hitps:/parivesh.nic.in) 9 Wl @ Aead o B A o ‘
i TR W dE PN, TR g el @
W & WY § yEE & Bl e 6 \
" 24 | The compliance report shall be uploaded on e-portal Mgt Wit @) o) JTe A
(hitps /pari vesh.nic.in) e-portal ﬂirrp&:a‘fpurh'esh nic.in) 9% YIS J
T P PN AT FH W H g O
VRIH e @ e o |

e, T ¥ FEITEN wTdare! He E,ﬂ aTIer I, e-portal (htips:/parivesh.nic.in) 93 HOHAS HI
gl 5-5 Wil # TUCE B B P DB i STuTer SN Jeg W @) AT 3 91§ |

gﬂﬁﬁﬂwmrﬂ
MW.
I



e 20 (bbb Lip3R ©habUs L& 16 -'--;'.
'@wwgwﬂw@mﬂmwiﬂwﬁﬁmma&b&%wﬁm
@ 1§ L AR & kR Bla Y & Sikkiel e ﬁmﬁ"‘f
@ 9 Lo

4 s © (Bl b MREMAE G kb -
| BLB 050R m/mmmb

‘, | byt B (pleple ehablic by | Jioliasle} )

mﬂu“ ob—bi / 9

g9




Annexure R-6 66

F.No0.6-161/2020 WL
Government of India
Ministry of Environment, Forest and Climate Change
(Wildlife Division)

2" Floor, Jal Wing,
Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj,
New Delhi — 110003.

Dated: 22" January,2021

To
All Members
Standing Committee of NBWL.

Sub: Minutes of 60" Meeting of the Standing Committee of National Board for Wild Life- reg.
Sir / Madam,

Kindly find enclosed copy of the Minutes of 60™ Meeting of the Standing Committee of
National Board for Wild Life held on 5" January, 2021 under the chairmanship of Hon’ble
Minister of Environment, Forest and Climate Change, Government of India.

Yours faithfully,

(Sureljer Gujgloth)

Scientist ‘D’
Email: ddwimefi@gmail.com
Encl: As above

Distribution:

Secretary, MoEF&CC

DGF&SS, MoEF&CC

ADGF(WL), MoEF&CC

ADGF(FC), MoEF&CC

ADGF (PT) and Member Secretary, NTCA
Director/IGF, PE Division, MoEF&CC

Director, WII, Dehradun

Director, GEER Foundation, Gandhinagar, Gujarat
Prof. R. Sukumar, Member, NBWL

Dr. H.S. Singh, Member, NBWL

Secretary, Environment, Forest, Science and Technology Department, Govt. of Andhra
Pradesh.
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T

Copy to:

PS to Hon’ble MoEF&CC

PS to Hon’ble MoSEF&CC

PPS to DGF&SS, MoEF&CC

PSO to Addl.DGF(WL), Sr.PPS to IGF(WL)

Additional Chief Secretary / Principal Secretary / Secretary, Forest Department, Andaman &

Nicobar Islands, Andhra Pradesh, Assam, Bihar, Karnataka, Kerala, Maharashtra, Rajasthan,

Telangana, Uttarakhand, Uttar Pradesh;

6. PCCF & HoFF, Andaman & Nicobar Islands, Andhra Pradesh, Assam, Bihar, Karnataka,
Kerala, Maharashtra, Rajasthan, Telangana, Uttarakhand, Uttar Pradesh;

7. Chief Wild Life Warden, Andaman & Nicobar Islands, Andhra Pradesh, Assam, Bihar,

Karnataka, Kerala, Maharashtra, Rajasthan, Telangana, Uttarakhand, Uttar Pradesh.
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MINUTES OF 60" MEETING OF THE STANDING COMMITTEE OF NATIONAL
BOARD FOR WILD LIFE HELD ON 05 JANUARY, 2021

The 601" Meeting of the Standing Committee of National Board for Wild Life
was held on 05 January, 2021 through Video Conference and chaired by the Hon’ble
Minister for Environment, Forest & Climate Change. List of participants is placed at
ANNEXURE-I.

The Hon’ble Chairman welcomed all the participants to the 60t Meeting of the
Standing Committee of National Board for Wild Life and asked the Member Secretary
to initiate the discussions on the Agenda Items.

AGENDA ITEM No.1

60.1.1 Confirmation of the minutes of the 59" Meeting of the Standing
Committee of National Board for Wild Life held on 5t October, 2020.

The Member Secretary stated that the minutes of the 59th meeting of
the Standing Committee of National Board for Wild Life held on 51" October,

2020 were circulated on 191" October, 2020 amongst all the Members of the
Standing Committee.

He stated that the comments / suggestions have been received from

Dr. H. S. Singh, Member through e-mail dated 5" January, 2021 requesting
for reconsideration of his proposal regarding the exemption of NPV in cases of
relocation of villagers from buffer areas and wildlife corridors to other forest
areas.

Secretary, MoEFCC informed that the framing of rules for Forest
(Conservation) Act, 1980 is under active consideration of the Ministry and this
issue will be taken care while finalization of these Rules. The same was
welcomed and accepted by Dr. H.S. Singh.

Decision Taken: Based on the discussions held, the Standing Committee
decided to confirm the minutes of the 591" meeting.

AGENDA ITEM No.2
(Action Taken Report)

60.2.1 Proposal for use of 98.59 ha of reserve forestland from Saleki proposed
reserve forest which is a part of Dehing Patkai Elephant Reserve for
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Tikok OCP coal mining project by North-Eastern Coal Field, Coal India
Limited, Assam State (Original Agenda — 54.4.3)

The Member Secretary stated that the Standing Commiittee in its 59th
meeting decided to send a two members enquiry team comprising of an
official each from the Ministry and the Assam Forest Department and submit
a factual report within a month. Ministry has constituted a committee and it is
already on job. The DDG, Shillong has requested for extension up to
31.01.2021 for submission of report.

Decision Taken: After discussions, the Standing committee decided to give
extension of time up to 31.01.2021 for the enquiry team to submit its report.

Proposal for construction of residential cum commercial Project jointly
developed by M/s Puravankara Ltd., M/s Melmont Construction Pvt. Ltd.
and M/s Purva Realties Pvt. Ltd. at Edappally South and Vazhakkala
Villages, Kanyannur Taluk, Ernakulam District, Kerala, Kerala State
(Original Agenda — 57.3.12)

The Member Secretary briefed the Standing Committee that the
proposal is for construction of residential cum commercial complex over an
area of 7.3256 ha located 5.0 KM away from the Mangalavanam Bird

Sanctuary. In the 571" meeting, the Standing Committee requested the Chief
Wild Life Warden to furnish the report regarding the availability of vacant
plots around the protected area. As the report was not received, the standing

committee in the 59t meeting had decided to delist the proposal only to be
placed before it after receipt of requisite information from the State
Government.

The Member Secretary stated that the report regarding availability of
vacant plots in 5km area from the boundary of Mangalavanam Bird
Sanctuary has been submitted by the Chief Wild Life Warden.

Decision Taken: After discussions, the Standing Committee decided to
recommend the proposal since it is located at 5 km from the Sanctuary and
also outside the proposed Eco-sensitive Zone subject to the following:

A. Condition imposed by the Chief Wild Life Warden:

1. The user agency shall plant trees three times the trees felled.

2. The green area of the project site should be planted with native tree
species

B. The annual compliance certificate on the stipulated conditions should
be submitted by the project proponent to the State Chief Wild Life
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Warden and an annual compliance certificate shall be submitted by
the State Chief Wild Life Warden to Government of India.

60.2.3 Proposal for expansion of production of silica sand from 1.0 lakh TPA
to 3.0 lakh TPA by open cast mechanized method in the private land of
59.51 ha situated at Barodia, Tehsil Hindoli, District Bundi, Rajasthan
State (Original Agenda — 53.3.22)

The Member Secretary stated that the proposal was considered by

the Standing Committee in its 59" meeting held on 5" October, 2020
wherein it was decided to defer the matter till the finalization of ESZ. The
Member Secretary stated that the proposal for declaration of ESZ around the
Ramgarh Vishdhari Sanctuary was received in the Ministry which was
examined by the Wildlife Division and Wildlife Institute of India. After
examination, the proposal was sent to ESZ Division for publication of draft
notification which has been published dated 30.12.2020. The proposed
extent of the ESZ is from 25 m to 400 m from the boundary of the sanctuary.

Prof. Sukumar stated that the extent of ESZ from 25 m to 400m needs
reconsideration. The Member Secretary stated that once the draft notification
is published, the objections and comments are looked into by the Expert
Committee constituted for the purpose of finalisation of ESZ around national
park and sanctuaries. The Chairman requested that the extent of the ESZ
may be looked into by the Expert Committee whether it is based on the
natural features before finalisation.

Decision Taken: After detailed discussions, the Standing Committee
decided to recommend the proposal since it is 3.6 km away from the
boundary of the Sanctuary and also outside the proposed ESZ subject to the
following:

A. Condition imposed by the Chief Wild Life Warden:

1. 2% of the proportional project cost of the project falling within ESZ of
PA should be deposited in RPACS by the user agency for
management and protection of wildlife in the state as corpus.

2. No work shall be done before sunrise and after sunset in the project
area.

3. No material of any kind should be extracted from PA and its ESZ.

4. There will be no felling of trees and burning of fuel wood inside the PA
and ESZ.

5. The waste material generated should be disposed outside the PA and
its ESZ.

6. There will be no labour camp within 1 km from the boundary of PA
during the work.
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7. No blasting will be carried out within 1 km from the boundary of PA
during the work.

8. Green belt should be created by the user agency on the periphery of
the project area.

9. Water harvesting structure for recharging of water should be
mandatory in the project area.

10.There shall be no high mast / beam /search lights & high sounds
within 1 km from PA boundary.

11.Signages regarding information about the wild animals in the area,
control of the traffic volumes, speed, etc., should be erected near PA.

12.The user agency and project personnel will comply with the
provisions of the Wild Life (Protection), Act, 1972.

13.Maintenance activity of any nature should be carried out only after
seeking formal approval from competent authority of tiger reserve /
PA.

14.Six feet high wall is to be constructed on the periphery of applied
project area.

15.Any permission / clearance required under FCA-1980 or other Acts
may be taken as per rules.

B. The annual compliance certificate on the stipulated conditions should
be submitted by the project proponent to the State Chief Wild Life
Warden and an annual compliance certificate shall be submitted by
the State Chief Wild Life Warden to Government of India.

Proposal for collection of river bed materials from an area 10.0 ha
located at Sajjanpur Village, Haridwar at distance of 9.0 km away from
the boundary of Rajaji National Park, Uttarakhand State (Original
Agenda - 54.4.27)

Proposal for collection of river bed materials from an area 55.51 ha
located at Satiwal, Kudkawala, Teliwala and Kheri, at distance of 1.5 km
away from the boundary of Rajaji National Park, Uttarakhand State
(Original Agenda — 55.4.21)

The Member Secretary stated that the Standing Committee in the 591"

Meeting held on 5" October, 2020 requested the State Government of
Uttarakhand to submit the compliance certificate with respect to the
Enforcement and Monitoring Guidelines for Sand Mining, 2020 for further
consideration and seek opinion of NMCG on these proposals. The
information from the State Government and NMCG is yet to be received.

Decision taken: After discussions, the Standing Committee decided to defer
the proposals till the receipt of comments from NMCG and compliance
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certificate with respect to the Enforcement and Monitoring Guidelines for
Sand Mining, 2020.

Sixteen Writ Petitions of Quarry Owners - Judgments of the Hon’ble
High Court of Kerala received with copies of Environmental Clearance
along with all other necessary papers, Kerala State (Original Agenda —
58.3.2)

Judgement of the Kerala High Court dated 13.03.2020 in W.P(C)
7571/2020 and Judgment dated 23.03.2020 in W.P(C) 9061/2020, the two
proposals viz. M/s Bestonne Granite Metals Pvt Ltd and Shri U.T.
Raveendran (M/s Nobel Granites) reg. NOC for the petitioners mining
projects located within 10 kms of Idduki Wildlife sanctuary and Malabar
Wildlife Sanctuary (Original Agenda — 59.3.4)

Judgement of the Kerala High Court dated 14.07.2020 in W.P.(C)
13717/2020 request for considering the proposals of M/s Mancombu
Granites Ltd. located within 10 kms of national parks and wildlife
sanctuaries in Idukki Districts of Kerala (Original Agenda — 59.3.5)

The Member Secretary stated that above proposals were placed in

59th meeting held on 5% October, 2020 and the Standing Committee
decided to request the State Government to resubmit the proposals as per
the established guidelines and procedures. He further informed the Standing
Committee that online applications for two cases were received in the
Ministry. However, since, the proposals had shortcomings essential details
have been sought from the State Government on these proposals. The reply
from the State Government is yet to be received.

The Member Secretary brought to the notice of the Standing
Committee the fact that the order of Hon’ble High Court of Kerala is that the
State Government should send the proposals with all relevant papers.
However, the State Government of Kerala has been forwarding the
proposals without proper documents and without following the due
procedure.

Decision Taken: The Standing Committee therefore decided to return the
proposals and requested the State Government to forward the proposals with
complete documents, as per the prescribed guidelines and procedures and
in future similar proposals sent as per the directions of Court should be
accompanied with all relevant papers.

Proposal for Tinaighat- Castlerock-Caranzol Railway doubling of South
Western Railways, Karnataka (Original Agenda — 58.5.1)
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The Member Secretary briefed the Standing committee that the
proposal was considered by the Standing Committee in the 59" Meeting

held on 5" October, 2020 wherein the standing committee requested the
Wildlife Institute of India to conduct study and suggest mitigation measures
within a period of two months. The Director, WIl has submitted report to this
ministry in consultation with Railways and Karnataka Forest Department and
suggested mitigation measures.

Dr. R. Sukumar Member stated that he had conducted studies on
Biodiversity assessment in the Tinaighat area and wanted to recuse himself
from the decision on the proposals. The Standing Committee agreed to
recuse Dr. Sukumar from this proposal.

Decision Taken: After discussions, the Standing Committee decided to
recommend the proposal with the mitigation measures suggested by Wildlife
Institute of India enclosed as ANNEXURE Il and the following conditions:

A. Conditions imposed by the Chief Wild Life Warden:

1. No work shall be done before sunrise and after sunset in the project
area.

2. The user agency and project personnel will comply with the provisions
of the Wild Life (Protection) Act,1972

3. The speed limit of the trains shall be followed strictly upto 35 kmph
during night and 40 kmph during day time.

4. The muck generated during the tunnel excavation shall be disposed
out of the sanctuary area without endangering the flora and fauna.

B. The annual compliance certificate on the stipulated conditions should
be submitted by the project proponent to the State Chief Wild Life
Warden and an annual compliance certificate shall be submitted by
the State Chief Wild Life Warden to Government of India.

60.2.10 Proposal for use of 6.704 ha of reserve forestland from Pilibhit Tiger
Reserve for Mailani- Pilibhit Gauge Conversion chainage 212.520-
213.070 KM and 242.310-250.140 KM (8.38 KM) between Kuriya-
Dudhiyakhurd and Sandai Mala,Uttar Pradesh State (Original Agenda —
59.6.2)

The Member Secretary stated that the Standing Committee in 59t
Meeting had decided that the animal passage plan forwarded by the Chief
Wild Life Warden shall be vetted by Wildlife Institute of India. The report
received from the Director, WII suggests that animal passage plan forwarded
by the Chief Wild Life Warden was not as per the guidelines and needs a
relook based on ecological, economical and hydrological aspects.
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Decision Taken: After discussions, the standing committee decided that a
joint committee comprising of the officials from Uttar Pradesh Forest
Department, Rail Vikas Nigam Limited and WII shall study the site and
suggest mitigation measures within a period of two months to the Ministry.
The Standing Committee therefore, decided to defer the proposal.

AGENDA ITEM No.3
(Policy Matters, Court Orders/Rationalization of Boundaries of Protected Areas)

60.3.1 Inclusion of Caracal species under Recovery Programme for Critically
Endangered Species of CSS-DWH [File No. 6-133/2020WL]

The Member Secretary briefed the Standing Committee and stated that
the Ministry has been implementing the Centrally Sponsored Scheme —
‘Development of Wildlife Habitats’ (CSS-DWH) with a view to provide for
conservation interventions with three components:

a. Support to Protected Areas (National Parks, Wildlife Sanctuaries,

Conservation Reserves and Community Reserves)

b. Protection of Wildlife outside the Protected Areas
c. Recovery Programmes for Critically Endangered Species

Further, the Member Secretary stated that there is a provision in the
scheme that the Director, Wildlife Preservation, Government of India with the
approval of the Standing Committee of NBWL can initiate other recovery
programmes or wind up an ongoing programme. In view of this, the Wildlife
Division, MoEF&CC proposes inclusion of Caracal (Caracal caracal) in the
Species Recovery Programme under CSS-DWH for taking up recovery
programme as suggested by the Chief Wild Life Warden.

Dr. H.S. Singh, Member stated that there are many other species found
in arid and semi-arid regions like desert fox which require attention for
inclusion in the Species Recovery Programme for Critically Endangered
Species. The Chair suggested that the proposal may be forwarded by State
Government and after study, the same shall be considered by the Standing
Committee.

Decision Taken: The Standing Committee after deliberations decided to
recommend inclusion of Caracal species as suggested by the Chief Wild Life
Warden, Rajasthan in the Species Recovery Programme for Critically
Endangered Species under Centrally Sponsored Scheme — Development of
Wildlife Habitats.
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60.3.2 WP (C) No. 13056/2020 (F) - Manikandan T. Vs. MoEF & CC & Ors. And
W.P. (C) No. 4280/2020 (H) — Betty Biju Vs. MoEF & CC & Ors.- High Court
of Kerala at Ernakulam [File No. 6-160/2020WL]

60.3.3 WP (C) No. 7211/2020 (B) - Denson K.S. Vs. UOI & Ors- High Court of
Kerala at Ernakulam [File No. 6-159/2020WL]

The Member Secretary informed the Standing Committee that the
Principal Secretary, Environment Department, Government of Kerala has
requested to place the matters before the Standing Committee of the National
Board within a period of one week as directed by the Kerala High Court for
consideration vide letters dated 21.10.2020. As per the normal procedure for
consideration by the Standing Committee, the proposals should be received
through proper channel with the recommendations of the State Chief Wild Life
Warden, State Board for Wild Life and State Government.

Decision Taken: Based on the discussions held and documents submitted,
the Standing Committee decided to return the proposals and requested the
State Government of Kerala to submit the proposals as per the established
guidelines and procedures.

60.3.4 De-notification of Megapode Sanctuary, Andaman and Nicobar Islands
[File No. 6-132/2020WL]

The Member Secretary briefed the Standing Committee and stated
that the proposal for de-notification of Megapode Sanctuary has been
submitted by Office of Principal Chief Conservator of Forests (Wild Life),
Andaman and Nicobar Islands. During the mega earthquake and Tsunami
which occurred in December, 2004, the Megapode Island has been
submerged in the sea and there is no existence of the island post Tsunami.
He further stated that Nicobar Megapode is a terrestrial bird which nests on
ground.

The Member Secretary informed the Standing Committee that views of
Wildlife Institute of India were taken and they have suggested that the
submergence of island now does not serve any purpose for the conservation
of Nicobar Megapode.

Decision Taken: After discussions, the Committee decided to recommend the
proposal and suggested that conservation measures shall be taken for the
Nicobar Megapode in other islands with the help of Wildlife Institute of India.

60.3.5 Denotification of Galathea Sanctuary (Only intention to declare as
sanctuary notified), Andaman and Nicobar Islands [File No. 6-
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135/2020WL]

The Member Secretary briefed the Standing Committee and stated that
Andaman and Nicobar Islands administration had notified intention to declare
Galathea Bay as sanctuary for an area of 11.44 sq. km. vide notification dated
15.09.1997 under section 18 (1) of the Wild Life (Protection) Act, 1972.
Proclamation notification for initiating acquisition proceedings was issued by
the Collector on 14.10.1997. The acquisition proceedings have not been
completed and final notification for the sanctuary has not yet been issued.
Now, the Andaman and Nicobar Islands has submitted de-naotification
proposal for the Galathea Bay Sanctuary for which intention to declare as
sanctuary alone was notified.

The proposal has been recommended by Chief Wild Life Warden and
Andaman and Nicobar Islands Administration. The State Board for Wild Life,
Andaman and Nicobar Islands have also recommended the proposal.

Secretary, MoEFCC stated that Andaman and Nicobar Islands
Administration had sought clarification from the Ld. ASG who opined that de-
notification of Galathea Sanctuary is not needed as the notification regarding
intention to declare Galathea Bay as sanctuary isand void because rights
were not settled within 2 years. Ministry had also sought clarification from the
Ld. Solicitor General regarding the validity of the notification for intention to
declare Galathea Bay as Sanctuary. However, the Ministry is of the opinion
that the notification for intention to declare Galathea Bay as Sanctuary does
not lapse even though the rights have not been settled. Therefore, the Ministry
has decided to place the proposal before the Standing Committee to take a
decision on this de-notification proposal of Andaman and Nicobar
Administration.

Comments from the Wildlife Institute of India (WII) were sought and the
Director, WII has opined that the concerned authorities develop and
implement a mitigation plan to facilitate leather back and other turtles to
continuously nest for which the connectivity between the Galathea River and
the Bay should be ensured. The mitigation plan needs to be developed
through a detailed study so that marine turtles continue to nest on the
beaches near the Galathea Bay during both construction as well as
operational phases of the International Shipment Project.

The provisions of CRZ should be enforced in the area. The concerned
authorities should secure and conserve all other important turtles nesting
areas of Andaman and Nicobar Islands with enhanced protection/conservation
measures through appropriate legal/administrative means and through a
Management Plan.
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Dr. Sukumar, Member opined that there should be a management plan
for conservation and nesting of Leatherback Turtles.

Decision Taken: After discussions, the Standing Committee decided to
recommend the proposal with the recommendations of WIl, CWLW and
directed that a comprehensive management plan may be prepared and
followed by the Andaman and Nicobar Administration for conservation and
protection of Leatherback Turtles in Great Nicobar Islands along with the
Wildlife Institute of India and the project proponents. The Andaman and
Nicobar Islands Administration shall bring more areas under conservation of
leatherback turtle.

AGENDA No. 4

60.4.1 Amendments in minutes of meeting of Standing Committee [File No. 6-
182/2017 WL (pt)]

The Member Secretary briefed the Standing Committee and stated
that the proposal for diversion of 13.27 ha forestland from Valmiki Tiger
Reserve for construction of NH-28B was recommended by the Standing
Committee in its 46th meeting held on 8th December, 2017 subject to the
conditions and mitigation measures imposed by the State Chief Wild Life
Warden and the NTCA. One of the conditions imposed by Chief Wild Life
Warden while recommending the proposal was that the traffic- worthy
maintenance of the earlier used access road segment (approximately 5 km)
inside the sanctuary shall be limited to the extent of 2 years from the grant of
permission. However, work could not be carried out in the given period as
informed by the Chief Wild Life Warden and requested amendment in this
condition for permission to use the existing road for 2 more years.

The State Board for Wild Life recommended the proposal in its
meeting held on 13.08.2020 to extend the period for two years.

Decision taken: After discussion, the standing committee decided to
recommend the proposal to extend the period for two years with a condition
that no further request for extension shall be entertained.

AGENDA No.5
(Fresh Proposals Falling Inside / Outside the Protected Area)
60.5.1 Proposal for diversion of 6.82 ha. of forestland in Kadapa Range in

Kadapa Division for laying of 16” dia VDPL pipeline route from
Vijayawada in Andhra Pradesh and Dharmapuri in Tamil Nadu passing
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through Andhra Pradesh in favour of HPCL. [File No. 6-63/2020WL;
Proposal No. FP/AP/Others/4730/2019]

The Member Secretary briefed the Standing Committee and stated that
the proposal is for use of 6.82 ha. forestland in Kadapa Range in Kadapa
Division for laying of 16” dia VDPL pipeline route from Vijayawada in Andhra
Pradesh and Dharmapuri in Tamil Nadu passing through Andhra Pradesh in
favour of HPCL. The proposed project area falls within tiger corridor.

The proposal has been recommended by the Chief Wild Life Warden
and the State Board for Wild Life.

Decision taken: After discussions, the Standing Committee decided to
recommend the proposal subject to following:

A. Conditions imposed by the Chief Wild Life Warden:

1. Precautions should be taken while taking up construction works and it
should be completed in the least possible time period under the
supervision of Forest Department.

2. Sign boards on publicity and awareness for Wildlife Conservation shall
be erected along the diverted area in consultation with DFO, Kadapa
division.

3. The diversion area shall be monitored by the Forest Department by
engaging wildlife watchers at the cost of User Agency to be decided by
the DFO, Kadapa.

4. For wildlife conservation, habitat improvement and monitoring for five
(5) years in and around the diversion area of 6.82 ha, an amount of
Rs.42.135 lakhs is proposed to be deposited in Wildlife Conservation
projects account of Andhra Pradesh.

B. Conditions imposed by the NTCA:

1.1t is suggested that sufficient depth should be kept below the soil
surface for laying down the VDPL pipeline.

2. The user agency should complete the work of laying of pipeline in
minimum possible time so as to cause minimum disturbance in corridor
area.

3. A proper surveillance/patrolling system shall be put in place for
monitoring of wildlife movement/mortality during laying of pipeline.

C. Proper measures shall be taken for detection and prevention of
leakages from the proposed pipeline by the project proponent along
with monitoring by the State Forest Department.

D. The annual compliance certificate on the stipulated conditions should
be submitted by the project proponent to the State Chief Wild Life
Warden and an annual compliance certificate shall be submitted by the
State Chief Wild Life Warden to Government of India.
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60.5.2 Development of 8 lanes (Greenfield Highway) from Itawa village
(Ch.284.000) to after Chambal River near Banda Hera (Ch. 392.800)
Section of NH-148 N (Total length 108.800 Km), Under BHARATMALA
PRIYOJANA Lot-4/Pkg-4 in the state of Rajasthan. [File No. 6-80/2020WL;
Proposal No. FP/RJ/ROAD/4716/2019]

The Member Secretary briefed the Standing Committee and stated that
the proposal is for Development of 8 lanes (Greenfield Highway) from Itawa
village (Ch.284.000) to after Chambal River near Banda Hera (Ch. 392.800)
Section of NH-148 N (Total length 108.800 Km), under BHARATMALA
PRIYOJANA Lot-4/Pkg-4 in the state of Rajasthan in the National Gharial
Sanctuary and its ESZ.

The proposal has been recommended by the Chief Wild Life Warden
and the State Board for Wild Life.

Decision taken: After discussions, the Standing Committee decided to
recommend the proposal subject to following:

A. Conditions imposed by the Chief Wild Life Warden:

General Conditions:

1. 5% of the proportional project cost falling within the Protected Area
should be deposited in RPACS by the user agency for management
and protection of wildlife in the state.

2. 2% of the proportional project cost of the project falling within the ESZ of
Protected Area should be deposited in RPACS by the user agency for
management and protection of wildlife in the State.

3. No work shall be done before sunrise and after sunset in the project
area falling in the Protected Area.

4. No material of any kind should be extracted from the Protected Area
and Eco-Sensitive Zone.

5. There will be no felling of trees and burning of fuel wood inside the
Protected Area and Eco-Sensitive Zone.

6. The waste material generated should be disposed outside the
Protected Area and Eco-Sensitive Zone.

7. There will be no labour camp within 1 km from the boundary of
Protected Area.

8. No blasting will be carried out within 1 km from the boundary of
Protected Area during the work.

9. To restrict movement of wild animals towards the road/railway track in
the Protected Area, adequate mitigative measure such as wall/ chain
link fencing will be constructed by the User agency to stop accidents.
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10.There shall be no high mast/ beam/ search Lights & high sounds within
1 km from the Protected Area boundary.

11.Signages regarding information about the wild animals in the area,
control of traffic volumes, speed etc. should be erected in the project
area.

12.The user agency and project personnel will comply with the provisions
of Wild Life (Protection) Act, 1972.

13.Maintenance activity of any nature should be carried out only after
seeking formal approval from competent authority of tiger reserve/PA.

14.The user agency and project personnel will comply with the provision
of Standard SOP/Guidelines issued by WII, Dehradun for linear
projects.

15.Any permission / clearance required under FCA-1980 or other acts
may be taken as per rules.

Site Specific Conditions:

1. Conditions and design as laid down in the report of site visit undertaken
on 27.04.2019 by the committee constituted for the purpose of
examining the project are to be strictly adhered to.

2. Additionally, the conditions imposed in minutes dated 27.06.2019 of
meeting held in Chief Wild Life Warden office are to be complied with
as per minutes of meeting enclosed as ANNEXURE lIII.

B. The animal passage plan submitted by the project proponent shall be
implemented in toto.

C. The annual compliance certificate on the stipulated conditions should
be submitted by the project proponent to the State Chief Wild Life
Warden and an annual compliance certificate shall be submitted by the
State Chief Wild Life Warden to Government of India.

60.5.3 Diversion of 8.405 ha of forest land from National Chambal Gharial
Sanctuary for construction of Important Steel Girder Bridge for
Mathura-Jhansi 3rd Railway Line Project on Chambal River in Revenue
Village-Gher, District-Dholpur, Rajasthan. [File No. 6-165/2020WL;
Proposal No. FP/RJ/RAIL/4184/2019]

The Member Secretary briefed the Standing Committee and stated that
the proposal is for use of 8.405 ha of land from National Gharial Sanctuary for
construction of Steel Girder Bridge, earthwork, approach road, workshop, site
office and store for Mathura-Jhansi 3rd Railway Line Project in Revenue
Village-Gher, District-Dholpur, Rajasthan. He stated that a case was
registered against the user agency and a penalty of Rs. 5 Lakhs rupees has
been deposited by the project proponent. User agency has filed S.B. Civil Writ
Petition No.9889 of 2019 and Hon’ble High Court, Jaipur has issued interim
directions on 31st May 2019 and the case is under process.
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The proposal has been recommended by the Chief Wild Life Warden

and the State Board for Wild Life.

Decision taken: After detailed discussions, the Standing Committee
decided to recommend the proposal notwithstanding the court case and
subject to following:

A. Conditions imposed by the Chief Wild Life Warden:

1.

9.

5% of the proportional project cost falling within the Protected Area
should be deposited in RPACS by the user agency for management
and protection of wildlife in the state.

. No work shall be done before sunrise and after sunset in the project

area.

. No material of any kind should be extracted from the Protected Area

and Eco-Sensitive Zone.

. There will be no felling of trees and burning of fuel wood inside the

Protected Area and Eco-Sensitive Zone.

. The waste material generated should be disposed outside the

Protected Area and Eco-Sensitive Zone.

. There will be no labour camp within 1 km from the boundary of

Protected Area.

. No blasting will be carried out within 1 km from the boundary of

Protected Area during the work.

. To restrict movement of wild animals towards the road/railway track in

the Protected Area, adequate mitigative measures such as wall chain
link fencing will be constructed by the User Agency to stop accidents.
There shall be no high mast/beam/search lights & high sounds within 1
km from the Protected Area boundary.

10.The user agency and project personnel will comply with the provisions

of Wild Life (Protection) Act, 1972.

11.Maintenance activity of any nature should be carried out only after

seeking formal approval from competent authority of tiger reserve / PA.

12.The user agency and project personnel will comply with the provisions

of Standard SOP/Guidelines issued by WII, Dehradun for linear
projects.

13.Any permission/clearance required under FCA-1980 or other acts may

be taken as per rules.

B. The annual compliance certificate on the stipulated conditions should

be submitted by the project proponent to the State Chief Wild Life
Warden and an annual compliance certificate shall be submitted by the
State Chief Wild Life Warden to Government of India.

60.5.4 Diversion of forest land for Development of 8 lanes (Greenfield
Highway) from Itawa (Ch. Km 284.000) to after Chambal River near
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Durjanpura village at (Ch. Km 349.000) Section of NH-148 N (Total
length 65.0 Km), Under BHARATMALA PRIYOJANA Lot-4/Pkg-4 in the

state

of Rajasthan. [File No. 6-79/2020WL; Proposal No.

FP/RJ/ROAD/36605/2018]

The Member Secretary briefed the Standing Committee and stated that

the proposal is for use land for development of 8 lanes (Greenfield Highway)
from Itawa (Ch. Km 284.000) to after Chambal River near Durjanpura village
at (Ch. Km 349.000) Section of NH-148 N (Total length 65.0 Km), under
BHARATMALA PRIYOJANA Lot-4/Pkg-4 in the state of Rajasthan. The
project area falls within the ESZ of Ranthambore Tiger Reserve.

The proposal has been recommended by the Chief Wild Life Warden

and the State Board for Wild Life.

Decision taken: After discussions, the Standing Committee decided to
recommend the proposal subject to the following:

A. Conditions imposed by the Chief Wild Life Warden:

1.

9.

2% of the proportional project cost of the project falling within the ESZ
of Protected Area within the ESZ of Protected Area should be
deposited in RPACS by the user agency for management and
protection of wildlife in the State.

. No work shall be done before sunrise and after sunset in the project

area.

. No material of any kind should be extracted from the Protected Area

and Eco-Sensitive Zone.

. There will be no felling of trees and burning of fuel wood inside the

protected area and eco-sensitive zone.

. The waste material generated should be disposed outside the

Protected Area and Eco-Sensitive Zone.

. There will be no labour camp within 1 km from the boundary of

Protected Area.

. No blasting will be carried out within 1 km from the boundary of

Protected Area during the work.

. To restrict movement of wild animals towards the road/railway track in

the Protected Area, adequate mitigative measures such as wall/chain
link fencing will be constructed by the User Agency to stop accidents.
There shall be no high mast / beam/search lights & high sounds within
1 km from the Protected Area boundary.

10.Signages regarding information about the wild animals in the area,

control of  traffic volumes, speed etc should be erected in the project
area.

11.The user agency and project personnel will comply with the provisions
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of the Wild Life (Protection) Act, 1972.

12.Maintenance activity of any nature should be carried out only after
seeking formal approval from competent authority of tiger reserve / PA.

13.The user agency and project personnel will comply with the provisions
of Standard SOP/Guidelines issued by WII, Dehradun for linear
projects.

14.Any permission/clearance required under FCA-1980 or other acts may
be taken as per rules.

Site Specific conditions

1. Conditions & design as laid down in 27.04.2019 site visit report of
committee for the purpose of examining the project are to be strictly
adhered to. In this context, specific mention is made of construction of
underpasses, earthen bunds, elevated roads, underground structures
etc as listed in the above mentioned report.

2. Additionally, the conditions imposed in minutes dated 27.06.2019 of
meeting held in Chief Wild Life Warden office are to be complied with
as per minutes of meeting enclosed as ANNEXURE III.

B. Conditions imposed by the NTCA:

1. The user agency shall undertake site specific mitigation measures as
suggested by the Chief Wild Life Warden, Rajasthan in consultation
with Wildlife Institute of India, Dehradun while considering mitigation
measures recommended by State Board for Wild Life.

2. A proper surveillance/patrolling system shall be put into place for
monitoring of wildlife movement/mortality during construction of
highway.

C. The animal passage plan submitted by the User Agency shall be
implemented in toto.

D. The annual compliance certificate on the stipulated conditions should
be submitted by the project proponent to the State Chief Wild Life
Warden and an annual compliance certificate shall be submitted by the
State Chief Wild Life Warden to Government of India.

60.5.5 Construction of causeway across Jampannavagu at 0/550 kms on PWD
R&B Road to Muthapur of Govindaraopet (M) in Mulugu District - 0.5 Ha.
[File No. 6-166/2020WL; Proposal No. FP/TG/ROAD/40352/2019]

The Member Secretary briefed the Standing Committee and stated that
the proposal is for use of 0.0429 ha forest land in Eturnagaram Sanctuary land
for construction of causeway across Jampannavagu at 0/550 kms on PWD
R&B Road to Muthapur of Govindaraopet(M) in Mulugu District. The project
shall improve transportation facility to the tribal villagers for accessing the
basic needs like medical and other facilities.
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The proposal has been recommended by the Chief Wild Life Warden
and the State Board for Wild Life.

Decision taken: After discussions, the Standing Committee decided to
recommend the proposal subject to following:

A. Conditions imposed by the Chief Wild Life Warden:
1. The user agency will provide Rs.9.00 lakh for the following activities as
part of wildlife mitigation measures:
(Rs. In
lakh)

Component Finance
target
Construction of one base camp cum watch tower for [6.00
protection staff @ Rs.6 lakh
Installation of caution and sign boards 2 nos. on either side of [2.00
the causeway @Rs.1.00 lakh each
Administrative cost 1.00
Total 9.00

The above amount shall be deposited by the User Agency in the BIOSOT
account of Chief Wild Life Warden, Telangana.

2. The works shall be carried out without disturbing or damaging flora,
fauna or habitat of the area.

3. Work shall be carried out from 6.00 am to 6.00 pm only.

4. The material for carrying out the proposed works shall be kept outside
the sanctuary area. As and when required, they should be carried to the
site during execution of work.

5. No labour camp should be established inside the Tiger Reserve during
the execution of the work.

6. The debris formed due to the execution of the works shall be taken
away from the Wildlife Sanctuary on day-to-day basis.

B. The annual compliance certificate on the stipulated conditions should
be submitted by the project proponent to the State Chief Wild Life
Warden and an annual compliance certificate shall be submitted by the
State Chief Wild Life Warden to Government of India.

60.5.6 Proposal for use of 0.1339 ha of forestland from Mulugu and
Eturnagaram Divisions for construction of causeway across
Jampannavagu at 0/140 krn on R/F R&B Road to Motlagudem of
Govindaraopet (M), Mulugu District, Telangana State. [File No. 6-
167/2020WL; Proposal No. FP/TG/ROAD/40351/2019]
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The Member Secretary briefed the Standing Committee and stated that
the proposal is for use of 0.0511 ha of forestland from Eturnagaram Sanctuary
for construction of causeway across Jarnpannavaagu at 0/140 krn on R/F
R&B Road to Motlagudem of Govindaraopet (M), Mulugu District, Telangana
State. The project shall improve transportation facility to the tribal villagers for
accessing the basic needs like medical and other facilities. The proposal has
been recommended by the Chief Wild Life Warden and the State Board for
Wild Life.

Decision taken: After discussions, the Standing Committee decided to
recommend the proposal subject to following:

A. Conditions imposed by the Chief Wild Life Warden:
1. The user agency will provide Rs.20.00 lakh for the following activities
as part of wildlife mitigation measures:

(Rs. in lakh)
S.N | Component Physical Unit Financial
o. target cost target
i. Construction of one fire watch| 1 No. Rs. 10 10.00
tower for fire control. lakh
each
li Construction of structure for| 1 no. Rs. 5.00
drying and storage of grass seed 5.00
collected locally each
iii. Installation  of educative and| 2 Nos Rs.1.0 [ 2.00
caution sign boards on either 0
side of the proposed causeway. lakh
each
iv | Administrative cost and publicity| LS LS 3.00
material
Total | 20.00

The above amount shall be deposited by the User Agency in the BIOSOT
account of Chief Wild Life Warden, Telangana.

2. The works shall be carried out without disturbing or damaging flora,
fauna or habitat of the area.

3. Work shall be carried out from 6.00 am to 6.00 pm only.

4. The material for carrying out the proposed works shall be kept outside
the sanctuary area. As and when required, they should be carried to the
site during execution of work.

5. No labour camp should be established inside the Tiger Reserve during
the execution of the work.
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6. The debris formed due to the execution of the works shall be taken
away from the Wildlife Sanctuary on day-to-day basis.

B. The annual compliance certificate on the stipulated conditions should
be submitted by the project proponent to the State Chief Wild Life
Warden and an annual compliance certificate shall be submitted by the
State Chief Wild Life Warden to Government of India.

60.5.7 Improvement, upgradation and construction of Ganeshpur- Dehradun
road (NH72A) in the State of Uttarakhand (km 16.115 to 19.746) to 4 lane
configuration. [File No. 6-129/2020WL; Proposal No.
FP/UK/ROAD/45283/2020]

The Member Secretary briefed the Standing Committee and stated that
the proposal is for use of 9.6224 ha forest land for improvement, upgradation
and construction of Ganeshpur-Dehradun road (NH-72A) in the State of
Uttarakhand (Km 16.115 to Km 19.746) to 4 lane configuration. The proposal
has been recommended by the Chief Wild Life Warden and the State Board
for Wild Life. The representative of NHAI present during the meeting agreed
with the mitigation measures suggested by the Chief Wild Life Warden.

Decision taken: After discussions, the Standing Committee decided to
recommend the proposal subject to following:

A. Conditions imposed by the Chief Wild Life Warden:

1. Barrier on both side of road to block and absorb noise and light
pollution.

2. Staggered plantation (preferably bamboo plantation) needs to be done
on both sides of road to funnel animals toward the underpasses and
culvert.

3. Dedicated monitoring for next 2-3 years to monitor animal road kills and
man-wildlife conflict in nearby areas.

4. Funds for the (2) & (3) need to be provided to the forest department by
the user agency.

B. Condition imposed by the NTCA:

1. Project proponent shall take appropriate mitigation measures for
maintaining the habitat connectivity and animal passage as suggested
by the Chief Wild Life Warden, Uttarakhand.

C. The animal passage plan submitted by the Project Proponent shall be
implemented in toto.

D. The annual compliance certificate on the stipulated conditions should
be submitted by the project proponent to the State Chief Wild Life
Warden and an annual compliance certificate shall be submitted by the
State Chief Wild Life Warden to Government of India.



86

60.5.8 Proposal for stone crusher unit located village- Gangapur, Tehsil-
Haldwani, district Nainital, Uttarakhand within 10 kms of Nandhaur
Wildlife Sanctuary by LSC Infratech Ltd. [File No. 6-95/2020WL;
Proposal No. FP/UK/Others/4608/2019]

The Member Secretary briefed the Standing Committee and stated that
the proposal is for use of 2.021 ha for stone crusher unit located at village-
Gangapur, Tehsil-Haldwani, district Nainital, Uttarakhand within 10 kms of
Nandhaur Wildlife Sanctuary by LSC Infratech Ltd. He further informed that
the ESZ for the Nandhaur Sanctuary has been finally notified. Hon’ble NGT
vide order dt.04.01.2019 has directed the user agency to obtain SCNBWL
recommendations.

The proposal has been recommended by the Chief Wild Life Warden
and the State Board for Wild Life.

Decision taken: After discussions, the Standing Committee decided to
recommend the proposal.

60.5.9 Improvement, upgradation and construction of Ganeshpur-Dehradun
road (NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) to 4
lane configuration, Uttar Pradesh. [File No. 6-168/2020WL; Proposal No.
FP/UP/ROAD/45282/2020]

The Member Secretary briefed the Standing Committee and stated that
the proposal is for use of 47.7054 ha forest land for improvement, upgradation
and construction of Ganeshpur-Dehradun road (NH72A) in the state of Uttar
Pradesh (Km 0.0 to Km 16.160) to 4 lane configuration. The proposal has
been recommended by the Chief Wild Life Warden and the State Board for
Wild Life. The representative of NHAI present during the meeting agreed with
the mitigation measures suggested by the Chief Wild Life Warden.

Decision taken: After discussions, the Standing Committee decided to
recommend the proposal subject to following:

A. Conditions imposed by the Chief Wild Life Warden:

1. As forest land and trees standing over it are also involved in the project,
Forest Clearance as per provisions of Forest (Conservation) Act 1980
will also be required.

2. User agency will comply with all conditions stipulated in forest
clearance under Forest (Conservation) Act 1980.

3. User agency shall provide 2% of the project’s proportionate cost of the
area falling in eco-sensitive zone for mitigation of negative impact and
ecological development of wildlife habitat area as per guide line of
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Government of India.

. Apart from above the conditions, following wildlife mitigation measures

shall to be followed by user agency:

. Protection and mitigation measures for wildlife should be ensured as

standard practice in such case.

. Land shall not be used for any other purpose other than specified in the

proposal.

. Rules and regulation of the concerned department for establishing the

project shall be complied.

. The instruction/orders passed by the State Government/Central

Government and the directions passed by Hon’ble Court/Supreme
Court from time to time regarding such project shall be complied with.

. User agency will ensure that the project personnel engaged in the

project shall observe the provisions of the Wild Life (Protection) Act
1972 & Rules made thereafter.

Construction waste materials will not be thrown inside the eco-sensitive
zone area or the movement corridor of wildlife.

. User agency will take all precautions including technical measures to

contain the noise and air pollution, protection from fire due to
construction activities.

. The project proponent shall obtain consent to establish and to operate

from U.P. Pollution Control Board and effectively implement all the
conditions stipulated therein.

. The project proponent shall undertake plantation/forestation work by

planting the native species in the area adjacent to project
area/sanctuary for which necessary finance will be provided by the user
agency.

No labour camp shall be established in the sanctuary/forest area of
other sensitive areas.

. Blasted Ammunition Materials will not be carried by user agency in

wildlife area.

In addition to this, mitigation measures for development of Delhi-
Dehradun Highway (NH-72A) in the Shivalik hills have been provided
by WII, Dehradun.

.No work shall be allowed from sunset to sunrise.
. The user agencies shall extend all support to forest department in case

of any forest & wildlife offence.

. Condition imposed by the NTCA

1. The project proponent shall take appropriate mitigation
measures for maintaining the habitat connectivity and animal
passage as suggested by the Chief Wild Life Warden, Uttar
Pradesh.

. The animal passage plan submitted by the Project Proponent shall be

implemented in toto.
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D. The annual compliance certificate on the stipulated conditions should
be submitted by the project proponent to the State Chief Wild Life
Warden and an annual compliance certificate shall be submitted by the
State Chief Wild Life Warden to Government of India.

AGENDA ITEM No.6 — Any other item with permission of Chair

60.6.1 Protected Forest Land Proposed to be diverted for Construction of
Bridge for Proposed Rapti Canal on Tulsipur-Jarva Road at KM.72.820, at
Village: Madharwa, District: Balrampur. [File No. 6-169/2020WL; Proposal
No. FP/UP/CANAL/40793/2019]

The Member Secretary briefed the Standing Committee and stated that
the proposal is for use of 116.4288 ha for construction of Bridge and Canal in
Madharwa village of Balrampur district. The project area also includes 0.2112
ha of forest land. The proposed project falls within ESZ of Sohelwa Wildlife
Sanctuary. The proposal has been recommended by the Chief Wild Life
Warden and the State Board for Wild Life.

Decision taken: After discussions, the Standing Committee decided to
recommend the proposal subject to the following:

A. Conditions imposed by the Chief Wild Life Warden:

1. The land shall not be used for any purpose other than that specified
in the proposal.

2. The personnel working on the site should be well aware and will be
bound to follow the provisions of Wild Life (Protection) Act, 1972.

3. The project also involves 0.2112 ha. of protected forest land and 04
number of trees are also required to be cut, therefore, Forest
Clearance as per provisions of Forest (Conservation) Act 1980 will
also be required for the forest area.

4. Amount of Net Present Value (N.P.V.) shall be paid by the User
Agency as per directions contained in G.O. No. writ 526/14-2-2008
dated- 22-8-2008 of UP.

5. User agency shall provide 2% of the project's proportionate cost of
the project falling in eco-sensitive zone for implementation of
mitigation measures and wildlife conservation plan duly approved by
Chief Wild Life Warden, U.P.

6. The user agency will ensure that no labour camp shall be established
inside the sanctuary or any other sensitive area in eco-sensitive
zone. Neither firewood nor any other forest produce from the forest
will be used.

7. The user agency will arrange all necessary equipments for survey &
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To
The Divisional Forest Officer
Tilak Road, Dehradun,
Uttarakhand 248001

Sub: -Improvement, upgradation and construction of Ganeshpur-Dehradun road (NH72A) in
the state of Uttar Pradesh (Km 0.0 to Km 16.115) and Uttarakhand (km 16.115 to km
19.746) to 4 lane configuration. Compliance of condition imposed in terms of Forest
Clearance (FC) approved by MoEF-CC.(Proposal no: -FP/UK/ROAD/45283/2020)

Ref: -

(1) Ro MOEFCC letter no: - 8B/UCP/06/110/2020/FC/1392 dated 29/09/2020

(2) Letter no 1080/FP/UK/ROAD/45283/2020 Dehradun dated 9/10/2020 from office of NODAL (Forest)
(3) Letter no: - 1583/127 Dehradun date 28/10/2020

Sir,

Please refer to the above captioned subject and aforementioned references. In this -
context we are herewith submitting compliance of condition stipulated in stage-1
clearance letter with the request kindly approve the same for uploading it to PARIVESH
portal ( https://parivesh.nic.in/ ) .

2. In compliance of same, it also request to you kindly issue a certificate against
condition no. 3 (b) mentioning that in past no plantation work has been commenced on
proposed CA land under any other scheme.

3. Further as per guidelines F.No. 11-158/2017-FC dated 27.09.2017 it is requested
working permission for tree felling may be granted to user agency and concerned
officer/logging Manager may be directed for felling of demarcated 2572 trees.

This is for your kind information, record and onward necessary action please.
Yours faithfully

Encl: - Details of compliance certificate annexures QV/}/
(P.K. Mourya)
GM (Tech) cum Project Director
PIU-Vasant Vihar (Dehradun).

Copy to:

1. Regional Officer-Uttarakhand, NHAI, Derhadun for kind information pl.

2. Team Leader, M/s MSV International Inc. Pvt. Ltd., Plot No. 358, Ground Floor, Niti Khand1,
Indirapuram, Ghaziabad- -201014 for necessary action pl.

. e Fo -5 Td 6, VaeI—10, ER®I, 78 fqeeii—110075, TG © 911125074100 / 200
Head Office : Plot No. G-5 & 6, Sector-10, Dwarka, New Delhi - 110075, Phone: 91-11-25074100/200



Stage-1 compliance of condition imposed in terms of Forest Clearance (FC) which has been accorded by
MOEFCC Regional office (North Central Zone), Dehradun vide letter no: - 88/UCP/06/110/2020/FC/1392;
dated 29/09/2020.

Name of the Project: Improvement, up-gradation and construction of Ganeshpur- Dehradun road section {(NH72A)

in the state of Uttar Pradesh (km 00+00 to km 16+115) and Uttarakhand (Km 16+115 to km 19+746) to 4 lane

configuration.
Proposal No: -FP/UK/ROAD/45283/2020

S.

No.

Stipulated Conditions

Compliance

1.

T YA P fafde gffeufa =7et sreeh et

Agreed, legal status of the Forest Land will not be
changed and will remain the same as it is.

RO & 1o TP TR a4 YA Jaial SN
) G O F 918 & a7 i S

Being a central government project, this stipulated
condition is not applicable. 20-hectare of degraded
forest land is already provided by the Divisional
Forest Officer, Dehradun for implementation of CA
Scheme against diverted forest land. Amount for
implementation of CA is already deposited in
CAMPA account, please refer Annexure-2({receipt
of payment)

PR A RICR

9 [QURT gRT YOl SN0 $ AFTTIR 20.00 B0 |

3fad & YfH @1 TeRIG00 1 W R UTagRe afierur

T SISl 9% TERIRG &, WFAY W

gﬁtﬁﬁaﬁmmamwﬁvﬁaﬁmwﬁ
y ;

Agreed, a compensatory afforestation shall be
done on twice of the diverted forest land by the
Forest Department. The amount against CA
implementation is already deposited in CAMPA
Fund.

Frreafierl grifaRe gamo wHl g fear
SrrT b Sag AT &7 W ud A o o die &
TEGERIUT HTd g} o T Bl

A certificate by the Divisional Forest Officer is
attached as Annexure-1 which ensure that in the
past, no plantation work has been done on the
proposed C.A land under any other scheme,

Ul e gHeRul Bt 4E W, IfG e gl dl
RIRS SHRUN QST HTHR Taid Horgdl &3l IR
U e afieRu B A U waau, WHimTeR
Ty @ arTa aRkdieHr wideRer grRisfH w U 9
FARUTT & U ST B e iHuTIqRe = 10 99
T SrRME fvar sTem swRie B ufds § Ruifa
Ff ¥ forg g arg 39S g IugE uayH
e P o W B

Agreed, amount as per CA scheme is already
deposited in CAMPA account, please refer
Annexure -2.{Receipt of payment).

TaaH I

(@) 39 Gat § YRA & HF-G Fdre TRy & wp
(C) =T 202/1995 H 1A &R 556 faHie 30.10.2002,
01.08.2003, 28.03.2008, 24.04.2008 U4 09.05.2008

AUHAIERITE®  5-1/1993-Uhd!. (pt. 2) faAi&

18.09.2003, 5-2/2006-T% . faHi® 03.10.2006 TH 5-
3/2007- U, O /@ o05.022000 F 9K fewn
PR T0 WRHR T S0 959 T &
8T 9.6224 B0 O &7 & U & T Y& IawE

User Agency, NHAI- PIU Vasant ViharDehradun has
already deposited amounting Rs 10036163.00 (Rs.
One crore thirty-six thousand one hundred sixty-
three only) under head of NPV. Total amount
including CA, Rs. 16779843.00 has already been
deposited in CAMPA account of corporation Bank
Account number: - 150896145283045 through
RTGS vide Bulk File No. 2173574 dated 02.12.2020.
Copy of the same is attached as Annexure-2,
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@) fawy Titfq § Rue und g R AFAY gai=
e ER1 vamEfdd 99 4t ¥ IS I9EH g
FrefRea I, o w1 &), & sifim FTU W & 818
B, DY I GIPR GRT Faadr A B0 agaT S|
e RN ST T 0 U WA R

Agreed, if the rate of NPV is increased by Hon’ble
Supreme Court of India / Government of India, the
project proponent hereby undertake to
reimburse/paid the same to the Forest
Department on time. Uundertaking for the same is
attached as Annexure-3.

T SRR TTahid &9 YH B US) $) $arg DI

T HR &7 BT TSI UETd & SJHR 2572 trees

{including 24 saplings) ¥ 31w 78 8 T ﬁ'@;’ RS

FARNT F TBT THAYUr T He| TS SHER

%Wwvmregaﬂﬁm%mﬁﬁﬁmﬁmm
[

Agreed, minimum number of trees will be cut as
much as possible for proposed road which are
already enumerated and certified by Forest
Department.

The cost for tree cutting will be deposited with the
State Forest Department by the User Agency as per
demand note of forest department.

The provision of the Bhagirathi eco sensitive zone
notification and zonal master plan shall be strictly
complied with by the State Govt, and User Agency.

Not applicable since this proposed project is not
located in notified eco-sensitive zone of Bhagirathi.

The User Agency State Govt. will comply with the
directions of the Hon'ble Supreme Court passed in the.
matter of civil appeal No. 10930/2018 (M.A. No,
1449/2020 dated 08.09.2020

The user agency, NHAI- PIU Vasant ViharDehradun
is fully agreed to adhere the stipulated conditions
imposed in Stage-1 Forest Clearance. Also, user
agency is agreed to comply directions of the
Hon'ble Supreme Court passed in the. matter of
civil appeal No. 10930/2018 (M.A. No, 1449/2020
dated 08.09.2020

State Govt. will inform this office if they pass any order
for tree cutting and commencement of work before stage
It approval as per guidelines para 11.2. The State Govt.
will strictly monitor and ensure that no further activity is
carried out under such permission after the expiry of one
year from the date of issue of such permission.

Agreed, all activity will be done under supervision
of concerned Forest Department and will be
intimated through proper channel to RO MoEFCC
Dehradun.

10

TR & deudiddr SHNBI0 § U o paes-
e (https:/jparivesh-nic-in') F A

&fgRe AU I JeeFaiR e wis s |
RFRE/EH g S|

Agreed, the amount for compensatory
afforestation and NPV of this projectis already
deposited to CAMPA Fund. Details of the same is
enclosed as Annexure-2.

11

THART, 2006 HT QU1 ST Haitord fore Heraes I
Pyiia o v & wrend 3 gfafe e smem

Agreed, full compliance of FRA, 2006 is ensured
prior to award of stage-clearance through a
prescribed certificate from the District Coliector
concerned. Please refer FRA certificate as
annexure-4

12

TRIa & / 99 & B Y g4 IR IS $ WY T
fafTT TS RIT SIg |

Agreed, speed regulation signages will also be
installed at appropriate location as per IRC
guideline and also as per suggestions/ consultation
with concerned forest department and chief
wildlife warden to aware the drivers and other
road users.

Funnelling near elephant underpass is alrea&y
proposed to install to direct the animals towards
underpass.

13

TaTaRu (ERe) HfRAFTH, 1986 & WEYT & IIER,
Juaerd! e qafaRoia Wieh U S|

This is to confirm that this project road does not
attract Environmental Clearance.

The EIA notification 14th September 2006
amended, vide notification S.0.2559(E), dated
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22nd of August 2013 which reads “Expansion of
National Highways greater than 100 km involving
additional right of way or land acquisition greater
than 40m on existing alighments and 60m on re-
alignments or by-passes.” In purview of this
amendment in EIA notification, it is already
established that the proposed project does not
attract Environmental Clearance {EC) from MoEFCC
as the length of project road section is less than
100km.

14

¥ WHR B! YaIHI b 191 TG B A-313E T
T8I S S|

Agreed, layout plan of proposed project will not be

15

T [T TR 1S W A0S RITAREIITIA o 11 STeT |

changed without permission of Central
Government.
Agreed, no  unauthorized labour camp

Jconstruction yard will be established on diverted
Forest Landor in nearby forest area other than
temporary camp/storage/parking of equipment/
construction vehicles.

16

G SR ERT HOieR] 1 Ao o FaHRT 37l
e FmHsar defcie SuAd B o BTl
T vafa we), fAdive:deicus sy faar g

Agreed, for the purpose of cooking, User Agency
through construction contractor, commercial LPG
will be provided to all construction workers.

17

Ta0d UANTY GeR] & MeUHER, vaaiia a-
fty Bt B oo ard W i W EEie
forgr S|

Agreed, pillar marking with geo-coordinates {both
ways backward & Forward) at the boundary of
diverted forest land will be done under supervision
of forest department.

18

RO BTIP FSTE-p [od AT 9 & uNasd
¥ Riu o9 &7 Felgy ¢ sfafaa am ar anf T4
SR ST

Agreed and noted, it will be ensured that no new

‘road/haul road will be constructed for traveling or
-transportation

of construction material for
construction of project road other than forest land
diverted for which forest clearance is accorded.

18

=T ofHIGH B URIGAS @Y 3@y i Ut iR
¥ yy o fireht fier ot sraf & Ty srvar uikae &t

Not applicable in NHAI project. In forest land
diversion proposal a certificate/undertaking is

‘ ‘{Uf&faf?) FOY st sa Eﬁ ?Tféfa oy S| already given in page no.115 ( Praroop -53).
R T Please refer annexure no.- 5
20 ml@ﬁg@ﬂﬁﬁ%ﬁﬁﬁﬁﬁﬁgm Agreed, it is ensured that forest land will not be

¥ offaRed o o) wiior ¥ TE fopan st

used for any purpose other than the proposed
road project.

21

¥z PR B qalgAra P fa1 Hraa g wEniad &
oty fopelt oft ol & faselh oft \mgﬁm\ v
3fyqT afad &) gL g @ S

Noted and agreed that, diverted forest land for
proposed project will not be transferred to any
other agencies, department or individual under
any circumstances without prior permission of the
Central Government.

22

T W (b W R BT IeeuH ad (SRa) SR
1980, ] Ie@Y BN Ud UUIERU, 99 T SeEg
yfygds daad & fewn My wiga T&A 11-42/2017-

Agreed, as of now no violation of Forest
conservation Act, 1980 has been committed on
this project.

W AR mm User Agency NHAI-PIU Vasant Vihar will adhere

Fe 20.01.2018%F SEW with all the condition mentioned in stage-1 Forest
Clearance of this project.

23] TR, 9 Ud Sdaryg ufvadd A3 §RIGT T4 | Agreed, the conditions/directions set by MoEF-CC

FOolgl ¥ W 9 e & a9 § 1999y W
Ryffya wrd e Ert

from time to time in the interest of conservation
and development of forest and wild animals will be
complied.

e fRws o ;
; _ roject Director
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24
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it is already given undertaking and plan in Forest
land diversion proposal that muck will not be
disposed in forest area. The generated muck will
be re-utilized and in case additional muck
generated, it will be reutilized in another section of
project road.

May please refer muck disposal plan attached as
Annexure-6.

25

gfe o8 o TWiRd  Siuar/erwe) HaH/
AT SIS/ 1S T TReTd R AL 8
3% el S AR A IS WBR [/ Ure
ot Y forderd grf :

Agreed, noted. User agency undertakes to take all
applicable clearances for the subject project
applicable.

26

S{arer e ‘s‘-dTé?r {https:/parivesh.nic/in/) W™
YA B! AT

Noted, the compliance of conditions stipulated in
in-principal approval of this project will be
uploaded on MoEFCC web portal
https://parivesh.nic.in/ .
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Annexure-2: Payment of CA amount to CAMPA Fund

Gt S ere/Project Director
i Authority of India
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- ROAD52832000045

Improvament,

uoaradation and
cutistruclion of
Saneshpur-Dehradin roz
(NH7ZA) in the state of
Utke Fradesh (Ken 08 10
K 16,113) and '
Ultarakhang (km 16.115 .
o kin 19,740} § fane
Jrontiguratn,

Annexure-2: Payment of CA amount to CAMPA Fund

o 5ep 2020

PRINCIPLE -

Other Charges! : (-
Other Charges? : 07
Other Charges3: 1

Total : 167768412t

AddiCA:

CAT:

Addl P4 :

Other Charges :

§ paid

 JFund Demiand Verified by

vdal Officer On 0 Yoy Jo
Rank Name :Corparation Rank R
Modr of Payment MEFTIRTGS (Challan)
Chiallan Generated On ;03 Nov 2000
Teansaction Date 07 Dac 2070
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Annexure - 3

Undertaking/certificate for bearing additional cost for increased NPV rate
in future

Proposal No: -FP/UK/ROAD/45283/2020

Name of Project- Improvement, up-gradation and construction of Ganeshpur-
Dehradun road section (NH72A) in the state of Uttar Pradesh (km 00+00 to km
16+115) and Uttarakhand (Km 16+115 to km 19+746) to 4 lane configuration.

Certify that in future, if the rate of NPV is increased by Honourable Supreme Court
of India / Government of India, the project proponent undertakes to bear it and will
be reimbursed / paid the same to the Forest Department on time.

Proj%?t/Director

National Highways Authority of India
Project Implementation Unit
Vasant Vihar (Dehradun), Uttarakhand.

Name: -Pankaj Kumar Mourya

g1 /Project Director
e miRE

i i ity of india
Naticnal Highways Authmismtga )

trg TRED % Highways
Place: - D @[,\wtd/u‘/‘— Aistry of Road Transport & HIBhwe;

ez, TEUGA |
Sigﬂgﬁrggoﬁmal

Date: - ,#(0” £e?!
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Annexure-4 — FRA Certificate

FORM-]
{for linear projects)
Government of Uttarakhand
Office of the District Collector, Dehradun

LR RN

,29

No...

TO WHOMSOEVER IT MAY CONCERN

in compliance of the Ministry of Environment Forests & Climate Change {(MOEF&CC), Government of
india’s letter No.11- $/398-FC (pt.) dated 3rd August 2009 wherein the MoEF&CC issued guidelines an
submission of evidences for having initiated and completed the process of settlement of rights under
the Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Right) Act, 2006
{(‘FRA’, for short) on the forest land proposed to be diverted for non-forest purposes read with
MOEF&CC's letter dated S5th February 2013 wherein MoEF&CC issued certain relaxation in respect of
linear projects, it is certified that 9.6224 hectare of forest land proposed to be diverted in favour of
‘NHAKLPIU Dehradun for the project namely “Improvement, up-gradation and construction of
Ganneshpur- Dehradun road section (NH72A) in the state of Uttar Pradesh (Design chainoge km
o0+00 to km 16+115) ond Uttarakhand (Design chainaoqge 16+115 to km_ 19+746) to 4 lane
configuration” in district Dehradun falls within jurisdiction of village {a) Chandrabani Grant (b) Asarori
znd (d) Mohabbewala in tehsiis Dehradun.

{t is further certified that:

Not Applicable

{b) the-diversien-of-forestlandfor-faciitiesmanage iea3
{2) of-tha ERAha } mpleted and-the Grarra Sabhaos—have ggvnn theoirconsent—to it: Not

Applicable

{c) the proposal does not involve recognized right of Primitive Tribal Groups and Pre-agricultural

communities.
Encls.. A

Dr. Ashish Kum W
District Mdggistrate

Rajiv Dkfman

Divisional Forest Officer Dehradun
Dehradun - +
: ’ . Are LS
Sy ¢ Ia\/\

4
f¥averar (éé/ﬂﬁ/woject Director
el TS RIGTAT RSy

jcnal Hi ity of India
Nationa! Highways Authority O di
Gargoo whiina Tl FATHH, M D)
Ministry of Road Transport & Highways
Roardoge-awen FFw, Tulielt




AN Sreare -5

HIXU—49
Muck Disposal Plan
Name of Project: - ‘lmprovement, uggradation and construction of Ganeshpur-Dehradun
road (NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.115) and Uttarakhand {kam
16.115 to km 19.746) ta 4 lane configuration”.

INTRODUCTION

As around 14 km{ Ganeshpur-Dehradun) road is located on rolling and hilly terrain
significant quantity of material would be excavated for construction of Tunnel foundation
work, hill cutting work for establishing of project road alignment.

Muck generation is considered a significant impact on land environment and the excavation
shall’ result in large quantity of excavated material i.e. muck which shall have © be
evacuated and disposed of in a planned manner so that it takes a least possibla space and
is not hazardous to. the environment. The muck disposal sites cause increased
sedimentation in the rivers (though -insignificant-compared to natural sedimentation) and
totally spoils the visual aesthetics of the area. It is of prime importance that these sites will
have to be rehabilitated as soon as the disposal sites are full.

QUANTITY OF MUCK TO BE GENERATED

Based on-the geological nature of the rocks and engineering properties of the soil, a part of
the muck generated can be used as construction material.in road work. The balance needs
to be- suitably disposed. Normally, muck is disposed in low-lying areas or depressions.
Trees, if -any, are cut before muck disposal, however, shrubs; grass or other types of
undergrowth in the muck disposal at sites perish. The muck disposal sites will be suitably
stabilized on completion of the muck disposal.

MUCK GENERATION FROM PROJECT COMPONENTS AND UTILIZATION

Total quantity of generated muck to be disposed is65600.03 Cum.

Add Swell factor 25% for Rock/Earth material
S0, Bank material is 100%/100= 1

e o e
’%ﬁ ioct Drett \ k
ﬁﬁ%ﬂ{é\ﬂﬁ% ¢ £ ‘nd‘a sy BT TR
pority o N5 '
ys AU T

™
e

P < ¥
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SL | Project Component Muck Project Component | Muck
‘ Generation utitization
Guantity - Quantity _
{Cum) o fCurmy
1 Tunnel from: ko 16+110 to | 22628.50 Tunnel from km 16+110 to &m | 00
‘ km 164270 ‘ 16+270 i
2 Road - widening/Hill. cutting | 410794.00 | Road widening/Hill cutting and | 68468.14
“and raising from km 164270 raising from km 16+270 to km
, to km 18+420 184420
3 Elephant - Underpass from | 00 From km 18+420 to Km!loo
~ km 18+420 to Km 18+570 18+570 Elephant Underpass
4 ‘Road widening work from | 00 Road widening work from km | 19426174
km 184570 to km 19+010 184570 to km 19+010
5 |'Elephant Underpass. from | 00 Elephant Underpass from km | 00
_km 19+010t0 km 19+190. 194010 to km 19+190 L
6 Road widening: work from |3.023 Road widening waork from km { 105095.73
km 194190 to km 19+746 19+190 10 ki 19+746
| Total 43342564 | 3678256
Balance Quantity 65600.03 ~ B




99

Loose Material = Bank Material + Swell
Or
Loose = 1+ (25/100) = 1.25
Total Material {0 be disposed=considering swell factor =65600.03x 1.25= 82000.03 Cum

DISPOSAL OF MUCK

As detailed above fotal quantity of muck likely to be generated is 433425.64cum. Qut this
433425.64 cum quantity of muck, 367825.6cum muck will be utilized in project work itself.
Remaining/balance quantity of muck measuring 65600.03 cum need to be dispused off,
which will be 82000.03 Curn after addition of swell factor @ 25 %.

This is-a not a very less in quantity and will be further utilized in construction camp / making
haul road/balancing wark in.additional area taken for temporary work and approach road.

In case, there is remaining material (muck), it will be re-utilized in another section of this road
km 00+00 1o 16+115 (Uttarakhand Part) for raising embankment near elephant underpass
and ‘approach roads.

Further,- in: case of additional generation. of muck due o unpredicted calcutation like land
slide etc, the generated muck will be utilized in another green field road project namely
“Eastern peripheral Expressway to Saharanpur bypass road project. This road saction is
also proposed to be constructed along with this project road and are located at & distance of
about 50 km. Being a green field road having 118 km road length, requires large quantity of
material and remaining quantity of muck/ disposal material of Ganeshpur- Dehradun road
project will be used in this road section as filling material/other suitable use. The cost for
transportation of muck- is included in contract agreement of contractor/concessionaire. No
separate muck dispesal area and plan is required.

As, muck is property of Forest Department royé!ty will be paid as per pravailing norm.

SL | Particulars Remarks o
1 Calculation of muck to be Total quantity of generated muck is 433425 64Cum. |
generated. Swell factor to be
applied. Add Swell factor 25% for Roeck/Earth material
, So, Bank material is 100%/100= 1
Loose Material = Bank Matenal + Swell
Or
Loose = 1+ (25/100) = 1.25
Total Material to be disposed (433425.64- 367825 6=
65600.03) considering swell factor =65600.03 x
1.25= §2000.03 Cum
Note- Component wise quantification 15 given in
_above tahle,
2. Quantity of muck to be utilized in the | 367825.6Cum R
____| project activities o
3, Balance quantity of muck which | Without  swell  factorforiginal  quantity = |
| requires  disposal/ management | 433425.64Cum
plan. With swell factor (@25%)=82000.03 Cum
4 Carriage of muck from the muck | As per conlract condition muck vall Le carried by |
generation site to the dumping site. | contractor at their own cost which will be nciuded |
in civil cost. e
5. Owrership of land and the consent | Another section of this same road { Ganeshpur:-
of {and owners in case muck | Dehradun)is under owner,sf}ip of NHAL

gﬂ?i%z« ﬁaﬁéﬂ%‘g@ dia o
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{ ana e \fszﬁ.\'ﬁ\ mﬁ&& g vign® 2
NaLE e ned T 1ransD@ ol
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disposal is proposed on non-forest
land.

For construction of road namely “Eastern
peripheral Expressway to Saharanpur bypass road
project’, 18 being acquired and will be under
ownership of NHAL

much murom,

and |

6 Photograph & carrying capacity of | Carrying capacity of proposed site is
proposed dumping site (Muck | than required disposal quantity (82000.03 um)_a"
disposal site) The length of green field 4 lane road is 118 kim
average embankment height is 2 meter with 80-
meter width/Row. o
7 Development of dumping site- | Not applicable, due to above mentionad reason in
construction of retaining walls and | column no. 6.
other structure as per reguirement
of the site.
‘The objective is to completely stop
rolling down of the muck.
8" Rehabilitation  of dumping site. like | Not applicable, due to above mentioned reason in
leveling, planting. of grass, shrubs | column no. 6.
and tree species.
Note: - Cost fo be incurred on the above activiies has fo be given component wise. Detalls of

dumping site including length, width and height of structures to be erected must be mentioned.

- included under civil cost.

Undertaking by user agency has to be given to the effect that:
1. Muck management plan. will be :mplemented by user agency and in case of non-
implementation of plan; they will be liable to penalty / action at their cost- Agreed
2. The proposed. ciumpmg site is located away from river/ stream/ Na/a -Yes

Date 20/07/2020

Place:

- Dehradun
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Annexure R-8 102
W ‘\’T‘Sfffa WTT]( QTWUT TR/ Fax : 0135-2669752

. . wMY/Phone -
(g ufRagsr vd Ut A, AR WRER) & 1E/E-mail ¢ piwvasantvinar@nhor org
National Highways Authority of India qa«ige/website :www.nhai.gov.in
(Ministry of Road Transport & Highways, Govt. of India) JCETIN
ANNTVERSARy  RUISHET draieae $eg-ad @ER,
jresdes e project Implementation Unit-Vasant Vihar

NHAI/PIU-VSNT-VHR/33011/BM/GNPR-DDN(DPR) 72A/2020/462 dt.22.04.2021

By E-Mail/Speed Post

To

The Divisional Forest Officer
Shiwalik Forest Division,
Saharanpur (UP).

Subject: -lmprovement, upgradation and construction of Ganeshpur-Dehradun road (NH72A) in the state of
Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km 19.785) to 4 lane configuration.
Compliance of condition imposed in terms of Forest Clearance (FC) approved by MoEF-CC.(Proposal no:
-FP/UP/ROAD/45282/2020)

(i) Your office letter No. 1636/14-10(45282)Saharanpur dated 31.12.2020

(if) This office letter no. NHAI/PIU-VSNT-VHR/33011/BM/GNPR-DDN(DPR) 72A/2020/317 dated
17.03.2021

(iii) Your office letter No. 2757/14-10(45282)Saharanpur dated 13.04.2021

Kindly refer to your office letter dated 31.12.2020 referenced above vide which Stage -1 Forest
Clearance was granted for the subject project.

2. The compliance to the conditions of the Stage-1 Forest Clearance were submitted to your office
vide letter dated 17.03.2021 referenced at (ii) above. After constant perusal of your office for approval of
the compliance for uploading it on PARIVESH portal (https://parivesh.nic.in/ } and granting working
permission to the user agency, your office vide its letter dated 13.04.2021 referenced at (iii) above has
raised some observations in the compliance submitted after almost one manth of submission.

3. in this context we are herewith again submitting the updated compliance after making the changes
as per the observations made in your letter referenced at (iii) above with the request to kindly approve the
same and upload it on PARIVESH portal (https://parivesh.nic.in/ ). Separate undertakings for compliance of
stage-1 conditions (Annexure S.No. 1 to 24) have also been attached.

4. It is to bring to your kind notice that this project being of national importance, each day’'s delay in
providing the working permission to the user agency is causing delay in execution of work. It is also to
submit that the contracts for the subject project have been awarded and the work is scheduted to start
soon. Therefore, as per guidelines F. No. 11-158/2017-FC dated 27.09.2017, it is requested that working
permission for tree fetling may kindly be granted to user agency and concerned officer/logging Manager may
be directed for felling of demarcated trees.

Yours faithfully

\\W sl

el
(P.K. Mourya)
GM (Tech) cum Project Director
PlU-Vasant Vihar (Dehradun).

Enclosure:

(i) Compliance Certificate (5 Copies)

(it) Undertaking/Certificate for Compliance of Stage--1 condition no. 22 {5 Copies)
Copy to:

1. Regional Officer-Uttarakhand, NHAI, Dehradun for kind information please

Ty @ e o Wf--5 Ud 6, WdeR—10, g1, -8 fAeef--110075, OV © 91-11--25074100 / 200
Head Office : Plot No. G-5 & 6, Sector-10, Dwarka, New Delhi - 110075, Phone: 91-11-25074100/200
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Stage-1 compliance of condition imposed in terms of Forest Clearance (FC) which has been
accorded by MOEFCC Regional office (North Central Zone), Lucknow vide letter no: -

8B/UP/06/160/2020/FC/1108; dated 23/12/2020.

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road

{NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttargkhand (km 16.160 to km

19.785) to 4 lane configuration.

Online Proposal No: - FP/UP/ROAD/45282/2020, MoEFCC File No:- 88/UP/06/160/2020/FC/1108

S.NO Stipulated Condition COMPLIANCE
1 Legal status of the forest land shall remain unchanged. Agreed, legal status of the Forest Land will not be changed and
will remain the same as it is.
2 Compensatory afforestation shall be taken up by the Forest Agreed and complied.
Department over 95.50 ha. degraded forest land (as detailed In the said proposal the following sites have been identified for
below) at the cost of the user agency. Compensatory afforestation
S.no | Name of forest CA Details of CA S.no | Name of forest CA Details of CA
division proposed division proposed
in area in area
1 Mohand range 10ha Buddhawan 1B FB 1 Mohand range 10ha Buddhawan 1B FB
Saharanpur/Shivalik 10ha Kaluwala FB 1B Part- Saharanpur/Shivalik 10ha Kaluwala FB 1B Part-
FD ! FD I
10ha Kaluwala FB 1B Part- 7ha Kaluwala FB 1B Part-
! 1
7ha Shahajahanpur 18- 15ha Shahajahanpur 1B-
Part-1 Part-i
15ha Shahajahanpur 18- Sha Shahajahanpur 1B-
Part-il Part-Il
Sha Kaluwala comp.2B 10.5ha Kaluwala comp.2B
10ha Shahajahanpur 38 10ha Shahajahanpur 3B
2 Badkala Range 18ha Khairowali 2 Badkala Range 18ha Khairowali
Saharanpur/Shivalik 2B{GulariaSoat)Part- Saharanpur/Shivalik 2B(GulariaSoat)Part-
FD [ FD |
10ha Khairowali 10ha Khairowali
2B8{GulariaSoat}Part- 2B(GulariaSoat)Part-
I i
Total 95.50ha Total 95.50ha
As far as possible, a mixture of local indigenous species shall be The cost of Compensatory afforestation is already deposited in
planted and monoculture of any species may be avoided. CAMPA account and it is also updated on https://parivesh.nic.in/,
details of the same are attached as Attachment-1. The species of
plants will be selected by forest department suitable as per the
site suitability.
3 The cost of compensatory afforestation at the prevailing wage | Agreed and complied.
rates as per compensatory afforestation scheme and the cost of | Demand notes against CA and NPV amounting Rs. 61392436.00
survey, demarcation and erection of permanent pillars if | has been issued by DFO Shivalik vide letter no 1636 on dated
required on the CA land shall be deposited in advance with the | 31/12/2020. Against the demand notes, the same amount is
Forest Department by the project authority. The CA will be | deposited in CAMPA account. May please refer Attachment-1.
maintained for 10 years. The scheme may include appropriate | (Receipt of payment).
provision for anticipated cost increase for works scheduled for
subsequent years. :
4 The State Government shall charge the Net Present Value{NPV)

Agreed and complied

Page 1 0f 4
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for the 47,7054 ha forest area to be diverted under this proposal
from the User Agency as per the arders of the Hon'ble Supreme
Court of India dated 30/10/2002, 01/08/2003, 28/03/2008,
24/04/2008 and 09/05/2008 in IA No. 566 in WP (C) No.
202/1995 and as per the guidelines issued by the Ministry vide
letters No. 5-1/1998-FC (P1.II} dated 18/09/2003, as well as letter
No. 5-2/2006-FC dated 03/10/2006 and 5-3/2007-FC dated
05/02/2008 in this regard.

Amount against NPV calculated for 47.7054ha of Forest Land is
already deposited in CAMPA account, please refer Attachment-1.
(Receipt of payment).

Additional amount of the NPV of the diverted forest land, if any,
becoming due after finalization of the same by the Hon'ble
Supreme Court of India on receipt of the report from the Expert
Committee, shall be charged by the State Government from the
User Agency. The User Agency shall furnish an undertaking to
this effect.

Agreed and will be complied

If the rate of NPV is increased by Hon'ble Supreme Court of india
/ Government of Indig, the project proponent is fully agreed to
bear it and the same will be reimbursed / deposited to the
concerned Forest /Wildlife Department on time. Undertaking for
the same is already attached in forest land diversion proposal and
copy of the same is again being attached with this compliance
letter.

May please refer Attachment-2

User agency shall restrict the felling of bare trees to minimum
number in the diverted forest land and the trees shall be felled
under the strict supervision of the State Forest Department and
the cost of felling of trees shall be deposited by the User Agency
with the State Forest Department.

Agreed, minimum number of trees will be felled as far as possible
for proposed road which are already enumerated and certified by
Forest Department.

{t is ensured that no extra tree shall be felled other than
identified 8588 (5354 trees and 3234
plants/Poles}. In tunnel portion tree is enumerated but it will be

trees and plants
saved and not cut unless it is necessary.
Keeping in view of road user safety, all effort for saving tree will
be made during cutting of tree under supervision of the
concerned forest department.

The cost for tree cutting will be deposited with the State Forest
Department by the User Agency as per demand note of forest
department.

The complete compliance of the FRA, 2006 shall be ensured by
way of prescribed certificate from the concerned District
Collector.

Agreed and complied

Full compliance of FRA, 2006 is ensured prior to award of stage-1
approval. FRA certificate is already attached with Forest Land
Diversion proposal. May Please refer FRA certificate as
Attachment-3

Strip plantation on both sides and central verge of the road shall
be raised at the cost of user agency as per the IRC norms in
compliance of order dated 16-11-2015 passed by Hon'ble NGT,
Central zone. Bhopal in LA. No. 27/2015(Babulal Jaju Vis
Rajasthan Government).

Agreed and will be complied.

This is to convey that from KM 0+000 to KM 1+262 proposed
road widening will be on existing road {concentric widening) and
in this location strip plantation (1 Row) is provisioned depending
on availability of space and road safety requirement. Onward km
1+262, entire road is located in Reserve Forest Area and project
road alignment is almost elevated with propased tunnel. in this
location, road side plantation is not viable and not planned.

Speed regulating signage will be erected along the road at
regular intervals in the Protected Areas/ Forest Areas.

Agreed, speed regulation signages will also be installed at
appropriate location as per IRC guideline and also as per
suggestions of concerned forest department and wildlife warden
to aware the drivers and other road users.

Funnelling near presence and movement of elaphant/ wild

animal as identified in Wildlife study report will be provided to
direct the animals towards animal passes.

10

The user agency shall provide suitable under / over pass in
Protected Area / Forest Area as per recommendations of
CWLW/NBWL/FAC/REC.

Agreed and will be complied
Appropriate number under / over pass in Protected Area / Forest
Area is already incorporated in design as recommended in Wil
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study report.
Please refer Attachment - 4 {Animal Passes details).

11 User Agency shall obtain Environmental Clearance as per the | This is to confirm that this project road does not attract
provisions of the Environmental (Protection) Act, 1986, if | Environmental Clearance.
applicable. The EIA notification 14th September 2006 amended, vide

notification S.0.2559(E}, dated 22nd of August 2013 which reads
“Expansion of National Highways greater than 100 km involving
additional right of way or land acquisition greater than 40m on
existing alignments and 60m on re-alignments or bypasses.” In
purview of this amendment in EIA notification, it is already
established that the proposed project does not attract
Environmental Clearance (EC) from MoEFCC as the length of
project road section is less than 100 km.

12 | The layout plan of the proposal shall not be changed without | Agreed and will be complied.
prior approval of Central Government. Layout plan of proposed project will not be changed without

permission of Central Government.

13 | Nolabour camp shall be established on the forest land. Agreed and will be complied.

No unauthorized labour camp /construction vyard will be
established on diverted Forest land or in nearby forest area
without approval of Forest Department.

14 | Sufficient firewood, preferably the alternate fuel, shall be | Agreed and will be complied.
provided by the User Agency to the labourer after purchasing | For the purpose of cooking, User Agency through construction
the same from the State Forest Department or the Forest | oniractor, commercial LPG will be provided to all construction
Development Corporation or any other legal source of alternate

workers.
fuel.

15 | The boundary of the diverted forest land shall be suitably | Agreed and will be complied. -
demarcated on ground at the project cost, as per the directions | Pillar marking with geo-coordinates (both ways backward &
of the concerned Divisional Forest Officer Forward) at the boundary of forest land diverted will be done

under supervision of forest department.

Also, a Map/ Board will be erected showing coordinates of
boundary where forest land has been diverted. The cost of it will
be borne by user agency.

16 | No additional or new path will be constructed inside the forest | Agreed and noted.
area for transportation of construction materials for execution | It is ensured that no new road/haul road will be constructed for
of the project work. traveling or transportation of construction material for

construction of project road other than forest land diverted and
which farest clearance accorded.

17 | The period of diversion under this approval shall be co-terminus | Not applicable in NHA! project. In this regard Letter of Uttar
with the period of lease to be grantedin favour of the user | pradesh state govt. vide letter no. 35075 on Dated 9/01/2013 is
agency or the project life, whichever is less. attached. Please refer Attachment- 5.

18 | The forest land shall not be used for any purpose other than that | Agreed and will be complied
specified in the project proposal It is ensured that forest land will not be used for any purpose

other than the proposed road project.

19 | The forest land proposed to be diverted shall under no | Noted and agreed that, diverted forest land for proposed project
circumstances be transferred to any other agencies, department | will not be transferred to any other agencies, department or
or person without prior approval of Govt. of India. individual under any circumstances without prior permission of

the Central Government.

20 | Violation of any of these conditions will amount to viclation of | Agreed, as of now no violation of Forest conservation Act, 1980

Forest {Conservation) Act. 1980 and

action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.

has been committed on this project.
User Agency will adhere to all the conditions mentioned in stage-
1 Forest Clearance of this project. In case any violation reported,
User Agency will be fully responsible for it and appropriate action
mightbe initiated.

\
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21 | Any other condition that the Ministry of Environment. Forests & | Agreed, the conditions/directions set up by MoEFCC from time to
Climate Change may stipulate from time to time in the interest | time in the interest of conservation and development of forest
of conservation, protection and development of forests & | and wild animals will be complied.
wildlife.

22 | As far as possible maximum number of trees shall be | Agreed, possibility of translocation for impacted trees have been
translocated according to a detailed scheme for translocation of | explored jointly under supervision of Shivalik Forest Division
suitable plants prepared in consultation with the State Forest | Officials. User Agency has agreed to bear the cost to be incurred
Department and the cost for the same shall be borne by the user | against translocation of trees.

Agency. During joint survey, 1100 trees have been identified for
translocation.
For details, may please refer, Attachment-6.

23 | All the funds received from the user agency under the project | Noted, the receipt of funds deposited .in CAMPA account is
shall be transferred/ deposited to CAMPA fund only through e- | attached, please refer Attachment-1. (Receipt of payment) and
portal (https://parivesh.nic.in). the same will be wuploaded on MoEFCC web portal

https://parivesh.nic.in/.

24 | The compliance report shall be uploaded on e-portal Noted, the compliance of conditions stipulated in in-principal

{htps://parivesh.nic.in/).

approval of this project will be uploaded on MoEFCC web portal
https://parivesh.nic.in/.

Place: - Dehradun

Date: - 2 %/oé;/ a;/,/

GM (Tech) cum Project Director
NHAI-PIU Vasant Vihar , Dehradun Uttarakhand
Name:- Pankaj Kumar Mourya

Paged of 4
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Annexure -01

Undertaking/Certificates (Sl No.- 1 of Stage-1 condition)

Name of the Project:Improvement, upgradation and construction of Ganeshpur-Dehradun road
{NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand {km 16.160 toc km
19.785) to 4 lane configuration.

This is to undertake that, the legal status of forest land diverted for the proposed project will
not be changed in future and it will remain same as it is.

\\-i Zi‘\f’( -~
Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar{Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -02

Undertaking/Certificates { Sl No. 2 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand {km 16,160 to km
19.785) to 4 lane configuration.

This is to undertake that, the cost of Compensatory afforestation is already deposited in CAMPA
account and it is also updated on hiips://parivesh.nic.in/ , details of the same are attached as
Attachment-1. Under CA scheme the species of plants are to selected by the concerned forest
department as per the site suitability and other condition.

Wy
1 ' -Z\
2 i/‘\\\”‘\
Date: - 22/04/2021 Project Director
: NHAI-PIU Vasant Vihar{Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal

try of Road
droB oYy~
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Annexure -03

Undertaking/Certificates { Sl No. 3 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
{(NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to confirm that as per demand note of the concerned forest department, amount
against implementation of CA scheme is already deposited in CAMPA account. Please refer
Attachment -1. (Receipt of payment).

N

A

A

S s
WY

Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar(Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -04

Undertaking/Certificates (S| No. 4 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand {km 16.160 toc km
19.785) to 4 lane configuration.

This is to confirm that, the amount against NPV calculated for 47.7054ha of Forest Land is
already deposited in CAMPA account, please refer Attachment -1. (Receipt of payment).

N
y

P
-~

- i
5 AR TR
S

Date: - 22/04/2021 Project Director

NHAI-PIU Vasant Vihar(Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -05

Undertaking/Certificates (Sl No.-5 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
{NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that, in case rate of NPV is increased by Hon’ble Supreme Court of India /
Government of India, the project proponent is fully agreed to bear it and the same will be
reimbursed / deposited to the concerned Forest /Wildlife Department on time. Undertaking for
the same is already given in forest land diversion proposal. (Please refer Attachment- 2 in forest
land diversion proposal and it is for ready reference attached with this compliance letter)

o
i

Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar{Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal

N o
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Annexure -06

Undertaking/Certificates { Sl No.- 6 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that the minimum number of trees will be felled as far as possible for
proposed road and it will be ensured that no extra tree shall be felled other than identified
8588 trees and plants enumerated jointly by forest department. Tree located on tunnel portion
~ is enumerated but it will be saved. Project Authority, fully agrees to bear the cost of
clearance/removal of the vegetation from the forest land proposed to be diverted for the

project.
x\ A
N g N\ eLX\? \
Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar(Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -07

Undertaking/Certificates (S| No. 7 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh {Km 0.0 to Km 16.160} and Uttarakhand {km 16.160 to km
19.785) to 4 lane configuration.

This is to confirm that, the full compliance of FRA, 2006 is ensured prior to award of stage-1
approval. FRA certificate is already uploaded (on Parivesh Portal) and attached with Forest
Land Diversion proposal. However, for ready reference, FRA Certificated is attached herewith
as attachment no. - 3.

e
ey’ /C?vi ‘
v I8 f\r"n
Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar(Dehradun)
Piace: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -08

Undertaking/Certificates (Sl No. 08 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
16.785) to 4 lane configuration.

This is to undertake that, strip plantation (1 Row) is provisioned between km 0+00 to km 1+262
depending upon availability of space and road safety requirement. Onward km 1+262, entire
road is located in Reserve Forest area and project road alignment is almost elevated with
tunnel. In this location, road side plantation is not viable and not planned.

N (\@;y‘(\q‘.\
Vg7
Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar{Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -09

Undertaking/Certificates (Sl No. 9 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand {km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that, all safety measure as per site requirement is already incorporated in
design. Based on applicable IRC guideline, all the informatory board, caution board and
warning board will be installed at identified location. Suggestions in this regard will also be
sought from concerned forest department and wildlife warden (if any).

E\-,[ ) . )E Q’/
™ qv,,iw\&’w\\ '
Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar{Dehradun)
. Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -10

Undertaking/Certificates (S| No. 10 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh {Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that; the required numbers of under pass/ animal passage in Protected Area /
Forest Area is already incorporated in design as recommended in Wi study report and will be provided
during execution of project road. Details of underpass/animal passes is attached as attachment no- 04.

‘, Y @’) [

Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar(Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -11

Undertaking/Certificates (S| No. 11 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh {(Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

The EIA notification 14th September 2006 amended, vide notification S.0.2559(E), dated 22nd
of August 2013 which reads “Expansion of National Highways greater than 100 km involving
additional right of way or land acquisition greater than 40m on existing alignments and 60m on
re-alignments or by-passes.” In purview of this amendment in EIA notification, it is already
established that the proposed project DOES NOT attract Environmental Clearance (EC) from
MOEFCC as the length of project road section is less than 100 km.

it

N e
o) e\
a
Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar{Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -12

Undertaking/Certificates (S| No. 12 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
{NH72A) in the state of Uttar Pradesh {Km 0.0 to Km 16.160) and Uttarakhand {km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that; the Layout plan of proposed project will not be changed without
permission of Central Government.

=)

\ ) o “%”K
AR ,,7""\@('{\

Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar(Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -13

Undertaking/Certificates (S| No. 13 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that; the no unauthorized labour camp /construction yard will be
established on diverted Forest land or in nearby forest area without approval of forest

department.
3,
Date: - 22/04/2021 ‘ Project Director
NHAI-PIU Vasant Vihar{Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -14

Undertaking/Certificates (Sl No. 14 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
{(NH72A) in the state of Uttar Pradesh {Km 0.0 to Km 16.160)} and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that; the Project Authority through Concessionaire/Contractor will insure
and provide required quantity of Kerosene oil / Liquide Petroleum Gas to all construction worker
for the purpose of cooking during entire period of construction work.

W\

/

Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar(Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

31

ke

gnature & Seal

TN i o
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Annexure -15

Undertaking/Certificates (S| No. 15 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
{NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160)} and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that, the Pillar marking with geo-coordinates at the boundary of forest
land diverted for the project will be done under supervision of forest department.

N N \“r”\
Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar{Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -16

Undertaking/Certificates (Sl No. 16 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH724) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that the no new road/haul road will be constructed for traveling or
transportation of construction material for project work other than forest land diverted and for
which forest clearance accorded.

ERY

;. 3’\ @\)\\“\

A

b oA
<
Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar(Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal

Ministry of

WO TG 0L~ THE
U
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Annexure -1/

Undertaking/Certificates (S| No. 17 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
{NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that,this condition is Not applicable in NHAI project. In this regard Letter of
Uttar Pradesh state govt. vide letter no. 35075 on Dated 9/01/2013 is attached. Please refer
Attachment. - 5

N

\MJ " el o\

L]
i

Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar(Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal




124

Annexure -18

Undertaking/Certificates { S| No. 18 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
{NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that the forest land will not be used for any purpose other than specified in
the project land diversion proposal and for which Forest clearance is accorded.

;;.

\:\zf,z e\

Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar{Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Sign
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Annexure -19

Undertaking/Certificates (S| No. 19 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that the diverted forest land for proposed project will not be transferred to
any other agencies, department or individual under any circumstances without prior
permission of the Central Government.

it : ¥

TV 9\

M AD L
)

Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar{Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -20

Undertaking/Certificates (Sl No. 20 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that in case any violation occurred, user agency will be fully responsible for
it and appropriate action might be initiated.

”“f ,‘\i’i‘.‘}\ \ 7\
Q7

Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar{Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal

Hoam
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Annexure -21

Undertaking/Certificates (Sl No. 21 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
{NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that the conditions/directions set-up by MoEFCC from time to time in the
interest of conservation and development of forest and wildlife will be complied in full respect.

U e
o Q;:/’\Uﬁ ’

Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar{Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Sea!
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Annexure -22

Undertaking/Certificates (S| No. 22 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
{NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

Possibility of translocation for impacted trees have been explored jointly under supervision of Shivalik
Forest Division Officials and 1100 trees identified for translocation.

Further, this is to undertake and agree to bear the cost incurred against translocation of identified

trees. {;} SN ’\‘)\j\\
o o
Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar(Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Annexure -23

Undertaking/Certificates (S| No. 23 of Stage-1 condition)

Name of the Project: Improvement, upgradation and construction of Ganeshpur-Dehradun road
(NH72A) in the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that; the receipt of funds deposited in CAMPA account is attached, and the
same will be uploaded on MoEFCC web portal https.//parivesh.nic.in/.

2}

;3‘; , X e \
¥ g\ @U\\

Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar(Dehradun)

Place: - Dehradun Uttarakhand.
' Name: - Pankaj Kumar Mourya

Signature & Seal

o
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Annexure -24

Undertaking/Certificates (Sl No. 24 of Stage-1 condition)

Name of the Project: improvement, upgradation and construction of Ganeshpur-Dehradun road
{NH72A) in the state of Uttar Pradesh {Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km
19.785) to 4 lane configuration.

This is to undertake that, the compliance of conditions stipulated in in-principal approval of this
project will be uploaded on MoEFCC web portal https://parivesh.nic.in/.

;’Z/
Date: - 22/04/2021 Project Director
NHAI-PIU Vasant Vihar(Dehradun)
Place: - Dehradun Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal
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Wild animal passage and conservadon plan for Ganeshpur- Dehradun Road (NH724)

Annexure -l Details of passage / structure for passage of wild animal

Ganeshpur - Dehradun Section (0+000 to 19+785)
Proposed Animal Passes/Structures as per Wil Mitigation Measures
Total Span | No. of Span x | Animal Vertical
sl Chainage | Proposed Structure | Length{m) Size Passes/EUP Clearances (Min.) | Remarks
1 0+490 VUP 20 1x20 - 55 Vehicular Underpass
2 0+900 Box Culvert 2 2X2 - 2 Cross Drainage
3 1+300 Box Culvert 2 2x2 2 Cross Drainage
%5‘ %4% £,1+530 Box Culvert 2 2X2 - 2 Cross Drainage
2 & (358 414700 Box Structure 12 112 Animal Pass 2 Additional passes for wild Animal
i ?;{‘SE{‘% 1+800 Pipe Culvert 1.2m Dia 1x1.2m Dia - Additional passes for wild Animal
;:5-'“3 Box Structure 12 1x12 Animal Pass 2 Additional passes for wild Animal
%’.% Pipe Culvert 1.2m Dia 1x1.2m Dia - Additional passes for wild Animal
g : Box Structure 12 1x12 Animal Pass 4m Additional passes for wild Animal
é; % g%ﬁ'%%g o Elevated Structure | 5775 165x35 Animal Pass 6m Additional passes for wild Animal
A © ? 8+033
?éﬁ%ggﬂm 0 Elevated Structure | 5048 144x35 Animal Pass 6m Additional passes for wild Animal
cs,ﬂj % ‘ %;13-%178
5 a2 4q §13+292 Additional passes for wild Animal
w EZ}£2 to Elevated Structure | 1190 34x35 Animal Pass 6m
— 14+482
~123 | 14+630 Minor Bridges 32 2x16 2.5m Additional passes for wild Animal
~p-14 |} 144710 | Minor Bridges 40 2x20 2.5m Additional passes for wild Animal
15 | 15+140 Major Bridge 60 3x20 Major-Minor 2.5m Additional passes for wild Animal
P16 | 15+440 | Minor Bridges 24 1x24 . | bridge/Addition | 2.5m Additional passes for wild Animal
17 | 154535 | Minor Bridges 20 1x20 al passes for wild | 2.5m Additional passes for wild Animal
£18 | 15+610 | Minor Bridges 12 26 animals. 2.5m Additional passes for wild Animal
f-:i 19 | 15+700 | Minor Bridges 24 1x24 2.5m Additional passes for wild Animal
20 |15+770 | Major Bridge 75 3x25 2.5m Additional passes for wild Animal
16+000
}g 21 |to Tunnel 340 1x340 - 5.5m Single Tube Tunnel
r\)_:'"_. e 16+340 o
P GRS
oy
\1’1 f
ER v
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(
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Wild animal passage and conservation plan for Ganeshpur- Dehradun Road (NH72A)

22 | 16+500 | Minor Bridge 20 2x10 Animal Pass 2.5m Passage as advised by Chief Wildiife Warden and
Wi official in Joint Site Inspection
, . . X Passage as advised by Chief Wildlife Warden and
- a 2
23 | 16+660 Minor Bridge 12 2%6 Animal Pass 2.5m Wl official in Joint Site Inspection
Pas i hief Wildli d
24 | 164930 | Minor Bridge 20 210 Animal Pass 2.5m assage as advised by Chief Wildiife Warden an
Wi official in Joint Site Inspection
25 | 17+450 | Minor Bridge 20 2x10 Minor 2.5m Additional passes for wild Animal
26 | 18+610 | Minor Bridge 18 3%6 bridge/Addition | 2 5m Additional passes for wild Animal
al passes for wild e : P
27 | 19+480 | Minor Bridge 18 6 angi)mals 7 5m Additional passes for wild Animal
58 | 184500 | £Up 200 2.x2845+5x28, EUP 6.0m Passgge gs aqused by thef Wildlife Warden and
6 Wil in Joint Site Inspection
59 | 19+050 | EUP 200 2x28.5+5%28. EUP 6.0m Pass§ge :?s ad'vused by Qh|ef Wildlife Warden and
6 WHI in Joint Site Inspection
30 | 164760 | Box Culvert 2 2x2 2.0m Additional passes for wild Animal
31 | 164880 Box Culvert 2 2x2 Additional 2.0m Additional passes for wild Animal
32 | 174230 | Box Culvert 2 2x2 passes for wild | 2.0m Additional passes for wild Animal
33 1 18+090 | Box Cuivert 3 3x2 animal 2.0m Additional passes for wild Animal
34 | 19+600 | Box Culvert 2 2x2 2.0m Additional passes for wild Animal
35 [ 16+390 | Pipe Culvert 1.2 1X1.2¢ Dia-1.2m Additional passes for wild Animal
36 | 16+360 | Pipe Culvert 1.2 1X1.2¢ Dia-1.2m Additional passes for wild Animal
37 | 16+820 | Pipe Culvert 1.2 1X1.29 Dia-1.2m Additional passes for wild Anima)
38 | 17+380 | Pipe Culvert 1.2 1X1.2¢ Additional Dia- 1.2m Additional passes for wild Animal
‘ : . Passes for — Additional passes for wild Ariral
39 17+590 Pipe Culvert 1.2 1X1.2¢ reptiles etc. Dia-1.2m jonal passes 101 wi nima
40 | 18+220 Pipe Culvert 1.2 1X1.29 Dia-1.2m Additional passes for wild Animal
41 | 18+780 | Pipe Culvert 1.2 1X1.2¢ Dia-1.2m Additional passes for wild Animal
42 119+330 | Pipe Culvert 1.2 1X1.2¢ Dia-1.2m Additional passes for wild Animal
B E /ﬁ“;/l”f,ﬁ/? GG S g PN
o ﬁ / ( m\
Bibsve BrRees Project Director . YRS ,} AV . v
a2 iR 77 RS TR Rrreresm .
< :3""‘3 ES GiE K
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LINEAR PLAN

improvement upgradation & construction of Ganeshpur - Dehradun
road section (NH-72A)in the state of Uttar Pradesh(Km 0+000 to
16+160) and Uttarakhand (km 16+160 to 19+785) to 4 lane
configuration.
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Uﬁﬁ]’a’éﬂ Brees/Project Director
“onfreeer.

i e
¢ La — Y Ll National Highways Authority 0 ﬁn

e ST ey o \él"f\z ermas GfyaER WoTHSl SR, ¥ 2T 512}

Ty W@?@% 't Ministry of Road Transport & Highways

?'m/q)rfmrg I T r&i/;yw 2o Goardogo-ausd EL, g |

S HEGE



135

LN .
Yloe \

S e\ v

AL

i I
1 |
. . s .
| E ' al
”ni.: o o ] 1.3 < =3
8 2 2 2 S a o = a & &
- ~ o - 0 «©Q .~ 0 o1 [=3 =
3 & 4+ -+ + ¥ + Y 3 ¥ +
=) = =) > =3 < & =3 & - -
!
; :
| {V
|
4
l 1
§| - R
=] o o =3 o o © 5 =] [~ o @
S =1 & S =] S =1 S 5 = & =) =
[ -~ N ™ hcdl i ©0 ~ m [a2] [ - o™
T + + T & Y + + P + S 3 ¥
~ ~ « & & o~ o~ ~ & o~ « ® =

i
,
i
i

e

{4800 -
00T

{700 ——=———

2 & 2 g 8
s 03 0§ BB
- ELEVATED STRUCTURE
CH.- 2+258 TO 8+033
2 2 o < o [=3 Q Q
.8 2 & & & g 8
O L T T T

%@rﬂ?"’ﬁ g7 ¥
RENCLE

National Hig

(1'~.» DY) m}fz a o
- 1id
by !

Woaroyo-aurmr Ry,

oyl 4
Rt eatl i Tt o

ghways

Authority of India

STATET,

ustry of Road Transport SITTE \wa,.z/

& Hlp Ways
B, g

Tﬁlﬁzﬁtﬁﬁ o '“’?’ﬂiwi

Ministry of Road

SroamE o0~

;n,«

o

2+000

ject |




136

4+300 -

ELEVATED STRUCTURE

.

N N e———
~ 77M‘4:.(:“Q.;‘-“~

T9rTY ﬁgf@%% .

> )
Y [,«\(».-..(

L2/,

Fgryﬁ*«r% IT gt

THBIRAGY

/

e

%-,:-g A ’;x\*‘f\

/207 g

)/ @97\/

R /3 7 Y T
U;:r;;ﬁcﬂ %Er%/PerQCt Dife&’;%/‘zoze
o S Tl vt Miraszor
(grfisﬁn%iughways Authority of ?ndia
fv?i:i& 9ES aEIRl FHumr, gy ")
stry of Road Transport & Highways
, A

o o = o o = = = o o o o < = o o o o =
- .. i) [ 3 5 - & < hd
g & 3 5 § § & & § 8 & § g & 3 g 8 g ¢z
b % * = s - < & & & r n n & ~ ) Iy ) 12
ELEVATED STRUCTURE
CH.- 24258 TO 8+033
k - ¥ [ B '. Coae
= < ) < = @ T & o o s o = = o o o < o @ =
3 = 3 & S & > 3 IS4 a 3 =] a =1 =3 = I3 = S =
Leg - o «©3 - ¢l &0 ~ [~} [+ < - o © ~ v (=} t~ w o <
T P + p I bk 3 h 3 3 ke ¥ ¥ ¥ ¥ v 7 T ¥ 4 A
@ © I & @ o © © © © ~ ~ ~ ~ ~ . ~ ~ s ~ P
1 4
_ /0 A 270 o
[N ~ //
MOby ) )
S| -

6+000




137

CH.- 8+130 TO13+178

ELEVATED STRUCTURE

- e A i
=] [ < =] = [y =3 g =) 2 @ = @ =3 [ [
< S = 2 =3 > [ 3 < & S = > S > &
o hond o8 L3¢ - uy o ™ =% [e33 [= r~— o [3¢] “t W
+ + -+ - o+ 4 + - + 4 + + + + b 4
s ) @ ] ] © © 5 «© @ o o o o &

i
1
i
|
. PN A N -y P . P - o
[»] Q [~ <2 « o] [=3 o] o [=] o [=] @ (=) o
D & o1 S 8 pest & = = S =1 S S S > <
=t - & & b 16 S ~ D ) =1 = & @ - Ire)
+ i + + ¥ + - + -+ 4 + + -+ + + +
=) =] & =] =} [ = =} = = - - - - - —
= - = = = = = = - - - — - - - -

9+500

114600 .

7

9+800
24960
10+000

-—ELEVATED STRUCTURE

11+700

CH.- 8+130 TO13+178

11+800
11+800
2+000




138

(
¥oy 10 e — e
134178

ELEVATED STRUCTURE

CH.- 13+292 TO 14+482

=) o © =] = =] =} =) [~ o =} o < =] =] =) =} [=} o =
: =) = S S S = & S o o = =) = a el ) S = < 2
1 [l - o ™ he) Y (244 I~ < o =) - ™ iy?] hed [ (=] - ~ss oy
: * 3 4 P + by = + ¥ + z ¥ 3 + - + £ + < S
i o o ™~ o) o o o~ o ~ © o (s (324 (32 ™ Eaed ™ 3 o~ ™
: - = = - - - = = s s - = b i = - < - g &
]
. - —
i
i
|
‘t
o F 1= ——
14+482
;
i T BRI | b0
i CH. 150240 § CH |
‘ J I L -
i i ] } | H 1 {
) | ‘ | : A
i t i ' i f i il L N
| | ! *1 !
| . ! I i
b o - o o o - - o L L r:,zJ o dg
: = o =1 = o =1 5 ¢ =3
[ S S S =1 S S S =1
x 3 * + & 3 4 - + + Y 4 4 + + + 3. + r E
. ¥ : ._J' ~ ~¥ =t ~r = <t <t n i in Livd w ts] Ar 3¢ 1y wy
: - - e - -~ -~ — - - - - = -— ~ - -~ - -
i o5 Ke
1 - s {:}0
I o N A0 Ng, gy =L
NS l,—-vn"cu@-\// *z,q»g W14 Sl T e O Y P"c;' o ch; i
A , Wi, G
8 Ag o 9y . . a~

4

Comgm &Sygaf=e

TITTG aAriEEra
)
j%ﬁﬁﬁ§aﬁnwmﬁ /1o
TG

14+000

l ¢
jov) 1
@ ¢
< EXE



139

~—PROPOSED TUNNEL— ____
' CH.- 16+000 TO 16+340 |5 }f

B
1

1500y
+100
17 +800————""

i
8 g 8 3 S 8 = 2 38 S 2 8 S 3 = = 3
™~ o -y Uy o ™~ =2} o -~ o) o~ =T "y M~ 0 m <
Exi8rinG TunnerE e @ e ¢ = = = E s - < = : s -
BOX CULVERT
[—GLEPHANT UNDERI’ASS—-—-I rELEPNANT UNDERPASS«—I SPAN 2X20M
’ |
N t ! \ ' ' N ¥ ! N
S g =4 2 3 2 2 8 3 3 3 8 b= & 8 2 s 8
$ 0y 0 ¥ ooz yoor 2 g 8 T & 5 T 8 F &
© @ @ e © ® @ @ @ 2 e @ 2 o @ o 2 2
e
:\.,) } y — 7Y
Jiey E}?."r:)\ (B_x\g;\ /’;))L\_% IWra /k? %{3}{0 >
. n ¥ v 1,
S , L o /7/5””(‘ ?43\ B )
T 0 .“@
~ 0
— -— BT )0,
( T ey o) e ~%) ) g%,r%ep%&},s ‘f@cf
ey FET ) -~ | F0s,. Yy s W 0,«;, s
- N “ f %ﬁ‘} ;}"9 sﬁ?). ("70,“.@ @c}‘ N i
Rigifas a g NN NG (e R

v o5 © fimistry of Road Transport
4 g % ( /0'5 4%cey e Ry OFy tinistry of Road Trans]
~iLL ﬁ??(aa'& / jg/[ @3}6 @,(/, {§P%7/;C,/c? Somrs Do~ fovere,

1o/ 2oz 2112 fntse









142

T TR gAIesr, Rarferds o wqr, FERAgT |
O 2729 /14—10(45282) T&Ie WERTYR  07.4 2021

Py

B

TV,
ur .

oo ulvass e
(s WINGa+ U

)

AT piuvasntvibar@nhai.org
I - ST WERAqR d REfee g wanr wEeyR @ aErada sy
AT H@T 720 (TEgR ¥ TR Gl Afex @) [5odo 16.000 9 38,
000 (AT ST 0.000 | 16.160 TF ) WP TIeiaw] Td Yehdlcs U
fFrafor &g 47.7054 30 a7 g (51893 B0 WRIET T Y U9 425161 B
AR @w ) @ g wxeer afdfraw 1gso @ oerea AR e
Wl U 8588 i@ gEll U UMl (5354 FEll U9 3234 A T 9 @
FAR (Online proposal No. FP/UPRead/43282/2020) G
aRa wweR g el dgifee Wl G 23422020 @
22 @ U @ W A |
e @ wEE NHAPIU-VS)
T2A/2020/382 Dated 01-04-2021

o

IE-VHRZZ0 DB GRPR-DD N DPRS




won

nsloc

Tra

e

Wi

:

s

282)

5

fen-- 2729 /14—10( (4

!

H
1



144

HYERT
fasine aneerenn afRARE snla oo 727 T ‘z"rém‘\'—v
frofio oo+000 @ oMo 16+415 ) VA GG

194746 €%} W 4T DIH0 Uy 405 faemeul
qell & Translocation a7uF e ) WM &

RN |!‘ H




s

pxd
]

5 G

&
¥

Road
[ehiks)

o

1
2

nisiry

i
H



=

Ly M adee

EALl



00~

&

inistry o
03

i



=g

B

b

7, Mo 1

ry e

MQ o

3 £

[

=4 % =2

i 4
-y b=
jovs ]
=z SO S T
< N2
O A

P TN EAED










151

it wderor / e s @ ST Translocate B W g auia diusgal o e

fawys prwerrelr afEraEn arceta 100720 FTOTERE- SR A0 eGSO {Gandss

oo oorooo @ foo 16+118 GE) F 4T ¥
Translocate [&a St arel 9w/ gasl &1 Qe

Ew gd ggfaeser s

oo | qufi gai @ wendl e
1 s : 5

=2




152

3/12/2021

Online payment history made by User Agency under CAMPA

Untitied Page

5no.§Pmposal Detail ‘hpp!ication_ﬂo gzp(‘:::;" g;;;g;gfé 2:;312:‘: th;E)ue Paid/Amount g:::: :"t Payment Detail Demand Letier
1 [FP/UP/ROAD/45282/2020 ROAD4528220209866145282986124 Dec 2020 A 23085000/~ Addi CA :0/- Fund Demand Letter
JIviewreport.aspx? . &aras  Demand 08 Jan (../writereaddata/andpdf/l11812531211AC10QDemandNoteGDUPPart.pd
nid=FP/UP/ROAD/45282/2020) PCA:  0f-, CaT:  0f- Verified by -
pafety Addl PA:0/- Nodal Officer Generated Challan (../UserAccount/Neft_ChallanCorp.aspx?
lImprovement, upgradation and Zone: other On pid=ROAD452822020986)
construction of Ganeshpur- 38307436/- Corporation
Dehradun road (NH72A) in the PV s _Chmges o Bank Name "Bank
state of Uttar Pradesh (¥m 0.0 lother : Mode of :NEFT/RTGS
to Km 16.160) and ICharges10/- Payment (Challan)
Uttarakhand (km 16.160 to km X Challan 08 Jan
19.785) to 4 lane lOther Generated 2021
configuration. Charges20/- On
: [Transaction 10 Mar
iOther Date 2021
Charges30/-
lTotal :  61392436/-
2 [FP/UK/ROAD/45283/2020 ROADA52832020045i614528304529 Sep 2020 icA: 6743680/~ Addl CA o)- Fund Demand Letter
..[viewreport.aspx? ' éff}g patd  [Demand 03 Nov fwritereaddata/Fundpdf/1111212351217918XTDemandNoteRevisedG-
inid=FP/UK/ROAD/45283/2020), g:k o/-, CAT: 0/ Verified by @), D_UKPart.pdf)
ety o, AddiPA o Nodal Officer
lImprovement, upgradation and Zane: ;)the on Generated Challan (../UserAccount/Neft_ChallanCorp.aspx?
iconstruction of Ganeshpur- 10036163.2/- r Corporationipid=R0OAD452832020045)
Dehradun road (NH72A) in the pev: ! Charges 0/- Bank Name 'Banr!’( i
state of Uttar Pradesh (Km 0.0 Other ' Mode of NEFT/RTGS
to Km 16.115) and Charges10/- Payment  (Challan)
Uttarakhand (km 16.115 to km . Challan 03 Nov
19.746) to 4 lane Other Generated 5020
configuration. Charges20/- on
: Transaction 02 Dec
Other Date '2020
ICharges30/-
(Total :  16779843.2/-

forestsclearance.nic.in/UserAccount/Payment_history.aspx

(erges uivaEe WO v
whimistry of Road Tr
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Annexure — 16

Undertaking/certificate for bearing additional cost for increased NPV rate in future

Name of Proposal- “iImprovement, upgradation and construction of Ganeshpur-Dehrodun road (NH72A) in
the stote of Uttar Pradesh (Km 0.0 to Km 16.160} and Uttarakhond {km 16,160 to km 19.785) to 4 lane

configuration”.

Certify that in future, if the rate of NPV is increased by Honourable Supreme Court of India /
Government of India, the project proponent is fully agreed to bear it and will be reimbursed /
paid the same to the Forest /Wildlife Department on time.

Gy
{

Date 27/08/2020 GM (Tech) cum Project Director

NHAI-PIU Dehradun
Place: - Dehradun : Uttarakhand.

Name: - Pankaj Kumar Mourya

Signature & Seal r) . .

v

i
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Annexure R-9

Letter No.8B/UP/06/160/2020/FC/229 Dt. 20.07.2021

To,
Principal Secretary,
Department of Forest, Environment and Climate Change,
Bapu Bhawan, Government of Uttar Pradesh, Lucknow.

Online Proposal No. FP/UP/Road /45282/2020

Sub: Under the jurisdiction of Shiwalik Forest Division in District Saharanpur,
widening and elevated corridor construction of NH 72A (Ganeshpur to
Dat Kali Temple) KM 16.00 to KM 33.00 (New Chainage KM 0.000 to
16.160), Regarding permission for use of 47.7054 HA forest land (5.1893
HA Protected Forest & 42.5161 HA Reserve Forest) for non-forest
purposes under Forest Conservation Act 1980 and cutting of 8588
obstructing trees (5354 trees and 3234 plants)

Ref: Special Secretary, Uttar Pradesh letter no. 814/81-2-2021-800
(120)/2020, Lucknow, dated 24.06.2021.

Sir,

Kindly refer to the Govt. of Uttar Pradesh letter no. P-113/81-2-2020-
800(120)/2020, dated 23.11.2020 vide which the State Govt. had sought the
approval of the Government of India under Section (2) of the Protection
Act, 1980 regarding the subject proposal.

In the proposal under consideration, the in-principle approval was given
by this office letter of even number dated 23.12.2020, the compliance of the
conditions imposed has been submitted by the Govt. of UP letter referred
above. After due considerations of the compliance submitted, | have been
directed to inform you that Under the jurisdiction of Shiwalik Forest Division
in District Saharanpur, widening and elevated corridor construction of NH 72A
(Ganeshpur to Dat Kali Temple) KM 16.00 to KM 33.00 (New Chainage KM
0.000 to 16.160), the final approval for use of 47.7054 HA forest land (5.1893
HA Protected Forest & 42.5161 HA Reserve Forest) for non-forest purposes
under Forest Conservation Act 1980 and cutting of 8588 obstructing trees
(5354 trees and 3234 plants) has been granted subject to the following
conditions:
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1. Legal status of the forest land shall remain unchanged.
2. Compensatory afforestation shall be taken up by the Forest Department

over 95.50 ha. degraded forest land (as detailed below) at the cost of
the user agency.

SI.No. Name of Forest CA proposed in Area ( Details of CA
Division Ha. )
1. Mohanda Range 10 ha. Buddhawan 1B FB
Saharanpur /Shivalik 10 ha . Kaluwala FB 1B Par-i
FD 10 ha . Kaluwala FB 1B Par-Ii
7 ha. Shahajahanpur 1B -
15 ha. part -l
5 ha. Shahajahanpur 1B -
10.00 part -l
Kaluwal comp.3B
Shahajahanpur 3B
2. Badkala- Range 18 ha. Khairowali 2B
Saharanpur/Shivalik 10 ha. (Gularia Soat) Part -
FD |
Khairowali 28
(Gularia Soat) Part -
il
Total 95.50 ha.

As far as possible, a mixture of local indigenous species shall be planted and
monoculture of any species may be avoided.

3. The compliance of the FRA, 2006 shall be ensured by way of prescribed

certificate from the concerned District Collector.

4, User agency shall restrict the felling of trees to minimum number in the
diverted forest land and the tree shall be felled under the strict
supervision of the State Forest Department and the cost of felling of
trees shall be deposited by the User Agency with the State Forest
Department.

5. The user agency shall undertake plantation on both side of the road and
median (if available) according to IRC guidelines and order passed by
NGT in OA no 27/2015 in the matter of Babulal Jaju v/s State of
Rajasthan and others dated 16.11.2015.
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6. Speed regulating signage will be erected along the road at regular
intervals in the protected Areas/Forest Areas.

7. The user agency shall provide suitable under/over pass in Protected
Area /Forest Area as per recommendations of CWLW/NBWL/FAC/REC.

8. The User Agency shall obtain Environmental Clearance as per the
provisions of the Environmental (Protection) Act, 1986, if applicable.

9. The layout plan of the proposal shall not be changed without prior
approval of Central Government.

10. No labour camp shall be established on the forest land.

11. Sufficient firewood, preferably the alternate fuel, shall be provided by
the User Agency to the labourer after purchasing the same from the
State Forest Department or the Forest Department Corporation or any
other legal source of alternate fuel.

12.The boundary of the diverted forest land shall be suitably demarcated
on ground at the project cost, as per directions of concerned Divisional
Forest Officer.

13. No additional or new path will be constructed inside the forest area for
transportation of construction material for execution of the project
-work.

14.The period of diversion under this approval shall be co-terminus with
the period of lease to be granted in favour of the user agency or the
project life, whichever is less.

15.The forest land shall not be used for any purpose other than that
specified in the project proposal.

16. The forest land proposed to be diverted shall under no circumstance be
transferred to any other agencies, department or person without prior
approval of Govt. of India.

17.A detailed report on translocation shall be sent by the State Forest
Department, once the process of translocation is completed.

18. Violation of any of these conditions will amount to violation of forest
(conservation) Act, 1980 and action would be taken as per the MoEF&CC
Guideline F. No. 11-42/2017-FC dt 29/01/2018.
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19. Any other condition that the Ministry of Environment, Forests & Climate

Change may stipulate from time to time in the interest of conservation,
protection and development of forests & wildlife.

Regards,

(Prachi Gangwar)
Deputy Inspector General of Forests(K.)

Copy (by e-mail) :

1.

2.

3.

Principal Chief Conservator of Forests (HoFF), Forest Department, 17,
Rana Pratap Marg, Lucknow, Uttar Pradesh.

Chief Conservator of Forests (Forest Conservation) and Nodal Officer,
17, Rana Pratap Marg, Lucknow, Uttar Pradesh.

Nodal Officer / Chief Conservator of Forests Campa, 17, Rana Pratap
Marg, Lucknow, U.P.

Divisional Forest Officer, Shivalik Forest Division, Saharanpur.

Project Director, Project Implementation Unit (PIU), Dehradun, NHAI
H.No. 5, Lane No.-4, Teg Bahadur Road, Dehradun (Uttarakhand).
Ministry of Environment, Forest & Climate Change, Integrated Regional
Office, Lucknow for uploading on the website / order sheet.

Regards,

(Prachi Gangwar)
Deputy Inspector General of Forests(K.)
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1. Legal status of the forest iand shall remain unchanged.

2. Compensatory afforestation shall be taken up by the Forest Department over 35.50 ha degraded
forest land {as detailed below) at the cost of the user agency.

SiNo. | 'Name of Forest Division CA proposad in Area (Ha.) Details of CA
i Mohanda Range 10ha. Buddhawan {B FB
‘Sahacanpur/Shivalik FD [0:ha. Kaluwaia FB IB Par-I
10 ha : Kaluwala FB IB Par-1l
7 ha, Shahajahanpur 1B-pari-]
i5ha Shiahajahanpur | B-part-1
5-ha. Kaluwal comp.3B
o 10.00 _| _Shahajahanpur 3B

Badkata- Range ' 18 ha. Kharowali 28(Culara
Saharanpur/Shivalik FD Soat)Part-1
10 ha. Khatrowali 2B{Gulasia
Soat)Part-1i

Fotal 95.50 ba.
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As far as possible, a mixture of local indigenous species shall be pianted and monoculture of any
species may be avoided.
3. The compiete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate
from the eoncemed District Collector.
4, User agency shall restrict the felling of trees to minimum number in the diveried forest fand and the
trees shall be felled under the strict supervision of the Statc Forest Deparment and the cost of felling of
trees shall be deposited by the User Agency with ihe Siate Forest Department.
5. The user agency shall undertake plantation on btoth side of the road and median ([ available)
aecording to IRC guidelines and order passed by NGT in QA no. 27/2015 in the matter of Babulal Jaju
v/s State of Rajasthan and others dated 16.11.2015.
6. Speed regulating signage will be erected along the road al regular intervals in the Protected Areas/
Forest Areas.
7. The user agency shall provide suitable under / over pass in Protecied Area / Forest Area as per
recommendations of CWLW / NBWL / FAC / REC,

8. The Liser Agency shall obtain Environmental Clearance as per the provisions of the Environmental

{Protection} Act, 1986, if applicabie.

9. The layout plas of the proposal shall not be changed without prior approval of Ceniral Government.
14). No labour camp shall be established on the forest land. ;

1. Sufficient firewood, preferably the alternaie {uei, shall be provided by the User Agency to the
labourer after purchasing ﬂie same from the Siate Forest Departmen{ or the Forest Development
Cerporation or any other legal source of alternate fisel

{2. The boundary of the diverted forest land shall be suitably demarcaied on ground at the project cost,
as per the directions of the concerned Divisional Forest Officer.

13. No additional or new path will be constructed inside the forest area for transportation of construction
malterials for execution of the piojéct work.

14 The period of diversion under this approval shall be co-terminus with the period of lease to be
granied in favour of the user agency or the projoct iife, whichever is less.

15, The forest land shall not be used for any purpose other than that specified in the project proposal,

16, The forest land proposed to be diverted shall under no circumstances be transierred io any other
agencies, department or person without prior appmvaiof Govt of mdia

17. A detailed report on translocation shall be sent by the State Forest Depariment, once the process of
wansiocation is completed. |

ion of any of these conditions will amount & violation of Forest (Conservation) Act, 1980 and
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i9. Any other condition that the Ministry of Environment, Forests & Climate Change may stipulaie

from time 1o time in the interest of conservation, protection and development of forests & wildlife.
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Annexure R-10

Office of Divisional Logging Manager, UP Forest Corporation
Pocket B-267, Sector-01, Shatabdi Nagarm Meerut.

Email:- ID- dimmee®@upfc.in/GSTNO-09AAATU3944K17 1

Letter-no. 852/Ganeshpur-Dehradun Road Widening Project, Highway
Number 72A Dated 10-08-2021

To,

Project Director,

National Highway Authority of India,
PIU Vasant Vihar,

Dehradun (Uttarakhand).

Subject:- Widening of the Ganeshpur-Dehradun Road in Saharanpur
National Highway No. 72A from KM 16 to KM 33 in the Mohand
forest Range in Shiwalik Forest Division, regarding the
deposition of funds for felling, transportation and other
expenses for marking & logging of 4903 obstructing trees.

Reference: DFO Shiwalik forest division, Saharanpur letter dated 20/22-
1/dated 01.07.2021.

Sir,

Kindly refer to the referenced letter vide which allotment of 4903
obstructing trees in the subject project has been done for the purpose
of marking and subsequent felling of Lot no. - 35,36,37,37A, 37B, 38,
38A, 38 B, 40, 41, 41A, 41B, 42 & 43/2020/21 (Total 4903 trees & 15
Lots) for logging has been received in this office, the logging of this lot
has to be done immediately. For the purpose of logging, the estimate
for cutting/felling and transportation and other expenses is as follows:

S. Work Head Estimated (Average Cost)
No. Expense
Volume Cum Rate Amount
1. | Round timber cutting- 93.0000 407/ - 37851.00
U.K. Machine/
Through Labour
2. | Round timber cutting- 1734.0000 504/- 873936.00
Mixed machine/
through labour
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3. | Firewood Cutting 0.0000 166/- 0.00
U.K.
4. | Firewood Cutting - 357.0000 234/- 83538.00
Mixed
5. | Round timber 1827.0000 607/-| 1108989.00
transport (Average
distance 13 KM)
6. | Firewood 357.0000 200/- 71400.00
Transportation
(Average Distance 13
KM)
7. | Traffic Control (1827 + 364.000 520/- 189280.00
10x2 =364)
8. | Lopping Expense (490 490.0000 515/- 252350.00
trees)
9. |Hand-Held machine 1837.0000 100/- 183700.00
Operator (Rs. 100 per
cum) ,
10. | Depo operation cost 1837.0000 171/- 314127.00
11 | Distribution related 1837.0000 55/- 101035.00
expense
Total - 3216206.00
12 | Contingency expense 643241.00
20% (Of total amount
32,16,206.00)
Total - 3859447.00
13 | GST 18% (Of Total 694700.00
amount 3859447.00)
Grand Total - 4554147.00

As per the above estimate kindly deposit amount Rs 4554147.00 (Rupees
Forty Five Lakh Fifty Four thousand One Hundred & Forty Seven) only in
the account under the name of M.D U.P. Forest Corporation through
RTGS as per the details given below and also intimate this office through
written letter after deposition of the funds through RTGS.

Regional Manager (Meerut Region)

Name of Branch Account number IFSC Code
Bank
Punjab Modipuram, |0319002100808400 | PUNB0090200
National Bank Meerut
Counter Sign Regards,

(Narendra Kumar)
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Uttar Pradesh Van Nigam, Meerut Divisional Logging Manager

Uttar Pradesh van Nigam Meerut

Letter No. /dated above

Copy To: To the following for kind information and necessary action.

1.
2.

3.
4.
5

General Manager(Production), UP Forest Corporation, Lucknow.
Regional Manager (Meerut Region), UP Forest Corporation,
Meerut.
Divisional Forest Officer, Shiwalik Forest Division, Saharanpur.
Section Officer, UP Forest Corporation, Saharanpur.
Logging Branch Divisional Office Meerut.
(Narendra Kumar)
Divisional Logging Manager
“UP Forest Corporation, Meerut.
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Annexure R-11

NHAI/PIU-DDN/33011/Ganeshpur-Dehradun (DPR)72A/2020/961
Dt.13.08.2021

To,

Divisional Logging Manager,
UP Forest Corporation,
Pocket B-267, Sector 01,
Shatabdi Nagar, Meerut.

Subject: Widening & Upgradation of Ganeshpur to Dehradun Section
of NH 72A in Uttar Pradesh (Design KM 0+000 to KM 16+160)
and Uttarakhand (Design KM 16+160 to KM 19+785)

Reference:

(i) MoEF&CC, Govt. of India, Regional Office Lucknow letter No.
8B/UP/06/160/2020/FC/1108 dated 23.12.2020

(i1) NHAI/PIU- DDN/33011/Ganeshpur(UP Forest)72A/2020/920
dated 07.08.2021.

(ii1) Letter no. 852/Ganeshpur-Dehradun Road Widening Project,
Highway No. 72A dated 10.08.2021.

Sir,

Kindly refer to your office letter no. 852 dated 10.08.2021
regarding the subject project vide which for the purpose of logging
cutting/felling of trees and other expenses the account no.
0319002100808400 was given in which vide RTGS No.
CNRBR52021081366835558 dated 13.08.2021 an amount of 45,54,147.00
has been deposited.

Therefore, in view of above it is to inform that the subject project
is being monitored at the highest levels. The project being of very
important in nature, the process of logging of trees shall be done at the
earliest so the work of construction of the project can be completed in
the stipulated timeframe. '

Thanking You,
Regards,
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(Anshul Sharma)

Manager(Tech)
PIU Vasant Vihar
Copy to:
1. Regional Officer- Uttarakhand, NHAI, Dehradun for kind
information
2.  General Manager(Production), Uttar Pradesh, Forest
Corporation, Lucknow.
3. General Manager(West), Uttar Pradesh, Forest Corporation,
Meerut.
4,  Regional Manager, Uttar Pradesh, Forest Corporation,
Meerut.
5. Divisional Forest Officer, Shiwalik Forest Division,

Saharanpur for kind information and necessary action.
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Annexure R-12

Office of Divisional Forest Office, Shiwalik Forest Division, Saharanpur
Letter no. 506/14-10 dated, Saharanpur 27 August, 2021

To,
Project Director,
National Highways Authority of India,
(Ministry of Road Transport and Highways),
P.l.U. Vasant Vihar,
Dehradun (Uttarakhand).

Sub: Under the jurisdiction of Shiwalik Forest Division in District Saharanpur,
widening and elevated corridor construction of NH 72A (Ganeshpur to Dat Kali
Temple) KM 16.00 to KM 33.00 (New Chainage KM 0.000 to 16.160), Regarding
permission for use of 47.7054 HA forest land (5.1893 HA Protected Forest &
42.5161 HA Reserve Forest) for non-forest purposes under Forest Conservation
Act 1980 and cutting of 8588 obstructing trees (5354 trees and 3234 plants).
(On-line proposal number - FP / UP / Road / 45282 / 2020)

Ref: Your office letter no. NHAI/PIU-VSNT-VHR/33011/BM/GNPR-
DDN(Forest)72A/2020/990 dated 21.08.2021.

Sir,
Vide your above referred letter dated 21.08.2021, it has been requested for
workj‘n,g permission for the subject project. It is noteworthy that under the

provisions contained in the Forest Conservation Act, 1980, the Government of India,
Ministry of Environment, Forest and Climate Change through Integrated Regional
Office, Lucknow, letter no. 8B/UP/06/160/2020/F.C./1108 dated 23.12.2020
granted in-principle approval & through letter No. 8B/UP/06/160/2020/F.C.0/229
dated 20.07.2021 granted final approval for the subject project. The said project
has been proposed in the eco-sensitive zone of Rajaji National Park, and the
boundaries of the Shivalik Forest Division, Saharanpur, meet with Rajaji Tiger
Reserve (Uttarakhand) in the east, Kalesar National Park (Haryana) in the west and
Simbalwara National Park (Himachal Pradesh) in the north-west. This region acts as
a corridor for wildlife, therefore, according to Section 38-0.1(g) of the Wildlife
(Protection) Act, 1972, for the development and operation of the project, the
proposal was submitted for the approval of the National Board for Wildlife,
subsequent to which Ministry of Environment, Forest and Climate Change (Wildlife
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Division), Government of India, New Delhi vide its letter No. F.No.6-168/2020WL
Dated 01-02-2021 granted Wildlife permission subject to certain conditions.

It may be noted that the said project is linear in nature. Ministry of
Environment Forest and Climate Change, Government of India, New Delhi in the
guidelines issued vide its letter No. F.No. 11-158/2017-FC dated 27.9.2017, has
stated the following in relation to linear projects.

" In this regard it is clarified that as per the above referred guidelines read
together in principle approval under FC Act may be deemed as the working
permission for tree cutting and commencement of work if the required funds for
Compensatory Afforestation, NPV, Wildlife Conservation Plan and all such
compensatory levies specified in the in principle approval are realized from the user
agency and the transfer and mutation of non forest land/revenue forest land in
favor of State Forest Department has been given effect to.”

For the subject project, the user agency has already deposited all dues related
to Compensatory afforestation, Net Present Value, and Wildlife mitigation measure
in the CAMPA Fund, and the final approval under the Forest Conservation Act 1980
has also been issued by the Government of India vide its letter dated 20.7.2021.
This office vide its letter no. 235/14-10 dated 27.07.2021 submitted to the user
agency the conditions that shall form part of the MOU for transplantation of
obstructing trees in compliance to the condition no. 22 imposed in the in-principle
approval dated 23.12.202{3granted by Govt. of India and request the user agency
to submit the draft MOU, but the draft MOU is yet to be submitted by the User
Agency.

Therefore, the working permission and permission for felling of trees for the
subject project is granted under the condition that the conditions imposed in the
in-principle approval dated 23.12.2020, final approval dated 20.07.2021 and
Wildlife clearance dated 01.02.2021 issued by the Government of India shall be
strictly complied with by the user agency. In such case, if any G.O. is issued by
Govt. of Uttar Pradesh and if any additional condition is imposed by the higher
authorities, then the compliance of the above additional conditions shall be
submitted by the user agency along with MOU for transplantation of obstructing
trees including the conditions proposed by letter no. 235/14-10 dated 27.7.2021. If
any condition imposed by the Government of India, Government of Uttar Pradesh
and Forest Department is violated by the user agency, then the said permission will
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automatically deemed to be cancelled. In case of any dispute, the decision of the
Conservator of Forests, Saharanpur Division, Saharanpur will be final.

Regards,

(Sweta Sain)

Divisional Forest Officer,
Shivalik Forest Division,
Saharanpur.

Letter no. 506/14-10 dated

Copy for information and necessary action to the following:-

. Principal Chief Conservator of Forests, Wildlife Uttar Pradesh, Lucknow.
Chief Conservator of Forests / Nodal Officer, Uttar Pradesh, Lucknow.
Chief Conservator of Forests, Western Zone, Uttar Pradesh, Meerut.
Commissioner Saharanpur Division, Saharanpur.

Conservator of Forests, Saharanpur Division, Saharanpur.

District Magistrate, Saharanpur.

Regional Forest Officer, Mohand.

NowvAwN

Regards,

(Sweta Sain)

Divisional Forest Officer,
Shivalik Forest Division,
Saharanpur.
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Annexure R-13

Office of Divisional Forest Officer,
Shiwalik Forest Division,
Saharanpur.
Email Id- dfosiwalik@yahoo.com, Fax No. 0132-2725382, add.- 82 Raj Vihar
Colony, Paper Mill Road
Letter no. 509/14-10 dated Saharanpur 27 August, 2021

To,
Divisional Logging Manager,
UP Forest Corporation,
Meerut.

Subject:  Under the jurisdiction of Shiwalik Forest Division in District
Saharanpur, widening and elevated corridor construction of NH 72A
(Ganeshpur to Dat Kali Temple) KM 16.00 to KM 33.00 (New
Chainage KM 0.000 to 16.160), Regarding permission for use of
47.7054 HA forest land (5.1893 HA Protected Forest & 42.5161 HA
Reserve Forest) for non-forest purposes under Forest Conservation
Act 1980 and cutting of 8588 obstructing trees (5354 trees and 3234
plants).

Ref: This office letters no. 2935/14-10(45282) dated 04.06.2021, 137/14-
10 dated 15.07.2021 & 380/14-10 dated 10.08.2021.

Sir,

In reference to above, it is to inform that vide this office letter no. 506/14-
10 dated 27.08.2021 (Copy enclosed), permission to start of work for the project
under consideration was granted to Project Director, PIU Vasant Vihar, Dehradun

(Uttarakhand) NHAL.

As you are aware that the above referenced project being very important,
the work of which needs to be done on utmost priority. In reference to above, all
the lots have been allotted to you vide this office letters no. 2820/22-1 dated

23.04.2021, letter no. 2829/22-1 dated 27.04.2021 and letter no. 20/22-1 dated


mailto:Id-%20dfosiwalik@yahoo.com
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01.07.2021. The user agency has already deposited the amount for the demand

raised for the purpose of logging and transportation of the above trees.

Therefore, in view of the seriousness of the matter it is requested that the

work of logging of trees may be started at the earliest.

Enclsoures: As above

Regards,

(Shweta Sain)
Divisional Forest Officer
Shiwalik Forest Division,
Saharanpur.
Letter no. 509/14-10 dated

Copy to: Below Mentioned for information and necessary action
1- Saharanpur Divisional Commissioner, Saharanpur
2- Conservator of Forest, Saharanpur Division, Saharanpur.
3- Regional Manager (Meerut Division), UP Forest Corporation, Meerut.
4- District Magistrate, Saharanpur.
5- Project Director, PIU Vasant Vihar, Dehradun (Uttarakhand), NHAL.
(Shweta Sain)
Divisional Forest Officer
Shiwalik Forest Division,
Saharanpur.

/] True typed copy //
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Annexure R-14

F. No. 11-306/ 2014-FC (pt.)
Government of India
Ministry of Environment, Forests and Climate Change
(Forest Conservation Division)

Indira Paryavaran Bhawan
Aliganj, Jorbagh Road
New Delhi - 110 001
Dated: 28. August, 2015

To
The Principal Secretary (Forests)
All State Governments/Union territory Administrations

Sub: Guidelines for diversion of forest land for non-forest purpose
under the Forest (Conservation) Act, 1980- Simplified
procedure for grant of permission for felling of trees standing
on forest land to be diverted for execution of linear projects:
reg.

Sir,

I am directed to refer to guidelines on the afore-mentioned
subject issued by this Ministry vide letters of even number dated
7th May 2015, wherein this Ministry communicated a simplified
procedure for grant of permission for tree cutting and
commencement of work of linear project in forest land, and to say
that after further examination of these guidelines it has been
observed that having obtained the permission for tree felling and
execution of work on forest land, urgency/need to obtain stage-II
approval under the Forest (Conservation) Act, 1980 (FC Act)
reduces. It has also been apprehended in some quarters that in
many such cases State Governments may not seek and obtain
stage-II approval under the FC Act, and consequently many of
conditions, other than those relating to payment of compensatory
levies and transfer and mutation in favour of State Forest
Department of land for compensatory afforestation, may remain
unfulfilled.
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2. Accordingly, in supersession of this Ministry’s, said
letter /guidelines of even number dated 7t May, 2015, I am
directed, to say as below:

(i) With a view to facilitate speedy execution of projects involving
linear diversion of forest land such as laying of new roads,
widening of existing highways, transmission lines, water supply
lines, optic fiber cabling, railway lines etc., in-principle approval
under the Forest (Conservation) Act, 1980 (FC Act) issued by the
Central Government may be deemed as the working permission for
tree cutting and commencement of work, if the required funds for
compensatory afforestation, net present value (NPV), wildlife
conservation plan, plantation of dwarf species of medicinal plants,
and all such other compensatory levies specified in the in-principle
approval are realised from the user agency and where necessary,
for compensatory afforestation, transfer and mutation of non-
forest/ revenue forest land in favour of State Forest Department is
affected;

After the afore-mentioned compensatory levies specified in
the in-principle approval are realised from the user agency and
where necessary, for compensatory afforestation, transfer and
mutation of non-forest /revenue forest land in favour of State
Forest Department is affected, the State Government or a Senior
Officer not below the Rank of a Divisional Forest Officer, having
jurisdiction over the forest land proposed to be diverted, duly
authorized in this behalf by the State Government, shall pass an
order for tree cutting and commencement of work of a linear
project in forest land for a period of one year. The Central
Government may extend the permission for one more year subject
to submission of reasonable progress report from the State
Government as regards to the steps taken to comply with the
remaining conditions stipulated in the in-principle approval.

No non-forest activity in the forest area that is covered under
Section 2 of the FC Act would be permitted and carried on in any
manner whatsoever unless an order specified in para (ii) above has
been passed by the competent authority of that State Government
and is placed in the public domain by putting it on its website and
all other requirements in accordance with law are complied with;



- 179

For the purpose of Section 2A of the FC Act and Section 16
(e) of the National Green Tribunal Act, 2010 (NGT Act) the Order
for tree cutting and commencement of work of linear project in
forest land, specified in para (ii) above, shall be an order under

Section 2 of the FC Act;

An appeal as per provisions of section 2 A of FC Act and/or
Section 16 (e) of the NCT Act can be filed against any such order
specified in para (ii) above for tree cutting and commencement of
work of linear project in forest land;

In the event of filing of such appeal, it would be open for the
person aggrieved, to assail the order/clearance granted by the
Central Government under Section 2 of the FC Act which forms an
integral part and sole basis of the order specified in para (ii) above;

The State Government and the project proponent shall take
further action as has been stipulated by the Hon’ble National
Green Tribunal in their Judgment dated November 2012 in Appeal
No.7/2012 to accord publicity and to ensure availability in public
domain of in-principle approval under the FC Act accorded by the
Central Government and the order specified in para (ii) above.
State Government and the project proponent shall also ensure
strict compliance of other direction(s) contained in the said ----- .

(viii) The State Governments, in such cases shall seek and obtain
from the Central Government final/formal approval under the FC
Act for diversion of such forest land at the earliest, and in any case
not later than five years from the date of grant of the in-principal
approval.
This issues with approval of the Minister of State (Independent
Charge) for Environment, Forest and Climate Change.

Yours faithfully,

Sd/- (H.C. Chaudhary)
Director
Copy to:-
1.  Prime Minister's Office (Kind attn.: Shri Santosh D. Vaidya,
Director), South Block, New Delhi
2. The Secretary (Coordination), Cabinet Secretariat,
Rashtrapati Bhawan, New Delhi.
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18.

19.
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Secretary, Ministry of Power, Government of India. Shram
Shakti Bhawan, New Delhi

Secretary, Ministry of Petroleum and Natural Gas,
Government of India, Shastri Bhawan, New Delhi.
Chairman, Railways Board, Rail Bhawan, New Delhi.
Secretary, Ministry of Road Transport and Highways,
Government of India, Transport Bhawan, New Delhi
Director General, Border Roads Organization New Delhi.
Principal Chief Conservator of Forests, all States/ UTs,
Nodal Officer, the Forest (Conservation) Act, 1980, all
State/UT Governments.

All Regional Offices, Ministry of Environment, Forest, and
Climate Change (MoEFCC), Government of India (Gol).

Joint Secretary in-charge, Impact Assessment Division
MoEFCC, Gol.

All Assistant inspector General of Forests/ Directors in the
Forest Conservation Division, MoEFCC, Gol.

Director, Regional Offices Headquarters Division, MoEFCC,
Gol.

Sr. Director (Technical) NIC, MoEFCC, Gol with a request to
place a copy of this letter on website of this Ministry.

Sr. PPS to the Secretary, Ministry of Environment, Forests
and Climate Change, Gol.

Sr. PPS to the Director General of Forests & Special
Secretary, MoEFCC, Gol.

Sr. PPS to the Addl. Director General of Forests (Forest
Conservation), MoEFCC, Gol.

PS to the Inspector General of Forests (Forest Conservation)
MoEFCC, Gol.

Guard File.

Sd/- (H.C. Chaudhary)
Director

TRUE COPY
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Annexure R-15

Letter no. Bha. Sa.-68/14-2-2015-800(95)/2014TC-1

From,
Lal Ji Rai,
Special Secretary,
Govt. of UP.

To,

Principal Chief Conservator of forest,
Lucknow, U.P.

Forest Division-2 Lucknow, dated 16 July 2015

Subject: In continuation to Govt. of India Ministry of Environment Forest &
Climate Change New Delhi letter No. F. No.-11-306/2014 F.C. dated
07.05.2015 regarding in-principle approval for grant of permission for
felling of trees and grant of working permission in case of Linear
Projects.

Sir,

In the above subject matter, | have been directed to state that in
compliance to MOoOEF&CC, New Delhi circular no. 11-306-2014-F.C. dated
08.08.2014, regarding treating in-principle approvals as deemed Working
Permission/Tree cutting permission, with certain conditions/restrictions, a G.O.
no. 3678/14-2-2014-800(95)/2014/T.C.-1 dated 20.01.2015 has been issued.

2. In the matter under consideration, after holistic thinking over the circular
dated 08.08.2014 & 15.01.2015 issued by Government of India for linear category
of projects the recent G.O. dated 07.05.2015 has been issued for speedy
execution of project.

3. For speedy execution of projects, in compliance to provisions of Govt. of
India, New Delhi letter dated 07.05.2015 for linear category of projects, the
conditions imposed in the in-principle approval, issued under Forest Conservation
act 1980, like deposition of funds for Compensatory Afforestation, Net present
Value(NPV), wildlife mitigation plan, plantation of medicinal plants & all such
compensatory payable fund which are imposed in the condition of in-principle
approval should be get deposited by user agency & wherever necessary after
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transfer & mutation of non forest land/Revenue land for compensatory
afforestation in favour of state government, the tree cutting permission &
working permission shall be granted.

4. In this matter, after deposition of all compensatory payable funds by user
agency as per the conditions imposed in in-principle approval by govt of India and
wherever necessary after transfer & mutation of compensatory afforestation
forest land/ revenue land in favour of state Govt, the concerned DFO/regional
director, under whose jurisdiction, such forest area is falling, such concerned
DFO/regional director are hereby authorized to accord permission for cutting of
trees & commencement of work for projects of linear category.
Kindly ensure necessary action in the matter.
Regards,

(Lal Ji Rai)
Special Secretary.
Letter no. Bha. Sa.-65(1)/14-2-2015-800(95)/2014-TC-1,

Copy to the following for information and necessary action:-

1. Director, Ministry of Environment Forest & Climate Change, Govt. of India
New Delhi in continuation to their letter no. F.C. No. 11-306/2014 F.C.
dated 07.05.2015.

2. All Principal Secretary/Secretary, Govt. of Uttar Pradesh, Lucknow.
3. All Divisional Commissioners, U.P.
4, Principal Chief Conservator of Forest/Nodal Officer, U.P. Lucknow.
5. Guard Book
By Permission of,

(Lal Ji Rai)
Special Secretary.
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Annexure R-16

F. No. 11-158/2017-FC
Government of India
Ministry of Environment, Forests & Climate Change

(Forest Conservation Division)
sk

Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj,
New Delhi: 1100 03.

Dated: 27™ September, 2017

To
The AddL Principal Chief Conservator of Forests
Regional Offices
Subject : Guidelines for diversion of forest land for non-forest purpose under
the Forest (Conservation) Act 1980 — Simplified procedure for grant
of permission for felling of trees standing on forest land to be
diverted for execution of linear Projects - regarding
Sir,

Kindly refer to the guidelines dated 8" August 2014 and 15™ January 2015 on
the above mentioned subject. It has been brought to the notice by the Government of
Bihar that one of the conditions imposed by the Regional Office while granting in-
principle approval under Section 2(ii) of Forest Conservation Act for linear projects that
“Transfer of forest land to user agency should not be effected by the State Government
till formal order approving diversion of forest land is issued by the Central
Government.” ’

2. In this regard it is clarified that as per the above referred guidelines read together
the in-principle approval under FC Act may be deemed as the working permission for
tree cutting and commencement of work if the required funds for Ccompensatory
Afforestation, NPV, Wildlife Conservation Plan and all such compensatory levies
specified in the in-principle approval are realized from the user agency and the transfer
and mutation of non-forest land/ revenue forest land in favour of State Forest
Department has been given effect to.

3. Such working permission and order for felling of tree will be issued by the
Divisional Forest Officer, if authorised by the State Government by an order, once the
conditions stipulated in Stage — I FC are complied by user agency and required
compensatory levies specified in the in-principle approval are realised from the user
agency and the transfer and mutation of non-forest land/ revenue forest land in favour
of State Forest Department is effected.
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Kindly follow these guidelines while granting in-principle approval under
Section 2(ii) of FC Act 1980 to linear projects.

Yours, faithfully,

Tél. No. 24695415

Copy to:

1. PPSto DGF&SS

2. PPS to IGF(FC)

3. DIGF(FC)/ Sr AIGF(NS)/ St. AIGF(SS)
4. TO(RK) TO(MK)/TO(FB)

TRUE COPY
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Annexure R-17

F. No. 5-2/2017- FC

Government of India
Ministry of Environment, forests and Climate Change
(FC Division)
: Indira Paryavaran Bhawan,
Aliganj, Jor Bag Road,
New Delhi - 110003.

Dated: 28™ March, 2019

To,
The Principal Secretary/Secretary (Forests),

All State/UT Governments.

Sub: Handbook of guidelines for effective and transparent implementation of the
provisions of Forest (Conservation) Act, 1980.

Sir,

In supersession of all guidelines issued in the past, a handbook of guidelines is issued
for effective and transparent implementation of the provisions of Forest (Conservation) Act,
1980. All the provisions enshrined in these guidelines will be applicable from 8" March 2019
onwards. The copy of comprehensive guidelines is available on Ministry’s website:

www.parivesh.nic.in.

This issue with the approval of competent authority.

Yours faithfully,

e
(Sandeep S’han'na)

Assistant Inspector General of Forest (FC)
Copy to:

1. Prime Minister’s Office, New Delhi. '
Secretary, Ministry of Mines/Coal/Steel/MoRTH/MoPNG/MHA/MoP/MoTA,
Government of India, New Delhi. '

3. Principal Chief Conservator of Forests, all State/UT Governments.

4. Nodal Officer (FCA), all State/ UT Governments.

5. All" Regional Offices, Ministry of Environment, Forest and Climate Change
(MoEF&CC), Gol, New Delhi.

| 6. Joint Secretary in-charge, Impact Assessment Division, MOEF&CC, Gol, New Delhi.

7. All IGF/ DIGF/AIGF in MoEF&CC, Gol, New Delhi.

8. Sr. Director (Technical), NIC, MoEF&CC with a request to place a copy of the
letter on website of this Ministry.

9. PPS to Secretary (EF&CC)/DGF&SS/ADGF (FC) ADGF(Wildlife), MoEF&CC, New

Delhi.
10. Guard File. \QQ@

eep Pharma)

Assistant Inspector General of Forest (FC)
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FOREWORD

The Forest (Conservation) Act, 1980, is an important Central statute and a living
example of the will of the nation to preserve its precious forest, wildlife and biodiversity
wealth. It is one of the shortest Act with widest implications on development and biodiversity
conservation in the country. It embodies our firm commitment to ensure integrated and
sustainable development by striking a balance between the economic and ecological
considerations. This Act is of regulatory and not prohibitory in nature. It permits only
unavoidable use of forest land for various developmental purposes.

As the Forest (Conservation) Act, 1980 is an evolving statute of the Central
Government, implementation of the provisions under the act has been guided by sets of
relevant rules, guidelines and directives contained in various court orders. The guidelines in
particular have certainly helped the Ministry to implement, clarify and streamline the process
of forest clearance under the Forest (Conservation) Act, 1980.

The Ministry, in the past, with a view to align the procedures and provisions of the Act
with various rulings of Hon'ble Supreme Court, policy decisions, has issued more than 250
guidelines under the FC Act. Some of these guidelines were contextual to specific cases
and specific times. To have better clarity and transparency, the Ministry, in consultation with
concemned stakeholders, Regional Offices, State/UT Governmenis, has consolidated all the
information, scattered in guidelines, in the form a handbook and has come up with a set of
comprehensive, exhaustive, transparent and easy to understand guidelines in one single
document in supersession of all the guidelines issued by the Ministry in the Past.

This Handbook provides comprehensive and updated details of amendments made in
the Forest (Conservation) Rules, and guidelines issued by the Ministry so far. The Revised
Handbook of the Forest (Consegvation) Act, 1980 will serve as a yardstick to help the forest
officers, State Governments, user agencies and all practitioners to deal with the issues
related to the Forest (Conservation) Act, 1980 more efficiently. It will help various users to
readily access the requisite guidelines, procedure, documents issued under the Forest

(Conservation) Act, 1980 was earlier scattered in various guidelines.
i .-1__-5/&_/
X
(Dr.'Harsh Vardhan)

Paryavaran Bhawan, Jer Bagh Road, New Delhi-110 003,
Tel. : 011-24695136, 24695132, Fax : 011-24685329
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FOREST (CONSERVATION) ACT, 1980 WITH AMENDMENTS
MADE IN 1988

An Act to provide for the conservation of forests and for matters connected therewith or
ancillary or incidental thereto.

Be it enacted by Parliament in the Thirty-first Year of the Republic of India as follows: -
1. Short title, extent and commencement-

(1) This Act may be called the Forest (Conservation) Act, 1980.

(2) It extends to the whole of India except the State of Jammu and Kashmir.

(3) It shall be deemed to have come into force on the 25th day of October 1980.

2. Restriction on the de-reservation of forests or use of forest land for non-forest
purpose

Notwithstanding anything contained in any other law for the time being in force in a
State, no State Government or other authority shall make, except with the prior approval
of the Central Government, any order directing -

i) that any reserved forest (within the meaning of the expression "reserved forest” in any
law for the time being in force in that State) or any portion thereof, shall cease to be
reserved,

i) that any forest land or any portion thereof may be used for any non-forest purpose;

iii) that any forest land or any portion thereof may be assigned by way of lease or otherwise
to any private person or to any authority, corporation, agency or any other organisation
not owned, managed or controlled by Government;

iv) that any forest land or any portion thereof may be cleared of trees which have grown
naturally in that land or portion, for the purpose of using it for reafforestation.

Explanation - For the purpose of this section, "non-forest purpose” means the breaking up or
clearing of any forest land or portion thereof for-

a) the cultivation of tea, coffee, spices, rubber, palms, oil-bearing plants, horticultural crops
or medicinal plants;

b) any purpose other than reafforestation;

but does not include any work relating or ancillary to conservation, development and
management of forests and wildlife, namely, the establishment of check-posts, fire lines,
wireless communications and construction of fencing, bridges and culverts, dams,
waterholes, trench marks, boundary marks, pipelines or other like purposes.

3. Constitution of Advisory Committee

The Central Government may constitute a Committee consisting of such number of persons
as it may deem fit to advise that Government with regard to-

i) the grant of approval under Section 2; and

i) any other matter connected with the conservation of forests which may be referred to it
by the Central Government.

3A. Penalty for contravention of the provisions of the Act

4
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Whoever contravenes or abets the contravention of any of the provisions of Section 2,
shall be punishable with simple imprisonment for a period, which may extend to fifteen
days.

3B. Offences by the Authorities and Government Departments
1) Where any offence under this Act has been committed -
(a) by any department of Government, the head of the department; or

(b) by any authority, every person who, at the time the offence was committed, was directly
in charge of, and was responsible to, the authority for the conduct of the business of the
authority as well as the authority;

shall be deemed to be guilty of the offence and shall be liable to be proceeded against and
punished accordingly:

Provided that nothing contained in this sub-section shall render the head of the
department or any person referred to in clause (b), liable to any punishment if he proves
that the offence was committed without his knowledge or that he exercised all due
diligence to prevent the commission of such offence.

2)  Notwithstanding anything contained in sub-section (1), where an offence punishable
under the Act has been committed by a department of Government or any authority
referred to in clause (b) of sub-section (1) and it is proved that the offence has been
committed with the consent or connivance of, or is attributable to any neglect on the
part of any officer, other than the head of the department, or in the case of an authority,
any person other than the persons referred to in clause (b) of sub-section (1), such
officer or persons shall also be deemed to be guilty of that offence and shall be liable to
be proceeded against and punished accordingly.

4. Power to make rules

1) The Central Government may, by notification in the Official Gazette, make rules for
carrying out the provisions of this Act.

2) Every rule made under this Act shall be laid, as soon as may be after it is made, before
each House of Parliament, while it is in session, for a total period of thirty days which
may be comprised in one session or in two or more successive sessions, and if, before the
expiry of the session immediately following the session or the successive sessions
aforesaid, both Houses agree in making any modification in the rule or both Houses
agree that the rule should not be made, the rule shall thereafter have effect only in such
modified form or be of no effect, as the case may be; so, however, that any such
modification or annulment shall be without prejudice to the validity of anything
previously done under that rule.

5. Repeal and saving
(1) The Forest (Conservation) Ordinance, 1980 is hereby replaced.

(2) Notwithstanding such repeal, anything done or any action taken under the provisions of
the said Ordinance shall be deemed to have been done or taken under the corresponding
provisions of this Act.

* * * * * %
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Forest Conservation (Rules), 2003 (amended up to August 2017)
Ministry of Environment and Forests
Notification

New Delhi, the 10"January, 2003

G.S.R.23(E): - In exercise of the powers conferred by sub-section (1) of section 4 of the
Forest (Conservation) Act, 1980 (69 of 1980), and in supersession of the Forest
(Conservation) Rules, 1981, except as respects things done or omitted to be done before such
supersession, the Central Government hereby makes the following rules, namely: -

1. Short title, extent and commencement

(1) These rules may be called the Forest (Conservation) Rules, 2003.

(2) They shall extend to the whole of India except the State of Jammu and Kashmir.
(3) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions - In these rules, unless the context otherwise requires: -

(a) "Act" means the Forest (Conservation) Act, 1980 (69 of 1980);

(b) “Committee" means the Forest Advisory Committee constituted under section 3 of the
Act;

(ba) “Conservator of Forests” means an officer appointed by the State Government or the
Union Territory Administration, as the case may be, under the designation of Conservator
of Forests or the Chief Conservator of Forests or the Regional Chief Conservator of
Forests or any such similar designation, to hold charge of a Forest Circle having
jurisdiction over the forest land for which the approval of the Central Government under
the Act is required,;

(c) “Chairperson" means the Chairperson of the Committee;

Y(ca) “Divisional Forest Officer” means an officer appointed by the State Government or the
Union territory Administration, as the case may be, under the designation of the Divisional
Forest Officer or the Deputy Conservator of Forests or any such similar designation, to
hold charge of a Forest Division having jurisdiction over the forest land for which the
approval of the Central Government under the Act is required,;

?(caa) "District Collector"means an officer appointed by the State Government or the Union
territory Administration, as the case may be, under the designation of District Collector or
Deputy Commissioner or any such similar designation, to hold charge of the
administration of the revenue district having jurisdiction over the forest land for which the
approval of the Central Government under the Act is required,;

3(cb) “Chairperson of the Regional empowered Committee” means chairperson of each of the
Regional Empowered Committees constituted under rule 4A;

IInserted vide GSR 185 (E) dated 14t March, 2014
Z Inserted vide GSR 200 (E) dated 6% March 2017.
3Inserted vide GSR 713(E) dated 10t Oct., 2014.
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Y(cc) “Head of the Regional Office” means senior-most officer in the rank of Additional

Principal Chief Conservator of Forests or Chief Conservator of Forests appointed by the
Central Government at Regional Office to deal with the forest conservation matters
under the Act;

1 s . . . . . . .
(cd) “linear projects”means projects involving linear diversion of forest land for purposes
such as roads, pipelines, transmission lines etc.;

(d) “Member" means a member of the Committee;

(e) “Nodal Officer” means any officer not below the rank of Conservator of Forests,
authorised by the State Government to deal with the forest conservation matters under
the Act;

(f) “Regional Office” means a Regional Office of the Central Government in the Ministry of
Environment and Forests established as part of the Ministry to deal with the forest
conservation matters under the Act;

(g) “Section” means a section of the Act;

(h) “User Agency” means any person, organisation or Company or Department of the Central
or State Government making a request for diversion or de-notification of forest land for
non-forest purpose or using forest land for non-forest purpose in accordance with the
permission granted by the Central Government under the Act or the rules.

3. Composition of the Committee

(1)The Committee shall be composed of the following members: -
(i) Director General of Forests,
Ministry of Environment and Forests - Chairperson
(it) Additional Director General of Forests,
Ministry of EnvironmentandForests- Member
(iii) Additional Commissioner (Soil Conservation),
Ministry of Agriculture- Member
(iv) Three non-official members who shall be experts
one each in Mining, Civil Engineering, and
Development Economics - Members
(v) Inspector General of Forests (Forest Conservation),
Ministry of Environment and Forests - Member Secretary

(2) Additional Director General of Forests shall act as the Chairperson in theabsence of
Director General of Forests

4.  Terms of appointment of non-official members shall be as follows -
(i) anon-official member shall hold his office for a period of two years;
(i) a non-official member shall cease to hold office if he becomes of unsound mind,
becomes insolvent or is convicted by court of law on a criminal offence involving

7
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moral turpitude;

(iii) a non-official member may be removed from his office if he fails to attend three
consecutive meetings of the Committee without any sufficient cause or reasons;

(iv) any vacancy in the membership caused by any reason mentioned in clauses (ii) and
(ii1) shall be filled by the Government for the unexpired portion of two years term.

(v) travelling and daily allowance shall be payable to the non-official members of the
Committee at the highest rate admissible to the Government servants of Group ‘A’
under the rules and orders made by the Central Government and for the time being in
force.

Provided that the payment of travelling allowance and daily allowance to a member
who is a Member of the Parliament or a Member of a State Legislature shall be
regulated in accordance with the Salary, Allowances and Pension of Members of
Parliament Act, 1954 (30 of 1954) or the respective provisions of law pertaining to
the member of the concerned State Legislature.

44-A  Constitution of Regional Empowered Committee

(I) The Central Government by notification in the Official Gazette, shall constitute a
Regional Empowered Committee at each of the Regional Offices.

(2) The Regional Empowered Committee at each of the Regional Offices shall consist of the
following members to be appointed by the Central Government to deal with the forest
conservation matters, namely:

(i) Head oftheRegional Office; Chairperson
(if)  Senior most officer from amongst officers
in the rank of Chief Conservator of Forests or
Conservator of Forests in the Regional Office; Member
(iii)  Three non-official members from amongst
eminent persons who are experts in the forestry
and allied disciplines; Members
(iv)  Senior most officer from amongst officers
in the rank of Deputy Conservator ofForests in
the Regional Office. Member- Secretary

(3) Representatives of the State Government or the Union Territory Administration, as the
case may be, not below the rank of a Director to the Government of India, one each from
Forest Department and Revenue Department shall also be invited to attend meeting of
the Regional Empowered Committee as special invitee, in the examination of the
proposals pertaining to such State or Union Territory Administration, as the case may be.

(4) The terms of appointment ofnon-official members shall be as specified in rule 4.

4 Substituted vide GSR 713(E) dated 10t Oct., 2014.
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Conduct of business of the Committee -

(i) The Chairperson shall call the meeting of the Committee whenever considered
necessary, but not less than once in a month.

(if) The meeting of the Committee shall be held at New Delhi.

(i) In a case where the Chairperson is satisfied that inspection of site or sites of forest
land proposed to be used for non-forest purposes shall be necessary or expedient in
connection with the consideration of the proposal or proposals received under sub-rule
(3) of rule 6, he may direct that the meetings of the Committee to be held at a place
other than New Delhi from where such inspection of site or sites is necessary.

(iv) The Chairperson shall preside over every meeting of the Committee at which he is
present.

(v) Every question upon which the Central Government is required to be advised shall be
considered in the meeting of the Committee provided that in urgent cases if the
meeting cannot be convened within a month, the Chairperson may direct that papers
may be circulated and sent to the members for their opinion within the stipulated time.

(vi) The quorum of the meeting of the committee shall be three.

>5AConductof Business of the Regional Empowered Committee

1)

2)

3)

4)

The Chairperson of the Regional Empowered Committee shall hold the meeting of the
Regional Empowered Committee whenever considered necessary, but not less than once
in a month.

The meetings of the Regional Empowered Committee shall be held at the headquarters of
the Regional Office:

Provided that where the Chairperson of the Regional Empowered Committee is
satisfied that inspection of site or sites of forest land proposed to be used for non-
forest purposes shall be necessary or expedient in connection with the consideration
of the proposals referred to the Regional Empowered Committee, he may direct that
the meetings of the Regional Empowered Committee be held at a place other than
headquarters of the Regional Office for such inspection of site or sites.

The Chairperson of the Regional Empowered Committee shall preside over every
meeting of the Regional Empowered Committee:

Provided that in the absence of Chairperson of the Regional Empowered Committee,
the senior most member in the rank of the Chief Conservator of Forests or the
Conservator of Forests shall act as the Chairperson of the Regional Empowered
Committee.

Every proposal referred to the Regional Empowered Committee for advice ordecision
shall be considered in the meeting of the Regional Empowered Committee:

Provided that in urgent cases if the meeting cannot be convened within a month, the
Chairperson of the Regional Empowered Committee may direct that papers may be
circulated and sent to members of the Regional Empowered Committee for their
opinion within the stipulated time.

5) The quorum of the meeting of the Regional Empowered Committee shall be three.

5 Inserted vide GSR 713(E) dated 10th Oct., 2014.
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66. Submission of proposal seeking approval of the Central Government under section 2
of the Act -

1) Every User Agency that wants to use any forest land for non-forest purposes, shall
make its proposal in the relevant Form appended to these rules, namely; Form ‘A’ for
proposal seeking first time approval under the Act, Form ‘B’ for proposal seeking
renewal of leases, where approval of the Central Government under the Act had
already been obtained, and Form ‘C’ for prospecting of minerals, to the Nodal Officer
of the concerned State Government or the Union Territory Administration, as the case
may be, along with requisite information and documents, complete in all respect.

@) The User Agency shall endorse a copy of the proposal, along with a copy of the
receipt obtained from the office of the Nodal Officer to the concerned Divisional
Forest Officer, District Collector and Regional Office as well as the Monitoring Cell
of the Forest Conservation Division of the Ministry of Environment, Forests and
Climate Change.

(3) (@) The Nodal Officer of the State Government or the Union Territory Administration, as
the case may be, after having received the proposal under sub-rule (1) and on being
satisfied that the proposal is complete in all respects and requires prior approval under
section 2 of the Act, shall send the proposal to the concerned Divisional Forest
Officer and the District Collector within a period of ten days of the receipt of the
proposal.

(b) If the Nodal Officer of the State Government or the Union territory Administration, as
the case may be, finds that the proposal is incomplete, he shall return it within a
period of ten days to the User Agency and this time period and the time taken by the
User Agency to re-submit the proposal shall not be counted for any future reference.

(c) The Divisional Forest Officer shall examine the factual details and feasibility of the
proposal, certify the maps, carry out site-inspection and enumeration of the trees and
forward his findings in the Format specified in this regard to the Conservator of
Forests.

(d) The Divisional Forest Officer shall process and forward the application along with his
findings on the proposal involving forest land upto forty hectares, above forty
hectares and up to one hundred hectares and above one hundred hectares to the
Conservator of Forests within a period of thirty days, forty-five days and sixty days
respectively.

'(e) The District Collector shall-

(i) complete the process of recognition and vesting of forest rights in accordance with
the provisions of the Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 (2 of 2007) for the entire forest land
indicated in the proposal,

(i) obtain consent of each Gram Sabha having jurisdiction over the whole or a
part of the forest land indicated in the proposal for the diversion of such forest
land and compensatory and ameliorative measures, if any, having understood
the purposes and details of diversion, wherever required; and

6 Substituted vide GSR 185 (E) dated 14t March, 2014
7 Substituted vide GSR 200 (e) dated 6th March 2017.
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(iii)  forward his findings in this regard to the Conservator of Forests;

the entire process referred to in clause (e) shall be completed by the District Collector
within the time period stipulated in these rules for grant of in-principle approval under
the Act to the proposal;

the Conservator of Forests shall examine the factual details and feasibility of the
proposal, carry out site- inspection in case the area of forest land proposed to be
diverted is more than forty hectares, and forward the proposal along with his
recommendations to the Nodal Officer;

The time taken by the Conservator of Forests to process and forward to the Nodal
Officer the proposal involving forest land up to forty hectares and above forty
hectares shall not be more than ten days and thirty days respectively.

The Nodal Officer, through the Principal Chief Conservator of Forests, shall forward
the proposal to the State Government or the Union territory Administration, as the
case may be, along with his recommendations.

The Nodal Officer shall process and forward the proposal along with his findings on
the proposal involving forest land, up to five hectares, above five hectares and up to
forty hectares, above forty hectares up to one hundred hectares and above one
hundred hectares, to the State Government or the Union territory Administration, as
the case may be, within a period of ten days, twenty days, twenty five days and thirty
days respectively.

In case the State Government or the Union territory Administration, as the case may
be, decides not to, de-reserve or divert for non-forest purpose or assign on lease the
forest land indicated in the proposal, as the case may be, the same shall be intimated
to the User Agency within thirty days of the receipt of proposal from the Nodal
Officer:

Provided, all proposals involving diversion of forest land for projects of the Central
Government or Central Government Undertakings where the State Government or the
Union territory Administration, as the case may be, does not agree in—principle to de-
reserve or divert for non-forest purpose or assign on lease the forest land indicated in
the proposal, as the case may be, shall be forwarded to the Central Government along
with comments of the State Government or the Union territory Administration, as the
case may be.

The State Government or the Union territory Administration, as the case may be, shall
forward along with its recommendations all those proposals where State Government
or the Union Territory Administration, as the case may be, agrees in-principle to de-
reserve or divert for non-forest purpose or assign on lease the forest land indicated in
the proposal, as the case may be, and all proposals involving diversion of forest land
for projects of the Central Government or Central Government Undertakings, to the
Central Government within thirty days:

Provided that all proposals involving felling of trees on forest land or a portion thereof
for the purpose of using it for reafforestation shall be sent in the form of Working Plan
or Working Scheme or Management Plan:

11
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Provided further that the concerned State Government or the Union territory
Administration, as the case may be, shall simultaneously send the intimation to the
User Agency about forwarding of the proposal, along with its recommendations, to the
Regional Office or the Ministry of Environment,Forestsand Climate Change,as the case
may be;

Provided also that total time taken exclusively for transit of a proposal between various
authorities in the State Government or the Union Territory Administration, as the case
may be, shall not be more than twenty days, over and above the time period specified
for processing of proposal by each authority.

Whenever the time taken by the State Government or the Union territory
Administration, as the case may be, for processing the proposal exceeds the time limits
stipulated in clauses (a) to (l) above, the proposal shall be considered by the Central
Government only if an explanation for the delay is furnished to the satisfaction of the
Central Government, together with action taken against any individual held to be
responsible for the delay.

(a) The proposal referred to in clause (I) of sub-rule (3), involving forest land up to
forty hectares and all proposals related to linear projects irrespective of the area of
forest land involved, shall be forwarded by the concerned State Government or the
Union Territory Administration, as the case may be along with its recommendations to
the concerned Regional Office.

The proposal referred to in clause (1) of sub rule (3), involving forest land of more than

40 hectares, other than proposals related to linear projects shall be forwarded by the
concerned State Government or the Union Territory Administration, as the case may
be, along with itsrecommendations, to the Secretary, Government of India of Ministry
of Environment, Forests, and Climate Change.

The proposals referred to in clause (I) of sub-rule (3), involving clearing of trees in
forest land or portion thereof for the purpose of using it for re-afforestation shall be sent
to the concerned Regional Office.

(a) notwithstanding anything contained in these rules, the proposal to obtain approval
under the Act to undertake prospecting of minerals without felling of trees and
construction of new road or path in mining blocks falling outside the protected areas,
eco-sensitive zone of protected areas, identified tiger corridors and having no forest
cover of more than ten percent crown densityas per the latest India State of Forest
Report published by the Forest Survey of India, shall be submitted by the User Agency
in a letter form along with a geo-referenced map indicating boundary of the prospecting
block, location of each bore-hole site and roads or paths to be used for prospecting; and
a certificate to the effect that the proposal meets the afore-mentioned requirements to
the Nodal Officer;

the Nodal Officer, after having received the proposal under clause (a) and on being
satisfied that the geo- referenced map and the certificate are in order, shall send the
proposal to the Divisional Forest Officer within a period of ten days of the receipt of
the proposal;

if the Nodal Officer, finds that the geo-referenced map or the certificate are not in

8Substituted vide GSR 713 dated 10t October 2014.
9 Inserted vide GSR 200 (E) dated 6t March 2017.
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order, he shall return the proposal within a period of ten days to the User Agency and
the said period taken by the Nodal Officer and the time taken by the User Agency to re-
submit the geo-referenced map and the certificate shall not be counted for any future
reference;

the Divisional Forest Officer shall authenticate the geo-referenced map and certificate
submitted by the User Agency and forward the same directly to the State Government
or Union territory Administration, as the case may be, or an officer not below the rank
of the Nodal Officer, authorized by the State Government or Union territory
Administration, as the case may be, to finally dispose of such proposals, within thirty
days of its receipt;

the State Government or the Union territory Administration, as the case may be, or the
officer not below the rank of the Nodal Officer, duly authorized by the State
Government or the Union territory Administration, as the case may be, to finally
dispose of such proposals, after examination of the geo- referenced map and certificate
and after such further enquiry as it may consider necessary, grant permission for
prospecting of minerals subject to fulfillment of stipulated conditions, or reject the
same within twenty-five days of receipt of the proposal from the Divisional Forest
Officer and communicate the same to the concerned Divisional Forest Officer and the
User Agency, within next five days;

(a) notwithstanding anything contained in these rules, proposal to obtain approval under
the Act to undertake prospecting of minerals without felling of trees and construction of
new road or path in mining blocks falling outside the protected areas, eco-sensitive
zone of protected areas, identified tiger corridors and having no forest cover of more
than forty percent crown density as per the latest India State of Forest Report published
by the Forest Survey of India, shall also be submitted in a letter form along with a geo-
referenced map indicating boundary of the prospecting block, location of each bore-
hole site and roads or paths to be used for prospecting; and a certificate to the effect
that the proposal meets the afore-mentioned requirements to the Nodal Officer;

the Nodal Officer, after having received the proposal under clause (a) and on being
satisfied that the geo-referenced map and the certificate are in order, shall send the
proposal to the Divisional Forest Officer within a period of ten days of the receipt of
the proposal;

if the Nodal Officer, finds that the geo-referenced map or the certificate are not in
order, he shall return the proposal to the User Agency within a period of ten days and
the said period taken by the Nodal Officer and the time taken by the User Agency to re-
submit the proposal shall not be counted for any future reference;

the Divisional Forest Officer shall authenticate the geo-referenced map and certificate
submitted by the User Agency and forward the same directly to the Nodal officer,
within a period of thirty days of receipt of the geo-referenced map and the certificate;

the proposal received by the Nodal Officer under clause (d) shall be further processed
in the manner and within the period as provided in clause (i) to clause (m) of sub-rule
(3) and sub-rule (4) of rule 6 and rule 7 of these rules.”;

117, Processing of proposals received by the Central Government. —

10 Inserted vide GSR 200 (E) dated 6™ March 2017.
11 Substituted vide GSR 185 (E) dated 14th March, 2014
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(1) (a) The Regional Office, after having received the proposal referred in clause (a) and
clause (c) of sub-rule (4) of rule 6 shall determine the completeness of proposal within
five working days.

(b) If the Regional Office finds that the proposal is incomplete, it shall return it within
the period of five working days as specified under clause (a), to the State Government or
the Union Territory Administration, as the case may be, and this time period and the time
taken by the State Government to re-submit the proposal shall not be counted for any
future reference.

12(2) (a) The regional office shall after examination of the proposal involving forest land up to

5 hectares other than the proposal relating to mining, encroachments, and hydel projects,
which are complete in all respect, and after such further enquiry as it may consider
necessary, grant in-principle approval subject to fulfillment of stipulated conditions, or
reject the same within twenty five days of itsreceipt form the State Government or the
United Territory Administration, as the case may be, and communicate the same to the
concerned State Government or the United Territory Administration, as the case may be,
within next five days.

13(b) In case a proposal involves forest land more than one hundred hectares or renewal
of lease, Regional Office shall within forty-five days of the receipt of the proposal
complete in all respects from the State Government or the Union Territory
Administration, as the case may be, inspect the forest land proposed to be diverted and
prepare a site inspection report:

Provided that in case of the proposals seeking approval under the Act for prospecting of
minerals in forest land, prior site inspection by the Regional Office shall be required only
if the area of forest land required for construction of roads, paths, drilling of bore holes
and all such non-forest purpose is more than one hundred hectares.

(c)Regional office shall refer all proposals involving forest land above 5 hectares and up
to forty hectares, proposals relating to mining, encroachments, and hydel projects
involving forest land up to 5 hectares, and all proposals related to linear projects which
are complete in all respect, including site inspection report, wherever required, to the
Regional Empowered Committee within ten days ofreceipt form the State Government or
the United Territory Administration, as the case may be:

Provided that the proposals referred to in clause (b) above shall be referred to the
Regional Empowered Committee within five days of receipt of the site inspection report.

(d) The Regional Empowered Committee shall within a period of thirty days examine the
proposal referred to it under clause(c) above and after such further enquiry as it may
consider necessary, grant in-principle approval to the proposals other than proposals
relating to mining, encroachment and hydel projects subject to fulfillment of stipulated
conditions, or reject the same and the Regional Office shall communicate the decision of
the Regional Empowered Committee to the concerned State Government or the United
Territory Administration, as the case may be, within next five working days.

(e) The Regional Empowered Committee shall within a period of thirty days examine the

12 Substituted vide GSR 713(E) dated 10th October, 2014.
13 Substituted vide GSR 200 (e) dated 6t March 2017.
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proposals relating to mining, encroachments, and hydel projects involving diversion of
forest land up to forty hectares and tender its advice:

Provided the Regional empowered Committee may suggest such conditions or
restrictions if any, required to be imposed on the use of any forest land for non-forest
purpose, which in its opinion would minimize adverse environmental impact.

(F) The Regional office shall within a period of five days of the receipt of the advice of
the Regional Empowered Committee on proposals referred to it under clause (e) above,
forward such proposal along with advice of the Regional Empowered Committee to the
Secretary, Ministry of Environment, Forests, and Climate Change for obtaining the
decision of the Central Government,providedthat time taken in transit of proposal from

Regional Office to the Ministry of Environment, Forests and Climate Change shall not
be more than five days.

(9) The Central Government shall, after considering the advice of the Regional
Empowered Committee and after further enquiry as it may deem necessary, grant in-
principle approval subject to fulfililment of stipulated conditions, or reject the same
within thirty days of its receipt from the regional office and communicate the same to the
concerned State Government or the United Territory Administration, as the case may be,
within next five working days.

(3) (a) All proposals involving clearing of trees in forest land or portion thereof for the

(4)

purpose of using it for re-afforestation shall be finally disposed of by the Regional Office
within a period of sixty days of receipt of the proposals from the State Government or
the Union territory Administration, as the case may be.

(b) While examining the proposal, the Regional Office shall ensure that the final decision
is in conformity with the National Forest Policy, Working Plan guidelines and other
relevant rules and guidelines issued by the Central Government from time to time.

(c) The Regional Office shall however seek prior clearance of the Ministry of
Environment, Forests and Climate Change whenever the proposal involves clear-felling
of forest land having crown density above forty per cent irrespective of the area
involved, or clear-felling of forest area of size more than twenty hectares in the plains
and ten hectares in the hilly region, irrespective of density.

(a) The Ministry of Environment, Forests and Climate Change after having received the
proposal referred to in clause (b) of sub-rule (4) of rule 6 shall determine the
completeness of the proposal within ten days.

(b) If the Ministry of Environment, Forests and Climate Change finds that the proposal is
incomplete, it shall return it within the period of ten days as specified under clause (a), to
the State Government or the Union territory Administration, as the case may be, and this
time period and the time taken by the State Government to re-submit the proposal shall
not be counted for any future reference.

14 - .
(c) in case the proposal involves forest land more than one hundred hectares or renewal of

lease, the Ministry of Environment, Forests and Climate Change shall within ten days of
the receipt of a proposal complete in all respects, request the concerned Regional Office
to inspect the forest land proposed to be diverted and submit a report to the Ministry of
Environment, Forests and Climate Change within a period of forty-five days:

14 Substituted vide GSR 200 (E) dated 6t March 2017.
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Provided that in case of the proposals seeking approval under the Act for prospecting of
minerals in forest land, prior site inspection by the Regional Office shall be required only
if the area of forest land actually required for construction of roads, paths, drilling of
bore holes and all such non-forest purpose is more than one hundred hectares:

Provided further that the total time taken in communication of the request for site
inspection from the Ministry of Environment, Forests and Climate Change to Regional
Office and communication of the site inspection report from the Regional Office to the
Ministry of Environment, Forests and Climate Change shall not be more than ten days,
over and above the time taken in undertaking site inspection by the Regional Office.

(d) The Central Government shall refer every proposal, which is complete in all respects,
received by it under clause (b) of sub-rule (4) of rule 6 including site inspection reports,
wherever required, to the Committee for its advice and the Committee shall give its
advice within thirty days from the date of receipt of the said proposal.

(e) The Committee shall have due regard to all or any of the following matters while
tendering its advice on the proposals referred to it under clause (d), namely: -

(i) whether the forests land proposed to be used for non-forest purpose forms part of a
nature reserve, national park, wildlife sanctuary, biosphere reserve or forms part of
the habitat of any endangered or threatened species of flora and fauna or of an area
lying in severely eroded catchment;

(i) whether the use of any forest land is for agricultural purposes or for the rehabilitation
of persons displaced from their residences by reason of any river valley or hydro-
electric project;

(iii) whether the State Government or the Union territory Administration, as the case
may be, has certified that it has considered all other alternatives and that no other
alternatives in the circumstances are feasible and that the required area is the
minimum needed for the purpose;

(iv)whether the State Government or the Union territory Administration, as the case may
be, undertakes to provide at its cost for the acquisition of land of an equivalent area
and afforestation thereof;

(v) whether the per unit requirement of forest land is significantly higher than the
national average for similar projects; and

(vi) whether the State Government or the Union territory Administration, as the case
may be, before making their recommendation has considered all issues having direct
and indirect impact of the diversion of forest land on forest, wildlife and
environment.

(f) While tendering advice, the Committee may also suggest any condition or restriction
on the use of any forest land for any non-forest purpose, which in its opinion would
minimize adverse environmental impact.

(g) The Central Government shall, after considering the advice of the Committee under
clause (e) and clause (f) and after such further enquiry as it may consider necessary,
grant in-principle approval subject to fulfillment of stipulated conditions, or reject the
same within thirty days of the receipt of advice from the Committee and communicate
the same to the concerned State Government or the Union territory Administration, as
the case may be, within next five working days.
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158, Submission of report on compliance to conditions stipulated in the in-principle
approval and grant of final approval.

(1)(a) The Nodal Officer shall within five days of receipt of the in-principle approval,
endorse a copy of the same to the concerned Divisional Forest Officer and the Conservator
of Forests;

(b) On receipt of a copy of the in-principle approval, the Divisional Forest Officer shall
prepare a demand note containing item-wise amount of compensatory levies such as cost
of creation and maintenance of compensatory afforestation, Net Present VValue (NPV), cost
of implementation of catchment area treatment plan or wildlife conservation plan etc. to be
paid by the User Agency and communicate the same, along with a list of documents,
certificates and undertakings required to be submitted by the User Agency in compliance
with the conditions stipulated in the in-principle approval to the User Agency within ten
days of the receipt of a copy of the in-principle approval.

(c) The User Agency shall within thirty days of receipt of demand note and list of
documents, certificates and undertakings from the Divisional Forest Officer make
payment of compensatory levies and submit a compliance report containing a copy of
documentary evidence in respect of the payment of compensatory levies along with
documents, certificates and undertakings indicated in the said list to Divisional Forest
Officer.

(d) The Divisional Forest Officer, after having received the compliance report shall
determine its completeness within a period of fifteen days of its receipt from the User
Agency.

(e) If the Divisional Forest Officer finds that the compliance report is incomplete, he shall
communicate the shortcoming or shortcomings in the compliance report to the User
Agency within a period of fifteen days of its receipt from the User Agency and if the
compliance report is complete in all respect, it shall be forwarded to the Conservator of
Forests within a period of fifteen days of its receipt from the User Agency.

() The Conservator of Forests, after having received the compliance report shall
determine its completeness within a period of fifteen days of its receipt from the
Divisional Forest Officer.

18(g) in case the Conservator of Forests finds that the compliance report is complete in all
respect, he shall forward such report along with the report on completion of the process of
recognition and vesting of forest rights and consent of the each Gram Sabha received from
the District Collector referred to in sub-clause (f) of sub-rule (3) of rule 6, to the Nodal
Officer within a period of fifteen days of its receipt from the Divisional Forest Officer:

Provided that in case the Conservator of Forests finds that the compliance report is
incomplete, he shall communicate the shortcoming or shortcomings in the compliance
report to the User Agency and the Divisional Forest Officer within a period of fifteen days
of its receipt from the Divisional Forest Officer;

(h) The Nodal Officer, after having received the compliance report shall determine its
completeness within a period of fifteen days of its receipt from the Conservator of Forests.

18 (i) in case the Nodal Officer finds that the compliance report is complete in all respect, he

15 Substituted vide GSR 185 (E) dated 14t March, 2014
16Substituted vide GSR 200 (e) dated 6t March 2017.
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shall forward such report to the State Government or Union territory Administration, as
the case may be, within a period of fifteen days of its receipt from the Conservator of
Forests:

Provided that the State Government or the Union Territory Administration, as the case
may be, may authorize the Nodal Officer to send the compliance report directly to the
Ministry of Environment, Forest and Climate Change or the Regional Office, as the case
may be;

Provided further that in case the Nodal Officer finds that the compliance report is
incomplete, he shall communicate the shortcoming or shortcomings in the compliance
report to the User Agency, the Conservator of Forests and the Divisional Forest Officer
within a period of fifteen days of its receipt from the Conservator of Forests;

(J) The State Government or Union territory Administration, as the case may be, after
having received the compliance report shall determine its completeness within a period of
fifteen days of its receipt from the Nodal Officer.

(k) If the State Government or Union territory Administration, as the case may be, finds
that the compliance report is incomplete, it shall communicate the shortcoming or
shortcomings in the compliance report to the User Agency, the Nodal Officer, the
Conservator of Forests and the Divisional Forest Officer within a period of fifteen days of
its receipt from the Nodal Officer and if the compliance report is complete in all respects,
it shall be forwarded to the Ministry of Environment and Forests or the Regional Office, as
the case may be, within a period of fifteen days of its receipt from the Nodal Officer.

(I) The Ministry of Environment, Forests and Climate Change or the Regional Office, as
the case may be, after having received the compliance report shall determine its
completeness within a period of fifteen days.

(m) in case the Ministry of Environment, Forests and Climate Change or the Regional
Office, as the case may be, finds that the compliance report is complete in all respect, it
shall accord the final approval under the Act and communicate such approval to the State
Government or the Union Territory Administration, as the case may be, within a period of
twenty days of the receipt of the compliance report:

Provided that in case the Ministry of Environment, Forests and Climate Change or the
Regional Office, as the case may be, finds that the compliance report is incomplete, the
shortcoming or shortcomings in the compliance report shall be communicated to the State
Government or the Union territory Administration, as the case may be, to the Nodal
Officer and the User Agency, within a period of twenty days of the receipt of the
compliance report.

(n) The report on fulfillment of shortcoming or shortcomings in the compliance report
shall be processed and forwarded to authorities concerned in the State Government or the
Union territory administration, as the case may be, and Central Government in the manner
and within the time limits stipulated in clause (d) to clause (I) above.

(2)*8(a) In cases where compliance of conditions in the in-principle approval is awaited for
more than five years from the StateGovernmentor the Union Territory Administration, as
the case may be, the in-principle approval may be summarily revoked:

17 Substituted vide GSR 200 (e) dated 6th March 2017.
18 Substituted vide GSR 713(E) dated 10th Oct., 2014
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Provided that in cases where for valid and cogent reasons it has not been possible for
the User Agency or the StateGovernmentor the Union Territory Administration, as the
case may be, to comply with one or more of the conditions stipulated in the in-principle
approval for obtaining final approval, the Central Government may extend the period for
compliance of such conditions by further period as it deems fit.

(b)If the User Agency or the State Government or the Union territory Administration, as
the case may be, is still interested in the project, after its revocation, they may submit a
fresh proposal which shall be considered de-novo.

3 (a) In case, before submission of a report on compliance to conditions stipulated in the in-
principle approval accorded under the Act for a mining project by the State Government or
the Union territory Administration, as the case may be, and grant of final approval by the
Central Government within five years from the date of grant of in-principle approval,
validity of the mining lease expires, instead of submission of a de-novo proposal to obtain
approval of Central Government under the Act for diversion of such forest land, for
renewal of mining lease, the State Government or Union territory Administration, as the
case may be, while submitting report on compliance to conditions stipulated in the in-
principle approval may seek final approval of Central Government under the Act for
diversion of such forest land for original period of the mining lease for which in-principle
approval has already been accorded, and also for renewal of mining lease for a period, as
specified by the State Government and Union Territory Administration, as the case may
be, not exceeding twenty years.

(b) Report on compliance to statutes, circulars or directives, as applicable to such proposals,
which came into force after grant of in-principle approval, if any, shall also be submitted to
the Central Government along with the report on compliance to conditions stipulated in the
in-principle approval.

9(c) In cases, apart from grant of final approval under the Act for diversion of such forest
land for original period of mining lease, the central government, shall after considering
advice of the Forest Advisory Committee or the Regional Empowered Committee, as the case
may be, and after further enquiry as it may consider necessary, grant final approval to the
proposal of the State Government or the Union Territory Administration, as the case may be,
for renewal of the mining lease for a period, as may be specified by the Central Government,
not exceeding twenty years, with appropriate conditions, or reject the same.

13(d) Procedure stipulated in clauses (a) to (c) above, shall also be applicable to the cases
where in-principle approval under the Act for diversion of forest land has been accorded on a
day more than five years prior to the date of expiry of the lease and forvalid and cogent
reasons it has not been possible for the User Agency or the StateGovernment or the Union
Territory Administration, as the case may be, to comply with one or more of the conditions
stipulated in the in-principle approval and obtain final approval within five years from the
date of in-principal approval:

Provided such in-principal approval has not already been summarily revoked by the Central
Government;

Provided further that in such cases, apart from the report referred to in clause (b) above, the
State Government or the Union Territory Administration, as the case may be, shall also
submit to the Central Government, reason or reasons for delay in compliance to conditions

19 Substituted vide GSR 713(E) dated 10t Oct., 2014
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stipulated in the in-principal approval.

19 (e) Procedure stipulated in clause (a) to (e), shall also be applicable to the cases where
mining lease expires or has already expired within the period of ten years from the date of
grant of in-principal approval under the Act, even if final approval under the Act for
diversion of such forest land has been granted prior to the expiry of the mining lease:

Provided that in such cases, in place of a report on compliance to conditions stipulated in the
in-principal approval, a report on compliance to conditions stipulated in the final approval
under the Act for diversion of such forest land during the validity of the original lease period
shall be submitted to the Central Government by the State Government or the Union
Territory Administration, as the case may be.

9. Proceedings against persons guilty of offences under the Act -

(1) The Central Government may, by notification, authorize any officer not below the rank of
Conservator of Forests or the concerned forest officer having territorial jurisdiction over the
forest land in respect of which the said offence is said to have been committed, to file
complaints against the person (s) prima-facie found guilty of offence under the Act or the
violation of the rules made thereunder, in the court having jurisdiction in the matter.

Provided that no complaint shall be filed in the court, without giving the person(s) or officer
(s) or authority (s) against whom the allegations of offence exist, an opportunity to explain
his or their conduct and to show cause, by issuing a notice in writing of not less than sixty
days, as to why a complaint should not be filed in the court against him or them for alleged
offences.

(2) The officer authorized by the Central Government in sub-rule (1) may require any State
Government or its officer or any person or any other authority to furnish to it within a
specified period any reports, documents, statistics and any other information related to
contravention of the Act or the rules made thereunder, considered necessary for making a
complaint in any court of jurisdiction and every such State Government or officer or person
or authority shall be bound to do so.
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APPENDIX (See Rule 6)
FORM — ‘A’

Form for seeking prior approval under section 2 of the proposals by the
State Governments and other authorities

PART-I
(to be filled up by user agency)

1. Project details:
(i) Short narrative of the proposal and project/scheme for which the forest land is required.

(if) Map showing the required forest land, boundary of adjoining forest on a 1:50,000 scale
map.

(iii) Cost of the project.
(iv) Justification for locating the project in forest area.
(v) Cost-benefit analysis (to be enclosed).
(vi) Employment likely to be generated.
2. Purpose-wise break-up of the total land required:
3. Details of displacement of people due to the project, if any:
(i) Number of families.
(if) Number of Scheduled Castes/Scheduled Tribe families
(iii) Rehabilitation plan (to be enclosed)
4. Whether clearance under Environment (Protection) Act, 1986 required? (Yes/No).

5. Undertaking to bear the cost of raising and maintenance of compensatory afforestation
and/or penal compensatory afforestation as well as cost for protection and regeneration of
Safety Zone, etc. as per the scheme prepared by the State Government (undertaking to be
enclosed).

6. Details of Certificates/documents enclosed as required under the instructions.
Signature
(Name in Block letters)
Designation
Address (of User Agency)
Date: -
Place: -

State serial No. of proposal
(To be filled up by the Nodal Officer with date of receipt)
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PART-I1I

(To be filled by the concerned Deputy Conservator of Forests)
State serial No. of proposal

Location of the project/Scheme:

i) State/Union Territory

i) District

iii) Forest Division

iv) Area of forest land proposed for diversion (in ha.)
v) Legal status of forest

vi) Density of vegetation

vii) Species-wise (scientific names) and diameter class-wise enumeration of trees (to be
enclosed. In case of irrigation / hydel projects enumeration at FRL, FRL-2 meter &
FRL-4 meter also to be enclosed.)

viii) Brief note on vulnerability of the forest area to erosion.
ixX) Approximate distance of proposed site for diversion from boundary of forest.

X) Whether forms part of National Park, wildlife sanctuary, biosphere reserve, tiger
reserve, elephant corridor, etc. (If so, the details of the area and comments of the
Chief Wildlife Warden to be annexed).

Xi) Whether any rare/endangered/unique species of flora and fauna found in the area-
if so, details thereof.

xii)  Whether any protected archaeological/heritage site/defense establishment or any
other important monument is located in the area. If so, the details thereof with
NOC from competent authority, if required.

Whether the requirement of forest land as proposed by the user agency in col. 2 of Part-I
is unavoidable and barest minimum for the project. If no, recommended area item-wise
with details of alternatives examined.

Whether any work in violation of the Act has been carried out (Yes/No). If yes, details of
the same including period of work done, action taken on erring officials. Whether work
in violation is still in progress.

Details of compensatory afforestation scheme:

i) Details of non-forest area/degraded forest area identified for compensatory
afforestation, its distance from adjoining forest, number of patches, size of each
patch.

i) Map showing non-forest/degraded forest area identified for compensatory
afforestation and adjoining forest boundaries.

iii) Detailed compensatory afforestation scheme including species to be planted,
implementing agency, time schedule, cost structure, etc.

iv) Total financial outlay for compensatory afforestation scheme.
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v) Certificates from competent authority regarding suitability of area identified for
compensatory afforestation and from management point of view. (To be signed by
the concerned Deputy Conservator of Forests).

11. Site inspection report of the DCF (to be enclosed) especially highlighting facts asked in
col. 7 (xi, xii), 8 and 9 above.

12. Division/District profile:
i) Geographical area of the district.
i) Forest area of the district.
iii) Total forest area diverted since 1980 with number of cases.
iv) Total compensatory afforestation stipulated in the district/division since 1980 on
(a) forest land including penal compensatory afforestation,
(b) non-forest land.

V) Progress of compensatory afforestation as on (date) on

(a) forest land
(b) non-forest land.

13. Specific recommendations of the DCF for acceptance or otherwise of the proposal with
reasons.

Signature

Name

Official Seal
Date: -
Place: -
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PART-III

(To be filled by the concerned Conservator of Forests)

14.  Whether site, where the forest land involved is located has been inspected by
concerned Conservator of Forests (Yes/No). If yes, the date of inspection & observations
made in form of inspection note to be enclosed.

15. Whether the concerned Conservator of Forests agree with the information given in Part-
B and the recommendations of Deputy Conservator of Forests.

16. Specific recommendation of concerned Conservator of Forests for acceptance or
otherwise of the proposal with detailed reasons.

Signature

Name

Official Seal
Date: -
Place: -

PART-IV

(To be filled in by the Nodal Officer or Principal Chief Conservator of
Forestsor Head of Forest Force department)

17. Detailed opinion and specific recommendation of the State Forest Department for
acceptance or otherwise of the proposal with remarks.

(While giving opinion, the adverse comments made by concerned Conservator of Forests
or Deputy Conservator of Forests should be categorically reviewed and critically
commented upon).

Signature

Name & Designation

Official Seal
Date: -
Place: -

PART-V

(To be filled in by the Secretary in charge of Forest Department or by any other
authorised officer of the State Government not below the rank of an Under Secretary)

18. Recommendation of the State Government:

(Adverse comments made by any officer or authority in Part-B or Part-C or Part-D above
should be specifically commented upon)

Signature

Name

Official Seal
Date: -
Place: -
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INSTRUCTIONS (for Part-1)

1.

The project authorities may annex a copy of the approved project/plan in addition to
filling Col. 1 (i) e.g. IBM approved mining plan for major minerals/fCMPDI plan with
subsidence analysis reports, etc.

Map has to be in original and duly authenticated jointly by project authorities and
concerned DCF — Col. 1 (ii).

Complete details of alternative alignments examined especially in case of project like
roads, transmission lines, railway lines, canals, etc. to be shown on map with details
of area of forest land involved in each alternative to be given - Col. 1 (iii).

For proposals relating to mining, certificate from competent authority like District
Mining Officer about non-availability of the same mineral in surrounding/nearby non-
forest areas.

In case the same company/individual has taken forest land for similar project in the
State, a brief detail of all such approvals/leases be given as an enclosure along with
current status of the projects.

The latest clarifications issued by the Ministry under Forest (Conservation) Act, 1980
may be kept in mind. In case such information do not fit in the given columns, the
same shall be annexed separately.

GENERAL INSTRUCTIONS: -

1.

On receipt of proposal, Nodal Officer shall issue a receipt to the user agency
indicating therein the name of the proposal, user agency, area in hectare, serial
number and date of receipt.

If the space provided above is not sufficient to specify any information, please attach
separate details/documents.

While forwarding the proposal to the Central Government, complete details on all
aspects of the case as per Form prescribed above read with the clarifications issued by
the Ministry of Environment and Forests, Government of India, New Delhi should be
given. Incomplete or deficient proposals shall not be considered and shall be returned
to the State Government in original.

The State Government shall submit the proposal to the Central Government within
stipulated time limits. In case of delay while forwarding, the reasons for the same to
be given in the forwarding/covering letter.
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FORM - ‘B’
(See Rule 6)

Form for seeking prior approval under section 2 of the proposals by the State
Governments and other authorities in respect of renewal of leases, which have been
earlier granted clearance under Forest (Conservation) Act, 1980

PART-I
(to be filled up by user agency)

1. Letter No. & date vide which clearance under Forest (Conservation) Act, 1980 accorded
by the Central Government (copy to be enclosed):

2. Project details:

(i) Short narrative of the proposal and project/scheme for which the forest land is
required.

(i) Map showing the required forest land, boundary of adjoining forest on a 1:50,000
scale map.

(iii) Cost of the project:
3. Purpose-wise break-up of the total land required (already broken & to be broken):
4. Details of Certificates/documents enclosed as required under the instructions.

Signature

(Name in Block letters)
Designation

Address (of User Agency)

Date:
Place:
State serial No. of proposal
(To be filled up by the Nodal Officer with date of receipt)
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PART-II
(To be filled by the concerned Deputy Conservator of Forests)
State serial No. of proposal

5. Location of the project/Scheme:
) State/Union Territory
i)  District.
iii)  Forest Division
iv)  Area of forest land proposed for diversion (in ha.)
v)  Legal status of forest
vi)  Density of vegetation.

vii)  Species-wise (scientific names) and diameter class-wise enumeration of trees in
unbroken area.

viii)  Whether forms part of National Park, wildlife sanctuary, biosphere reserve, tiger
reserve, elephant corridor, etc. (If so, the details of the area and comments of the
Chief Wildlife Warden to be annexed).

6. Whether any work in violation of the Act has been carried out (Yes/No). If yes, details of
the same including period of work done, action taken on erring officials. Whether work in
violation is still in progress.

7. Site inspection report of the DCF (to be enclosed) in respect to status of compliance of
conditions stipulated during earlier approval.

8. Division/District profile:

i) Geographical area of the district.

i) Forest area of the district.

iii) Total forest area diverted since 1980 with number of cases.

iv) Total compensatory afforestation stipulated in the district/division since 1980 on
(a) forest land including penal compensatory afforestation,
(b) non-forest land.

v) Progress of compensatory afforestation as on (date) on

(a) forest land
(b) non-forest land.
9. Specific recommendations of the DCF for acceptance or otherwise of the proposal with

reasons.
Signature
Name
Official Seal
Date: -
Place: -
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PART-III
(To be filled by the concerned Conservator of Forests)

10. Whether site, where the forest land involved is located has been inspected by concerned
Conservator of Forests (Yes/No). If yes, the date of inspection & observations made in
form of inspection note to be enclosed.

11. Whether the concerned Conservator of Forests agree with the information given in Part-
B and the recommendations of Deputy Conservator of Forests.

12. Specific recommendation of concerned Conservator of Forests for acceptance or
otherwise of the proposal with detailed reasons.

Signature

Name

Official Seal
Date: -
Place: -

PART-IV
(To be filled in by the Nodal Officer or Principal Chief Conservator of
Forests or Head of Forest department)

13. Detailed opinion and specific recommendation of the State Forest Department for
acceptance or otherwise of the proposal with remarks.

(While giving opinion, the adverse comments made by concerned Conservator of Forests or
Deputy Conservator of Forests should be categorically reviewed and critically commented
upon).

Signature

Name

Official Seal
Date: -
Place: -

PART-V
(To be filled in by the Secretary in charge of Forest Department or by any other
authorised officer of the State Government not below the rank of an Under Secretary)
14. Recommendation of the State Government:

(Adverse comments made by any officer or authority in Part-B or Part-C or Part-D above
should be specifically commented upon)

Signature

Name

Official Seal
Date: -
Place: -
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INSTRUCTIONS (for Part-1)

1. The project authorities may annex a copy of the approved project/plan in addition to
filling Col. 2 (i) e.g. IBM approved mining plan for major minerals/yCMPDI plan with
subsidence analysis reports, etc.

2. Map has to be in original duly authenticated jointly by project authorities and
concerned DCF — Col. 2 (ii).

3. In case the same company/individual has taken forest land for similar project in the
State, a brief detail of all such approvals/leases be given as an enclosure along with
current status of the projects.

4. Item-wise requirement (Col. 3) should be separately shown for broken up and fresh
areas.

5. The latest clarifications issued by the Ministry under Forest (Conservation) Act, 1980
may be kept in mind. In case such information do not fit in the given columns, the
same shall be annexed separately.

GENERAL INSTRUCTIONS

1. On receipt of proposal, Nodal Officer shall issue a receipt to the user agency
indicating therein the name of the proposal, user agency, area in hectare, serial
number and date of receipt.

2. If the space provided above is not sufficient to specify any information, please attach
separate details/documents.

3. While forwarding the proposal to the Central Government, complete details on all
aspects of the case as per Form prescribed above read with the clarifications issued by
the Ministry of Environment and Forests, Government of India, New Delhi should be
given. Incomplete or deficient proposals shall not be considered and shall be returned
to the State Government in original.

4. The State Government shall submit the proposal to the Central Government within
stipulated time limits. In case of delay while forwarding, the reasons for the same to
be given in the forwarding/covering letter.
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2FORM- “C’

(Form for seeking prior approval under section 2 of the proposals by the State
Governments and other authorities for prospecting of minerals in forest land)

PART -1
(to be filled up by User Agency)
1. Project detail:
1) Name, address and contact details of the User Agency:
i) Legal status of the User Agency:
iii) Name, designation and full address of the person making application:

iv) Documents in support of the competence or authority of the person making this
application to make application on behalf of the User Agency enclosed: (Yes/No)

v) Mineral commodity to be explored:

vi) Short narrative of the activities proposed to be undertaken in both forest and non-
forest land:

vii) Details of approvals accorded by the concerned Ministry or Department in the State or
Central Government, as the case may be, for grant of prospecting license in favour of
the User Agency:

viii) Details of forest land non-forest land included in the prospecting lease:

iX) Total area of forest land required for prospecting: (a) Area of forest land likely to
experience permanent change in land use (b) Area of forest land likely to experience
temporary change in land use

x) Total period for which the forest land is proposed to be utilised for prospecting:
xi) Estimated cost of the project:

xii) Details of forest land diverted earlier, if any, in favour of the User Agency in the State
or Union territory along with current status of the use of such forest land:

xiii) Details of permission accorded earlier, if any, in favour of the User Agency for
prospecting of minerals in forest land along with current status of prospecting in each
case:

2. Details of Maps enclosed

(i) Survey of India topo-sheet(s), in original in 1:50,000 scale showing boundary of
prospecting block; boundary of each patch of forest land located within the prospecting
block; location of each sample plot or borehole site, roads or pathway (existing as well
as new pathway to be shown separately) to be used for transportation of drilling
equipment; boundary of the adjoining forests and protected areas located within ten
(10) Kilometers distance from boundary of forest land identified for prospecting
etc.:(Yes/No).

Note 1: In case Survey of India Toposheet in 1: 50,000 scale is not available, especially

20 Inserted vide GSR 185(E) dated 14th March, 2014.
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in case of the areas located near International Borders and other strategic locations, in
place of Survey of India Toposheet other maps available in public domain may also be
used.

Note 2: Due to technical reasons, while undertaking the prospecting activities, the user
agency may vary location of boreholes, sample plots, roads or paths etc. up to 300
meters, provided area of forest land proposed to be utilised and number of trees
proposed to be cut does not exceed the same given in the proposal.

(1) Justification for prospecting in forest land:
(ii) Details of alternatives examined;

(iii) Detail of non-invasive prospecting activities, if any, undertaken by the user agency
in the forest land indicated in the extant proposal:

Whether the forest land identified for prospecting is located in scheduled areas
(Yes/No);

Details of activities proposed to be undertaken in forest land,;
(i) Surface sampling
(a) Grab sampling
(b) Chip sampling
(c) Groove sampling
(d) Channel sampling
(e) Bulk sampling
(f) Geochemical grid sampling with sample line spacing
(it) Pitting or trenching
(@) Number and dimension of pits or trenches
(b) Total volume of excavation
(c) Area of forest land to beutilised for pits or trenches
(iii) Drilling
(@) Number and diameter of boreholes or wells
(b) Spacing of boreholes or wells
(c) Area to be temporarily disturbed at each bore hole or well
(d) Area, if any, to be permanently disturbed at each bore hole or well
(e) Total meterage of boreholes or wells
() Number of drill core samples
(9) Volume of drill core samples
(iv) Construction of roads or paths
(a) Length and width of roads or paths proposed to be constructed;
(b) Area of forest land proposed to be utilised for roads or paths;
(v) Any other activity (pl. specify)
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Area of forest land likely to experience temporary change in land use due to:
(1) Surface sampling;
(ii) Pitting or trenching;
(iii) Drilling;
(iv) Construction of roads or paths;
(v) Any other activity (pl. specify.);
Total:

Avrea of forest land likely to experience permanent change in land use due to:
(i) Surface sampling;
(i) Pitting or trenching;
(iii) Drilling;
(iv) Construction of roads/paths;
(v) Any other activity (pl. specify.);
Total:
Details of machinery or equipment to be deployed for prospecting:

Name of Estimated

. Size Maximum
S1. No. equipment Mod_e of deploy_ment noise  level
or traction | (Lx B x H) | (machine )
. (decibel)
machinery hours)

Details of existing paths or roads proposed to be utilised for transport of the
equipment or machines in the forest land,;

Approximate number and approximate duration of stay in the forest land of the
persons proposed to be deployed for prospecting;

Summary of the estimated quantity of ore and other samples proposed to be collected
during the prospecting (not applicable for hydrocarbon sector):

Sl
No.

Qty. proposed to be collected

Details of samples (Metric Tonne)
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12. Estimated accuracy and confidence level for mineral reserve assessment;

13. Estimated accuracy and confidence level in case number of bore holes proposed to be
drilled are reduced by:

Accuracy (%) Confidence Level %
(i) 10%: e
(i) 20%: e
(i) 309 e
(V) 40%: e
(V) 50 %: e e

14. In case the proposal is for extension of the period of the permission granted for
prospecting, or for drilling of additional bore holes, please provide following
additional information:

(i) Details of approval accorded under the Forest (Conservation) Act, 1980 in the past:

Number and date | Area of forest land | Validity period of
SI. No. | of the approval | permitted for | approval
accorded prospecting (ha)

From To

(ii) Report on status of compliance to the conditions stipulated in the approval
accorded in the past enclosed (Yes/No)

(iii) Details of violation(s), if any committed.
(iv) Justification for extension of permission accorded for prospecting.
(v) Details of prospecting activities undertaken, and sample collected, so far.

15. Details of documents enclosed: ..........ccoeeveeen.

Signature

(Name in Block letters)

Designation

Address (of User Agency)
Date: ..........
Place: ..........

State serial No. of proposal ---------------
(To be filled up by the Nodal Officer with date of receipt)
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PART —II
(To be filled by the concerned Deputy Conservator of Forests)
Division serial No. of proposal-----------------

Location of the project or scheme:

(i) State/Union Territory
(ii) District
(iii) Forest Division

(iv) Area of forest land proposed to be utilised for prospecting.

17. Legal status of forest land identified for prospecting.

18. Details of vegetation available in the forest land proposed for diversion:

i) Forest type;

i) Average crown density of vegetation;

1ii) Species-wise local or scientific names and girth-wise enumeration of trees required

to be felled:;

iv) Working plan prescription for the forest land proposed to be utilised for prospecting.

19. Brief note on topography and vulnerability of the forest land proposed to be utilised for
prospecting to erosion.

20. Approximate distance of the forest land proposed to be utilised for prospecting from
boundary of the forest land.

21. Significance of the forest land proposed to be utilised for prospecting from wildlife
point of view:

22.

i)

v)

Details of wildlife present in and around the forest land proposed to be utilised for
prospecting;

Whether forms part of national park, wildlife sanctuary, biosphere reserve, tiger
reserve, elephant corridor, wildlife migration corridor etc., (If so, the details of the
area and comments of the Chief Wildlife Warden to be annexed);

Whether any national park, wildlife sanctuary, biosphere reserve, tiger reserve,
elephant corridor, wildlife migration corridor etc., is located within ten kilometers
from boundary of the forest land proposed to be utilised for prospecting (If so, the
details of the area and comments of the Chief Wildlife Warden to be annexed);

Whether any national park, wildlife sanctuary, biosphere reserve, tiger reserve,
elephant corridor, wildlife migration corridor etc., is located within one kilometer
from boundary of the forest land proposed to be utilised for prospecting (If so, the
details of the area and comments of the Chief Wildlife Warden to be annexed);

Whether any rare or endangered or unique species of flora and fauna found in the
area - if so, details thereof.

Whether any protected archaeological or heritage site or defense establishment or any
other important monument is located in the area — (If so, details thereof with no-
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objection certificate (NOC) from competent authority to be annexed).

23. Comment as to the reasonability of the extent of the forest land proposed to be utilised
for prospecting:

1) Whether the requirement of forest land as proposed by the User Agency in para 6 and
para-7 of the Part — | is unavoidable and bare minimum for the project.

i) If no, recommended area of forest land which may be used for prospecting.
24. Details of violation committed:

1) Whether any work in violation of the Act or guidelines issued under the Act has
been carried out (Yes/No).

i) If yes, details of the violation including period of work done, area of forest land
involved in violation, name, address and designation of the person(s) responsible
for violation and action taken against the person(s) responsible for violation;

iii) Whether work in violation is still in progress (Yes/No):
25. Details of compensatory afforestation scheme:
i) Legal status of the land identified to raise compensatory afforestation;

i) Details such as location, Survey or Compartment or Khasra number, area and
distance from adjoining forest of each plot of non-forest area or degraded forest
land identified for compensatory afforestation;

iii) Survey of India Toposheet (s), in original in 1:50,000 scale showing non-forest or
degraded forest land identified for compensatory afforestation and adjoining forest
boundaries enclosed? (Yes/No);

iv) Detailed compensatory afforestation scheme including species to be planted,
implementing agency, time schedule, cost structure, etc. enclosed (Yes/No);

v) Total financial outlay for compensatory afforestation scheme;

vi) Certificates from the concerned Deputy Conservator of Forests regarding
suitability of area identified for compensatory afforestation and from management
point of view enclosed? (Yes/No);

26.Site inspection report of the Deputy Conservator of Forests highlighting important facts
pertaining to the impact of proposed activities on flora and fauna enclosed (yes/No);

27. Specific recommendations of the Deputy Conservator of Forests for acceptance or
otherwise of the proposal with reasons.

Signature

(Name in Block letters)

Office seal
Date: ..........
Place: ..........
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PART — 111
(To be filled by the concerned Conservator of Forests)

28. Whether site, where the forest land involved is located has been inspected by the
Conservator of Forests (Yes/No). If yes, the date of inspection and observations made in
form of inspection note to be enclosed.

29. Whether the Conservator of Forests agree with the information given in Part-11 and the
recommendations of Deputy Conservator of Forests.

30. Specific recommendation of Conservator of Forests for acceptance or otherwise of the
proposal with detailed reasons.

Signature

(Name in Block letters)

Office Seal
Date: ..........
Place: ..........

PART - IV
(To be filed in by the Nodal Officer or Principal Chief Conservator of Forests or Head of
Forest Department)
31. Detailed opinion and specific recommendation of for acceptance or otherwise of the
proposal withremarks(While giving opinion, the adverse comments made by the Conservator
of Forests or Deputy Conservator ofForests should be categorically reviewed and critically
commented upon).

Signature

Name

Office Seal
Date: ..........
Place: ..........

PART -V
(To be filled in by the Secretary in charge of Forest Department or by any other authorised
officer of the StateGovernment not below the rank of an Under Secretary)
32. Recommendation of the State Government:
(Adverse comments made by any officer or authority in Part-I1 or Part —I11 or Part-1V above
shouldbespecially commented upon)

Signature

Name

Office Seal
Date: ..........
Place: ..........

Note: The Principal rules were published in the Gazette of India vide number G.S.R. 23 (E)
dated thelOth January, 2003 and subsequently amended vide G.S.R 94 (E) dated the 3rd
February, 2004 and videG.S.R. 107 (E) dated the 9th February, 2004, vide GSR 185 (E)
dated 14" March, 2014, GSR 713(E) dated 10" Oct., 2014, and GSR 200(E) dated 6" March
2017.
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Chapter |
Court Orders and General Clarifications

1.1. Meaning of ‘forest’ for the purpose of FCA-1980: As ordered by the Supreme Court
of India in their order of 12" December 1996 in WP No. 202/1995 in the matter of T. N.
Godavarman Thirumalpad Vs. Union of India “The word "forest” must be understood
according to its dictionary meaning. This descriptioncovers all statutorily recognized forests,
whetherdesignated as reserved, protected or otherwise for the purpose of Section 2(i) of the
Forest Conservation Act. The term ‘‘forest land”, occurring in Section 2, willnot only
include "forest" as understood in the dictionary sense, but also any area recorded as forest in
the Government record irrespective of the ownership. This is how it has to be understood for
the purpose of Section 2 of theAct.

1.2. Salient features of Lafarge Judgement (2011) : Issuing specific guidelines so that fait
accompli situations do not recur the Supreme Court in their order dated 6.7.2011 (in IA Nos.
1868, 2091, 2225-2227, 2380, 2568 and 2937 in WRIT PETITION (C) No. 202 of 1995 -
Lafarge matter) directed for “completion of the exercise undertaken by each State/ UT Govt.
in compliance of this Court’s order dated 12.12.1996 wherein inter-alia each State/UT
Government was directed to constitute an Expert Committee to identify the areas which are
“forests” irrespective of whether they are so notified, recognized or classified under any law,
and irrespective of the land of such “forest” and the areas which were earlier “forests” but
stand degraded, denuded and cleared, culminating in preparation of Geo-referenced district
forest-maps containing the details of the location and boundary of each plot of land that may
be defined as “forest” for the purpose of the Forest (Conservation) Act, 1980”.

The Supreme Court also directed “the MoEF&CC for preparation of comprehensive
policy for inspection, verification and monitoring and the overall procedure relating to the
grant of forest clearances and identification of forests in consultation with the States.”

1.3. Procedure for submission of proposals: All proposals for diversion of forest land for
any non-forest purpose, irrespective of its ownership, requiring prior approval of the Central
Government under FCA shall be submitted to the Nodal officer of the State/UT Government,
online in the appropriate form and as per the procedures & requirements prescribed under the
Forest (Conservation) Rules 2003, as amended from time to time.

1.4. Approval in two stages: MoEF&CC accords prior approval on proposals of the
State/UT Government in two stages: first In-principle or Stage-l approval, and second on
compliance to the conditions of the in-principle approval, final or Stage-1l approval.
Thereafter, as and when the State Government decides to permit the use of the forest land for
non-forest purpose, it has to pass order to that effect along with the conditions and safeguards
imposed by the Central Government while according Stage-l and Stage-Il clearance (Ref:
NGT principal bench order dated 7" November 2012 in appeal no. 7 of 2012).

1.5. No additional condition after Centre issues final approval: While issuing the
diversion order, the State/UT government shall not impose any additional condition over and
above the conditions stipulated by the Central government in their approval. However,
subsequent to approval granted by the Central Government under FC Act, if the State/UT
Government feels exceptional/unforeseen circumstances warrant imposition of additional
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condition(s), prior approval of the Central Government must be sought by the concerned
State/UT Government justifying imposition of such additional condition(s).

1.6. No work/activity can be taken up in the forest land before issue of order for its diversion
for the non-forest purpose unless and to the extent permitted in the Forest Conservation
(Rules) or guidelines issued there under.

1.7. The Supreme Court in its order dated 29" October 2002 directed that Net Present Value
(NPV) of forest land diverted was also to be collected from the User Agency in addition to
the monies collected for Compensatory Afforestation etc.

1.8. Monitoring of compliance of conditions: The State /UT Government, who being the
custodian of the forests in their respective State/UT, should also monitor compliance of
conditions of diversion, including those imposed by the MoEF&CC while giving prior
approval under FCA.

1.9. Any diversion of forest land for non-forest purpose is only a “right to use” granted to the
User Agency without any change in ownership and legal status of the forest land. As such,
the diverted forest land cannot be mortgaged or reassigned or subleased by the User Agency.

1.10. In case the User Agency approached any legal fora against any condition(s) of
approval for redressal, the approval shall stand revoked/be kept in abeyance unless the
court cases are withdrawn with compliance of conditions or till the cases are decided by the
Courts.

1.11. The term ‘Forest’ is not applicable to the plantations raised on private lands, except
the notified private forests. However, felling of trees in these private plantations shall be
governed by various State Acts, Rules, and Regulations. Felling of trees in private forests
will be as per the working /management plan duly approved by the Government of India.

1.12. The term ‘tree’ for the purpose of FCA will have the same meaning as defined in
Section 2 of the Indian Forest Act, 1927 or State/Other Forest Act that may be in force in
the forest area under question.

1.13. De-reservation orders made before 25.10.1980: The cases in which specific order
for de-reservation or diversion of forest lands for any project has been issued by the State
Government prior to 25.10.1980, need not be referred to the Central Government.
However, in the cases where only administrative approval for the project was issued
without specific order regarding de-reservation and/or diversion of forest lands, prior
approval of the Central Government under the Forest Conservation Act, 1980would be
necessary.

The Supreme Court ordered on 13.11.2000 in IA No. 2 in WP No0.337/1995, re-iterated by
the Supreme Court on 9.2.2004 in IA No.16, that “... Pending further orders, no de-
reservation of Forests/Sanctuaries/National Parks shall be effected.”

1.14. Projects involving both forest and non-forest lands: Some projects involve use of
forest land as well as non-forest land. State Governments/project authorities sometimes start
work on non-forest lands in anticipation of the approval of the Central Government for
release of the forest lands required for the project. Though the provisions of the FCAct may
not have technically been violated by starting of work on non-forest lands, expenditure
incurred on works on non-forest lands may prove to be infructuous if diversion of forest lands
involved is not approved. Therefore, if a project involves forest as well as non-forest land,
work should not be started on non-forest land till approval of the Central Government for
release of forest land under the Act has been obtained unless and to the extent permitted by
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the FC Rules or guidelines issued thereunder.

1.15. Diversion of forest land for non-site-specific projects: A number of proposals for
diversion of forest land for non-site-specific projects like industries, construction of
residential colonies, institutes, disposal of fly ash, rehabilitation of displaced persons, etc. are
received by the Central Government. Attention is drawn to items 1(iv) and 8 of the Form ‘A’
in which the proposal is to be submitted by the State Government. In these columns,
justification for locating the project in the forest area giving details of the alternatives
examined and reasons for their rejection has to be furnished. Normally, there should not be
any justification for locating non-site-specific projects on forest land. Therefore, the State
Government should scrutinize the alternatives in more details and must give complete
justification establishing its inescapability for locating the project in forest area.

1.16. Diversion of forest land for rehabilitation: Diversion of forest land for
rehabilitation of people is normally not allowed. However, such diversion may be
considered as a special case, if diversion of forest land is essentially required for the
rehabilitation of persons belonging to Scheduled Tribes, Scheduled Castes and other people
who may have to be shifted from the core zone of a national park, sanctuary or reserve.

1.17. Nistar and other rights of local people:The provisions of the Forest
(Conservation) Act, 1980, do not interfere in any manner or restrict the Nistar, recorded
rights, concessions and privileges of the local people for bonafide domestic use as granted
by the State Government under Indian Forest Act, 1927 or State Forest Acts/Regulations.
However, it has to be ensured that while allowing such rights, concessions and privileges to
be exercised, the right holders do not resort to felling of trees or break up the forest floor so
as to procure stones, minerals, or take up constructions, etc.

Right holders are permitted to collect stones/slates/boulders for bonafide domestic use from
the forest area within the Gram Panchayats of right holders and to the extent such right are
permitted under the IFA 1927 or the State Forest Act.

The forest produce so obtained shall not be utilised for any commercial purposes.

The collection of such forest produce should be manual and should be transported through
local modes or transport like bullock carts, camel carts, etc. and no mechanized vehicles
shall be allowed to be used in transporting such forest produce and only in exceptional
cases with the approval of concerned Divisional Forest Officer, tractors mounted with
trolley may be used.

The Supreme Court has passed an order on 14.02.2000 restraining removal of dead,
diseased, dying or wind-fallen trees, drift wood and grasses etc. from any National Park or
Game Sanctuary......". In view of this, rights and concessions cannot be enjoyed in the
Protected Areas (PAS).

1.18. Explanation - Non-Forest Purpose

(i) Cultivation of tea, coffee, spices, rubber and palms is a non-forestry activity,
attracting the provisions of the Act.

(if) Cultivation of fruit bearing trees or oil-bearing plants including Jatropha, or
medicinal plants would also require prior approval of the Central Government
except when:
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(@) The species to be planted are indigenous to the area in question; or are host tree
for rearing silk worm/tusser in already identified natural/forest areas for silk
cultivation.

(b) Such planting activity is part of an overall afforestation program for the forest
area in question.

(iii) Cultivation of tea/oil palm/horticultural spp. etc. for stabilization of shifting
cultivation/Jhum lands requires prior approval of the Central Government under
the provisions of Forest (Conservation) Act 1980.

(iv) Ecotourism is a non-forest activity requiring prior approval under the FC Act.

(v) The right holders in whose favour right over the forest land is accorded following
the procedure prescribed under the provisions of Forest Rights Act, 2006 are free
to raise any crop for their sustenance, agriculture or horticulture or commercial in
nature including rubber/tea plantation on such land.

1.19. Clarifications on Sub-clause 2(iv) of the Act

(i) Sub-clause 2(iv) of the Act prohibits clearing of naturally grown trees in forest land
for the purpose of using it for reforestation. The provisions of this sub-clause will be
attracted if the forest area in question bears naturally grown trees and are required to
be clearfelled,irrespective of their size, for harnessing existing crop and/or raising
plantation through artificial regeneration techniques, which may include coppicing,
pollarding or any other mode of vegetative propagation.

(it) All proposals involving clearing of naturally grown trees in any forest area,
including for the purpose of reforestation, shall be sent by the concerned State/UT
Government in the form of Management Plans/ Working Plans to the Additional
Principal Chief Conservator of Forests (APCCF) of the concerned Regional Office
of the Ministry of Environment and Forests.

(iii) The Hon’ble Supreme Court in their order dated 12.12.1996 have ordered that “the
felling oftrees in all forests is to remain suspended except in accordance with the
Working Plans of the State Governments, as approved by the Central Government”

All proposals in respect of sanction of Working Plans/Management Plans shall be
finally disposed of by the concerned Regional Office of MoEF&CC, under Section
2 of the Act. While examining the proposal, the Regional Office would ensure that
the final decision is in conformity with the National Forest Policy, Working Plan
guidelines and other relevant rules and guidelines issued by the Central Government
from time to time. In the cases where the proposal of the State Government is not
accepted and are substantially modified, a reference would be made to MoEF&CC
along with a copy of the Working Plan.

(iv)  Felling proposals as per the working plan/working scheme received from the State
Governments/UT administrations shall be placed before the Regional Empowered
Committee (REC) of the concerned Regional Office of this Ministry for
examination and advise to the Regional Office on the issue. The APCCF (Central)
of the Regional Office of this Ministry will be competent authority to approve the
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proposals on the recommendations of the REC as per the existing rules/ acts
keeping into account the directions of supreme Court dated 22.09.2000 in Writ
petition No. 202/ 95. The APCCF (Central) of the Regional Office will ensure strict
monitoring of felling and regeneration as per approved Working Plan/ Working
Scheme.

National parks and Wildlife sanctuaries are to be managed according to approved
management plan. The Supreme Court has passed an order on 14.02.2000
restraining removal of dead, diseased, dying or wind-fallen trees, drift wood and

grasses etc. from any National Park or Game Sanctuary...... .

Reopening/reconsideration of Proposals

(i) In cases where the State Government is requested to furnish clarification or
additional information relating to a proposal, all particulars should be made available
to the Central Government within 90 days. If such particulars are not received within
90 days, the proposal may be rejected by the Central Government for non-furnishing
of essential information. Such cases canbe reopened provided the following
conditions are satisfied:

a. there is no change in the proposal in terms of scope, purpose and other
important aspects.

b. all the required information has been made available
c. delay in providing the information is satisfactorily explained

(if) Any request for reconsideration of any proposal that has been considered and
rejected by the Central Government has to be made by concerned State/UT
Government within three months from the date of communication of such rejection
along with detailed justification for reconsideration and comments on each of the
grounds on which proposal has been rejected.

Ex-post Facto approval and Penal Provisions: Proposals seeking ex-post-facto

approval of the Central Government under the Forest (Conservation) Act, 1980 are normally
not to be entertained. The Central Government will not accord approval under the Act unless

under

exceptional circumstances that may justify condonation. In such cases Central

Government shall ensure penalty from user agencies/State as follows:

(i) In cases where the proposal under FC Act has not been submitted and forest

land is diverted without FC.

a. The diversion of forest land for non-forestry purposes without the prior
approval of the competent authority in the State will be dealt under the
provisions of Indian Forest Act 1927 and other State Acts dealing with the
conservation of Forests by the State government concerned.The land in
question will not be considered as diverted under FCA1980 and the status of
the land shall continue to be forest.

b. If the permission for use of forest land for non-forestry purposes have been
granted by the State authority without the prior approval of the central
government under section 2 of the Forest Conservation Act 1980 then action
under section 3A and /or 3B of FC Act, as may be applicable, shall be taken
against the authority causing the diversion. A report with full details of
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violation shall be submitted by the State Government on the recommendation
of the Forest Department of the State to the Ministry of Environment, Forests
&Climate Change Government of India, New Delhi and formal enquiry shall
be conducted by the Regional Office of the MoEF&CC.

(i1)In cases where the proposal under FC Act is under consideration and forest land
is diverted before grant of FC:

a. The penalty for violation shall be equal to NPV of forest land per hectare for each
year of violation from the date of actual diversion as reported by the inspecting
officer with maximum up to five (5) times the NPV plus 12 percent simple
interest till the deposit is made.

b. In case of public utility projects of the government the penalty shall be 20 % of
the penalty proposed in para (a) above.

c. State government will initiate disciplinary action against the official concerned
for not being able to prevent use of forest land for non-forestry purpose without
prior approval of Government of India.

d. User agency responsible for violation shall be prosecuted under local Act of the
State for unauthorized use of forest land without the permission of State authority.

(i) Violation /noncompliance of any conditions imposed while granting approval
under FC Act.

In such cases the penalty will be imposed on the recommendation of the APCCF
Regional office in whose jurisdiction the alleged violation has occurred. The
violation will be reported to REC/FAC and the committee will give time to comply
the conditions within stipulated time.

a. In case the offence is proved then the penalty shall be imposed for violation
committed over forest area without approval equal to twice the normal NPV.

b. In case of public utility projects of the government the penalty shall be 20 %
of the penalty proposed in para (a) above.

(iv) Violation on account of change of land use in the approved mining plan:

a. No penalty is to be imposed for such violation if the change is as per change in
mining plan duly approved by competent authority. User agency shall intimate
all approvals related to change in mining plan to the regional office within one
month of approval. In other cases, change in land use plan shall not be carried
out without prior approval of MoEF&CC under the provisions of FCA 1980.

b. Any violation of change in land use (other than mining operations), penalty of
two times the NPV plus simple interest 12 per cent from the date of actual
violation committed will be imposed.

c. In case the approved change in mining plan is not intimated within one month
of the approval the same fine shall be imposed as in para 1V(b).

If the violation is not attributable to the user agency, no penalty shall be imposed
on user agency.

1.22. Zoo,Rescue,Rehabilitation Centerand captive breeding facility
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Zoo, Rescue,RehabilitationCenterand Captive breeding facility for wild life
management is treated as a forestry activity for the purpose of applicability of
the provisions of FCA 1980.However construction of Zoo over forest land has
both forestry and non-forestrycomponents. After thorough deliberation and
discussion, it has been decided that detail proposal for construction of Zoo,
after approval of plan by CZA, shall be submitted to MOEF&CC as per the
procedure prescribed for diversion of forest land. It has been decided that not
more than 15 per cent of total forest area, requested for diversion under FCA
1980, may be used for non-forestry activities.Accordingly, 15 per cent of the
total NPV calculated for the area sought for diversion will be charged against
the proposal.For the purpose of Compensatory afforestation(CA),if the project
is being submitted and constructed by central government agency,then it will
be done over the degraded forest area equivalent to 30 per cent of the total
forest area being diverted.In case it the project is being submitted and
constructed byState Government agencies /private agencies then it will be
done over non forest land equivalent to 15 per cent of total area being
diverted.In such cases the non-forest land shall be transferred,mutated in the
name of forest department and notified as Protected Forest prior to stage Il
approval.

44



(i
(i

(i

i

234

2. Compensatory Afforestation

2.1 Compensatory afforestation (CA) is one of the most important
requirement/condition for prior approval of the Central Government for diversion of
forest land for non-forest purposes and the purpose of compensatory afforestation
(CA) is to compensate the loss of 'land by land' and loss of 'trees by trees'.

2.2 Any proposal submitted by the State/UT Government seeking prior approval of
Central Government under the FCA shall have a comprehensive scheme for
compensatory afforestation, duly approved by the competent authority of the
concerned State/UT administration.

2.3 Land for CA:

) Normally, CA is to be raised on suitable non-forest land, equivalent to the area
proposed for diversion, at the cost to be paid by User Agency.

i) As far as possible, the non-forest land for CA is to be identified contiguous to or
in the proximity of a Reserve/Protected Forest to enable the Forest Department to
effectively manage the newly planted area.

i) Where non-forest land is available but lesser in extent to the forest area being
diverted, CA could be carried out over degraded forest twice in extent of the area
being diverted or the difference between the forest land being diverted and the
available non-forest land, as the case may be. The non-availability of suitable non-
forest land for CA in the State / Union Territory would be accepted by the Central
Government only on the basis of a Certificate of the Chief Secretary of the
State/Union Territory Government to that effect in respect of States/UTs having
forest area more than 33% of the geographical area in the prescribed format

V) In case, non-forest land for CA is not available in the same district, it should be
identified anywhere else in the concerned/State/Union Territory near to the site of
diversion as far as possible, so as to minimize adverse impact on the micro-
ecology of the area.

(v) In exceptional cases where non-forest land for CA is not available in the same

(vi)

State/UT in which the diversion of forest land is proposed, land for CA can be
identified in any other State/UTs, preferably in neighboring State/UTs.The
corresponding amount for carrying out CA shall be deposited in the CAMPA
account of the State/UT in which CA is proposed.

In cases where non-forest land for CA is to be acquired by the User Agency
throughoutright purchase from the individual owners, uploading/ submission of
copy of letter from each of present owners of the land stating their willingness to
sell the land to the user agency for creation, at the time of submission of
application for grant of Stage-I approval under the FC Act, will be sufficient for
consideration for grant of Stage-I approval for diversion of forestland required by
the User Agency. Similarly, in cases where the non-forest land or the revenue
forest land for CA is to be provided by the State Government,
uploading/submission of a copy of the letter from concerned competent authority
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in the State Government stating that land identified for CA will be transferred
and mutated in favour of the State Forest Department for creation of CA
immediately on receipt of Stage-1 approval under the FC Act for diversion of
forest land required by the user agency, will be sufficient.

2.4. Clarification:

(i) As a matter of pragmatism, the revenue lands/zudpi jungle/chhote/bade jharka
jungle/jungle-jhari land/civil-soyam/orange lands and all other such categories of
forest lands not under management and/or administrative control of the State/UT
Forest Department, on which the provisions of FC Act, 1980 are applicable, shall be
considered for the purpose of compensatory afforestation. Such lands on which
compensatory afforestation is proposed shall be provided double in extent to the area
proposed for diversion and shall be transferred and mutated in the name of State
Forest Department. It shall be notified as Reserve Forest (RF)/Protected Forests (PF)
under the Indian Forest Act, 1927 prior to Stage-11 approval.

(i1) In Arunachal Pradesh, Degraded Unclassed Forests (USF) shall be considered for
CA provided such land proposed for CA shall be double the extent of area proposed
for diversion. Such land shall be transferred and mutated in the name of State Forest
Department and notified as RF/PF, under IFA 1927 or Assam Forest Regulation 1891
or Anchal Forest Reserve/Village Forest Reserve under the Arunachal Pradesh Forest
Reserve/Village Forest Reserve (Consolidation and Maintenance) Act 1975 as
amended from time to time, prior to Stage-11 approval.

(iii) Waste lands of Himachal Pradesh, which come under the category of Protected
Forests but have neither been demarcated on the ground nor transferred & mutated in
the name of forest department in the revenue records, shall be considered for the
purpose of CA provided that double the area of such category is covered under CA
and is declared as RF/PF under IFA, 1927 after mutation in the name of SFD prior to
Stage-11 approval. This dispensation shall be applicable for the Central, State and
Private sector projects.

(iv)  Provisions of CA will be applicable for renewal of a mining lease, including
the area broken up prior to 25.10.1980, if the same was not applied earlier.

(V) Any non-forest land for the purpose of Compensatory afforestation (CA),
selected by the State Government, in lieu of forest land to be diverted may be
accepted by MoEF&CC irrespective of crown density. All such lands shall be mutated
in favour of State forest department and declared as protected forest prior to stage |
approval.

(vi)  State government shall prepare a CA scheme with 1000 plants per ha for all
such non-forest lands. In case it is not possible to raise plantation at the rate of 1000
plants per ha on the selected non-forest land, then the balance plants shall be planted
on degraded forest land as per working plan prescriptions. All forest lands which have
crown density below 40 percent should only be treated as degraded forest land for the
purpose of CA.

(vii)  Any degraded forest land for the purpose of CA, selected by State
Government may be accepted by MoEF&CC only if the crown density of the area is
below 40 percent.
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(viii) In case of bifurcation of States, during processing of proposals seeking prior
approval of Central Government under the Forest (Conservation) Act, 1980, if the
land identified for creation of CA is within the undivided State, and the forest land
proposed to be diverted does not fall in the same newly created State, proposals shall
continue to be processed without insisting on identification of non-forest land for
creation of compensatory afforestation in the State in which the forest land proposed
to be diverted is located. In such cases, if Central Government agrees In-principle for
diversion of forest land for non-forest purpose, it shall be subject to a condition that
amounts realized from the user agency for creation and maintenance of compensatory
afforestation shall be transferred from the State with which the money has been
deposited to the State in which the land identified for creation of compensatory
afforestation is located. In case for some valid and cogent reason, cost of creation and
maintenance of compensatory afforestation needs to be revised, additional amount, if
any, will be realized from the concerned user agency and transferred to the State
where CA is proposed. All other levies realized from the user agency in lieu of
diversion of such forest land will however be retained in the State in which the forest
land proposed to be diverted is located.

(ix) Non-forest land, not coming under the purview of FC Act, 1980 reclaimed by
any user agency by planting native species of a minimum of 1000 trees per hectare and
of minimum 10 cm diameter at breast height can be considered as CA in lieu of forest
land to be diverted, without levying planting cost.The ownership of the non-forest land
identified for the purpose of CA is to be transferred and mutated in favour of the
State/UT Forest Department and declared as RF/PF under the Indian Forest Act, 1927
or State Forest Act / Rules / Regulations, before the Stage Il approval.

2.5 Special provisions for CA for certain categories of projects:

(i) CA shall be raised and maintained at the cost of the user agency on degraded
forest land twice in extent of the forest area diverted in the cases of:

a. Laying of transmission lines;

b. Laying of telephone/optical fibre lines;

c. Mulberry plantation undertaken for silkworm rearing,
d

Diversion of linear or ‘strip’ plantations declared as protected forest
along road/ rail/canal sides for widening or expansion of road/rail/canal,

Extraction of minor materials from the river beds,

@

f. The projects implemented by the Central Government/PSUs, excluding
Central Govt./Central PSUs Projects implemented by/through State
Government and State Sector Projects implemented by the Central
Government/PSUs

g. Construction of link roads, small water works, minor irrigation works,
school building, dispensaries, hospital, tiny rural industrial sheds of the
Government or any other similar work excluding mining and
encroachment cases, which directly benefit the people of the areain hill
districts and in other districts having forest area exceeding 50% of the
total geographical area, provided diversion of forest area does not
exceed 20 hectares.
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h. For construction of small hydro-electric project (up to 25 MW) duly
approved by the competent authority in the Government which would
directly benefit the people of the area, i.e. in hill districts of the country
having forest area exceeding 50% of the total geographical area,
provided diversion of the forest land doesn’t exceed five (5) hectares

(i) For extraction of minor minerals from the river beds, if forest area to be
diverted is above 500 hectares, CA over equivalent area of degraded forest shall be
required to be done instead of twice the area being diverted, subject to a minimum of
1000 plants/hectare for compensatory afforestation.

(iii) CA shall be raised and maintained over an equivalent area proposed for diversion
in a degraded forest in RFs or such other forest land which are already under
administrative control of the State Forest Department at the cost of the user agency
in cases of Strategic Defence projects including infra-structure and road projects
undertaken by the BRO orfalling within 100 km aerial distance from the Line of
Actual Control (LAC) along Indo-China border and undertaken by any user agency
identified by the Ministry of Defence.

(iv) CA shall be raised over equivalent degraded forest land of the forest area being
diverted for actual impact zone of the Field Firing Range (FFR). If diversion of
forest land for Field Firing Rangeis for actual impact area, CA has to be over
degraded forest equal in extent of the forest area diverted, otherwise, it has to be
over 10% of the forest area diverted.

(v) In case of proposal for construction of zoobeing submitted by central
Government agency, thenCA will be done over the degraded forest area equivalent
to 30 per cent of the total forest area being diverted. In case, the project is being
submitted and constructed by State Government agencies /private agencies, then CA
will be done over non-forest land equivalent to 15 per cent of total area being
diverted. In such cases the non-forest land shall be transferred, mutated in the name
of forest department and notified as Protected Forest/Reserved forest (PF/RF)prior
to stage Il approval.

vi) In the State of Maharashtra, in lieu of diversion/regularization of encroachment
over 86,409 ha. of zudpi jungle land (which has already under various non-forestry
use) under Forest (Conservation) Act 1980, CA shall not be insisted by the Central
Government subject to the condition that:

(@) the State Government will ensure the notification of 92,115 ha of Zudpi
Jungle as RF/PF (16, 309 ha already notified and 75,806 ha to be notified),
which has been considered suitable for forestry management, development
and conservation, by the High-Powered Committee.

(b) the State Government shall submit a 10 years perspective plan for greening
of the zudpi jungle land being notified to the Ministry of Environment
&Forests which may also include compensatory afforestation to be taken
against future diversions of the forest lands for State Government’s
purpose.

2.6. Provision for plantation of specified number of trees by way of CA in certain
cases:
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In the following cases, cost of plantation (including ten years maintenance)of ten
times the number of trees likely to be felled or specified number of trees as may
be specified in the order for diversion of forest land (subject to a minimum no. of
100 plants), shall be levied from the user agency towards compensatory
afforestation:

(a) Clearing of naturally grown trees in forest land or in portion thereof for the

purpose of using it for reforestation,

(b) Diversion of forest land up to one hectare,

(c) Underground mining in forest land without surface rights,

(d) Renewal of mining lease for the forest area for which CA has already been

paid,

(e) Diversion of forest land under the General Approval (GA) up to one hectare,

(f) Diversion of forest land upto 5.0 ha. in accordance with the General Approvals

(ii)

granted for activities carried out by Govt. Dept. in notified LWE Districts.

In respect of diversion of forest land for safety zone around a mine, User Agency
shall deposit the amount forafforestationondegradedforest land,tobeselected
elsewhere measuringoneandahalftimetheareaofforestlandundersafetyzonewith the
StateForestDepartment in additiontodepositing funds with State Forest
Department for the protection and regeneration of the Safety Zone area. The State
Forest Department shall execute the afforestation .

2.7 ldentification of land banks for CA

(i)
(i)

The States and UTs shall create land bank for CA for speedy disposal of the FC
proposals under FC Act 1980.

In addition to non-forest land, the degraded forest land with crown density upto
40% under the administrative control of forest department may be identified
using the Satellite imagery and in consultation with Forest Survey of India and
will be made available for CA.

(i) The category of lands as specified in para2.4areapplicable and other waste lands

To

and non-forest lands may also be identified as land bank for the purpose of CA.
expedite creation of land bank in a systematic manner a Committee under

Chairmanship of the Principal Chief Conservator of Forests may be constituted with

the

Chief Wildlife Warden and representatives of revenue department in the State as

members of the Committee. The committee may identify the following and other such
forest areas on priority for inclusion in the land bank:

(iv)

(a) Areas falling in wildlife corridors to improve connectivity between habitats;

(b) Areas falling in and around the Protected Areas (PASs), eco-sensitive zone of
PAs, forest areas to ensure consolidation of such areas;

(c) Habitat of rare, threatened and endangered species of flora and fauna to ensure
long term conservation of such habitats;

(d) Areas falling in catchment areas of important rivers, water supply schemes,
irrigation projects, hydro-electric projects etc.

To monitor the progress of creation of land bank for CA following committee,
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at each Regional Offices of the MOEF&CC will be constituted:

(a) The Head of Regional Office - Chairman

(b) Representatives of the National Tiger Conservation Authority (NTCA)-
Member,

(c) Representatives of the FSI-member

(d) The Nodal Officers (FCA) of States/UTs under each Regional Offices of
MoEF&CC-Members

The committee will review the progress in creation of land bank for CA in the
States/UTs falling under jurisdiction of the Regional Offices and submit annual report
or as and when required to the MoEF&CC.

2.8.

(i)

(i)

Elements of Schemes for Compensatory Afforestation:

CA over Non-Forest Land (NFL): Number of plants to be planted over Non-
Forest Land identified for CA, shall be at least 1000 plants per hectare.

If the requisite number of plants @ 1000/ha cannot be planted on the non-forest
land identified for taking up CA, then the balance number of the plants will be
planted in degraded forest land as perthe provisions of working plans. The State
Government will intimate to the MoEF&CC the names of the R.F./P.F. in which
the balance seedlings will be planted. The User Agency will deposit the cost of
planting (including maintenance for ten years).

Scheme for CA: The scheme for CA, to be submitted/uploaded at the time of
applying for diversion of forest land for non-forest purpose, should be site
specific, and include the following details: -

a) Details of non-forest or degraded forest land, along with land kisam (NF
land) forest type, crown density, etc. (degraded forest) identified for raising
CA.

b) Map showing the proposed NF/degraded forest area for CA and that of the
nearby forest area and map of degraded forest land proposed.

c) Geo-referenced digital maps of CA (Polygon map with DGPS coordinates).
d) KML file of CA site in polygon shape to be uploaded online.

e) Detailed work schedule including year wise operations including saplings to
be planted along with soil & moisture conservation, regeneration cleaning,
silvicultural and other activities as prescribed in the working plan,species to
be planted, including maintenance for 10 years and annual total costs in
conformity with cost norms of the State/UT.

f) Agency responsible for afforestation.

g) Details of proposed monitoring mechanism, including infrastructural facility,
if any required by the State/UT Govt.

h) Technical and administrative approvals from the competent authority.

i) The cumulative achievement of the State/UT Governments in respect of
compensatory afforestation.

50



240

j) Undertaking by the UA to bear the cost of raising and maintenance of
compensatory afforestation, Additional CA and/or penal compensatory
afforestation as well as cost for protection and regeneration of Safety Zone,
etc. as per the scheme (undertaking to be enclosed).
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SAMPLE FORMAT

Format of certificate of non-availability of land for compensatory afforestation in
the State/Union Territory to be issued by the Chief Secretary on official letterhead

L , Chief Secretary........ccccocvvvevviviiiciccccee, (Name
of State/ Union Territory) do here by certify that:

(i) Relevant records pertaining to non-forest land, revenue lands, zudpi jungle, chhote jhar
ka jungle, bade jhar ka jungle, jungle jhari land, civil-soyam lands and all other such
categories of forest lands (except the forest land under management and administrative
control of the Forest Department) on which the provisions of Forest (Conservation) Act,
1980 are applicable, available in each district of............... (name of the State/UT)
have been examined; and

(ii) 1 have also conducted such further enquiry as is required to satisfy myself for issue of
this certificate. On the basis of examination of relevant records and such further enquiry,
as was required for issue of this Certificate, | do hereby certify that non-forest land,
revenue lands, zudpi jungle, chhote jhar ka jungle, bade jhar ka jungle, jungle-jhari
land, civil-soyam lands and all other such categories of forest lands (except the forest
land under management and administrative control of the Forest Department) on which
the provisions of Forest (Conservation) Act, 1980 are applicable, which as per the extant
guidelines of the Central Government may be utilized for creation of compensatory
afforestation in lieu of forest land diverted for non-forest purpose, is not available in the
entire (name of State/UT)

Issued under my hand and seal on this............c.ccoceeuenee. dayof.............

Signature & Official Seal
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Chapter 3
Net Present Value

3.1 In pursuance of the orders of 29" Oct 2002 of the Supreme Court in Writ Petition (Civil)
No. 202/95 in addition to the funds realized for compensatory afforestation, the Net Present
Value (NPV) of forest land diverted for non- forest purposes is also to be recovered from the
user agencies, for undertaking forest protection, other conservation measures and related
activities.

3.2 NPV is recoverable in all cases where diversion is approved on or after 29" Oct 2002
and also the cases for which in-principle clearance was granted before 29" October 2002 and
final clearance after that.

3.3 In their orders of 28" March 2008, 28" April 2008 and 9" May 2008, the Apex Court
decided the rates of NPV per ha. of the forest area diverted effective from 28" March 2008
for three years and subject to variation after three years, and also exemptions in specified
categories of non-forest uses.

3.4 NPV Rates

The rates of NPV recoverable from the User Agency with effect from 28" March 2008
depending upon the type of forest land diverted are as mentioned below:

Eco-Value class VDF | DF | OF
NPV (in Rs.)
Class | 10,43,000 9,39,000 7,30,000
Class Il 10,43,000 9,39,000 7,30,000
Class IlI 8,87,000 8,03,000 6,26,000
Class IV 6,26,000 5,63,000 4,38,000
Class V 9,39,000 8,45,000 6,57,000
Class VI 9,91,000 8,97,000 6,99,000
Eco-Class | - Tropical Wet Evergreen Forests,

Tropical Semi Evergreen Forests and
Tropical Moist Deciduous Forests
Eco- Class II- Littoral and Swamp Forests
Eco-Class Ill-  Tropical Dry Deciduous Forests
Eco-Class IV - Tropical Thorn Forests and Tropical Dry Evergreen Forests
Eco-Class V -  Sub-tropical Broad-Leaved Hill Forests,
Sub-Tropical Pine Forests and
Sub-Tropical Dry Evergreen Forests
Eco-Class VI - Montane Wet Temperate Forests,
Himalayan Moist Temperate Forests,
Himalayan Dry Temperate Forests,
Sub Alpine Forest,
Moist Alpine Scrub and Dry Alpine Scrub

However, for following specified areas of diversion/ projects the following rates of NPV will
be applicable:
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1. Forest land falling in National 10 times NPV for the forest area
Parks, if permitted in exceptional
circumstances
2. Forest land falling in Wildlife 5 times NPV for the forest area
Sanctuaries, if permitted in
exceptional circumstances
3. Non-forest land falling within the NPV payable for the adjoining forest
National Parks and Wildlife area
Sanctuaries, if permitted.
4. Non-forest land falling within 5 times NPV for adjoining forest
marine National Parks / Wildlife areas
Sanctuaries, if permitted
5. Re-diversion of already diverted Normal NPV for re-diverted forest
forest land land, except when such re-diversion
is for the same UA and for same
project (i.e. change of land use for
the same project for which diversion
has been approved)
6. Mining area broken up before Normal NPV for the forest area at

25.10. 1980

the time of renewal of mining lease.

3.5 Exemption from payment of NPV

The following category of projects have been given exemption to the extent
mentioned in the list below:

S. No. Category Particulars of Exemptions
1. (i) Schools Full exemption up to 1 ha., of forest
(ii) Hospitals land provided:
(iii) Children's playground | (a)no felling of trees is involved
of non-commercial | (b)alternate forest land is not
nature available;
(iv) Community centers in | (C)the project is of non-commercial
rural areas nature and is part of the Plan/Non-
(v) Over-head tanks Plan Scheme of Government; and
(vi) Village tanks, (d)area is outside any National Park
(vii) Laying of underground or Wild Life Sanctuary.

drinking water pipeline
up to 4” diameter

(viii)

Electricity distribution
line up to 22 KV in
rural areas
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Relocation of villages from
National Parks/Sanctuaries to
alternate forest land

Full Exemption

Collection of boulders/silts
from the river belts in the
forest area

Full exemption provided:

(@ area is outside
Park/Sanctuary;

(b) No mining lease IS

approved/signed in respect of this

area;

(c) the works including the sale of
boulders/silt are carried out
departmentally or through
Government  undertaking  or
through the Economic
Development Committee or Joint
Forest Management Committee;

(d) the activity is necessary for
conservation and protection of
forests; and

(e) the sale proceeds are used for
protection/conservation of forests

National

Laying of underground optical
fiber cable

Full exemption provided:
(@) no felling of trees is involved;
and
(b) area falls outside National
Park/Sanctuary

Regularization of eligible
encroachments before
22.10.1980, and conversion of
forest villages into revenue

villages

Full exemption

Underground mining

Surface strain NPV

predicted by 3-D

subsidence

prediction model

Up to 5mm/m NIL

5mmt010mm/m 10% of normal
rates of NPV

10mm/m to15 25% of normal

mm/m rates of NPV

15 mm/m to20 50% of normal

mm/m rates of NPV

more than 20 Normal rates of

mm/m NPV

Other underground works
requiring diversion of forest
land

50% of normal rates of NPV
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8. Grant of Petroleum Mining 2% of the NPV for entire forest land
Lease [under P& NG Rules in the mining lease.
under Qil Field (Regulation and
Development) Act 1954]

9. Wind Energy 50% at the minimum NPV rate

provided minimal tree felling is
involved, irrespective of the eco-class
in which the project lies.

10. Field firing range by the Full exemption
Defence Ministry not
involving felling of trees and
no likelihood of destruction of

forests

11. Small Hydro-Electric Project | 50% of the normal NPV, as granted to
(upto 25 MW) Wind mill energy Projects

12. Regularization of | Full Exemption

encroachment over  Zudpi
Jungle land  prior to
12.12.1996 (Category-Il) as
per the decision of the FAC
dated 26.10.2017

13. Prospecting
Seismic Surveys 1%
Forest area with vegetation 2%
density 0.1t0 0.4
Forest area with vegetation 5%
density 0.4 t0 0.7

14. Z00 15%

3.6 Vide their order dated 5" October 2015 the Apex Court ordered to transfer various
applications for exemption from payment of NPV to the MoEF&CC for consideration in
accordance with law as expeditiously as possible.

3.7 The latest ISFR of FSI may be followed for determination of density for the purpose of
NPV rates.

56



246

Chapter 4

General Approval under Section 2(ii) of FCA — Development of Critical

4.1

Public &Strategic Defence Infrastructure

The Forest (Conservation) Act, 1980 and the Forest (Conservation) Rules, 2003, and

amendments issued therein, provide the regulatory procedures for prior approval of the
Central Government for diversion of forest land for non-forest use required by various User
Agencies including the Central/State Government Departments and PSUs. However, the
Central Government has granted General Approvals for diversion of forest land for the
specified area in each case and for specified public utility services and critical/strategic
defence infrastructure as detailed below, subject to the following:

(@)

(b)

(©)
(d)
(€)

(f)

(@)
(h)

(i)

4.2

User Agency shall apply, online, in the “Form A” of the Forest (Conservation) Rules,
2003 and amendments issued therein.

The procedure for processing of the applications as stipulated in the Forest
(Conservation) Rules 2003 as amended up to date will be strictly followed. However, in
view of General Approval granted by the Central Government the decision for diversion
of the forest land or rejection thereof will be taken by the respective State/UT
Government and a copy of the decision will be forwarded to the MoEF&CC and the its
concerned Regional Office.

The forest area involved is not within a National Park and/or a Wild Life Sanctuary.
User Agency (UA) shall explore all feasible alternatives to minimize use of forest land.

Forest land to be used shall be restricted to the bare minimum and shall be used only
when it is unavoidable.

The UA will submit scheme for Compensatory Afforestation as per extant guidelines in
the matter.

The UA shall pay the applicable NPV in pursuance of the orders of the Hon’ble Supreme
Court.

In addition to monthly report of diversions of forest landunderGeneral Approval
accorded by MoEF&CC, each State/UT Government shall submit half yearly reports for
the period ending June 30 and December 31 containing details of all forest lands diverted
under the General Approval along with the actual status of actual utilization of the forest
lands so diverted for the stated purpose, to the MoEF&CC and its concerned Regional
Office.

The diversions and compliance to the conditions will be monitored by the concerned
Regional Office, MOEF&CC.

Laying of Under Ground Optical Fiber Cables (OFC), telephone lines, drinking
water supply pipelines, electricity cables, CNG/PNG and Slurry pipelines.

General approval is accorded for the above listed projects along the roads within existing
RoWs (trench size not more than two meter in depth and one meter in width) not falling
in National Parks and Wildlife Sanctuaries' without felling of trees. Approval, in addition
to general conditions mentioned above under para 4.1, is subject to the following specific
conditions:
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-No tree felling is involved for the proposed work

-After completion of the project the area under RoW should be reclaimed suitably.

-UA agrees to make good any loss to Forest/Environment.

-The UA will seek permission from the local FD for carrying out any maintenance.

-In case, the proposed area falls in the RoW of the road passing through National Parks

and Wildlife Sanctuaries, General Approval is subject to requisite permissions
from the State Board for Wildlife shall be obtained.

-In case, the proposed area falls in the RoW of the road passing through Tiger

Reserves, General Approval is subject to requisite permissions from the National
Board for Wildlife/NTCA shall be obtained.

Critical development initiatives for public

General approval for diversion of forest area for the development of following critical
public utility and welfare projects undertaken by the Government:

N

0.
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Schools/Educational Institutes;

Dispensary/hospital;

Electric and telecommunication lines;

Drinking water;

Water/rainwater harvesting structures;

Minor irrigation canal;

Non-conventional sources of energy;

Skill up-gradation / vocational training center;

Power sub stations;

Communication posts;

Construction/widening of roads including approach road to roadside establishments
Upgradation/strengthening/widening of existing bridges by BRO

Police establishments like police stations /outposts /border outposts /towers in
sensitive areas (identified by Ministry of Home Affairs)

Government approved community toilets partly or fully in forest lands involving
not more than one-hectare subject to approval by GP in rural areas and urban
bodies in urban areas, and

Water mills

4.3.1 This approval, (in addition to general conditions mentioned abovein para — 4.1) is

subject to following conditions:

(@) Area not more than one hectare, in each case.

(b) The area shall not involve felling of more than 50 trees per/ha. In case the area to be

diverted is less than 1 ha, then permissible tree felling limit, within the area to be
diverted, shall be worked out proportionately. In any case, if the number of trees to be
felled is less than 10, irrespective of the area to be diverted, within the limit of 1 ha,
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general approval will be applicable.

(c) Monthly report by the Nodal Officer (Forest Conservation) shall be submitted to the
concerned Regional Office by 5Mof every month. In the event of failure, the exercise of
power by the State/UT Government to grant such permission may be suspended by the
Central Government for a specified period of time or till the information is submitted.

(d) User Agency shall plant and maintain ten times the number of trees felled on the diverted
land to maintain the green cover at the project cost. Planting site for the purpose will be
identified by the State Forest Department (preferably in the surrounding area of the
project). Indigenous forest tree species shall be used for such plantations. Trees, if
planted on the diverted area, will not be felled without the permission of the State Forest
Department Trees, planted in surrounding area, will belong to State Forest Department.

4.4Public infrastructure in LWE districts

4.4.1 Following 14 categories of public infrastructure works undertaken by the State
Government in LWE affected districts, as notified by the Ministry of Home Affairs
(MHA) from time to time, not falling in PAs, are given general approval in forest land
upto 40 ha under Section — 2 (ii) of the FCA, 1980:

2 o T @

5 e &~

m.

n.

Schools/Educational Institutes,
Dispensaries/Hospitals,

Electrical and Telecommunication Lines,
Drinking Water,

Water/Rain Water Harvesting Structures,
Minor Irrigation Canal,

Non-Conventional Sources of Energy,

Skill up Gradation/Vocational Training Center,
Power Sub-stations,

Public roads (including quarrying of materials to be used),
Communication Posts,

Police establishments like Police Stations / Outposts / Border Outposts / Watch
Towers in sensitive area (identified by Ministry of Home Affairs); and

Underground optical fiber cables, telephone lines & drinking water supply lines.
Setting up Medical Colleges by Government Departments

4.4.2 This General Approval is also applicable to projects in the LWE districts, identified
by the MHA, requiring diversion of forest land not located within Protected Areas for
construction of two-lane public roads irrespective of area of the forest land involved.

443
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CA is applicable for all such proposals involving area upto 40 ha except for proposals
upto 5 ha with less than 50 tree per ha. (For areas upto 5ha with less than 50 trees the
provisions of planting as detailed in Section 3 of Chapter 2 shall be applicable).

However, all such proposals involving more than 5 ha and up to 40 ha and/or having
more than 50 trees per ha shall be placed before the following Committee to be
constituted by respective State Governments:
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i. Addl. Chief Secretary/ Principal Secretary of the State — Chairman
ii. APCCF Regional Office of MOEF&CC - Member

iii. Expert Member of the Regional Empowered Committee — Member
iv. PCCF & HoFF of the State - Member

v. Nodal Office (FCA) of the State — Member convener

The Committee which will examine and approve the proposal submitted for
diversion of forest land as per the provisions of the Forest Conservation Act and
FCA Rules made thereof with amendment and guidelines issued by the Ministry
from time to time.

b. The constitution of such committee shall be communicated to the Ministry. The

State Government shall send the report of such diversion undertaken under this
dispensation to the Regional office every month.

It has been decided that the State Government shall provide in the proforma
given below the details of all forest diversion granted by the State Government
under the general approval granted vide below referred letters up to December
2017 and in future on monthly basis for review of the general approval granted
under Forest Conservation Act and mitigation measures undertaken by the State
Government.
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d. The general approval in LWE areas,is in addition to general conditions

mentioned above under para 4.1 This general approval is valid till 315 December,
2020.

4.5 General approval is accorded under Section 2 (ii) of the Forest (Conservation) Act, 1980
for diversion of forest land required for creation of the following:

45.1 Roads in border areas along LAC (with China) and Army

Diversion of forest land (outside PAS) in the area falling within 100 kilometers of aerial
distance from the LAC required for:

(@)

(b)

Construction and widening of two-lane roads by the BRO and other road
construction agencies entrusted with the job by the Ministry of Defence,

Widening of roads (by BRO, Indo-Tibetan Border Police and other road
construction agencies including NHIDCL which are identified by the Ministry of
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Defence as link roads, between Border Roads in the area within 100 Km of aerial
distance from the LAC and National Highway/State Highways/Other State
Roads, and similar roads by ITBP for which funds are provided by MHA, and

(c) Army Infrastructure Development Project(s).

State Govt. to realize funds for creation of CA over equivalent forest area.

45.2

45.3

(i)
(i)

(iii)
(iv)

(v)

(vi)

(vii)

Creation ofborder security related :

Diversion of forest land for creation of Border Security related infrastructure such as,
Border Roads, Fencing, Border Outposts, Floodlights, Surveillancelnfrastructure, and
Power Infrastructure within;

a. sixteen-kilometer aerial distance from the Indo - Bhutan and Indo-
MyanmarlInternationalBorders

b. fifteen-kilometer aerial distance from the Indo-Nepal International Borderand

c. within 100 km aerial distance of Line of Actual Control (LoC) along Eastern and
Western Borders only

d. within five kilometers of all other International Borders

All such proposals to be executed by the paramilitary organizations of the Ministry
of Home Affairs, such as Border Security Force (BSF) and Sashastra Seema Bal
(SSB), Border Road Organization (BRO) and other Central Government agencies
and PSUs such as National Highway & Infrastructure Development Corporation
Limited (NHIDCL) involved in the implementation of such infrastructural projects
related to national security from funds provided by the Ministry of Home Affairs,
subject to the following conditions:-

Legal Status of the forest land shall remain unchanged;

The user agency shall submit the project proposal to the State Government in the
prescribed i.e. Form —A as provided in Rules- 6 of the Forest (Conservation) Rules,
2003;

State Governmentshall accord approval to the proposal duly recommendedby
Principal Chief Conservatorof Forests;

Forest land proposed to be diverted shall be located outside the Protected Areas
notified' under the Wild Life (Protection) Act, 1972;

User agency shall explore all feasible alternatives to minimize use of forest land.
Forestland to be used for creation of border infrastructure shall be restricted to the
bare minimum and shall be used only when it is unavoidable. The concerned
Divisional Forest Officer shall certify to this effect;

Nodal Officer, the Forest (Conservation) Act, 1980 shall submit monthly report to the
concerned Regional Office by 5" of every month regularly regarding approval of such
cases. In the event of failure, the exercise of power by the State Government to grant
such permission may be suspended by the Central Governmentfor a specified period
of time of till the informationis submitted,;

State Governmentshall realize from the user agency funds for creation of
compensatory afforestationover degraded forest land equal inextent to the area of
forest land utilised for construction/ widening of the roads;
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(viii) User Agency shall be responsible for any loss to the flora/fauna in the surroundings
and therefore, shall take all possible measures to conserve the same:

(ix) User Agency shall pay the Net Present Value (NPV) of the diverted forest land at the
rates stipulated by this Ministry from time to time;

(x) Permission accorded by the State Governmentshall be subject to the monitoring by
the concerned Regional Office of this Ministry;

(xi) Forest land utilized for creation of the border infrastructure projects shall not be used
for any purpose other’ than that specified in the approval accorded by the State
Government. Any change in the land use without prior permission of the Central
Government shall amount to violation of the Forest (Conservation) Act, 1980.
Request of such changes shall be made to this Ministry by the Nodal Officer (Forest
Conservation) of the concerned State;

(xii) State Forest Department/ State Government or the concerned Regional Office of this
Ministry may impose from time to time any other condition in the interest of
conservation protection and / or development of forests; and

(xiii) This general approval shall be valid till 31 December 2020.
4.6 Underground optical fiber cables by the Ministry of Defence along the roads

For underground optical fiber cables by the Ministry of Defence along the roads
within existing Right of Way not falling in National Parks and Wildlife Sanctuaries,
without felling of trees, where maximum size of the trench is not more than 2.0 -meter
depth and 1.0 meter wide.

The concerned representative of the Ministry of Defence to submit an application in
the letter form (in hard copy) along with a duly certified map indicating layout of the
OFC, proposed to be laid by them along the roads within existing RoW, directly to the
officers authorized by the State Government in this regard. The Government/UT
Governments may authorize Officers, not below the rank of Divisional Forest Officer
having jurisdiction over the forest land proposed to be utilised for laying of
underground optical fiber cables.

In view of the fact that proposal of the Ministry of Defence involves secret data of
Defence network and is very confidential in nature, details of approval granted by the
concerned officer for this optical fiber cable may not be uploaded on web-portal for
online submission and monitoring of forest clearance proposals. Details of approvals
accorded for laying of this OFC may however, be provided to the MoEF&CC and its
concerned Regional Office for information and records.

4.7 General Approval for diversion of forest land for approach road to road side
establishments for private entrepreneurs.

Central Government has agreed to accord general approval under the Forest
(Conservation) Act, 1980 for diversion of not more than 0.1 hectare of forest land
in each case to government departments/private establishment. This general approval
is applicable for approach/access passing through the strip plantation along the linear
projects, which has been declared as protected forest under the provisions of IFA,
1927 and not owned by the Forest Department. The general approval shall be subject
to fulfillment of following conditions:
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The forest land to be diverted for approach/access should not be more than 0.1 ha
in each case.

The clearance of such approach/access to development of project shall be subject
to the condition that the project is need based.

The legal status of the land shall remain unchanged.

The user agency shall submit the project proposal to the State/UT Governments
in the prescribed format online on Ministry’s web portal https://parivesh.nic.in
under the Forest (Conservation) Rules, 2003 as amended from time to time.

The project site should be outside Protected Area Network and eco-sensitive
zones (ESZ).

The concerned Divisional Forest Officer shall assess the bare minimum
requirement of the forest land for the project which shall not exceed 0.1 ha in
each case and will also certify to this effect.

The user agency will seek permission for diversion of forest land duly
recommended by Principal Chief Conservator of Forests and from State/UT
Government.

(viii) The Nodal Officer (Forest Conservation) shall submit monthly report to the

(ix)

(x)
(xi)
(xii)

concerned Regional Office by 5th of every month regularly regarding approval of
such cases.

The User Agency shall plant minimum 50 plants or 10 times the no. of
trees/plants to be felled whichever is more on Government land to be identified
and certified by DFO.

The User Agency shall pay the Net Present Value (NPV) of the diverted forest
land at the rates approved by the Ministry.

The User Agency shall be responsible for any loss to flora/fauna in the
surroundings and therefore, shall take all possible measures in this regard.

The permission granted by the State/UT Government shall be subject to the
monitoring by the concerned Regional Office of the Ministry of Environment,
Forest & Climate Change.

(xiii) The forest land shall not be used for any purpose other than specified in the

proposal.

(xiv) Entire process for settlement of rights in accordance with the provisions of FRA,

(xv)

2006 shall be completed before grant of approval for diversion of such forest
land.

The State/UT Forest Department or State/UT Government or the concerned
Regional Office, may impose any other condition from time to time in the interest
of conservation, protection and/or development of forests.

(xvi) This general approval under Forest (Conservation) Act, 1980 is valid for a period

of one year ending 31.12.2019 and will be subject to review thereafter.

63



253

Chapter 5
Transfer/Re-diversion

Any forest land diverted for a non-forest use with prior approval of GOI under FCA
shall be used by the User Agency for the purpose for which it has been diverted.

However, transfer of user agency for same purpose, or re-diversion for another
purpose by same or another user agency may be considered on following basis:

5.1 Transfer of User Agency:
The following procedure shall be followed:

(@) An application from the concerned State/Union Territory Government along with an
undertaking from the new user agency shall be submitted.

(b) The undertaking shall state that the new user agency will abide by all conditions on
which diversion of forest land was approved in favour of the previous user agency.

(c) Transfer of User Agency can be considered by the Central Government (MoEF&CC)
for same use and on same conditions.

(d) The Central Government shall levy a transfer fee, to discourage middle men from
processing applications and then selling it to other, @10% of NPV or Rs. 100,000
whichever is less.

(e) The transfer fee will not be applicable to change of UA associated with change in legal
heir, and wind power generation projects involving of transfers.

(f) However, in case the transfer is from a Central Government Department/Central
Government Undertaking (CPSU) to a User Agency other than Central Government
Department /CPSU, the proposal will be examined by the Central Government afresh,
and transfer can be agreed to with additional conditions so as to ensure that special
concessions given to Central Government Department/CPSU while granting the
approval are not extended to the new User Agency.

5.2 Change of the name of UA without any change in shareholding pattern

When change in the name of user agency without any change in its shareholding
pattern becomes necessary, permission of the Central Government would be required. The
State Govt., shall submit following documents within three months:

(a) no-objection certificate for such change by the State Government.

(b) A certified copy of fresh certificate of incorporation consequent upon change of
name issued by the Registrar of Companies

(c) An explanatory statement from the user agency for such change.

Similarly, when change in the name of user agency due to inheritance (change in legal
heirs) becomes necessary, permission of the Central Government would be required. For this
purpose, the State Government, within three months from the date of issue of legal heir
certificate shall submit documents as specified in para (b) and (c) above.
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a. Transfer of leases - Wind Energy projects

For transfer of leases from the developer i.e. the User Agency to investors /power
producers, State Government shall submit following details:

1. User Agency shall submit duly filled up prescribed form given at Annexure-3 to
the Nodal Officer (FC) of the concerned State/UT.

2. A copy of the application will also be marked to the MoEF&CC.

3. The Nodal Officer will examine the particulars furnished by the UA in 45 days of
the date of submission of the application and forward it to the State/UT
Government.

4. The State/UT Government, or an Officer authorized by will forward its
recommendation within 45 days to the Central Government. If decision is not
communicated by the State/UT Government on the proposal within the expiry of a
period of 90 days i.e. from the date of submission of the proposal, action, as
considered appropriate will be initiated by the Central Government.

5.4 Cancelled allocation of Coal Blocks: In respect of 204 coal blocks whose allocation was
cancelled by the Hon’ble Supreme Court, two types of situations are possible:

(i) Final approval for diversion of forest land has already been issued, and

(it) Application for in-principle approval of diversion of forest land under FCA of was in
process at either the State or the Central Government, on the day of cancellation of the
allocation.

In cases under category (i) above transfer of FC to the new user agency will be done by
MoEF&CC on submission by the Ministry of Coal details of the new user agency along with
an undertaking from the new user agency that they shall abide by all the conditions on which
the forest land was leased to the original user agency and any other condition which may be
stipulated by the Central Government/State Government in future.

In cases under category (ii) above the applications will be processed as if they have been
submitted by the new user agency decided by the Central Government on completion of the
following:

(@) Duly filled in part-1 of the application in Form-A appended to the Forest (Conservation)
Rules, 2003 and amendments issued therein along with all necessary
undertakings/certificates, including documentary proof in support of allocation of such
block in favour of the new use agency and details of non-forest/revenue land identified
for creation of compensatory afforestation, wherever required, is submitted by the new
user agency to the Nodal Officer concerned

(b) Non-forest / revenue land identified by the new user agency for compensatory
afforestation, wherever required, is inspected and found to be suitable for
compensatory afforestation and for management point of view by the Divisional Forest
Officer(s) having jurisdiction over such land, and

(c) A copy of Part-1 of the Form A along with all necessary undertakings/certificates
submitted by the new User Agency along with a certificate from the Divisional Forest
Officer(s) having jurisdiction over the non-forest/revenue land identified for creation
of compensatory afforestation, wherever required, stating there in that such land is
suitable for creation of compensatory afforestation and from management point of
view, is provided by the Nodal Officer or the State Government concerned to the
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authority with whom the proposal submitted by the original user agency is
presently pending. Such documents will substitute and replace the corresponding
documents available in the proposal submitted by the original user agency.

In case of these 204 coal blocks, reimbursement of amount paid by the original user
agency in compliance of conditions stipulated in approval accorded under the Forest
(Conservation) Act, 1980 for use of forest land for non-forest purpose will be dealt with
in the manner, as prescribed in the Coal Mines (Special Provisions) Second Ordinance,
2014 and the rules framed thereunder.

5.5 Cancelled allocation of Iron Ore mines:

In respect of 49 mining leases (operating iron ore mines falling in Category ‘C’)
cancelled on the Orders dated 18" April 2013 of the Hon’ble Supreme Court of India and put
to auction, the Hon’ble Supreme Court has ordered on 30.7.2015 that “the existing statutory
approval/clearances in favour of the lessee of the erstwhile category ‘C’ leases will be
transferred in favour of new lessees. The concerned authority will take expeditious action for
grant of statutory approval such as Environment Clearance, TWP/Forest Clearance under the
Forest Conservation Act 1980.”

5.6 Re-diversion

(@) In case of change in land use or re-diversion of forest land becomes necessary for the
same project and same User Agency, the State Government can request for prior approval
under FCA to the Central Government giving details of primary approval and the new
proposed use/land use.

(b) In case the re-diversion of a forest land becomes necessary for another purpose by
another user agency a fresh proposal for prior approval under FCA has to be sent to GOI.
The re-diversion while continuing the use by the primary user agency (in whose favour the
diversion has been approved) can be permitted by GOI provided the use is compatible with
the primary use and does not hinder it and the primary user agency gives its written consent,
without taking any payment for the same.

If the primary user agency refuses to give its consent, and the User Agency seeking
re-diversion feels that the other use is compatible with and does not in any way hinder the
primary use, it can apply to the State nodal officer along with all details, who will after
hearing the primary user giving him advance notice, give his agreement for the re-
diversion or otherwise giving reasons for his decision in the form of a note and forward
the proposal to the Central Government for decision on re-diversion.

While permitting re-diversion, Central Government may if considered necessary
modify original conditions or impose additional conditions to be fulfilled by the primary
User Agency and conditions (including rights and responsibilities)to be fulfilled by the
secondary User Agency along payment for (i) payment of NPV at the applicable rates; and
(i) if not already recovered from primary user agency the cost of Compensatory
Afforestation, in respect of the forest land proposed to be re-diverted in favour of the
secondary User Agency.
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5.7 Transfer of Zudpi lands:

In case of diversion of Zudpi Jungle land used for Public purpose/public
infrastructure, encroachments excluding commercials purposes prior to 12/12/1996, the
transfer of forest land proposed to be diverted (which is not notified as forest and status is a
revenue land) shall under no circumstances be transferred to any other user agency,
department or person without the prior approval of the State government.
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Format for Transfer of Lease - Wind Energy Projects
(A) To be filled in by the User Agency

S. PARTICULARS DESIRED
No. INFORMATION
1 Name of the proposal approved under the Forest (Conservation)
Act, 1980
2 Forest Area diverted (in ha)
3 Name of the User Agency
4 Order No. and date of final approval of the proposal under Forest
(Conservation) Act, 1980
5 Name(s) along with details of the proposed investors/ power
producers (attach a table)
6 Details of the transfer of lease with specific location(s) depicted
on a copy of the original map submitted by the User Agency, viz
i. Area (ha) involved in the transfer of lease
ii. Location(s) of the leased area (on map) proposed to be
transferred.
iii. Essential features of the agreement for transfer of lease (with
a copy of the agreement).
iv. Other important details
7 No objection of the User Agency to the lease-transfer agreement
(Certificate to be enclosed)
8 No objection of the investors/power producers to the lease
transfer agreement (Certificate to be enclosed)
9 Under taking by the investors/power producer to comply with all

the conditions stipulated by the Central Government under Forest
(Conservation) Act, 1980 while granting final approval (see col.
4)

In the event of breakdown of the lease-transfer agreement due to the investors/power
producers moving out by breach of the lease-transfer agreement thereby abandoning the
project fresh proposal for transfer of lease to the new investors/power producers shall be
moved by the User Agency according to these guidelines.

Signature on behalf of User Agency with Date
(B) Recommendation of the State Forest Department:

(to be signed by Nodal Officer/Principal Chief Conservator of Forests/Head of Forest
Department)

Signature with Stamp and Date
(C)  Recommendation of the State Government:

(to be signed by Principal Secretary/Secretary in charge of Forest Department or by any other
authorized officer of the State Government not below the rank of Under Secretary)

Signature with Stamp and Date
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Chapter 6
Survey and investigation

Prospecting of minerals in forest areas without felling of trees and construction of new
road(s) or path(s) in mining blocks falling outside the protected areas, eco-sensitive zone of
protected areas, identified tiger corridors involving forest shall be regulated as per the
provisions under Rule 5 and Rule 6 of the Forest (conservation) Rules, 2003 as amended
from time to time.

6.1While processing proposals under Forest Conservation Act, LIDAR (Light Detection and
Ranging) technology may also be used for geo-referencing spatial data.

6.2 Survey&Investigationsand surveys for mining projects involving clearing of forest area or
felling of trees, prior permission of the Central Government in mandatory.

6.3 To undertake investigation and surveys including reconnaissance surveys in forest lands
in connection with development projects other than for mining, including hydro-electric
projects,establishmentof wind energy farms, will not attract the provisions of the FC Act as
long as these surveys do not involve any clearing of forest or cutting of trees, and operations
are restricted to clearing of bushes and loping of trees branches for purpose of sighting,
permission of the State Forest Department under the Indian Forest Act, 1927 or the State
Forest Act will however be required to be taken.

6.4  Surveys to be undertaken in connection with development projects such as
transmission line, hydro-electric projects, seismic survey, exploration for oil drilling, mining
etc. in wildlife sanctuaries, national parks and sample plots demarcated by the Forest
Department also will not attract the provisions of the FC Act as long as these surveys do not
involve any clearing of forest or cutting of trees and operations area restricted to cleaning of
bushes and lopping of the branches for purpose of sighting. Permission from the Chief
Wildlife Warden, as provided in the said O.M. No.6-133/2014(part) dated 26" September
2014 issued by the Wildlife Division in the MoEF&CC, will however be required to be
obtained for such activities to be carried out in wildlife sanctuaries and national parks. The
Chief Wildlife Warden should exercise the mandate provided in section-28 of WLPA, 1972
and consider prescribing appropriate guidelines for application and safeguards to be followed
for grant of permission to enter protected areas for survey/investigation if no physical
disturbance on the PA is contemplated.

6.5 However, any permission given to survey, exploration or prospection would not ipso
facto imply any commitment on the part of the Central Government for diversion of forest
land.

6.6 prilling of large number of bore-holes i.e. 15-20 bore-holes per sgq. km. For prospecting of
minerals in forest area is a non-forestry activity and cannot be exempted from the
requirement of obtaining prior approval under the Forest (Conservation) Act, 1980.

6.7 However, to facilitate expeditious decision on applications seeking prior approval of
Central Government under the Forest (Conservation) Act, 1980 for prospecting of minerals in
forest areas the Ministry, in consultation with the Ministries of Mines, Coal and Petroleum
and Natural Gas formulated a simplified format of the application for obtaining prior
approval of Central Government under the Forest (Conservation) Act, 1980 for prospecting in
forest areas.

6.8 After recommendation of Forest Advisory Committee in connection with prospecting of
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minerals to further simplify the process of grant of approval under the FCA, 1980 for
prospecting of mineral in forest areas, it has been decided that:

(i) Prospecting in National Parks, Wildlife Sanctuaries, Biosphere Reserves, Tiger Reserves
and notified wildlife corridorsshall not be allowed.

(i) Investigations and surveys carried out in connection with development projects such as
transmission lines, hydro-electric projects, seismic surveys, exploration for oil drilling
etc. will not attract the provisionsof the Act as long as these surveys do not involve any
clearing of forest or cutting of trees, and operationsare restricted to clearing of bushes
and lopping of tree branchesfor purpose of sighting.

(ii)Any investigation or survey operation, that involves clearing of forest area or felling of
trees, prior permission of the Central Government shall be obtained.

(iv)Prospecting of any mineral, done under prospecting license granted under MMDR Act,
including collection, removal of samples and seismic survey in the forest land, would be
a stage between survey & investigation and grant of mining lease and as such permission
under the Forest (Conservation) Act, 1980 would be required. However, for drilling up
to 25 boreholes of maximum 4” diaper 10 sq. km for prospecting, exploration or
reconnaissance operations, without felling of trees, shall not attract the provisions of the
Act.

(v) For prospecting of minerals (including hydrocarbons) which requires drilling of more
than 25 boreholes of maximum 4" dia per 10sq. km and/ or felling of trees, the following
guidelineswill be followed:

a. For seismic survey prior permission of Central Government under the Act would be
required. NPV @ 1% will be charged of total lease area proposedfor prospecting.

b. The user agency shall apply for diversionof forest area for prospecting and the
proposal will be processed as per the procedure laid down in Rule 5 and 6 of Forest
(Conservation) Amendment, Rules 2016.

()

. In case of proposal in forest area with vegetation density between 0.1 and 0.4 NPV @
2% will be charged for the total lease area proposedfor prospecting.

d. In case of survey for coal, lignite, ferrous and non-ferrous minerals using core
drilling technology in forest land having vegetation density between 0.4 and 0.7, the
State Government shall forward the on-line application to the Regional Office of the
Ministry for approval. The REC may consider the proposal and may grant approval
on merit to the concerned State/UT, with mandatory conditions inter alia that user
agency will pay NPV @ 5.0 percent of the total prospecting lease area in which
exploration/prospecting /survey is proposed.

e. Both in-principle and final approval may be granted by the Regional Office in one
go. The amount of NPV and/or payments towards planting of trees, shall be
deposited online in the stipulated account, as per the instructions issued by Ministry
of EF&CC from time to time. State government shall ensure that the NPV and other
levies, if any, have been deposited prior to commencement of actual work.

f. Any amount of NPV deposited in the stipulated Government account is non-
refundable. However, the NPV deposited for prospectingin the area, will be adjusted
against the estimated NPVto be levied, in case the approval is obtained for diversion
of the same forest land for mineral extraction, under section 2 of FCA 1980.
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g. Permission for carrying out survey/investigation/prospecting/ exploration or any
payment of NPV deposited for such operations will not confer any right with user
agency to get forest clearance of that particular land under section 2(ii) of FCA
1980. All decisions will be taken as per procedure prescribedin Forest Conservation
Rules 2003 (as amended upto date) and on merit.

h. User agency shall submit complete plan of operation for prospecting in the entire
forest area in the mining block prior to start of work to the Nodal officer of the State.

I. User agency shall prepare a plan to plant 20 tall trees per bore-holearea. The
cost of preparation of plan and plantation shall be borne by the user agency.
State government shall ensure that the plantsare planted on abandonedbore-
holearea or degraded forest land, as per prescription of working plan.

(vi)Special dispensation is being made for exploration for Hydrocarbons. In case of
switching to exploitation/extraction of hydrocarbon, if the bore-well hit the reserve
during exploration, the same shall not be treated as a technical violation. However, the
user agency shall submit complete online application for diversion, within three months
of start of extraction
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Chapter 7
Mining Projects

7.1 Extraction of minerals from/beneath the Earth’s surface is an important Site-specific
activity regulated under various acts viz. Mines and Mineral (Development andRegulation)
Act through grant of mining leases, or allocation of areas acquired under Coal Bearing Area
Act,Petroleum& Natural Gas Rules under the Oil Field (Regulation and Development) Act
1954. Mining, including open cast and underground mining as also for removal of boulders,
bajri, stones, sand etc. from/in the river beds, is a non-forestry activity and if any mining
lease/project involves forest land as defined by the Apex court in its order of 12.12.1996,
prior approval of the Central Government is required under the FCA 1980 and rules made
there under.

7.2 The Supreme Court of India in its order of 6"July 2011 issued guidelines so as to not
create fait accompli situation in the matter of diversion of forest land under the FCA, 1980.
Therefore, in the case of new mining leases/projects having forest land in part or in full,
approval under FCA for diversion of entire forest land located within the mining lease/project
is to be obtained before execution/renewal of mining lease/project.

7.3 Mining in respect of minerals (other than coal, lignite, and atomic minerals) regulated
under MMDR Act:

(1) In case of mining projects, having forest land in part or in full, approval of Central
Government under Section 2(iii) of the FC Act, for the entire forest land located within a
mining lease shall be obtained before execution of a mining lease in accordance with the
provisions of the Mines and Minerals (Development and Regulation) Act, 1957 and the
rules framed there under. Mining in the forest land within the ML area, including
government can be done only after diversion of the forest area under section 2(ii) of the
FC Act, 1980.

(it) In case of existing mining leases having forest land in part or in full for which mining
lease has already been executed at least once before 1% April, 2015 but approval under
the FC Act for even a part of forest land falling in such mining leases has not been
obtained no mining shall be allowed in such mining leases after 31.03.2017 till approval
under Section 2(iii) of the FC Act for the entire forest land falling in such mining lease is
obtained and NPV of forest land falling in such mining leases as stipulated in such
approval is realized from the user agency and provisions of the Scheduled Tribes and
other Traditional Forest Dwellers (Recognition of Rights) Act 2006 are complied with.
Any mining in the forest land within the ML area can be done only after diversion of the
forest area under section 2(ii) of the FCAct, 1980.

(iii)In case of existing mining leases, where approval under section 2 (ii) of the FC Act for
the entire forest land in the mining lease has been obtained before 1.4.2015 the FC
validity is deemed to have been extended co-terminus with ML in accordance of the
provision of the MMDR Act. The extension of validity of FC is subject to realization of
NPV before 31.3.2017, if not already realized earlier, failing which the Forest Clearance
shall remain in abeyance till NPV is realized. Moreover, this deemed extension shall not
apply to forest land falling in a Mining Lease for which renewal has been rejected, or
which has been determined or lapsed before 1.4.2015.

(iv)In case of existing mining leases having forest land in part or in full where approval
under section 2 (ii) of the FC Act for a part of the forest land has only been obtained, the
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ntral Government accorded General Approval on 1% April 2015 under section 2(iii) of

the FC Act for the remaining area of the forest land falling within such mining leases
subject to the following conditions for execution of Mining Lease.

a.

State Government shall realize from the user agency NPV of the entire forest land
falling in the mining lease, in case NPV of such forest land has not already been
realized and deposit of NPV is confirmed by the concerned authority under
CAMPA/Ad-hoc CAPMA.

. The provisions of the Scheduled Tribes and Other Traditional Forest Dwellers

(Recognition of Forest Rights) Act, 2006 are complied with for the entire forest area.
However, mining may not be stopped in the forest area for which FC has already been
obtained before grant of General Approval with compliance to the provisions of the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006.

No mining activities in such mines shall be allowed till such time after 01-04-2016 up
till full realization of NPV.

. The General Approval shall be valid for a period co-terminus with the period of

mining lease in accordance with provisions of the Mines and Minerals (Development
and Regulation) Act, 1957, as amended, and the rules framed thereunder;

Grant of the General Approval under Section 2(iii) does not in any manner create any
right or equity in favour of the user agency for grant of approval under Section 2(ii) of
the FC Act and decision on the proposals under Section 2 (ii) will be taken purely on
the merit of each case.

However, mining in the forest land within the ML area can be done only after
diversion of the forest area under section 2(ii) of the FCAct, 1980 obtained following
the procedure prescribed under the Rulesmadeunder the FC Act 1980.

Grant of this General Approval does not in any manner exonerate the concerned
authorities in the State Government or any other authority from the proceedings under
Section 3A and 3B of the FC Act liable to be initiated for violation, if any, of the FC
Act committed by them by assigning such forest land for mining lease without
obtaining prior approval of the Central Government under Section 2 of the FC Act.

. State Government shall submit the report every quarter (as on 1 January, 1% April, 1%

July and 1% October every year) for all such cases for which permission has been
granted by the State Government for signing mining lease agreement under general
approval under section 2(iii) of FC Act to the Central Government (MoEF&CC) in
the following proforma:

Report for the quarter

czwv

Permission for mining lease (ML)
Detail of FC Clearance under section 2(ii) by
State Government under

Total | Total FC Forest NPV FRA
Total 2006
Case/ Date | Eorest Non- | Lease |grante area for | Depos compl
File forest | area | dfor | Date which ited ied (?r

not

no. of FC| Area area | (FL+ | FL lease (In
(Y/N)

(FL) (NFL) | NFL) | area granted Rs)
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(v) In case of mining leases having forest land in part or in full, the concerned user agency
may execute a single mining lease in accordance with the provisions of the Mines and
Minerals (Development and Regulation) Act, 1957 and the Rules framed there under, for
the entire area falling in the mining lease after final approval under Section-2 of the
Forest (Conservation) Act, 1980 for the entire forest land falling in such mining lease is
obtained.

However, the State Government, if so desires, may execute a separate mining lease for a
whole or part of non-forest land falling in such mining lease, once stage-1 approval under
Section 2 of the Forest (Conservation) Act, 1980 for the entire forest land falling in such
mining lease is obtained. The Government, in such cases, shall take all measures to
ensure that no violations of the Forest (Conservation) Act, 1980 occurs on the forest
land.

(vi)The existing period of validity of forest clearance granted for diversion of forest land
under section-2(ii)of Forest (Conservation) Act 1980 for mining of minor mineral in the
State regulated under Rules made under section 15 of MM (DR) Act, 1957 shall be for a
period co-terminus with the period of mining lease as deemed extended under the Rules
made under section15 of MM (DR) Act, 1957 subject to the following conditions:

a. The State Government shall, realize from the user agency the Net Present Value
(NPV) of the forest land so diverted, if notrealized so far, within two years in two
equal installments from the date such Rules became enforceable.

b. In case of NPV of forest land for which a period of approval under the FC Act,
1980 has been extended has not been realized andthe State Government fails to
realize the same within the periodof two years as per the clause (i), approval under
the FC Act for such forest land shall be deemed to have been kept in abeyance, till
such time, the NPV of such forest land is realized by the State Government and all
mining operations shall be suspended during the period the FC has been kept in
abeyance.

c. In case where diversion of forest land has been accorded in single proposal to a State
agency for cluster of mines assigned to more than one lease holder, the entire NPV as
applicable shall be depositedwithin two years in two equal installments by the State
agency in whose favor the FC has been granted.

d. The Regional Office of the Ministry shall regularly monitor status of compliance to
conditions stipulated in approvals accorded under the FC Act for diversion of forest
land falling in mining leases so as to ensure that the user agencies comply with all the
conditionsbefore the land falling in such leases is surrendered to the concerned State
Government/Union Territories on expiry of the mining lease.

e. Those mining leases whose mining lease had expired but were under extension
(deemed or otherwise) when these Rules came into force and had not obtained Forest
Clearance will be required to obtain fresh Forest Clearance under section 2(ii) of
FCAct, 1980.

f.  ‘Provisions' of here-in, notwithstanding anything contained therein, shall not apply to
forest land falling in a mining lease for which renewal has been rejected, or which has
been determined or lapsed before 30.11.2017.
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7.4 Mining in respect of atomic minerals regulated under MM(DR) Act, 1957

In case of existing mining leases in respect of Atomic Minerals specified in Part B of the
First Schedule of the Mines and Minerals (Development and Regulation) Act, 1957, period
of validity of approvals Mineral Concessions Rules 2016 accorded under the Section-2 of
the FC Act shall be extended and shall be deemed to have been extended up to a period co-
terminus with the period of mining lease or a period of 50 years, whichever is earlier from
the date of notification of the Atomic Mineral Concessions Rules, 2016 on 11" July 20186,
subject to the following conditions:

(i) Realization of NPV by the State Government, if not already realized, within the
period specified by the MOEF&CC i.e. on before 25.02.2018.

(if) In case NPV has not been already realized and the State Government fails to
realize NPV as mentioned in (i) above, approval accorded under FC Act shall
be kept in abeyance till such time NPV is realized.

(i) This provisions not withstanding anything contained therein, shall not apply to
forest land falling in a mining lease for which renewal has been rejected, or
which has been determined or lapsed.

(iv)In the cases where the forest Clearance has expired and has not been renewed,
fresh forest clearance under FC Act would be mandatory required before
renewal of the mining lease.

7.5 Mining of minor minerals

(i) Extraction of minor minerals like boulders, bajri, stone, shell, etc. from the riverbeds
shall not be permitted if the river bed is in a national park or a wildlife sanctuary unless
such extraction is for the benefit of the forest or wildlife. Extraction of minor minerals
when permitted shall be from the middle of the riverbed after leaving one fourth of the
river bed on each bank untouched.

(i) There shall be no labour camp in the forest area for the labour involved in the
extraction work.

7.6 Coal mining

User Agency shall apply for diversion of forest land for coal mining under the FCA, 1980, in
respect of entire forest land within acoal mine project in the case of coal mines in/over an
area vested in a Government Company under the Coal Bearing Area Act 1957, or a coal mine
vested in a Government under the Coal nationalization act 1973, or a coal block allotted
under Allocation of coal blocks, Coal Blocks Allocation Rules, 2017 under the MMDR Act
1957, including at the time of renewal.

The validity of clearance granted under FC of FC shall be coterminous with the life of the
mine as per the approved mine plan subject to a maximum of 30 years as provided in the
MMDR Act, 1957 as amended up to Mines and Minerals (Development and Regulation)
Amendment Act, 2015.

For extension of period of validity of FC not involving change in Mine Area or total quantity
of coal to be extracted, application may be made in the form of a letter to the MOEF&CC
through the State Government along with justification for extension requested, and the
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present status of compliance of the conditions of all previous FCs duly certified by the
concerned Regional Officer of the MoEF&CC.

7.7 Petroleum Mining

Non-forest use of forest land included in the petroleum mining lease under the
Petroleum & Natural Gas Rules under the Oil Field (Regulation and Development) Act 1954,
will be permissible after diversion of forest land involved for undertaking drilling of oil well
and associated activities with prior approval of the Central Government under the FC Act
1980, and payment of NPV for such forest areas. The NPV so payable will be in addition to
NPV payable at the time of approval for the Grant/re-grant of Petroleum Mining lease.

7.8 Mining Proposals:

(i) It has been observed by the Central Government that a large number of proposals
relating to mining are submitted which are located deep inside the forest areas. Locating
such proposals inside makes entire forest area vulnerable due to ancillary activities like
construction of approach road, movement of vehicles and coming up of colonies for the
workers. Therefore, Ministry has decided that whenever a proposal for fresh mining is
submitted, a brief profile of the lessee/company should be submitted giving details of their
existing mining leases in the State with their capacity of production, the present level of
average annual production, location of these pits and the status of reclamation of forest land
that are exhausted minerals. Along with this, the State Government should also submit
details of all other mining leases for that particular mineral with their capacity and average
annual production and projected future requirements. They should fully justify the necessity
of opening new mining leases for that particular mineral. Mining proposals in forest areas in
respect of coal and other major minerals should be accompanied with the following
documents: -

(@) In respect of underground mining in stratified deposits in forest areas

The mining plan in stratified deposits in forest areas should include the predicted
subsidence, slope and strain values and their impact on forests and surface and their
mitigation. The maximum tensile strain of 20 mm per meter and thereby the surface
cracks of width of about 200-300 mm is to be permitted in forest areas. Accordingly,
the mining plans should be made to restrict the subsidence movement within these
limits along with mitigation measures. All mining plans in respect of coal and other
major minerals should be accompanied with numerical modeling in 3-Dimension for
subsidence prediction through an expert mining engineer/organization to assess long
term damage on surface vegetation due to underground mining preferably from
Banaras Hindu University, or Indian School of Mines, Dhanbad, or any of thellTsor
M/s CMRI along with the mitigation measures suggested by them should be
submitted along with the proposal. The surface layout of mining area should be
designed so as to use minimum possible land; and wherever feasible, the surface
facilities should be planned over non-forest areas.

(b) Open cast mining in forest areas

In respect of open cast mining in forest areas, a comprehensive study of solid waste
management and land reclamation with post mining land use plan and de-
commissioning should be made and the plan should envisage the minimum possible
overburden dumping outside the mine. In place where the non-forest land is available,
the external dumping of the overburden should be planned on non-forest land. Special
attention should be given to top-soil and sub —soil handling and management.
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Installation of temporary Crushing and screening Plants in mining lease area
already approved by the Central Government shall be subject to following
guidelines:

To suppress the fugitive dust at the crushing screen mobile plant, special
water jets with mist spray should be provided at dumper platform
crusher, screens, transfer points and unloading points. At all transfer
points sprinkling of water with the help of spray nozzles will be done to
suppress fugitive dust.

In sensitive areas, mobile crusher screening unit(s) should adopt wet dust
suppression measures augmented by foam injection to control dust from
the material handling and processing operations, if found necessary.

As an administrative control, any movement of these mobile plants
should be informed to the State Pollution Control Board or the Regional
Office of the MoEF&CC to keep a track of their location and
monitor/check pollution control measures taken by the operator.

As far as possible, no such unit should be located within02 kilometers
from the Forest/Colony/NH or SH without effective wet suppressing
measures at the crusher, screening, transfer and uploading points.

There should be sufficient safeguards against noise pollution and safe
noise level should be maintained.

If found necessary for better control in such location, prior permission to
operate, shall be taken from the State Forest Department and the State
Pollution Control Board.

Since all these are mobile operations, the local administration and forest
official should be kept posted with the change of location and possible
time period of its operations within leasehold.

(c) Land use pattern:

As per the MMDR (Amendment) Act 2015 & Mineral (Evidence of Mineral content)
Rules, 2015, a mining lease can be granted pursuant to ensuring G-2 level of
exploration (prospecting) and lessee has to prove the mineral up to G-1 level in next 5
years of time, hence land use in the mining plan should be prepared up to conceptual
period and the land use of diversion proposal should be same as land use in the Mining
plan. After G-1 level of exploration, the mining plan/scheme should be modified
accordingly and final land use pattern should be submitted to MoEF&CC for
information and record.

(d) Any proposal for diversion of forest for mining involving any forest land in respect of
which diversion has been approved earlier will invariably be submitted along with the
present status of compliance of the conditions of all previous FCs duly certified by the
concerned Regional Officer of the MoEF&CC.

(e) Approach road/conveyor beltand other ancillary activities related to mining shall be
considered as part of the mining project and should therefore be processed accordingly.
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7.9 Safety Zone:

All mining projects, including cluster-mines, are required to have a 7.5-meter-wide peripheral
safety zone within the Mining Lease area, properly demarcated with boundary pillars with
DGPS coordinates inscribed on them and to be maintained as effective green belt. This shall
be applicable prospectively to all fresh diversion proposals approved after 27" May 2015.
However, the mining projects for which diversion of forest land have been approved before
27" May 2015, the UA shall take approval of forest land in the safety zone, if not already
taken.

Any forest land within the safety zone if put to non-forest use shall require prior approval
under the FCA along with other forest land in the ML for execution of ML under MMDR
Act, 1957 as amended from time to time.

Further:

i.  The width of 10m and 50 m strip on either side of public road and natural stream
respectively located inside the mining lease shall be protected but will not be considered
as a part of safety zone.

ii. Safety zone will be redrawn taking the cluster of all the mining leases taken together. if
all the leases are carried by the same user agency.

iii. CA and NPV will be regulated as per the guidelines related to CA & NPV.
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Chapter-8
Wind Energy

8.1 Any proposal for establishment of wind energy farms/wind mills shall include
requirement of forest land inclusive of transmission lines, corridors between successive wind
mills, statutory buildings, earthing pits and roads including provision for repose, breast walls,
drains, curvature etc. The proposal shall also have full details of alternative explored on non-
forest land, benefit cost analysis as per extant guidelines, and other details such as
employment generation, economic viability of the project etc.

8.2. Reconnaissance surveys in forest lands for planning establishment of wind energy farms
shall not require prior approval under FCA if the surveys do not involve any clearing of
forest or cutting of trees and the operations are restricted to clearing of bushes and lopping of
tree branches for purpose of sighting. If wind data are not available, erection of one wind
mast per 500 ha. of forest land can be permitted on payment of Rs. 1.00 lakh per wind mast.
The wind masts will have to be removed within two years.

8.3. General guidelines for establishment of wind mills/farms requiring forest land:

(i) State/Union Territory Governments should decide the ratio of the wind energy vis-a-vis
other sources of energy i.e. thermal, nuclear, hydel, etc. consistent with the national
policy in the matter.

(i) Areas in National Parks and Sanctuaries, Areas of Outstanding Natural Beauty
(AONBs), sites of natural heritage, archaeological importance, special scientific
interests and important landscapes should not be considered for establishment of wind
energy farms. Wind energy farms shall be located at a safe distance from such sites.

(iii) The State Government shall take sufficient precaution while considering the location of
the wind mills so as not to cause any disturbance to the migratory birds, as the turbine
of the wind mills produces a humming sound, which may cause disturbance to the
avian habitat.

(iv) The wind mills should be located at a safe distance, normally more than 300 meters
from the highways and villages.

(v) A large number of small wind turbines, together with their access paths, constitute
higher disturbances to the forest area compared to a small number of large wind
turbines. Large size wind turbines up to 4.5 MW capacity are being now utilised in
most of the countries which are not only cost effective and but also have low impact
area. Therefore, in forest areas wind mills of power generating capacity less than 500
KW shall not be allowed except in the periphery of wind farms having higher capacity
turbines, for optimization of production of wind energy, and stand-alone (not requiring
transmission grid) off grid wind mills up to 10 KW.

(vi) Above parameters relating to establishment of wind mills/farms shall be reviewed after
5 years with a view to promote/facilitate adoption of latest technology at par in the
world.

(vii) The forest land will be leased in favour of the developers for a period of thirty years on
payment of lease rent of Rs. 30000/- per MW. Within a period of 5 years of Stage-II
approval, the developer shall apply for transfer the lease in the name of investors/power
producers, for prior permission of the Central Government following the procedure for
transfer of User Agency.

(viii)CA and NPV will be regulated as per the concerned guidelines.
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Chapter-9

Irrigation and Hydro-Electric Projects, including Catchment Area
Treatment (CAT) Plan

9.1. Proposals for diversion of forest lands falling within an irrigation / hydroelectric project
need to be processed in their entirety to avoid creation of fait accompli situations. However,
keeping in view the long gestation period for such projects, user agency may split such
projects into different phases for valid and cogent reasons. State Govt. while submitting
proposals to obtain “in principle (stage-I)” approval of Central Government under the Act for
diversion of the entire forest land required for the project, may intimate the extent of forest
land required and time schedule for execution of its each phase as may be specified by them,
and may request the Central Government to consider grant of “final (stage-II) approval”
under the Act in phased manner. In such cases, at the time of submission of the proposal,
scheme for compensatory afforestation for the forest land required for execution of initial
phases, consisting of inter-alia the dam, reservoir and main canals originating from the
reservoir as indicated by the State Government may only insisted upon. The Regional
Empowered Committee while examining such proposals shall stipulate time schedule for
transfer and mutation of non-forest land and funds for creation of Compensatory
Afforestation in lieu of the forest land required for execution of remaining phases in favour of
the State Forest Department so as to ensure that expenditure incurred on initial phases of the
project does not become infructuous.

9.2. Catchment Area Treatment (CAT) plans: A proposal for diversion of forest land for
Irrigation/Hydro-electric projects shall invariably be accompanied by detailed CAT plan
except in respect of small hydel projects (maximum up to 10 MW capacity), which are either
canal head or run-of the river projects and do not involve impounding of water/submergence
of forest land.

The CAT Plan is an important and essential plan for enhancing and maintaining the
ecological health of the catchment area of the proposed irrigation/hydroelectric project
through site-specific biological and engineering measures for conservation of soil & moisture
and management of water regime. Among other provisions, the measures should focus on
arresting soil erosion, improving effective drainage in the area, and rejuvenation of the
degraded eco system in the catchment. Following general principals should be kept in view
while formulating CAT plans.

(i) In the dense forest areas major concentration should be on soil & water conservation
including water harvesting for which various water harvesting structures like check
dams, gully plugging, gabion dams, contour trenches and vegetative structures should
be made.

(if) In the open forest areas besides taking up soil & water conservation measures,
plantation of local indigenous tree and shrub species, including rare/medicinal plants,
should be done. In higher altitudes plantation of Chir pine should be avoided.

(iii) The CAT plan should include a component of fodder development on the civil soyam
forest or on revenue/private lands in order to meet the requirement of fodder/small
timber/fire wood for the local population with a view to reduce pressure on the forests.
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(iv) The CAT Plan should have a socio-economic component including supply of CNG
connections to the project affected families to be implemented through Joint Forest
Management Committees (the nomenclature may vary among the States/UTSs).

(v) The infrastructure component like construction of buildings, vehicles, salaries of staff
etc. may be provided based on a careful analysis of the need for the same with detailed
justification and should constitute a very small percentage (say up to 5%) of the total
cost of the CAT plan.

(vi) CAT plan shall be approved by the Principal CCF & HoFF or any other officer
authorized by him for the purpose.

(vii)Regular monitoring is essential for effective implementation of the CAT Plan. The
Chief Project Officer of the User Agency must be associated in implementation as well
as monitoring of the progress of CAT plan. For this, a committee with following
composition may be constituted at State level for quarterly review of progress of
implementation of various CAT plans and take immediate steps to ensure the same:

1. PCCF & HoFF - Chairman
2. Secretary (Agriculture) or his representative - Member
3. Secretary (Animal Husbandry) or his representative - Member
4. Project Officer-User Agency - Member
5. Concerned Conservator of Forests - Member
6. Nodal Officer (FC) o/o PCCF -Member Secretary

9.3. CA and NPV will be regulated as per the concerned guidelines.

81



271

Chapter-10
Transmission lines
(Bare conductor and underground/Insulated cable)

10.1 Transmission through bare conductor(s): As a general principle, where routing of
transmission lines through the forest areas is unavoidable, these should be aligned in such a
way that it involves the least number of trees cutting, and as far as possible, the route
alignment through forest areas should not have any line deviation. The following table gives
the width of Right of Way (RoW), clearance below each conductor, and minimum clearance
between conductors for laying transmission line of different voltages.

Transmission Width of Width clearance below each | Minimum clearance
Voltage Right of Way conductor or conductor between conductor
(Meter) bundle for stringing and trees
purpose (meter) (Meters)
11Kv 7 Not required 2.6
33KV 15 Not required 2.8
66KV 18 Not required 3.4
110KV 22 Not required 3.7
132KV 27 Not required 4.0
220KV 35 Not required 4.6
400KV S/C 46 3 twin bundle,
vertical delta 5 triple bundle 55
configuration
400 KV D/C 46
7
+/- 500KV 52 7
HVDC
765 KV S/C 64 7 quadruple bundle 9
(With delta 10 hexagonal bundle
configuration)
765 KV D/C 67
1200 KV 89 To be decided 13

In case of the demand for reduction in the width of Right of Way (RoW) of transmission lines
in forest areas in the cases where Aerial Bunched Cable (ABC) are used in place of overhead
lines, it is clarified that as per definitions in Measures relating to Safety and Electric Supply,
Regulations, 2010 conductor is defined as bare or insulated and as such the vertical &
horizontal clearance specified in Regulation 61 have to be maintained for both bare and
insulated conductors like ABC etc.

To prevent death of animals like elephants due to electrocutions the distribution companies
shall preferably use ABC or underground cables in forest areas. In case of the overhead lines,
the clearance above ground of the lower conductor of 11kv and 33 KV overhead lines should
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be as per the CEA regulation 58(3) and 58(4) or above maximum trunk height of the
elephant, whichever higher.

10.2 Transmission through insulated cable: The norms/ standards for laying underground
insulated cables through forest areas shall be as below:

Lines Voltage Trench Width Trench Depth
33KV 600 mm 1200 mm
11 KV 300 mm 900 mm

However, for laying double circuit (D/C) underground cables through forest areas trench
width shall be twice the afore-mentioned width stipulated for the single circuit cable.

10.3. Compensatory afforestation (CA) and Net Present Value (NPV) will be regulated as per
the concerned guidelines.
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Chapter — 11

Infrastructural Projects incl. roads, railway lines, border roads,
critical utility infrastructure development, residential / building
construction

11.1 Infrastructure projects requiring diversion of forest land under the FCA, 1980 fall
under following categories, (in addition to the General Approval granted by the Central
government for the specified public utility services and critical/strategic defence

infrastructure for the specified periods):
()  Road Widening and construction, including widening in existing RoW.

(i) Construction of railway lines including conversion of meter gauge railway line to
broad gauge including widening within RoW of existing meter gauge.

(iii) Repair and maintenance of roads constructed on forest lands prior to 25" October
1980

(iv)  Approach/exit roads to petrol pumps etc.
(v)  Residential projects in forest lands
(vi) Construction of residential buildings in private forests

(vii) Non-site-specific projects like: Industries, residential colonies, institutes, disposal of
fly ash and rehabilitation of displaced persons

(viii) Ecotourism in Forest Areas
(ix)  School in hilly areas
(x)  Passenger Ropeways

11.2  Any proposal for linear projects such as roads, railway line, transmission lines, etc.
need to be processed in their entirety for comprehensive assessment of requirement of forest
land and consequences if approval for any forest land is not granted. No work on forest land
shall be taken up unless diversion of forest land is ordered by the concerned State /UT
Government after obtaining approval of the Central Government under the Forest
(Conservation) Act, 1980.

Provided that consequent to grant of Stage | approval in respect of linear projectssuch as
laying of new roads, widening of existing highways, transmission lines, water supply lines,
optic fiber cabling, railway lines etc. by the Central Government under FCA, the State
Government or a Senior Officer not below the Rank of a Divisional Forest Officer, having
jurisdiction over the forest land proposed to be diverted, duly authorized in this behalf by the
State Government can pass an order for tree cutting and commencement of work of a linear
project in forest land for a period of one year.

Such orders shall be passed only after full realization of funds for compensatory
afforestation, Net Present Value (NPV), wildlife conservation plan, plantation of dwarf
species of medicinal plants, and all such other compensatory levies, specified in the Stage |
(in-principle) approval from the UA, and where ever applicable, transfer and mutation of
non-forest/ revenue forest land in favour of State Forest Department.

11.3 To facilitate phased preparation and processing, the proposals for such projects may be
prepared Forest Division/ State-wise subject to submission of a map indicating alignment of
the entire project, highlighting the portions passing through forest land, along with a write up

84



274

on salient features of the entire project and details of approvals already obtained and/ or
sought under the Act for other sections of the project.

Moreover, in case of linear projects involving both forest as well as non-forest land, work on
non-forest land may be executed subject to submission of details of all stretches involving
forest lands along with alternate alignments identified to bypass the forest land. To prevent
occurrence of fait accompli situations, User Agency needs to undertake that in case diversion
of forest land is denied, project shall be executed along alternate alignment and work on non-
forest land shall not be cited as a reason for grant of approval of diversion of forest land
under the Forest (Conservation) Act, 1980. Work on non-forest land will not confer any right
on the User Agency with regard to grant of approval under the Act. Further, in case approval
under the Act is declined for widening of road, width of the portion of road falling in the
forest land will be maintained at its existing level.

The above facilitation is not applicable to the roads falling in the Protected Areas and the
Eco-sensitive zones around the Protected Areas where impact on wildlife is to be considered.

11.4 Roads/Railways/Canals: Non-forest lands which were acquired by the concerned
Government departments for construction of roads/railways/canals and the vacant areas in the
Right of Way (RoW) were subsequently planted and notified as Protected Forests for
management purposes will attract the provisions of Forest (Conservation) Act, 1980.
Similarly, breaking of any land, recorded as forest, for conversion of meter gauge railway
line to broad gauge railway line or road widening even if such forest land falls within the
existing RoW will require prior approval of the Central Government under the FC Act, 1980.

11.5 Railway projects passing through the notified ESZ or located within 10 km radius of
PAs (Protected Areas) or Tiger Reserves (TR) are not required to obtain Wildlife Clearance
from the NBWL as these projects do not need Environment Clearance. However, railway
projects passing through the areas linking one TR with another PA or TR diversion cannot be
allowed for ecologically unsustainable use, except in public interest with the approval of
NBWL on the advice of NTCA as provided under section 38 (O) (1) (g) of WLPA 1972

11.6 Repair and maintenance of roads constructed in forest lands: The up-gradation
of roads, constructed in forest areas prior to 25" October 1980, from 'Kutcha to Pucca' is
permissible without attracting the provisions of FC Act, 1980 and black topping and
bituminous work of forest roads (management works) which have been brought under
Pradhan Mantri Gramin Sadak Yojana (PMGSY) is permitted subject to fulfillment of the
following conditions:

(a) Bitumen cold mix for black topping should be prepared outside the forest or at a site
approved by the Divisional Forest Officer.

(b) The user agency shall maintain the curves of the roads, inside the forest, and will not
straighten the same.

(c) The user agency shall install speed breakers and speed control signage at regular
intervals to avoid accident with wild animals.

(d) The user agency shall try to maintain the road surface as rough as possible to act as
regular speed governor, even if it means going below the standards prescribed for the
particular class of roads, the intention being only to make it an all-weather road.

(e) The user agencyshall provide side drains for proper drainage.
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(f) No tree felling is involved.

(9) No widening of road should be undertaken without prior approval of the Central
Government under the Forest (Conservation) Act, 1980

11.7 Approach/Exit Roads to Fuel stations for distribution of petrol, diesel, LPG,
CNG etc.: Fuel stations should generally be part of rest area complex having other
amenities like place for parking, toilets, restaurants, rest rooms, shops, etc. Proper planning
should be done by the User Agencies, in advance, for construction of such complexes along
the highways so that destruction of road side forests is minimized.

Requirement for diversion of forest land for construction of acceleration/de-acceleration
lane and exit/entry opening shall be based on the approved layout plan provided in the
extant guidelines issued by the Ministry of Road Transport and Highways in this regard.

However, if approach/exit road for a fuel station involves forest land already diverted for
construction/widening of a road, fresh approval for re-diversion of such forest land for
construction of approach/exit for fuel station will be required only if it involves clearing of
or felling of any tree.

If two or more fuel station are to be constructed in close proximity or adjacent to each other
for some reasons, diversion of forest land for a common access/exit shall only be approved.

11.8 Infrastructure ancillary to Forest Management: According to the explanation in
the Act, any work relating or ancillary to conservation, development and management of
forests and wildlife, namely, the establishment of check- posts, fire lines, wireless
communications and construction of fencing, bridges and culverts, dams, waterholes, trench
marks, boundary marks, pipelines or other like purposes, is not a non-forest use and
therefore, taking up such work in the forest land does not require diversion under the FC Act.
As such all States Government should ensure that the basic spirit and essence or the Forest
(Conservation) Act, 1980 is not to divert forest land for construction of residential buildings,
Bungalows, quarters etc. Bare minimum (operational) buildings, which are essential for
management of forest and conservation of bio-wealth such as forest guard hut, check posts,
range offices, small inspection bungalow (2-3 room), un-tarred single lane roads etc., can be
taken up in selected areas without causing damage/destruction to the forests thereon. But if
the structures are large and would impact on conservation, prior permission under the Forest
(Conservation) Act, 1980 would be required.

11.9 Residential Projects: The Central Government will not entertain any proposal for
diversion of forest land for construction of residential or dwelling houses. However, the
Central Government has accorded permission for construction of residential houses in their
private forests land for construction of residential or dwelling houses in the MDDA areas of
Uttarakhand subject to fulfillment of following conditions:

(a) Construction activity for residential purpose in private forest shall be allowed only for
domestic purpose and shall not be extended to any institutional buildings or
commercial development

(b) The construction activates shall be restricted to a maximum of 250 square meter of
built up area in each case.

(c) The construction of residential building in private forest is permitted in MDDA areas
and other parts of Uttarakhand State only in order to alleviate hardship of homestead
owners for constructing/completing their bonafide residential buildings.
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Above stipulation is strictly restricted to construction of residential or dwelling houses
in private forest land in MDDA areas of Uttarakhand, where non-forest land is not
available.

11.10 Eco-tourism: Construction of permanent structures for the purpose of ecotourism on
forest land shall be considered as non-forestry activity. In such cases, prior approval of the
Central Government under the Forest (Conservation) Act, 1980 is required.

11.11 Construction of schools in hilly areas: The Central Government has conveyed
approval for construction of Governmentschools in hilly areas, over an area of 4 acres or 1.62
ha, where non-forests land is not available with the following conditions:

1. A certificate from the district Magistrate that non-forest land is not available for
the school building/other building construction in the area.

Reserve forest land with density more than 0.4 shall not be allowed.

3. Felling more than 75 trees per hectare shall not be considered in any kind of
forest.

4. Besides Compensatory Afforestation as per the Guidelines, the concerned
authority should be ensured plantation in vacant areas, wherever available within
the school premises.

11.12 Passenger Ropeways:
a. The alignment of ropeways should be such that it involves least tree-cutting

b. The route alignment through the forest areas should not have any line deviation
and it should be above tree height with minimum clearance of 5 meters from the
highest tree.

c. The land required for construction of terminal stations, line towers, etc. will be
included for diversion under FCA.

d. Forest land under the ropeway, in the alignment of ropeways where no felling is
involved, will also need diversion as this area cannot be diverted to any other
project. However, for such areas no CA charges shall be levied, but NPV has to
be paid in full as applicable.

e. The minimum clearance prescribed for maintaining the distance between the
cables and trees in the width of right of way be exempted as there is no electricity
passing through the cables

11.13 CA and NPV will be regulated as per the guidelines related to CA & NPV.
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CHAPTER -12
Projects in/near Protected Areas, Tiger Reserves, Elephant Reserves, Eco-
sensitive Zones, Z00s

12.1 Protected areas — National Park or Wildlife Sanctuaries etc. are notified and managed
under the provisions of the Wildlife (Protection) Act, 1972 and may comprise of RFs and
other areas of ecological, faunal, floral, geo-morphological, or zoological association or
importance.

12.2 In pursuance of order dated 13.11.2000 in Writ Petition (C) No. 337 of 1995 of the
Supreme Court, there shall be no de-reservation / de-notification of forests, National Parks
and Sanctuaries without approval of the Supreme Court. Further, in pursuance of the orders
of the Hon’ble Supreme Court all mining operations in National Parks and Sanctuaries shall
continue to remain suspended, and no mining activity is permissible within 1 km of the
boundary of a PA.

12.3 Any proposal for taking up non-forest activity in Protected Areas is required to be
cleared by the Standing Committee of National Board for Wildlife (NBWL) under the
provisions of Wildlife (Protection) Act, 1972, apart from prior approval of Central
Government under the Forest (Conservation) Act, 1980. The proforma for such proposals
seeking clearance for Standing Committee of NBWL for non-forestry activities within
Protected Areas are enclosed in Annexure-I. Such proposals for non-forest use of PA areas
may be processed concurrently for prior approval of diversion of forest land under FCA,
1980 and seeking prior recommendation of the standing Committee on NBWL However,
clearance in one aspect will not confer any right upon the UA and complete clearance is
obtained when all requisite clearances have been obtained by the UA(User Agency).

12.4 In case the entire forest land involved in the proposal, is located within one or more
PAs, the Central Government shall refer such proposals, complete in all respects, along with
site inspection reports, wherever necessary, to the forest Advisory Committee (FAC) or
Regional Empowered Committee, as the case may be, only after use of such forest land for
non-forestry purpose has been recommended by the Standing Committee of NBWL.

12.5 Prior recommendation of Standing Committee of NBWL under the provisions of
Wildlife (Protection) Act, 1972 is also required for taking developmental activities in/over an
area falling within eco sensitive zones around notified PAs in addition to prior approval of
diversion of forest land for non-forest purposes if such area involved is “Forests” as defined
by Hon’ble Supreme Court in their order of 12.12.96.

12.6 Zoo/Rescue Centers: Establishment/Re-location of zoosor rescue centers in forest area,
including rescue centers in a zoo/wild life safari or otherwise where wild animals are kept
also for exhibition to the public, requires diversion of forest land with prior approval of
Central Government under FCA, 1980. However, establishment of a rescue centerinside the
forest by the State Government purely for rehabilitation and recapitulation and not for public
display and enjoyment is not treated as a non-forest activity (Explanation b under Section 2
of the FCA, 1980)

The establishment of Zoo and Wildlife Safari whether stationary or mobile, where captive
animals are kept for exhibition to the public that does not include a circus and an
establishment of a licensed dealer in captive animals, are non-site specific and requires
diversion of forest land with prior approval of Central Government under FCA 1980.
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Proposals of construction of Zoo shall be entertained under the provisions of FCA 1980 only
when accompanied by CZA approved plan along with mandatory documents

It is empirically arrived at that not more than 15% of the activities in the establishment of a
new zoo shall be non-forestry in nature. Therefore, the following general conditions are
arrived at for approving new Zoos:

a. The State Government shall ensure that the non-forestry activities should be limited to
the minimum, and in any case should not be more than 15% of the diverted area

b. The conditions imposed by Central Zoo Authority shall be strictly adhered to

c. NPV at the rate of 15% of the entire diverted area under Section 2(ii)and (iii) shall be
charged.

d. Compensatory afforestation shall be raised as per dispensation specified in guidelines
2.5 (v).

12.7 Activities required to be done in a Zoo as per the approved Management Plan will not
attract the provisions of Forest (Conservation) Act provided such activities are necessary for
management of animals and imparting education & have the prior approval of CZA.

12.8 Relocation of villages from Protected Areas: Diversion of forest land under FCA for
relocation of villages from National Parks/Sanctuaries are to be approved without payment of
NPV subject to final orders in I.A. No 566 regarding NPV.

12.9 The legal status of forest land, diverted under Forest (Conservation) Act, 1980 for
relocation/rehabilitation of villages from National Parks/Wildlife Sanctuaries/Tiger Reserves
will cease to be a forest land in accordance with Hon’ble Supreme Court order dated 28™
January, 20109.

12.10 Survey for Development Projects : Surveys carried out in connection with
development projects such as transmission line, hydro-electric projects, seismic survey,
exploration for oil drilling, mining etc. in wildlife sanctuaries, national parks and sample
plots demarcated by the Forest Department also will not attract the provisions of the FC Act
as long as these surveys do not involve any clearing of forest or cutting of trees and
operations area restricted to cleaning of bushes and lopping of the branches for purpose of
sighting. Permission from the Chief Wildlife Warden, as provided in the said O.M. No.6-
133/2014(part) dated 26™ September 2014 issued by the Wildlife Division in the MOEF&CC,
will however be required to be obtained for such activities to be carried out in wildlife
sanctuaries and national parks. The Chief Wildlife Warden may exercise the mandate
provided in section-28 of WLPA, 1972 and consider prescribing appropriate guidelines for
application and safeguards to be followed for grant of permission to enter protected areas for
survey/investigation if no physical disturbance on the PA is contemplated.

12.11 Felling of trees in Eco-Sensitive Zone: In accordance with the extant guideline,
permission for tree felling in non-forest land in eco-sensitive zone of protected area for
widening of a highway which involve forest and non-forest land may be accorded only after
in-principle approval under FC Act 1980 for diversion of forest land required for widening of
such highway is obtained. Felling of trees in the Eco Sensitive Zone of the Protected Areas, is
subject to following:

(@) There shall be no felling of trees on the forest, non-forest land or government or revenue
or private lands falling within the Eco Sensitive Zone of Protected Ares without prior
permission of the competent authority duly notified by the State Government.
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(b) In case there is no Competent Authority notified by the State Government in such
interim period, the Principal Chief Conservator of Forests in-charge of the territorial
forests shall be the competent authority for this purpose and will grant permission for
tree felling on the recommendation of the Divisional Forest Officer in whose jurisdiction
the ESZ falls who will recommend in accordance with the existing provisions of the
Central or State Act and rules made thereunder by the State Government for protection
of trees in the State.

12.12 Transmission Lines: For laying of 11KV transmission lines for supply of electricity to
rural areas passing through Protected Areas, the project shall not be referred to Supreme
Court for their approval after obtaining approval from NBWL as per Hon’ble SC order dated
14.9.2007in 1A no 1220 and IA No. 548 of WP©202/1995. In all other cases approval from
the Supreme court is required.

12.12.1 In case of transmission lines passing through National Parks, Wildlife Sanctuaries
and Wildlife Corridors, insulated conductors shall only be used to prevent electrocution of
animals In case of transmission lines passing through elephant reserves/corridors, additional
clearances of at least 6 m shall be provided over and above minimum clearance [as stipulated
under Central Electricity Authority (Measures relating to safety & Electricity Supply)
Regulations, 2010] above the ground from the lowest conductor of the transmission lines”.

12.13 Eco-Tourism:Ecotourism is a non-forestry activity, and will be allowed in Protected
Avreas if the said activities are part of the Management Plan/ Tiger Conservation Plan and are
duly approved by the Central Government.

12.14 Roads Passing through Protected Areas:The Standing Committee of NBWL has
clarified regarding consideration of proposals for roads within PA as follows.

(a) The principles provided in the report of the sub- committee (Refer F. No 6-
62/2013WL dated 22 December 2014) have been adopted as generic principle.

(b) New roads shall not be proposed inside National Park & Wildlife Sanctuary.

(c) The cases of resurfacing and strengthening of existing roads, not involving widening
within protected area will be possible without reference to Standing Committee of
National Board for Wildlife.

(d) The cases of widening of existing roads, if unavoidable due to reasons of purpose and
alignment, could be placed before the Standing Committee, which shall consider
such cases keeping in view the feasibility of mitigation measures irrespective of
cost.

12.15 CA and NPV will be regulated as per the guidelines related to CA & NPV and
Supreme Court orders.
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(Annexure-I)

Proforma for proposals seeking clearance from Standing Committee of NBWL for
NBWL for taking up non-forestry activities in National Parks & Sanctuaries.

FORMS

(All documents to be submitted in triplicate and signed in Blue ink)

PART-I

Proposal for investigation and Survey in the National Park/ Sanctuary

(Details to be provided by the Applicant)

1.
2.

N o g &

Name of the Organization:
Aims and Objectives of the proposed Project:

Location and Map (1:150000) scale) of the area duly authenticated by the competent
authority to be investigated/surveyed.

Whether investigation/survey requires clearing of vegetation

If yes, please specify the extent (in Ha.)

Opinion of the Officer in Charge of the N.P./WLS (Attach signed copy)
Opinion of the Chief Wild Life Warden (Attach signed copy).

The following be included in the opinion:

Q) Brief history of the Protected Area:

(i) Current status of Wildlife:

(iii)  Current status of pressures on Protected Areas:

(iv)  Projected impacts of projects on wildlife habitat management and access/use
of resource by various stakeholders.

(V) Contiguous wildlife areas which would benefit wildlife if added to National
Park/ Sanctuary.

(vi)  Other areas in the State which have been recommended by theState
Government, Wildlife Institute of India, BNHS, SACON, IISC, IUCN or other
expert body for inclusion in Protected Area network.

Signed Project Head
Officer in Charge of the NP/WLS
CWLW
Office Seal

Date of submission to Govt. of India by the CWLW: -
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PART-II
(To be filled in by the Applicant)
. Project details:
Q) Copy of the investigation and Survey report
(i) Self-contained and factual project report for which NP/WLS area is required

(i) Map (Duly authenticated by the Divisional/ District Head of the Department
dealing with Forests and Wild Life) on a scale of 1:150000 showing the
boundaries of the NP/WLS, delineating the area in question in red colour)

(iv)  Self-contained and factual report of at least two alternatives considered by the
project authorities along with technical and financial justification for opting
National Park/Sanctuary area.

(V) Copy of the Bio-diversity Impact Assessment report in case the proposal
involves diversion of more than 50 ha. NP/WLS area.

Location of the Project/Scheme

Q) State/Union territory

(i) District

(iii)  Name of the National Park/Sanctuary
Details of the area required (in Hectares only)

(Provide breakup of the land use under the project e.g. construction of dam,
submergence, housing for staff, road etc.)

Details of displacement of people, if any, due to the project
Q) Total number of families involved in displacement

(i) Number of Scheduled Caste/Scheduled Tribe families involved in
displacement

(iii)  Detailed rehabilitation plan

. Any other information relevant to the proposal but not covered in any of the columns
above.

Signed by
Project Head
Name

Organization

Date of submission to the Head of the National Park/ Sanctuary
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PART-I1II

(To be completed by the Officer-in-Charge of the National Park/Sanctuary completed and
submitted to the Chief Wild Life Warden or officer authorized by him in this behalf within 30
days of the receipt of PART-II)

NP

10.

11.

12.

13.

Date of receipt of the PART-II.

Total Area (Ha.) of National Park/Sanctuary

Total area (Ha.) diverted from the NP/WLS so far for development purposes

List the past projects and the area (Ha.) diverted.

Name of the Project Area diverted Year of diversion

Positive impact/s due to the diversion of area for the projects referred to in column 4
above.

Name of the Project/s Positive impact Scientific Basis of Assessment
(Attach separate document, if required)

Negative impact/s due to the diversion of area for the projects referred to in column 4
above.

Name of the Project/s Positive impact Scientific Basis of Assessment
(Attach separate document, if required)

Management Plan Period

Attach copy of the Management Plan/ Management Scheme/Recommendation of
Chief Wildlife Warden

List Management actions taken/proposed to be taken in the whole Block/Zone in
which the proposed area is located.

Type of forest in which the proposed area falls.

Location of the proposed area w.r.t. the critical/intensive wildlife management areas/
wildlife habitats (attach Map to scale)

List the likely POSITIVE AND NEGATIVE impact/s of the proposed project giving
scientific and technical justification for each impact.

Provide COMPREHENSIVE details of the impact of the proposal in Terms of
Sections 29 and/or section 35(6) of the Wild Life (Protection) Act, 1972 as the case
may be.

Whether the project authorities have ever committed violation of the Wild Life
(Protection) Act, 1972 or Forest (Conservation) Act, 1980. If yes, provide the
EXHAUSTIVE details of the offence and the present status of the case.
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(Concealing or misrepresenting the facts will lead to rejection of the case in addition
to any other penalty as prescribed under Law)

14. Have you examined the Project Appraisal document and the alternatives as provided
in PART-11?

15. Have you examined the Bio-diversity impact Assessment Report?
16. If yes, please give your comments on the recommendations given in the report.
17. Dates and duration of your field visits to the proposed site.

18. Do you agree that the present proposal of diversion of NP/WLS area is the best or
only option and is viable?

19. Any other information that you would bring to the notice of the State Board, National
Board or its Committee that may be relevant and assist in decision making.

20. Do you recommend the project?
(Please provide full justification to support your recommendations)

The Officer in Charge of the N.P./WLS
Official Seal

Date of submission to the Chief Wild Life Warden or any other officer authorized by him in
this regard
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PART-IV

(To be completed by the Chief Wild Life Warden within 15 days of the receipt of
PART-Il and I11)

1. Date of RECEIPT of PART-1I AND IlI by the Chief Wild Life Warden or the Officer
authorized by him in this regard.

2. Do you agree with the information and recommendation provided by the Officer-in-
Charge in PART-111?

If not, please provide the reasons.
4. Have you visited the site yourself and held discussions with the applicant?

Do you agree that the present proposal for permitting use of NP/WLS area is the best
option or only option and is viable?

6. Please provide specific comments w.r.t. Section 29 of the Wild Life.

7. Any other information that you would bring to the notice of the State Board, National
Board or its Committee that may be relevant and assist in decision making.

8. Do you recommend the project?
(Please provide full justification to support your recommendations)

9. Conditions, if any, to be ensured in the interest of wildlife for allowing use of the
Area.

Signed by

The Chief Wild Life Warden
Name

State

Official Seal

Date of submission to the State Government
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PART-V

(To be completed by the Department in charge of Forestry and Wild Life in
consultation with the State Board for Wild Life within 30 days of the
receipt of PART-II, 111 and 1V)

Date of RECEIPT of PART-II, 11l and IV by the Department.

Do you agree with the recommendation/s of the Chief Wild Life Warden?
If not, please provide reasons

Did you provide PART-II, 111 AND IV to the members of the State Board?
Attach copy of the opinion of the State Board for Wild Life.

Give details of the recommendations of the State Government.

o a s~ e

Signed by

The Principal Secretary
Name

State

Official Seal

Date of submission to the Central Government.
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Annexure |1

Ensuring compliance to the Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006.

The Forest (Conservation) Rules 2003 [as amended vide the Forest (Conservation)
Amendment Rules 2014; Forest (Conservation) second Amendment Rules 2014; and Forest
(Conservation) Amendment Rules 2016]vide Rule (3) (a) provides that after having received
the proposal for diversion of forest land for non-forest purpose the Nodal Officer of the
concerned State Government or the Union territory Administration, and on being satisfied
that the proposal is complete in all respects and requires prior approval under the Act, shall
send the proposal to the concerned Divisional Forest Officer and the District Collector.

Rule 6 (3) (e) of the above rules requires the District Collector to complete the
process of recognition and vesting of forest rights in accordance with the provisions of the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act,
2006 (2 of 2007) for the entire forest land indicated in the proposal, obtain consent of each
Gram Sabha having jurisdiction over the whole or a part of the forest land indicated in the
proposal for the diversion of such forest land and compensatory and ameliorative measures, if
any, having understood the purposes and details of diversion, wherever required; and forward
his findings to the Conservator of Forests.

In compliance of the above mentioned, the District Collector shall submit a certificate
along with other specified documents in respect of (a) plantations that were raised on non-
forest land and notified as “protected forest” on or after 13" December 1930 and located in
villages having no recorded Scheduled Tribe Population as per 2001 and 2011 census; (b)
linear projects involving forest land other than plantations covered in (a); and (c) projects
other than linear projects and plantations covered in (a) and (b); in the formats enclosed as
Form I, Form I, and Form |11 respectively.

Passenger Ropeway project shall be considered as linear project for the purpose of
submission of evidences for having initiated and completed the process of settlement of rights
under ST &OTFD (RoR) Act 2006
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FORM —I

(for linear projects other than Plantations)
[Rule 6(3) (e) of Forest (Conservation) Rules 2003 as amended up to date]

Government of ................oo..l.

Office of District Collector ........ccovveeeeeen....

TO WHOMSOEVER IT, MAY CONCERN

In compliance of the Rule 6(3)(e) of the Forest (Conservation) Rules, 2003 [as
amended vide the Forest (Conservation) Amendment Rules 2014; Forest (Conservation)
second Amendment Rules 2014; and Forest (Conservation) Amendment Rules 2016] it is

certified that ............... hectares of forest land proposed to be diverted in favour of
.................................................................................... (name of user agency)
fOr o (purpose for diversion of forest land) in the district
falls within the jurisdiction of....... .. ..., village(s)
.................. Meooioiiiiiiiiiin coveenen...... tehsils. Itis further certified that:

(a) the complete process of recognition and vesting of forest rights under the FRA has been
carried out for the entire ........cccceeevveiiiicce e hectares of forest land proposed
for diversion. A copy of records of all consultations and meetings of the Forest Rights
Committee(s), Gram Sabha(s), Sub- Division Level Committee(s) and the District Level
Committee are enclosed as attachment .......... to attachment ............. ;

(b) the diversion of forest land for facilities managed by the Government as required under
section 3 (2) of the FRA, 2006 have been completed and the Gram Sabhas have given
their consent to it;

(c) the proposed area does not involve recognized rights of Primitive Tribal Groups and Pre-
Agricultural Communities.

Encl.: As above.

Signature
(Full name and official seal of the District Collector)
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FORM-II
(for projects other than linear projects and plantations)
[Rule 6(3) (e) of Forest (Conservation) Rules 2003 as amended up to date]

TO WHOMSOEVER IT, MAY CONCERN

In compliance of the Rule 6(3)(e) of the Forest (Conservation) Rules, 2003 [as
amended vide the Forest (Conservation) Amendment Rules 2014; Forest (Conservation)
second Amendment Rules 2014; and Forest (Conservation) Amendment Rules 2016] it is

certified that ............... hectares of forest land proposed to be diverted in favour of
.................................................................................... (name of user agency)
10 S (purpose for diversion of forest land) in the
district falls within the jurisdiction of ....... ...
village(s) ..ovovvevinnnnn.n. M e tehsils. It is further certified that:

(a) the complete process of recognition and vesting of forest rights under the FRA, 2006 has
been carried out for the entire ..., hectares of forest land
proposed for diversion. A copy of records of all consultation and meetings of the Forest
Rights Committee(s), Gram Sabha(s), Sub- Division Level Committee(s) and the District
Level Committee are enclosed as attachment ...... to...... attachment ....... ;

(b) the proposal for such diversion (with full details of the project and its implications,
vernacular/ local language) have been placed before each concerned Gram Sabha or
forest-dwellers, who are eligible under the FRA, 2006;

(c) each of the concerned Gram Sabha(s), has certified that all formalities/ processes under
the FRA have been carried out, and that they have given their consent to the proposed
diversion and the compensation and ameliorative measures, if any, having understood the
purpose and details of proposed diversion. Copies of certificate issued by the Gram
Sabha(s) of ......coovviiiiii. villages(s) are enclosed as attachment ...................... to
attachment.................. ;

(d) the discussion and decisions on such proposals had taken pace only when there was a
quorum of minimum 50 % of the members of Gram Sabhas present;

(e) the diversion of forest land for facilities managed by the Government as required under
Section 3 (2) of tine FRA have been completed and the Gram Sabhas have given their
consent to it;

(F) the rights of Primitive Tribal Groups and Pre-Agricultural Communities, where applicable
have been specifically safeguarded as per Section3 (1) of the FRA, 2006.

Encl.: As above.
Signature
(Full name and official seal of the District Collector)
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FORM- 111

(for plantations on non-forest land and notified as “protected forest” on or after 13"
December 1930 and located in villages having no recorded Scheduled Tribe Population as
per 2001 and 2011 census)

[Rule 6(3) (e) of Forest (Conservation) Rules 2003 as amended up to date]

Government of ..............oooiull.

Office of District Collector .........ccoveeeeeeena....

TO WHOMSOEVER IT, MAY CONCERN

In compliance of the Rule 6(3)(e) of the Forest (Conservation) Rules, 2003 [as
amended vide the Forest (Conservation) Amendment Rules 2014; Forest (Conservation)
second Amendment Rules 2014; and Forest (Conservation) Amendment Rules 2016] it is

certified that ............... hectares of forest land proposed to be diverted in favour of
.................................................................................... (name of user agency)
0T (purpose for diversion of forest land) in the
district falls within the jurisdiction of ...,
village(s) ....coovvvinnnnn 01 DO tehsils having no recorded population

of Scheduled Tribes as per Census of India 2001 and 2011. It is further certified that:

a) The Protected Forest (s) namely involved in the above villages are
plantations raised on non-forest land on or after 13" December 1930 and were
notified as PF vide notification no (8)........................ dated.................. ;

b) Therefore, these PFs neither have residing Scheduled Tribes nor have Other
Traditional Forest Dwellers (residing in the PFs for more than 75 years) having
rights recognized under Forest Rights Act, 2006.

Encl.: As above.

Signature

(Full name and official seal of the District Collector)
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Annexure 111
Conducting cost-benefit analysis for projects involving forest diversion

(i) While considering proposal for diversion of forest land for non-forestry use, it is

essential that ecological and environmental losses and eco-economic distress caused
to the people who are displaced are weighted against economic and social gains.

(i) Whenever the forest land is involved in the development projects, the cost of

ecosystem services and fragmentation of habitat of wildlife and economic distress
caused to people dependent on forests and the cost of settlement of people dependent
on forest should also be added as the cost of forest diversion in addition to the
standard project cost which would have been incurred by the user agencies without
involvement of forest land while conducting the cost benefit analysis of the project.
Similarly, the benefits from the project accruing due to diversion of forest land and
used in the project should also be accounted for in the benefits component in addition
to the standard benefits of the project which would have been accrued without
involvement of forest land while conducting the cost benefit analysis and determining
the benefit and cost ratio (BC ratio).

(iii)The cost of compensatory afforestation and its maintenance in future and soil &

moisture conservation at present discounted value and future benefits from such
Compensatory Afforestation accruing over next 50 years monetized and discounted to
the present value should be included as cost and benefits respectivelyof compensatory
afforestation while conducting the cost benefit analysis and determining the benefit
and cost ratio (BC ratio).

(iv)Table-A lists the details the types of projects involving forest land for which cost-

benefit analysis will be required. Table-B lists the parameters according to which the
cost aspect of forest land diverted for the development projects will be determined,
while Table-C lists the parameters for assessing the benefits accruing to the project
using of forest land.

(v) A cost-benefit analysis as above should accompany the proposals sent to the Central

Government for forest clearance under the Forest Conservation Act.

Table-A: Cases under which a cost-benefit analysis for forest diversion are required

S. Nature of proposal Applicable/ Remarks

No. not applicable

1 All categories of proposals | Not applicable | These proposals may be
involving forest land upto 20 considered on a case-to-case
hectares in plains and upto 5 basis and value judgment.
hectare in hills.

2 Proposal for defence | Not applicable | In view of national Priority
installation purposes and oil accorded to these sectors, the
prospecting (prospecting proposals would be critically
only). assessed to help ascertain that

the utmost minimum forest
land is diverted for non-forest
use.
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3 Habitation, establishment of | Not applicable | These activities being
industrial units, tourist lodges detrimental to protection and
complex and other building conservation of forest, as a
construction. matter of policy, such

proposals would be rarely
entertained.

4 | All other proposals involving | Applicable These are cases where a cost-

forest land more than 20
hectares in plains and more
than 5 hectares in hills
including roads, transmission
lines, minor, medium and
major irrigation  projects,
hydro projects, mining
activity, railway lines,
location specific installations
like micro-wave stations, auto
repeater centers, TV towers
etc.

benefit analysis is necessary
to determine when diverting
the forest land to non-forest
use in the overall public
interest.

Table-B: Estimation of cost of forest diversion

S.
No.

Parameters

Remarks

1

Ecosystem services losses due
to proposed forest diversion.

Economic value of loss of eco-system services
due to diversion of forests shall be the net
present value (NPV) of the forest land being
diverted as prescribed by the Central
Government (MoEF&CC).

Note: In case of National Parks the NPV shall
be ten (10) times the normal NPV and in case
of Wildlife Sanctuary the NPV shall be five (5)
times the normal NPV or otherwise prescribed
by the ministry or any other competent
authority.

Loss of animal husbandry
productivity, including loss of
fodder.

To be quantified and expressed in monetary
terms or 10% of NPV applicable whichever is
maximum.

Cost of human resettlement.

To be quantified and expressed in monetary
terms as per approved R&R plan.

Loss of public facilities and
administrative infrastructure
(Roads, building, schools,
dispensaries, electric lines,
railways, etc.) on forest land,
which would require forest
land if these facilities were
diverted due to the project.

To be quantified and expressed in monetary
terms on actual cost basis at the time of
diversion.
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Possession value of forest
land diverted.

30% of environmental costs (NPV) due to loss
of forests or circle rate of adjoining area in the
district should be added as a cost component as
possession value of forest land whichever is
maximum.

Cost of suffering to oustees.

The social cost of rehabilitation of oustees (in
addition to the cost likely to be incurred in
providing residence, occupation and social
services as per R&R plan) be worked out as 1.5
times of what oustees should have earned in
two years had he not been shifted.

Habitat Fragmentation Cost.

While the relationship between fragmentation
and forest goods and services is complex, for
the sake of simplicity the cost due to
fragmentation has been pegged at 50% of NPV
applicable as a thumb rule.

Compensatory  Afforestation
and soil &  moisture
conservation cost.

The actual cost of compensatory afforestation
and soil & moisture conservation and its
maintenance in future at present discounted
value.

Table-C—Existing guidelines for estimating benefits of forest-diversion in CBA

Sr. | Parameters Remarks
No.
1 Increase in  productively | To be quantified & expressed in monetary
attribute to the specific | terms avoiding double counting.
project.
2 Benefits to economy due to | The incremental economic benefit in monetary
the specific project. terms due to the activities attributed to the
specific project.
3 No. of population benefited | As per the Detailed project report.
due to specific project.
4 Economic benefits due to of | As per the Detailed project report.
direct and indirect
employment due to the
project.
5 Economic benefits due to | Benefits from such Compensatory

Compensatory afforestation.

Afforestation accruing over next 50 years
monetized and discounted to the present value
should Dbe included as benefits of
Compensatory Afforestation.

*For benefits of CA the guideline of the
Ministry for NPV estimation may be consulted.

Note-1: Net Present value (NPV) of environment and ecosystem services l0ss:

The concept of Net Present Value of the forest land diverted is a scientific method
of calculating the environmental cost and other losses caused due to diversion of
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forest land for non-forestry purposes. The NPV represents the net value of various
ecosystem services and other environmental services in monetary terms which the
forest would have provided if the forest would not have been diverted.

Note-2: Possession value of forest land diverted:

The forest land diverted for the project such as irrigation, hydropower, railways,
roads, wind, and transmission lines and mining etc. are unlikely to be returned and
remains in possession of the user agencies. Therefore 30% of the net present value
(NPV) of forest land diverted or market rate of adjoining area in the district should
be added as a cost component as "possession value of forest land” in addition to the
environmental costs due to loss of forests.
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The following are general and standard conditions pertaining to different
categories of project. These conditions may be incorporated in all cases
along with different specific conditions recommended by the
RO/REC/FAC/State Government (for general approval projects)

Hydro Electric Project (HEP)

In-principle/Stage-1 approval.

1. Compensatory afforestation:
a) Compensatory afforestation shall be taken up by the Forest Department over
.............. ha Non-forest land / degraded forest land (Compartment no. / Khasra
No. oo , Village-..................... , Tehsil- ... ,
District-..........ccooeevinnnl. ) at the cost of the User Agency. As far as practicable
a mixture of local indigenous species will be planted and monoculture of a species
has to be avoided.

b) The non-forest land proposed for CA shall be transferred and mutated in the name of
Forest Department and notified as RF/PF prior to Stage-Il approval. A copy of the
original notification declaring the non-forest land under Section 4 or Section 29 of the
Indian Forest Act, 1927, or under the relevant section of the State Forest Act as the
case may be, will be submitted by the State Government prior to Stage-11 approval,

2. The cost of compensatory afforestation at the prevailing wage rates as per
compensatory afforestation scheme and the cost of survey, demarcation and erection of
permanent pillars if required on the CA land shall be deposited in advance with the
Forest Department by the project authority. The CA will be maintained for 10 years.
The scheme may include appropriate provision for anticipated cost increase for works
scheduled for subsequent years.

3. NPV

a) The State Government shall charge the Net Present Value(NPV) for the
.................. ha forest area to be diverted under this proposal from the User
Agency as per the orders of the Hon’ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in 1A No. 566 in
WP (C) No. 202/1995 and as per the guidelines issued by the Ministry vide letters
No. 5-1/1998-FC (Pt.1l) dated 18/09/2003, as well as letter No. 5-2/2006-FC dated
03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this regard.

b) Additional amount of the NPV of the diverted forest land, if any, becoming due after
finalization of the same by the Hon’ble Supreme Court of India on receipt of the
report from the Expert Committee, shall be charged by the State Government from
the User Agency. The User Agency shall furnish an undertaking to this effect.

4.  The cost of felling of trees shall be deposited by the User Agency with the State Forest
Department.

5. Copy of approved Catchment Area Treatment (CAT) Plan, if applicable shall be
submitted in accordance to para no. 4.8 (i) of Forest (Conservation) Act, 1980
Handbook.

6. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.
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All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA fund only through e-portal (https://parivesh.nic.in/).
The compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).

Formal/ Stage-11 approval

1.
2.

3.

© o

10.

11.

12.

13.

14.

15.

16.

17.

18.
19.

20.

Legal status of the forest land shall remain unchanged.

Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency.

Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the cost
of the user agency. As far as possible, a mixture of local indigenous species shall be
planted and monoculture of any species may be avoided.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

User Agency shall restrict the felling of trees to minimum numbers in the diverted
forest land and trees shall be felled under strict supervision of the State Forest
Department.

The felling of trees shall be restricted to FRL-4 meter only and felling of trees
shall be carried out by the State Forest Department. Number of trees to be
removed shall be kept at barest minimum during the execution of the project.

The Catchment Area Treatment Plan (CAT) shall be implemented as per
approved scheme.

User agency shall undertake afforestation along the periphery of the reservoir.
User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

No labour camp shall be established on the forest land.

Sufficient firewood, preferably the alternate fuel, shall be provided by the User
Agency to the labourer after purchasing the same from the State Forest Department or
the Forest Development Corporation or any other legal source of alternate fuel.

The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concerned Divisional Forest Officer.

No additional or new path will be constructed inside the forest area for transportation
of construction materials for execution of the project work.

The period of diversion under this approval shall be co-terminus with the period of
lease to be granted in favour of the user agency or the project life, whichever is less.
The User Agency and the State Government shall ensure compliance of all the Court
orders, provisions, rules, regulations and guidelines for the time being in force as
applicable to the project.

The forest land shall not be used for any purpose other than that specified in the project
proposal.

User agency shall provide free water for forestry related activities/ projects.

The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Govt. of India.
Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.
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21.  Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests & wildlife.

B. Industry Project

In-principle/ Stage-1 approval.

1. Compensatory afforestation:
a) Compensatory afforestation shall be taken up by the Forest Department over

.............. ha. Non-forest land / degraded forest land (Compartment no. / Khasra
No. .o , Village-..................... , Tehsil- ... ,
District-..........ccooeeeinnil. ) at the cost of the User Agency. As far as practicable
a mixture of local indigenous species will be planted and monoculture of a
species has to be avoided.

b) The non-forest land proposed for CA shall be transferred and mutated in the name of
Forest Department and notified as RF/PF prior to Stage-Il approval. A copy of the
original notification declaring the non-forest land under Section 4 or Section 29 of the
Indian Forest Act, 1927, or under the relevant section of the State Forest Act as the
case may be, will be submitted by the State Government prior to Stage-11 approval,

The cost of compensatory afforestation at the prevailing wage rates as per compensatory

afforestation scheme and the cost of survey, demarcation and erection of permanent

pillars if required on the CA land shall be deposited in advance with the Forest
Department by the project authority. The CA will be maintained for 10 years. The
scheme may include appropriate provision for anticipated cost increase for works
scheduled for subsequent years.

3. NPV:

a)

b)

The State Government shall charge the Net Present Value(NPV) for the
.................. ha forest area to be diverted under this proposal from the User
Agency as per the orders of the Hon’ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in IA No. 566
in WP (C) No. 202/1995 and as per the guidelines issued by the Ministry vide
letters No. 5-1/1998-FC (Pt.11) dated 18/09/2003, as well as letter No. 5-2/2006-
FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this regard.

Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon’ble Supreme Court of India on receipt of
the report from the Expert Committee, shall be charged by the State Government
from the User Agency. The User Agency shall furnish an undertaking to this
effect.

4.  The cost of felling of trees shall be deposited by the User Agency with the State Forest
Department.

5.  The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

6. All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA fund only through e-portal (https://parivesh.nic.in/).

7. The compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).
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Formal /Stage-11 approval

1. Legal status of the forest land shall remain unchanged.

2.

3.

o

10.

11.

12.

13.

14.

15.

16.

Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency.

Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest/ degraded forest land (Compartment/ Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the cost
of the user agency. As far as possible, a mixture of local indigenous species shall be
planted and monoculture of any species may be avoided.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

User Agency shall restrict the felling of trees to minimum numbers in the diverted
forest land and trees shall be felled under strict supervision of the State Forest
Department.

User Agency shall obtain the Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986.

The user agency shall maintain green belt (33%) within the allotted area as per
the directions of the concerned Divisional Forest Officer.

No labour camp shall be established on the forest land.

The User Agency shall provide firewood preferably alternate fuels to the labourers and
the staff working at the site so as to avoid any damage and pressure on forest areas.

The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost as per the directions of concerned Divisional Forest Officer.

The forest land shall not be used for any purpose other than that specified in the project
proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Central
Government.

The concerned Divisional Forest Officer, will monitor and take necessary
mitigative measures to ensure that there is no adverse impact on the forests in the
surrounding area.

The User Agency and the State Government shall ensure compliance of all the Court
orders, provisions, rules, regulations and guidelines for the time being in force as
applicable to the project.

Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.

Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests &wildlife. The State Government shall ensure compliance of all the above
conditions.

C.Irrigation Project

In-principle/ Stage-1 approval

1.

Compensatory afforestation:
a) Compensatory afforestation shall be taken up by the Forest Department over
.............. ha. Non-forest land / degraded forest land (Compartment no. / Khasra
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No. o , Village-..................... , Tehsil- ...l ,
District-.............ocoooeel. ) at the cost of the User Agency. As far as practicable
a mixture of local indigenous species will be planted and monoculture of a
species has to be avoided.

b) The non-forest land proposed for CA shall be transferred and mutated in the name
of Forest Department and notified as RF/PF prior to Stage-Il approval. A copy of
the original notification declaring the non-forest land under Section 4 or Section
29 of the Indian Forest Act, 1927, or under the relevant section of the State Forest
Act as the case may be, will be submitted by the State Government prior to Stage-
Il approval;

The cost of compensatory afforestation at the prevailing wage rates as per
compensatory afforestation scheme and the cost of survey, demarcation and erection of
permanent pillars if required on the CA land shall be deposited in advance with the

Forest Department by the project authority. The CA will be maintained for 10 years.

The scheme may include appropriate provision for anticipated cost increase for works
scheduled for subsequent years.

NPV:

a) The State Government shall charge the Net Present Value(NPV) for the
.................. ha forest area to be diverted under this proposal from the User
Agency as per the orders of the Hon’ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in 1A No. 566
in WP (C) No. 202/1995 and as per the guidelines issued by the Ministry vide
letters No. 5-1/1998-FC (Pt.11) dated 18/09/2003, as well as letter No. 5-2/2006-
FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this regard.

b) Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon’ble Supreme Court of India on receipt of
the report from the Expert Committee, shall be charged by the State Government
from the User Agency. The User Agency shall furnish an undertaking to this
effect.

The cost of felling of trees shall be deposited by the User Agency with the State Forest

Department.

Copy of approved Catchment Area Treatment (CAT) Plan shall be submitted in
accordance to para no. 4.8(i) of Forest (Conservation) Act, 1980 Handbook, if
applicable.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA fund only through e-portal (https://parivesh.nic.in/).

The compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).

Formal/ Stage-I1 approval

=

Legal status of the forest land shall remain unchanged.

Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency.

Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the cost
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15.

16.

17.

18.
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of the user agency. As far as possible, a mixture of local indigenous species shall be
planted and monoculture of any species may be avoided.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

The felling of trees shall be restricted to FRL-4 meter only and felling of trees
shall be carried out by the State Forest Department. Number of trees to be
removed shall be kept at barest minimum during the execution of the project.

User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable.

User agency shall undertake afforestation along the periphery of the reservoir.

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

No labour camp shall be established on the forest land.

Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency
to the labourer after purchasing the same from the State Forest Department or the
Forest Development Corporation or any other legal source of alternate fuel.

The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concerned Divisional Forest Officer.

No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work.

The period of diversion under this approval shall be co-terminus with the period of
lease to be granted in favour of the user agency or the project life, whichever is less.
The forest land shall not be used for any purpose other than that specified in the project
proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Govt. of India.

The User Agency and the State Government shall ensure compliance of all the Court
orders, provisions, rules, regulations and guidelines for the time being in force as
applicable to the project.

Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.

Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests & wildlife.

Mining Project

In-principle/ Stage-1 approval

1.

Compensatory afforestation:

a) Compensatory afforestation shall be taken up by the Forest Department over
.............. ha. Non-forest land / degraded forest land (Compartment no. / Khasra No.
.................. , Village-....................., Tehsil- ......................, District-
........................ ) at the cost of the User Agency. As far as practicable a mixture of
local indigenous species will be planted and monoculture of a species has to be
avoided.

b) The non-forest land proposed for CA shall be transferred and mutated in the name of
Forest Department and notified as RF/PF prior to Stage-Il approval. A copy of the
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original notification declaring the non-forest land under Section 4 or Section 29 of the

Indian Forest Act, 1927, or under the relevant section of the State Forest Act as the

case may be, will be submitted by the State Government prior to Stage-I1 approval;

The cost of compensatory afforestation at the prevailing wage rates as per

compensatory afforestation scheme and the cost of survey, demarcation and erection of

permanent pillars if required on the CA land shall be deposited in advance with the

Forest Department by the project authority. The CA will be maintained for 10 years.

The scheme may include appropriate provision for anticipated cost increase for works

scheduled for subsequent years.

NPV:

a) The State Government shall charge the Net Present Value(NPV) for the
.................. ha forest area to be diverted under this proposal from the User
Agency as per the orders of the Hon’ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in IA No. 566
in WP (C) No. 202/1995 and as per the guidelines issued by the Ministry vide
letters No. 5-1/1998-FC (Pt.11) dated 18/09/2003, as well as letter No. 5-2/2006-
FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this regard.

b) Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon’ble Supreme Court of India on receipt of
the report from the Expert Committee, shall be charged by the State Government
from the User Agency. The User Agency shall furnish an undertaking to this
effect.

The cost of felling of trees shall be deposited by the User Agency with the State Forest

Department.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA fund only through e-portal (https://parivesh.nic.in/).

The compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).

Formal/ Stage-11 approval

N

Legal status of the forest land shall remain unchanged.

Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency.

Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the cost
of the user agency. As far as possible, a mixture of local indigenous species shall be
planted and monoculture of any species may be avoided.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

User Agency shall restrict the felling of trees to minimum numbers in the diverted
forest land and trees shall be felled under strict supervision of the State Forest
Department.

User Agency shall obtain the Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986.

The User Agency either itself or through the State Forest Department shall
undertake fencing, protection and afforestation of the safety zone area (7.5 meter
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strip shall be kept within the mining lease or mining cluster, as applicable and
such other areas as specified in the approved mining plan) at the project cost.
Area of safety zone of a mining lease shall be a part of the total area of the mining
lease.

The period of diversion of the said forest land shall be co-terminus with the period
of the mining lease granted under the Mines and Minerals (Development &
Regulating) Act, 1957 or Rules framed thereunder.

The user agency shall undertake mining and reclamation of the mined out area as
per the approved mining plan and the directions of the concerned Divisional
Forest Officer.

No labour camp shall be established on the forest land.

The User Agency shall provide firewood preferably alternate fuels to the labourers and
the staff working at the site so as to avoid any damage and pressure on forest areas.

The boundary of the diverted forest land, mining lease area and safety zone shall
be suitably demarcated on ground at the project cost as per the directions of
concerned Divisional Forest Officer.

The forest land shall not be used for any purpose other than that specified in the project
proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Central
Government.

The change in the layout plan of the mining lease, if required, shall be done as
prescribed in the MoEF&CC Guideline F. No. 11-42/2017-FC dt 29/01/2018.

The concerned Divisional Forest Officer, will monitor and take necessary
mitigative measures to ensure that there is no adverse impact on the forests in the
surrounding area.

The User Agency and the State Government shall ensure compliance of all the Court
orders, provisions, rules, regulations and guidelines for the time being in force as
applicable to the project.

Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.

Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests &wildlife. The State Government shall ensure compliance of all the above
conditions.

E. Prospecting proposals

Formal approval

1.

2.

The User Agency shall be allowed exploratory drilling of a maximum of
................. borehole of ...............” diameter over ............... ha of forest land.

The prior approval of Govt. of India under Section 2 of FC Act for prospecting in this
forest area under consideration is only for resource assessment and mapping and does
not confer in any manner any right to the State Government to divert such forest land
under Section 2(ii) of Forest (Conservation) Act, 1980 for mining purpose in future in
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favour of this user agency or any other mining company on the plea that forest
clearance for prospecting has been granted.
Charges towards NPV & CA as applicable shall be realized by the State Govt. from
the User agency & deposited in Ad-hoc CAMPA fund through e-portal.
User agency shall seek permission of concerned Divisional Forest Officer before
entering into the forest area and borehole shall be dug with prior permission of the
concerned Divisional Forest Officer and also furnish detailed report thereof on
completion of the project.
Proper plugging of borehole shall be made after exploration activities are complete to
the satisfaction of the concerned Divisional Forest Officer.
No tree felling shall be undertaken for exploration activities. Project activities shall be
restricted to clearing of bushes and lopping of tree branches if any for the purpose of
site preparation.
The user agency shall be responsible for any loss to the flora and fauna in the
surrounding. Any damage done in this regard shall be compensated by the user
agency from the project cost as per assessment of the concerned Divisional Forest
Officer.

No new road shall be constructed by the user agency for transporting prospecting
tools and machines. The user agency may use the existing forest road/ path with prior
information to the concerned Divisional Forest Officer. The area used for path during
the prospecting work shall be restored to its original status of forest after completion
of prospecting work.

No other construction activities shall be done by the user agency on forest land.
Existing path and roads only will be used by the user agency for the purpose of
prospecting activities and drilling of borehole will be limited to ............... no. with
diameter of ................. ” within forest land will be dug.

Any change in the diameter of borehole and number of bore holes will be reported to
the concerned Regional Office in advance for consideration and recommendations to
the Central Government.

Adequate measures shall be taken by the user agency to ensure that prospecting
activities do not harm the wildlife in the area. Any damage done in this context, shall
be compensated by the user agency as per assessment, by the concerned Divisional

Forest Officer.

No labour camp shall be established on the forest land and no work shall be allowed
after sunset.

In case, rights over forest land proposed to be used for prospecting purpose, has
already been settled in favour of eligible claimants as per provisions of the Forest
Rights Act, 2006, the claimants shall either be compensated appropriately or location
of borehole by suitably re-located.

Initially the permission for prospecting will be granted for two years from the date of
issue of this approval which can be extended for one more year with convincing
justification from the State Government for extension.

In case of violations of conditions by the user agency, the permission for prospecting
of minerals shall be suspended by the concerned Divisional Forest Officer. Further it
shall be enquired by the Nodal Officer (FCA) of the State Government and report to
be submitted to the concerned Regional Office for appropriate action.

The samples collected during the prospecting shall be used purely for investigation
purposes and shall in no case be used for trade or commerce purpose.
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To minimize disturbance to the wildlife, user agency shall take all possible measures
to minimize noise during prospecting operations and halt the prospecting activities
during night and during such periods in the day as may be advised by the concerned
Chief Wildlife Warden, concerned State Forest Department.

The user agency and the State Government shall ensure compliance to provisions of
the MOEF&CC Guidelines F. No. 11-96/2009-FC dated 4th July, 2014 issued by the
Ministry regarding drilling in the forest land.

Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dated 29/01/2018.

The State Government and user agency shall comply the provisions of the all Acts,
Rules, Regulations, guidelines, NGT order & Hon’ble Court Order (s) pertaining to
this project, if any, for the time being in force, as applicable to the project.

F. Railway Project

In-principle/ Stage-1 approval

1. Legal status of the forest land shall remain unchanged.
Forest land will be handed over only after required non-forest land for the project is handed
over by the user agency.

Compensatory afforestation

2.

3.

5.

a)

Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the
cost of the user agency. As far as possible, a mixture of local indigenous species

shall be planted and monoculture of any species may be avoided.

b)  The non-forest land proposed for CA shall be transferred and mutated in the name
of Forest Department and notified as RF/PF prior to Stage-Il approval. A copy of
the original notification declaring the non-forest land under Section 4 or Section
29 of the Indian Forest Act, 1927, or under the relevant section of the State Forest
Act as the case may be, will be submitted by the State Government prior to Stage-
Il approval;

The cost of compensatory afforestation at the prevailing wage rates as per

compensatory afforestation scheme and the cost of survey, demarcation and erection of

permanent pillars if required on the CA land shall be deposited in advance with the

Forest Department by the project authority. The CA will be maintained for 10 years.

The scheme may include appropriate provision for anticipated cost increase for works

scheduled for subsequent years.

NPV:

a) The State Government shall charge the Net Present Value(NPV) for the
.................. ha forest area to be diverted under this proposal from the User
Agency as per the orders of the Hon’ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in IA No. 566
in WP (C) No. 202/1995 and as per the guidelines issued by the Ministry vide
letters No. 5-1/1998-FC (Pt.Il) dated 18/09/2003, as well as letter No. 5-2/2006-
FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this regard.
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b) Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon’ble Supreme Court of India on receipt of
the report from the Expert Committee, shall be charged by the State Government
from the User Agency. The User Agency shall furnish an undertaking to this
effect.

User agency shall restrict the felling of trees to minimum number in the diverted forest
land and the trees shall be felled under the strict supervision of the State Forest
Department and the cost of felling of trees shall be deposited by the User Agency with
the State Forest Department.

All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA fund only through (https://parivesh.nic.in/).

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

Speed regulating signage will be erected along the railway line at regular intervals
in the Protected Areas/ Forest Areas.

The user agency shall provide suitable under/ over passes in ProtectedArea/ Forest
Area as per recommendations of CWLW / NBWL / FAC / REC.

User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

No labour camp shall be established on the forest land.

Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency
to the labourer after purchasing the same from the State Forest Department or the Forest
Development Corporation or any other legal source of alternate fuel.

The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concerned Divisional Forest Officer.

No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work.

The period of diversion under this approval shall be co-terminus with the period of lease
to be granted in favour of the user agency or the project life, whichever is less.

The forest land shall not be used for any purpose other than that specified in the project
proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Govt. of India.

Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.

Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests & wildlife.

The compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).

Formal/ Stage-I1 approval

1.
2.

Legal status of the forest land shall remain unchanged.
Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency.
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3. Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the
cost of the user agency. As far as possible, a mixture of local indigenous species shall
be planted and monoculture of any species may be avoided.

4. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed

certificate from the concerned District Collector.

5. Speed regulating signage will be erected along the railway line at regular
intervals in the Protected areas/ Forest Areas.

6. The user agency shall provide suitable under / over pass in Protected area /
Forest Area as per recommendations of CWLW / NBWL / FAC / REC.

7. User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable.

8. The layout plan of the proposal shall not be changed without prior approval of
Central Government.

9. No labour camp shall be established on the forest land.

10.  Sufficient firewood, preferably the alternate fuel, shall be provided by the User
Agency to the labourer after purchasing the same from the State Forest Department
or the Forest Development Corporation or any other legal source of alternate fuel.

11.  The boundary of the diverted forest land shall be demarcated on ground at the
project cost as per the directions of the concerned DFO.

12.  No additional or new path will be constructed inside the forest area for
transportation of construction materials for execution of the project work.

13.  The period of diversion under this approval shall be co-terminus with the period of
lease to be granted in favour of the user agency or the project life, whichever is
less.

14.  The forest land shall not be used for any purpose other than that specified in the
project proposal.

15.  The forest land proposed to be diverted shall under no circumstances be transferred
to any other agencies, department or person without prior approval of Govt. of
India.

16.  The User Agency and the State Government shall ensure compliance of all the
Court orders, provisions, rules, regulations and guidelines for the time being in
force as applicable to the project

17.  Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as per the MoEF&CC
Guideline F. No. 11-42/2017-FC dt 29/01/2018.

18.  Any other condition that the Ministry of Environment, Forests & Climate Change
may stipulate from time to time in the interest of conservation, protection and
development of forests & wildlife.

G. Road Project

In-principle/ Stage-1 approval

1. Legal status of the forest land shall remain unchanged.

2. Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency.

3. Compensatory afforestation
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a) Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the
cost of the user agency. As far as possible, a mixture of local indigenous species
shall be planted and monoculture of any species may be avoided.

b)  The non-forest land proposed for CA shall be transferred and mutated in the name
of Forest Department and notified as RF/PF prior to Stage-11 approval. A copy of
the original notification declaring the non-forest land under Section 4 or Section
29 of the Indian Forest Act, 1927, or under the relevant section of the State Forest
Act as the case may be, will be submitted by the State Government prior to Stage-

Il approval;

The cost of compensatory afforestation at the prevailing wage rates as per

compensatory afforestation scheme and the cost of survey, demarcation and erection of

permanent pillars if required on the CA land shall be deposited in advance with the

Forest Department by the project authority. The CA will be maintained for 10 years.

The scheme may include appropriate provision for anticipated cost increase for works

scheduled for subsequent years.

NPV:

a) The State Government shall charge the Net Present Value(NPV) for the
.................. ha forest area to be diverted under this proposal from the User
Agency as per the orders of the Hon’ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in IA No. 566
in WP (C) No. 202/1995 and as per the guidelines issued by the Ministry vide
letters No. 5-1/1998-FC (Pt.11) dated 18/09/2003, as well as letter No. 5-2/2006-
FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this regard.

b) Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon’ble Supreme Court of India on receipt of
the report from the Expert Committee, shall be charged by the State Government
from the User Agency. The User Agency shall furnish an undertaking to this
effect.

User agency shall restrict the felling of trees to minimum number in the diverted forest
land and the trees shall be felled under the strict supervision of the State Forest
Department and the cost of felling of trees shall be deposited by the User Agency with
the State Forest Department.

All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA fund only through e-portal (https://parivesh.nic.in/).

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

User agency shall raise strip plantation on both sides and central verge of the road
as per the IRC norms.

Speed regulating signage will be erected along the road at regular intervals in the
Protected Areas/ Forest Areas.

The user agency shall provide suitable under / over pass in Protected Area / Forest
Area as per recommendations of CWLW / NBWL / FAC / REC.

User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

No labour camp shall be established on the forest land.
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Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency
to the labourer after purchasing the same from the State Forest Department or the Forest
Development Corporation or any other legal source of alternate fuel.

The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concerned Divisional Forest Officer.

No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work.

The period of diversion under this approval shall be co-terminus with the period of lease
to be granted in favour of the user agency or the project life, whichever is less.

The forest land shall not be used for any purpose other than that specified in the project
proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Govt. of India.

Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.

Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests & wildlife.

The compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).

Formal/ Stage-11 approval

=

9.

10.

11.

Legal status of the forest land shall remain unchanged.

Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency.

Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the cost
of the user agency. As far as possible, a mixture of local indigenous species shall be
planted and monoculture of any species may be avoided.

User agency shall restrict the felling of trees to minimum numbers in the diverted forest
land and the trees shall be felled under the strict supervision of the State Forest
Department and cost of felling of trees shall be deposited by the User Agency with the
State Forest Department.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

User agency shall raise strip plantation on both sides and central verge of the
road as per the IRC norms.

Speed regulating signage will be erected along the road at regular intervals in the
Protected Areas/ Forest Areas.

The user agency shall provide suitable under / over pass in Protected Area /
Forest Area as per recommendations of CWLW / NBWL / FAC / REC.

The User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

No labour camp shall be established on the forest land.
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12. Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency
to the labourer after purchasing the same from the State Forest Department or the Forest
Development Corporation or any other legal source of alternate fuel.

13. The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concerned Divisional Forest Officer.

14. No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work.

15. The period of diversion under this approval shall be co-terminus with the period of lease
to be granted in favour of the user agency or the project life, whichever is less.

16. The forest land shall not be used for any purpose other than that specified in the project
proposal.

17. The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Govt. of India.

18. Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.

19. Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development of
forests & wildlife.

H. Thermal Power Project

In-principle/ Stage-1 approval.

1. Compensatory afforestation:
a) Compensatory afforestation shall be taken up by the Forest Department over
.............. ha. Non-forest land / degraded forest land (Compartment no. / Khasra
NO. i , Village-..................... , Tehsil- ... s
District-............cooeeiinnn. ) at the cost of the User Agency. As far as practicable
a mixture of local indigenous species will be planted and monoculture of a
species has to be avoided.

b) The non-forest land proposed for CA shall be transferred and mutated in the name of
Forest Department and notified as RF/PF prior to Stage-Il approval. A copy of the
original notification declaring the non-forest land under Section 4 or Section 29 of the
Indian Forest Act, 1927, or under the relevant section of the State Forest Act as the
case may be, will be submitted by the State Government prior to Stage-I1 approval;

2. The cost of compensatory afforestation at the prevailing wage rates as per
compensatory afforestation scheme and the cost of survey, demarcation and erection of
permanent pillars if required on the CA land shall be deposited in advance with the
Forest Department by the project authority. The CA will be maintained for 10 years.
The scheme may include appropriate provision for anticipated cost increase for works
scheduled for subsequent years.

3. NPV:

a) The State Government shall charge the Net Present Value(NPV) for the
.................. ha forest area to be diverted under this proposal from the User

Agency as per the orders of the Hon’ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in IA No. 566
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in WP (C) No. 202/1995 and as per the guidelines issued by the Ministry vide
letters No. 5-1/1998-FC (Pt.11) dated 18/09/2003, as well as letter No. 5-2/2006-
FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this regard.

b)  Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon’ble Supreme Court of India on receipt of
the report from the Expert Committee, shall be charged by the State Government
from the User Agency. The User Agency shall furnish an undertaking to this
effect.

The cost of felling of trees shall be deposited by the User Agency with the State Forest

Department.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed

certificate from the concerned District Collector.

All the funds received from the user agency under the project shall be transferred/

deposited to CAMPA fund only through e-portal (https://parivesh.nic.in/).

The compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).

Formal/ Stage-11 approval

N

10.

11.

12.

Legal status of the forest land shall remain unchanged.

Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency.

Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the cost
of the user agency. As far as possible, a mixture of local indigenous species shall be
planted and monoculture of any species may be avoided.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

User Agency shall restrict the felling of trees to minimum numbers in the diverted
forest land and trees shall be felled under strict supervision of the State Forest
Department.

The State Govt. shall ensure that no non-forest / construction activity shall be
carried out by the user agency within specified distance beyond HFL of ............
River, if thermal power plant is located on the bank of river.

The user agency shall ensure that ash produced due to the unit shall not pollute
the air and water of the nearby areas for which, green belt shall be maintained
around the proposed unit and necessary plantation in the nearby villages/
habitation should be carried out in consultation with the local people.

User agency shall undertake afforestation along the periphery of the reservoir, if
thermal power plant is reservoir based project.

The user agency shall also utilize the ash generated by supplying for construction
of road project within the 100 Km radius and also facilitate supply of ash to brick
industries as per latest fly ash notification.

User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

No labour camp shall be established on the forest land.
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Sufficient firewood, preferably the alternate fuel, shall be provided by the User
Agency to the labourer after purchasing the same from the State Forest Department or
the Forest Development Corporation or any other legal source of alternate fuel.

The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of concerned Divisional Forest Officer.

No additional or new path will be constructed inside the forest area for transportation
of construction materials for execution of the project work.

The User Agency and the State Government shall ensure compliance of all the Court
orders, provisions, rules, regulations and guidelines for the time being in force as
applicable to the project.

The period of diversion under this approval shall be co-terminus with the period of
lease to be granted in favour of the user agency or the project life, whichever is less.
The forest land shall not be used for any purpose other than that specified in the project
proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Govt. of India.
Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.

Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests & wildlife.

Transmission Line Project

In-principle/ Stage-1 approval

1. Legal status of the forest land shall remain unchanged.

2.

3.

5.

Forest land will be handed over only after required non-forest land for the project is handed
over by the user agency.

Compensatory afforestation

a) Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the
cost of the user agency. As far as possible, a mixture of local indigenous species
shall be planted and monoculture of any species may be avoided.

b)  The non-forest land proposed for CA shall be transferred and mutated in the name
of Forest Department and notified as RF/PF prior to Stage-11 approval. A copy of
the original notification declaring the non-forest land under Section 4 or Section
29 of the Indian Forest Act, 1927, or under the relevant section of the State Forest
Act as the case may be, will be submitted by the State Government prior to Stage-
Il approval,

The cost of compensatory afforestation at the prevailing wage rates as per

compensatory afforestation scheme and the cost of survey, demarcation and erection of

permanent pillars if required on the CA land shall be deposited in advance with the

Forest Department by the project authority. The CA will be maintained for 10 years.

The scheme may include appropriate provision for anticipated cost increase for works

scheduled for subsequent years.

NPV:
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a) The State Government shall charge the Net Present Value(NPV) for the
.................. ha forest area to be diverted under this proposal from the User
Agency as per the orders of the Hon’ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in IA No. 566
in WP (C) No. 202/1995 and as per the guidelines issued by the Ministry vide
letters No. 5-1/1998-FC (Pt.Il) dated 18/09/2003, as well as letter No. 5-2/2006-
FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this regard.

b) Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon’ble Supreme Court of India on receipt of
the report from the Expert Committee, shall be charged by the State Government
from the User Agency. The User Agency shall furnish an undertaking to this
effect.

User agency shall restrict the felling of trees to minimum number in the diverted forest
land and the trees shall be felled under the strict supervision of the State Forest
Department and the cost of felling of trees shall be deposited by the User Agency with
the State Forest Department.

All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA fund only through e-portal.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

The User agency in consultation with the State Forest Department prepare a
detailed scheme for creation and maintenance of plantation of dwarf species
(preferably medicinal plants) in right of way under the transmission line for
execution of the said scheme to the State Forest Department.

The user agency at its cost shall provide bird deflectors, which are to be fixed on
upper conductor of transmission line at suitable intervals to avoid bird hits.

The User Agency shall comply with the guidelines for laying transmission lines
through forest areas issued by Ministry vide letter no. 7-25/2012-FC dated
05/05/2014 & 19/11/2014.

User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

No labour camp shall be established on the forest land.

Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency
to the labourer after purchasing the same from the State Forest Department or the Forest
Development Corporation or any other legal source of alternate fuel.

The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concerned Divisional Forest Officer.

No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work.

The period of diversion under this approval shall be co-terminus with the period of lease
to be granted in favour of the user agency or the project life, whichever is less.

The forest land shall not be used for any purpose other than that specified in the project
proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Govt. of India.
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Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.

Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests & wildlife.

The compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).

Formal/ Stage-11 approval

1.
2.

3.

11.

12.

13.

14.

15.

16.

17.

Legal status of the forest land shall remain unchanged.

Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency.

Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the cost of
the user agency. As far as possible, a mixture of local indigenous species shall be planted
and monoculture of any species may be avoided.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

The user agency at its cost shall provide bird deflectors, which are to be fixed on
upper conductor of transmission line at suitable intervals to avoid bird hits.

The User Agency shall comply with the guidelines for laying transmission lines
through forest areas issued by Ministry vide letter no. 7-25/2012-FC dated
05/05/2014 & 19/11/2014.

User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

No labour camp shall be established on the forest land.

Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency to
the labourer after purchasing the same from the State Forest Department or the Forest
Development Corporation or any other legal source of alternate fuel.

The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concerned Divisional Forest Officer.

No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work.

The period of diversion under this approval shall be co-terminus with the period of lease
to be granted in favour of the user agency or the project life, whichever is less.

The forest land shall not be used for any purpose other than that specified in the project
proposal.

The User Agency and the State Government shall ensure compliance of all the Court
orders, provisions, rules, regulations and guidelines for the time being in force as
applicable to the project.

The forest land proposed to be diverted shall under no circumstances be transferred to any
other agencies, department or person without prior approval of Govt. of India.

Violation of any of these conditions will amount to violation of Forest (Conservation) Act,
1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-42/2017-FC dt
29/01/2018.
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Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development of
forests & wildlife.

J. Underground Gas / water pipeline / OFC Project

In-principle/ Stage-1 approval

1. Legal status of the forest land shall remain unchanged.

2.

3.

5.

Forest land will be handed over only after required non-forest land for the project is

handed over by the user agency.

Compensatory afforestation

a) Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the
cost of the user agency. As far as possible, a mixture of local indigenous species
shall be planted and monoculture of any species may be avoided.

b) The non-forest land proposed for CA shall be transferred and mutated in the name
of Forest Department and notified as RF/PF prior to Stage-11 approval. A copy of
the original notification declaring the non-forest land under Section 4 or Section
29 of the Indian Forest Act, 1927, or under the relevant section of the State Forest
Act as the case may be, will be submitted by the State Government prior to Stage-

Il approval;

The cost of compensatory afforestation at the prevailing wage rates as per
compensatory afforestation scheme and the cost of survey, demarcation and erection of
permanent pillars if required on the CA land shall be deposited in advance with the
Forest Department by the project authority. The CA will be maintained for 10 years.
The scheme may include appropriate provision for anticipated cost increase for works
scheduled for subsequent years.

NPV:

a) The State Government shall charge the Net Present Value(NPV) for the
.................. ha forest area to be diverted under this proposal from the User
Agency as per the orders of the Hon’ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in IA No. 566
in WP (C) No. 202/1995 and as per the guidelines issued by the Ministry vide
letters No. 5-1/1998-FC (Pt.11) dated 18/09/2003, as well as letter No. 5-2/2006-
FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this regard.

b) Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon’ble Supreme Court of India on receipt of
the report from the Expert Committee, shall be charged by the State Government
from the User Agency. The User Agency shall furnish an undertaking to this
effect.

c) Full exemption of NPV in case of laying of underground OFC cable provided
no felling of trees is involved and area proposed for diversion is outside of
Protected Area as per the MoEF&CC Guideline F. No. 5-3/2007-FC dated
05/02/2009.
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d) Full exemption of NPV in case of laying of underground drinking water
pipeline 4” dia provided no felling of trees is involved, non-commercial
project, area proposed for diversion is outside of Protected Area and total
forest land required for project is less than 1.00 ha as per the MoEF&CC
Guideline F. No. 5-3/2007-FC dated 05/02/2009.

User agency shall restrict the felling of trees to minimum number in the diverted forest
land and the trees shall be felled under the strict supervision of the State Forest
Department and the cost of felling of trees shall be deposited by the User Agency with
the State Forest Department.

All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA fund only through e-portal.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

The pipeline shall be laid down 1.5 meter below the ground and after lying down of
pipe line the ground will be leveled.

User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

No labour camp shall be established on the forest land.

Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency
to the labourer after purchasing the same from the State Forest Department or the Forest
Development Corporation or any other legal source of alternate fuel.

The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concerned Divisional Forest Officer.

No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work.

The period of diversion under this approval shall be co-terminus with the period of lease
to be granted in favour of the user agency or the project life, whichever is less.

The forest land shall not be used for any purpose other than that specified in the project
proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Govt. of India.

Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.

Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests & wildlife.

The compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).

Formal/ Stage-I1 approval

1.
2.

3.

Legal status of the forest land shall remain unchanged.

Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency.

Compensatory afforestation shall be taken up by the Forest Department over
.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at the cost of
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the user agency. As far as possible, a mixture of local indigenous species shall be planted
and monoculture of any species may be avoided.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

The pipeline shall be laid down 1.5 meter below the ground and after lying down of
pipe line the ground will be leveled.

User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if applicable.

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

No labour camp shall be established on the forest land.

Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency to
the labourer after purchasing the same from the State Forest Department or the Forest
Development Corporation or any other legal source of alternate fuel.

The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concerned Divisional Forest Officer.

No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work.

The period of diversion under this approval shall be co-terminus with the period of lease
to be granted in favour of the user agency or the project life, whichever is less.

The forest land shall not be used for any purpose other than that specified in the project
proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to any
other agencies, department or person without prior approval of Govt. of India.

The User Agency and the State Government shall ensure compliance of all the Court
orders, provisions, rules, regulations and guidelines for the time being in force as
applicable to the project.

Violation of any of these conditions will amount to violation of Forest (Conservation) Act,
1980 and action would be taken as per the MOoEF&CC Guideline F. No. 11-42/2017-FC dt
29/01/2018.

Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development of
forests & wildlife.

K. Forest Village Relocation

Formal approval

1.

Legal status of the forest land diverted under the Forest (Conservation) Act, 1980 for
relocation/rehabilitation of villages from National Parks/Sanctuaries/ Tiger Reserves
shall ceases to be forest land.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

User Agency shall restrict the felling of trees to minimum numbers in the diverted forest
land and trees shall be felled under strict supervision of the State Forest Department.

Land vacated in the protected area due to relocation of Village shall be developed as
per approved Wildlife Management Plan / NTCA guideline / CWLW.

No fragmentation of forests should take place due to the relocation project.
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6. The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost as per the directions of concerned Divisional Forest Officer.

7. The forest land shall not be used for any purpose other than that specified in the project
proposal.

8. The User Agency and the State Government shall ensure compliance of all the Court
orders, provisions, rules, regulations and guidelines for the time being in force as
applicable to the project

9. Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MOEF&CC Guideline F. No. 11-42/2017-
FC dt 29/01/2018.

10. Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development of
forests &wildlife. The State Government shall ensure compliance of all the above
conditions.

L. Wind Power Project

In-principle/ Stage-1 approval.

1. Compensatory afforestation:
a) Compensatory afforestation shall be taken up by the Forest Department over
.............. ha Non-forest land / degraded forest land (Compartment no. / Khasra
No. . , Village-..................... , Tehsil- ...l ,
District-...........cooeenenit. ) at the cost of the User Agency. As far as practicable
a mixture of local indigenous species will be planted and monoculture of a
species has to be avoided.

b) The non-forest land proposed for CA shall be transferred and mutated in the name of
Forest Department and notified as RF/PF prior to Stage-Il approval. A copy of the
original notification declaring the non-forest land under Section 4 or Section 29 of the
Indian Forest Act, 1927, or under the relevant section of the State Forest Act as the
case may be, will be submitted by the State Government prior to Stage-I1 approval;

2. The cost of compensatory afforestation at the prevailing wage rates as per
compensatory afforestation scheme and the cost of survey, demarcation and erection of
permanent pillars if required on the CA land shall be deposited in advance with the
Forest Department by the project authority. The CA will be maintained for 10 years.
The scheme may include appropriate provision for anticipated cost increase for works
scheduled for subsequent years.

3. NPV:

a) The State Government shall charge the Net Present Value (NPV) for the
.................. ha forest area to be diverted under this proposal from the User
Agency as per the orders of the Hon’ble Supreme Court of India dated
30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in 1A No.
566 in WP (C) No. 202/1995 and as per the guidelines issued by the Ministry
vide letters No. 5-1/1998-FC (Pt.11) dated 18/09/2003, as well as letter No. 5-
2/2006-FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this
regard.

b)  The State Government shall charge 50% of the minimum rate of NPV
irrespective of eco-class in which the project lies provided minimum tree
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felling is involved as per MoEF&CC guideline No. 5-3/2007-FC dated
05/02/2009 and the orders of Hon’ble Supreme Court of India order dated
24/04/2008.

C) Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon’ble Supreme Court of India on receipt
of the report from the Expert Committee, shall be charged by the State
Government from the User Agency. The User Agency shall furnish an
undertaking to this effect.

The cost of felling of trees to minimum number of trees shall be deposited by the User
Agency with the State Forest Department.

The State Government shall charge a lease rent at the rate of Rs.30,000/- per MW
from user agency as a lump-sum onetime payment for the entire period of lease as
per MoEF&CC guideline No. 8-84/2002-FC dated 16/12/2005.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

All the funds received from the user agency under the project shall be transferred/
deposited to CAMPA fund only through e-portal (https://parivesh.nic.in/).

The compliance report shall be uploaded on e-portal (https://parivesh.nic.in/).

Formal/Stage-11 approval

=

10.

11.

Legal status of the forest land shall remain unchanged.

Forest land will be handed over only after required non-forest land for the project is

handed over by the user agency.

Compensatory afforestation

a) Compensatory afforestation shall be taken up by the Forest Department over

.................. ha non-forest / degraded forest land (Compartment / Khasra No.
.................. , Village-.................., Tehsil-.............., District- ........) at
the cost of the user agency. As far as possible, a mixture of local indigenous
species shall be planted and monoculture of any species may be avoided.

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed

certificate from the concerned District Collector.

User Agency shall restrict the felling of trees to minimum numbers in the diverted

forest land and trees shall be felled under strict supervision of the State Forest

Department.

User Agency shall obtain the Environmental Clearance as per the provisions of the

Environmental (Protection) Act, 1986.

User Agency shall demarcate the project area as per the directions of concerned

Divisional Forest Officer.

The vane tips of the wind turbine shall be painted with orange colour to avoid bird

hits.

The lease period shall be for a period of 30 years as per MOEF&CC guideline F.

No. 8-84/2002-FC dated 14/05/2004.

Any tree felling shall be done only when it is unavoidable, and that too under strict

supervision of the State Forest Department and at the cost of the project.

The layout plan of the proposal shall not be changed without the prior approval of

the Central Government.
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The State Government and user agency shall undertake implementation of
mitigation measures to be obtained by the user agency from BNHS/ WII or any
other National level reputed agency dealing with bird conservation.

The User Agency shall provide firewood preferably alternate fuels to the labourers and
the staff working at the site so as to avoid any damage and pressure on forest areas.

The State Government and user agency shall complied with the other standard
conditions in vogue as per this MOEF&CC guidelines as amended from time to time for
Wind Power Project.

No labour camp shall be established on the forest land.

The User Agency and the State Government shall ensure compliance of all the Court
orders, provisions, rules, regulations and guidelines for the time being in force as
applicable to the project

The forest land shall not be used for any purpose other than that specified in the project
proposal.

The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Central
Government.

Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018.

Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests &wildlife. The State Government shall ensure compliance of all the above
conditions.

*khkkhhkkk
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Annexure R-18

No RW-NH-11013/02/2019-S&R(P&B)
Government of India
Ministry of Road Transport & Highways
(S&R (P&B) Section)
Transport Bhawan, 1, Parliament Street, New Delhi-110001

Dated: 29" May, 2019
To,

. The Chief Secretaries of all the State Governments/ UTs.
. The Principal Secretaries/ Secretaries of all States/ UTs Public Works Department
dealing with National Highways, other centrally sponsored schemes.

3. All Engineers-in-Chief and Chief Engineers of Public Works Department of States/
UTs dealing with National Highways, other centrally sponsored schemes.

4. The Director General (Border Roads), SeemaSadakBhawan, Ring Road, New Delhi-
110 010.

5. The Chairman, National Highways Authority of India, G-5 & 6, Sector-10, Dwarka,

New Delhi-110 075.

The Managing Director, NHIDCL, PTI Building, New Delhi-110001.

7. All CE-ROs, ROs and ELOs of the Ministry.

N =

o

Subject:- Principles to be adopted while considering the highway near or within wildlife
sanctuaries/National Parks/Animal Corridor -reg.

The development of National Highways is essential for the economic growth of
the country, however alignment of NH passing through natural areas may have wide
ranging and complex impact on ecology & wild species. To have minimum impact of
highways on the protected eco-sensitive area, the implementing agency should
consider to spare sanctuaries / National Parks at the planning stage and wherever
possible take a bypass/detour. However if it is absolutely unavoidable all necessary
clearances required under the Wildlife Protection Act 1972, Forest Conversion Act

1980 and Environment ( Protection) Act 1986 should be obtained before any work is
undertaken in such areas.

2z In this regard, para 3.1.5 of TOR of RFP for appointment of Consultancy
Services for preparation of Detailed Project Report (DPR) in respect of National
Highways and other centrally sponsored road works issued vide OM no H-
39011/30/2015-P&P(Pt-1) dated 15.02.2019stipulates that:

“All efforts shall be made to avoid any road alignment through National
Parks and Wildlife sanctuaries, even if it requires taking a longer route/bypass.
However, where it become absolutely unavoidable and necessary to keep the



321

alignment through such reserve forest/restricted areas, land would be acquired
with RoW of not more than 30 mtrs”.

3. Moreover, para 2.11. of Appendix-I of IRC SP 19-2001:‘Manual for Survey,
Investigation and Preparation of Road Projects’ also stipulates that the areas of valuable
natural resource and wild life sanctuaries shall be avoided.

4, In this context, Wild life Institute of India, Dehradun has prepared a Manual for
making road or any linear infrastructure and what care should be taken for wild life.
Accordingly, all implementing agencies are requested to follow the provisions of the
manual at the planning stage itself. The link in this regard showing the draft manual is
as under:

http://moef.gov.in/wpcontent/uploads/2018/03/Inviting%20commnets%20%26%20suggestions.pdf

This issues with the approval of competent authority.

Yours faithW

Raj Kumar
Assistant Executive Engineer (S&R) (P&B)
For Director General (Road Development) & SS

Copy to:
1. Al CEs in the Ministry of Road Transport & Highways
2. The Secretary General, Indian Roads Congress
3. Technical circular file of S&R (R) Section
4. NIC-for uploading on Ministry’s website under “What’s new”

Copy for kind information to:
1. Sr. PPS to Secretary (RT&H)
PPS to DG (RD) & SS
PPS to AS&FA
PS to ADG-I
PS to JS (T)/ JS (H)/ JS (LA&C)/ JS (EIC)

I
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Annexure R-19

Attachment — 4
COST BENEFIT ANALYSIS FOR DIVERSION OF FOREST LAND

Name of Proposal: - “i/mprovement, upgradation and construction of Ganeshpur-Dehradun road (NH72A) in
the state of Uttar Pradesh (Km 0.0 to Km 16.160) and Uttarakhand (km 16.160 to km 19.785) to 4 lane
configuration”.

Nature of Proposal: Diversion of 47.7054 hectare of Protected and Reserve (Part of Uttar Pradesh
Elephant Reserve) Forest Area under FCA, 1980 for the purpose of widening and realignment of
existing road.

Total Length of Project road- = 16.160 km

Total No. of District through which proposed project road alignment traverse — 01, Saharanpur

Total length of the project road in/along forest area.
(a) Under Shivalik forest division (PF land) - Km 0+00 to km 1+262 = 1.262 km
(b) Under Shivalik forest division (RF land/Uttar Pradesh Elephant Reserve)- Km 1+262 to km
16+160 = 14.898 km

Total Forest area proposed for diversion

(a) Under Shivalik forest division (PF land) = 5.1893 Hect.
(b) Under Shivalik forest division (RF land/Uttar Pradesh Elephant Reserve) = 42.5161 Hect.

Total Required Forest Land = 47.7054 Hect.

Purpose: The Cost of Benefit Analysis is being undertaken for proposed Diversion of Forest land for
widening (four laning) of existing road, new elevated road, and tunnel for above said project.

Cost Benefit Analysis as per Guideline for Forest Land Diversion- August 2017

Table -A: Cases Under Which a Cost- benefit analysis for forest diversion are required

SL Nature of Proposal Applicable / not | Remarks
applicable

1 All  categories of proposal | Applicable These proposals may be considered on
involving forest land upto 20 a case to case basis and value
hectares in plains and upto 5 judgement.
hectare in hills

2 Proposal for defense installation | Not applicable In view of national priority accorded to
purpose and oil prospecting these sectors, the proposals would be
(prospecting only) critically assessed to help ascertain

that the utmost minimum forest land
is diverted for non-forest use

3 Habitation, establishment of | Not applicable These activities being detrimental to
industrial units, tourist lodge protection and conservation  of
complex and other building proposals would be rarely entertained.

construction

4 Al other proposal involving | Applicable ©° “{ Theserareicases where a cost-benefit
forestland more than 20 AL analysis . is. necessary to determine

_ _Fz(aﬂ*@w
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hectare in plains and more than
5 hectares in hills including
roads, transmission lines,
minor, medium and major
irrigation  projects, hydro
projects, mining activity, railway

when diverting the forest land to non-
forest use in the overall public interest.

line, location

TV towers etc.

installations like micro-wave
stations, auto repeater centers,

specific

Since the proposal is for diversion of forest land measuring more than 20 hectare in partly plane and

partly in hilly area for road project, cost benefit analysis report is applicable.

Table -B: Estimation of cost of forest diversion

SL | Parameters Given Guideline Evaluation
1 | Ecosystem services losses | Economic value of loss of eco- | NPV value (as per of forest
due to proposed forest | system services due to diversion | Handbook/Guideline dated

diversion

of forests shall be the net
present value (NPV) of the forest
land being  diverted as
prescribed by Central
Government (MoEF & CC).

Note- In case of National Parks
the NPV shall be ten (10) times
the normal NPV and in case
Wildlife sanctuary the NPV shall
be five (5) times the normal NPV
or otherwise prescribed by the
ministry or any other competent
authority.

Note-1: Net Present Value (NPV)
of environment and ecosystem
services loss;- The concept of
Net Present Value of the forest
land diverted is a scientific
method of calculating the
environmental cost and other
losses caused due to diversion of
forest land for non-forestry
purposes. The NPV represents
the net value of various
ecosystem services and other
environmental services in
monetary terms which the forest
would have provided if the
forest would not have been
diverted.

:‘ﬂ&geme

18/03/2019) of Forest land is in
between Rs 6,99,000 to Rs
10,43,000 per hectare.

Both sides along 1.262 km road
length, there is PF land (Eco- class-
Ill, Tropical Dry Deciduous open
Forest (OF)) and NPV rate
considered Rs. Rs 6,26,000.

Remaining length (14.898 km) of
project road pass through Reserve
Forest Area (Eco class-Ill (Tropical
Dry Deciduous) Forests having
density 0.4 (Dense Forest) and per
hectare NPV rate is considered Rs
8,03,000.

So NPV for
(a) 5.1893 Hectare PF land =

5.1893 Hect x Rs 6,26,000= Rs
32,48,501.8

(b) 42.5161 Hect. X Rs 8,03,000 = Rs
37388930.10
Total NPV=37388930.10

Or
373.8 Lakh

‘Singey;, the entire Shivalik Range

fqrest i) Urctar Pradesh Elephant
"'and no separate NVP rate

"- fr
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for Elephant Reserve rate is given in
Handbook/Guideline dated
18/0/2019, 5 times / 10 times NPV
rate is not considered.

Loss of animal husbandry
productivity, including
loss of fodder.

To be quantified and expressed
in monetary terms or 10% of
NPV applicable whichever is
maximum.

Loss of animal husbandry due to
proposed diversion is moderate
and calculated below;

Gross loss @ 5 ton/Ha. / year. @
Rs. 100/- per ton. Therefore, loss of
fodder as estimated for about
47.7054 hect. will be 47.7054 x 5 x
100 = Rs 23,852.7 /yr. X 50 years =
Rs. 11,92,635/- or 11.92 lakh

Further considering 10% of NPV it
will be = Rs 373.8 lakh (NPV) x 0.1=
37.38 lakh

So Considered amount (maximum
one) is Rs 37.38 lakh.

Cost of human

resettlement

To be quantified and expressed
in monetary terms on actual
terms as per approved R&R plan.

NIL as no human resettlement is
required in forest land.

Loss of public facilities
and administrative
infrastructure (Roads,
building, schools,
dispensaries, electric
lines, railway, etc.) on
forest land, which would

require forest land if
these facilities were
diverted due to the
project.

To be quantified and expressed
in monetary terms on actual cost
basis at the time of diversion

No loss of public infrastructure like
Roads, hospital etc are
investigated. However, there will be
some utility shifting like, electricity
pole, telephone line, OFC cable etc,
from Proposed RoW located in
forest land.

The likely cost of these utility
shifting is estimated Rs 500 lakhs.
(5.0 crore)

Possession value of forest
land diverted

30% of environmental cost
(NPV) due to loss of forest or
circle rate of adjoining area in
the district should be added as a
cost component as possession
value of forestland whichever is
maximum.

Note2:- Possession value of
forest land diverted:- The forest
land diverted for the project
such as irrigation, hydropower,
railways, roads, wind and
transmission lines and mining
etc are unlikely :to, besfeturned
and remains‘in possession of the|

Possession Value of forest land will
be (considering 30% of NPV) = 0.3 x
373.8 =113.64 lakh

Average Per hectare land rate along
the project highway in district
Saharanpur Rs 108 lakkh per
hectare (as per Circle rate 2019)

So, possession value of forest land
(as per average circle rate) =
47.7054 x 108 lakh= 5152.18 lakh
So Considered amount (maximum
one) is Rs 5152.18 lakh.

g?f" 9™
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the net present value (NPV) of
forest land diverted or market
rate of adjoining area in the
district should be added as a
cost component as “possession
value of forest land” in addition
to the environmental cost due to
loss of forests.

6 | Cost of suffering to | The social cost of rehabilitation | NIL, no resettlement &
oustees of oustees (in addition to the | Rehabilitation is identified or
cost likely to be incurred in | required in forest land which is
providing residence, occupation | proposed to be diverted. Also, the
and social services as per R&R | community residing along the
plan) be worked out as 1.5 times | project road is not dependent on
of what oustees should have | forest or forest produce.
earned in two years had he not | There will not be any losses on this
been shifted. account as diversion of the forest
land to this project will not affect
any house or structure in
protected/reserve forest area.
7 | Habitat fragmentation | While the relationship between | Habitat fragmentation cost is 50%
Cost fragmentation and forest goods | of NPV that is Rs 373.8 x 0.5= 186.9
and services is complex, for the | lakh
sake of simplicity the cost due to
fragmentation has been pegged
at 50 % of NPV applicable as a
thumb rule.
8 | Compensatory The actual cost of compensatory | Keeping in  view of similar

afforestation and soil &
moisture conservation
cost

afforestation and soil & moisture
conservation and its
maintenance in future at
present discounted value.

calculation in neighboring district
(i.,e Meerut & Bijnor) of Uttar
Pradesh, the CA cost per hectare is
considered Rs 8.03 lakh per hectare

for estimation purpose. It will be
updated once concerned DFO
office  will provide actual CA
estimate.

So, CA cost 47.7054 hect. x 2 x Rs
8.03 lakh = 766.14 lakh

Table — C- Existing guideline for estimating benefit of forest diversion in CBA &7—?( (}\Ql\f)p
%
SL | Parameter Given Guideline Evaluation 1 o
1 Increase in | To be quantified & | The proposed project for, whlch dlversmm oft fure&t

productively expressed in
attribute to the | monetary terms
specific project avoiding double
counting development in the region.

land is sought is for mdenmg of. Ex;stmg,mad The
project road will mphpve atcesmlml;tw do, the,
region. This will help in: berth egcfhdb'{c.“& socral

The project will enable smooth accessibility in the
region by which people of the region will be

"
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directly  benefited. This  will  accelerate
industrialization/ commercialization in region and
the same will directly generate maximum
employment opportunities in these areas and
boosting up the economy of the region and state.
Again, directly the project will have the potential
for temporary employment generation for local
people 350-400 for 2 years generating 240000
mandays during construction period.

Due to Up gradation of the existing highway, there
will be overall development of the project area
including capital city Dehradun in terms of
transportation of agriculture produces, easy
access to education, health marked etc.

Project road is to be developed as 4 lane road to
provide smooth and reduced time connectivity
national capital city Delhi.

Benefits to
economy due to
specific project

The incremental
economic benefit in
monetary terms due
to the activities
attributed to the
specific project

Economic benefit in terms of increase in trade,
tourism, saving in vehicular operation and
maintenance cost, better connectivity, safer
journey to commuter and saving of travel time.
Improved road connectivity helps in better
implementation and management of government
schemes. It will provide fast and economical
transport of goods. After completion, the local
people and industries situated in the area will be
greatly benefited. The widening of project road
will  provide safe, fast, economical and
environment friendly transportation to the State
which in term will accelerate the rate of growth in
this area.

“In addition to that there are several other
benefits that may accrue due to saving in fuel,
reduction in time to commute, vehicle
maintenance, reduction in carbon emission and
man animal conflict and animal kill in road
accident etc. however they have not been
quantified as it will be a function of various govt.
policy variables.” Exact quantification of the value
is not possible as it is time and policy dependent.

No. of population
benefited due to
specific project

As per Detailed

project report

The proposed road section which is part of NH-
72A, traverses through two district Saharanpur
and Dehradun.

The population of these districts are; Saharanpur-
3466382 and Dehradun- 1698560, total 5164942
persons which are directly benefited in addition to
lakhs of neighbour district commuters as well as
long distance travellers and fright.

Economic
benefits due to of

As per detailed project
report.

Direct employment to 350-40@ffor:2;year; during |

construction period (accordingly 25days*x124

Ulodiigo]o-Laasqg




327

direct and indirect
employment due
to the project.

month x 400 labors= 240000 Man days) people
and substantial indirect employment as a result of
development of infrastructure and will also
provide direct benefit to small scale industrial
units in the area.

Economic benefit
due to
Compensatory
afforestation

Benefit from such
compensatory

forestation  accruing
over next 50 vyears
monetised and
discounted to the
present value should
be included as
benefits of
Compensatory

afforestation.

*for benefit of CA the

guideline  of  the

Ministry  for NPV
estimation may be
consulted.

In lieu of total trees to be removed from Proposed
PRoW in Reserve/protected forest land along the
project road, it is proposed to undertake at
compensatory plantation least twice of the
affected/diverted forest area as per Forest
(Conservation) Act). So, the net productivity will
increase.

The compensatory afforestation will be taken up
in about 47.7054 Hect. x 2= 95.4108 hectare of
degraded Forest land which is at least two times
of the area proposed to be diverted.

The compensatory afforestation will be done on
95.4108 hectare of degraded forest land, which is
down the line would be having a density of
minimum 0.7. The ecological value for a 50 years
period for the density of 1.0 is INR 126.74 lacs per

hectare (As per Forest Conservation Act 1980). By
considering minimum 0.7 density the ecological
gain for this project would be INR 8464.65 lakh.

Summary of Cost-Benefit Analysis for the Project.

SNI(') Loss (in Lakhs) Benefit (in Lakhs)
1 Ecosystem services losses Ecological gain from compensatory afforestation on 95.4108
Rs 373.8 Lakh. (atleast) hectare on degraded land would be Rs 8464.65 lakh
2 Lloss of animal husbandry | 240000-Man days will be generated for unskilled/semi-
productivity, including loss of | skilled worker in terms of Salary and Wages @ Rs 500/day”
fodder= Rs 37.38 lakh (average) = Rs 1200.0 lakh
{# Minimum wages in Uttar Pradesh is Rs 174.00, but for
considering actual practical wages including lodging the
average cost per day for semiskilled / labourer is approx. Rs
500 per day.}
Basic living amenities including alternative fuel (LPG, Solar
Cooker etc) will be supplied to labours/workers.
Construction period- 2 years
Number of labours at peak time — 400
Approx. 20% labour assume to be local
Per head cost of fuel —Rs.20/ per day for rest 320 labours
Total cost= Rs 20x320 labours x 730 days= Rs 2190000/~ or
Rs 46.72 lakhs
3 Loss of public facilities = 500 lakh | --
4 Possession Value of Forest land

diverted=5152.18 lakh.

| o
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SI.

No Loss (in Lakhs) Benefit (in Lakhs)
5 Habitat fragmentation cost = | --

186.9 lakh.
6 Compensatory afforestation and | -

soil & moisture conservation
cost= 766.14 lakh

Total cost/Loss = Rs 373.8 Lakh +
Rs 37.38 lakh + Rs 500 lakh+ Rs
5152.18 lakh lakh+ 186.9 lakh +
766.14 lakh = 7016.4 lakh

Total gain/ benefit from project= Rs 8464.65 lakh + Rs 1200.0
lakh + Rs 46.72 lakhs
=9711.37 lakh

Cost Benefit Ratio = Total Benefit/ Total Loss = 9711.37: 7016.4 = 1.38 which is > 1, so project is
found viable based on given/above described criteria.

Date 27/08/2020

Place: - Dehradun

fvf* g’ﬁw

GM (Tech}:cum Project Director: -
NHAI-PIU Dehradun - |
Uttarakhand. e
Name: - Pankaj Kumar Mourya

Signature & Seal
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAI336
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO.241 OF 2021

IN THE MATTER OF:

Citizens for Green Doon ...Appellant
Versus

Union of India & Ors. _ ...Respondents

KNOW ALL to whom these presents shall come that I, Ravinder, General Manager (Tech),
Respondent No.4/ National Highway Authority of India do hereby appoint Ravinder Singhania,
Madhu Sweta, Sumit Gupta, Shivangi Khanna, Raveena Dewan, Aanchal Seth and Akshay
Kumar Tiwari of-

e

5 SINGHANIA & PARTNERS LLP. -

; ADVOCATES & SOLICITORS
24, Green Park Extension, New Delhi - 110016
Phone : 011-47471414, Fax : 011-47471415 v 4
Email : madhu@singhania.in S -

| a7ses23

Hereinafter called the Advocates to be our Advocates in the above-noted case and
authorize them:

To act, appear and plead in the above-noted case in this Court or in any other Court in
which the same may be tried or heard and also in the appellate Courts.

To sign, file and represent pleadings, appeals, cross objections or petitions of execution
review, revision, restoration, withdrawal, compromise or other petitions, replies, objections or
affidavits or other documents as may be deemed necessary or proper for the prosecution of the
said case in all its stages. To file and take back docus '

To withdraw or compromise the said case NCT:OF oeu’;lgoum FEE ‘erences or
dlsputes that may arise touching or in any mann R o take out
restion proseednes A

To deposit, draw receive moneys and grant receipt theretore ana o av au vuser acts and

things which may be necessary to be done for the progress and in the course of the prosecution
of the said cause.

To appoint and instruct any other legal Practitioner authorizing him to exercise the

powers and authority hereby conferred upon the Advocates whenever they may think fit to do
s0.

AND We undertake that We or our duty authorized agent would appear in the Court on all
hearings.

AND We, the undersigned do hereby agree to ratify and confirm all acts done by the Advocates
or their substitute in the matter as our own acts, as if done by us to all intents and purposes.

AND We, the undersigned do hereby agree that in the event of the whole or any part of the fee
agreed by us to be paid to the Advocates remaining unpaid they shall be entitled to withdraw
from the prosecution of the said cause until the same is paid up. If any costs are allowed for an
adjournment, the Advocates would be entitled to the same.

IN WITNESS WHEREOF, We do hereunto set our hand to these presents the contents
of which have been understood by me/us on this 25" day of November, 2021, Q |
-’A

| ol - ey
v”«g%\')zu%\fb%“ji o \&Q)/’Y
ADVOCATES Tﬁ?



Proof of Service
Rajesh Kumar

From: Rajesh Kumar

Sent: Saturday, November 27, 2021 8:50 PM

To: srishtiagnihotriofficial @gmail.com; sanjana.thomas93@gmail.com

Cc: Raveena Dewan; Madhu Sweta

Subject: RE: Advance Service in the matter of Citizens for Green Doon vs Union of India &

Ors., Appeal N0.29/2021 and Original Application No.240/2021 , NGT

Dear Madam,

Please find attached the reply on behalf of NHAI to the Original Application No.240/2021, in the subject matter.
https://www.dropbox.com/s/7ptulbwsfyko4ix/Reply%20t0%200A%20filed%200n%2027.11.2021%20for%20advanc
e%20service.pdf?dI=0

Kindly accept the same as advance service on Applicant.

Rajesh | Executive Assistant

S&PISinghania & Partners.u»
Solicitors and Advocates

T:+91 (11) 4747 1414 | D: +91 (11) 4747 1426

P — 24 Green Park Ext., New Delhi 110 016 INDIA

New Delhi | Bangalore | Gurugram | Hyderabad

Visit our blog | FAQs on India Business Laws
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From: Rajesh Kumar

Sent: Saturday, November 27, 2021 7:35 PM

To: srishtiagnihotriofficial@gmail.com; sanjana.thomas93@gmail.com

Cc: Raveena Dewan <raveena@singhania.in>; asthaa@yahoo.com

Subject: RE: Advance Service in the matter of Citizens for Green Doon vs Union of India & Ors., Appeal No.29/2021
and Original Application No.241/2021, NGT

Dear Madam,

Please find attached the reply on behalf of NHAI to the appeal N0.29/2021, in the subject matter.
https://www.dropbox.com/s/mo5g32bdoomlpla/Reply%20t0%20Appeal%20filed%200n%2027.11.2021%20-
%20Copy.pdf?dI=0

Kindly accept the same as advance service on Appellant.
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